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EDITORIAL NOTE

The year 1991 has indeed been momentous in the history of indepen­
dent India with our parliamentary polity undergoing remarkat)le changes of 
far-reaching consequences. The nation went to the polls yet again 
following the resignation of Prime Minister Shri Chandra Sekhar in March 
1991 and the sut>sequent dissolution of the Ninth Lok Sabha. The 
elections to the Tenth Lok Sabha saw parliamentary democracy asserting 
Its primacy once again ttiough, of course, it was marred by the tragic 
assassinatk>n of our fomner Prime Minister Shri Rajiv Gandhi. The trauma 
of his assassinatton notwithstanding, the electoral process was eventually 
completed much to the gratification of the nation at large. The Tenth Lok 
Sabha was duly constituted and the system was at work yet again 
reiterating the fact that pariiamentary democracy has struck firm and deep 
roots on the Indian soil.

The year 1991 was significant for one other reason too. In September 
1991 India had the proud privilege of hosting the 37th Commonwealth 
Parliamentary Conference in New Delhi. The Conference, inaugurated by 
the Presklent of India, Shri R. Venkataraman, was yet another milestone 
in the history of the CPA as also of the Commonwealth. It was one of the 
largest CPA Conferences, if not the largest ever held, with as many as 
448 Delegates, Obsen^ers, special invitees and their spouses assembling 
in New Delhi.

On our part, the Conference Secretariat endeavoured to ensure that the 
distinguished guest had a meaningful and pleasant stay in India. It was a 
matter of gratifk»tion. for us that the New Delhi Conference had very 
fruitful deliberations on various issues of topical concem. The discussions 
reflected truly that the CPA as an institution has been firmly estat>lished in 
promoting the twin Commonwealth ideals of consultation and cooperation. 
It was with a sense of humble satisfaction that we bid farewell to our 
guests from the Commonwealth community. Our enlightened readership 
will be delighted to know that the Special Number of the Journal of 
Pariiamerrtary Informatton (Vol. XXXVII, No. 3, September 1991) with the 
focal theme of “Pariiamentary Democracy at Wori< in India" was released 
by the Vk»-Preskient of the CPA, Mr. Darrell Rolle at the valedictory 
funclkm of the Conference on 28 September 1991.

Keeping in mind the historic occasion, we include in this issue a Special 
Feature “The 37th Cornmonwealth Pariiamentary Conference: An Over­
view" highlighting all activities of the New Delhi Conference. Another 
feature, “Addresses at the 37th Commonwealth Pariiamentary Confer­
ence” Oanies texts of speeches delivered at the various ftinctk)ns of the 
Conference, including those at the inauguration of the Conference a» also 
at the ck>sing ceremony.



Article 87(1) of the Constitution provides that at the commencement of 
the first Session after each general, election to the House of the People 
and at the commencement of the first Session of each year, the President 
shall address tx>th Houses of Parliament assembled together and infonn 
Parliament of the causes of its summons. On 11 July 1991, the President 
of India, Shri R. Venkataraman addressed the members of the two 
Houses of Parliament assembled together in the Central Hall of Parliament 
at the commencement of the first Session of the Tenth Lok Sabha and 
outlined the policies of the Government of India on various issues and the 
legislative programme for the Session. We reproduce the text of the 
Address by the President as a prominent Feature in this issue of the 
Journal.

A balanced distribution of powers--administrative, legislative and finan­
cial— between the Union and the States makes a federal structure a great 
success. Whenever there is an imbalance in their powers, the federal 
system cracks under its own weight. Sardar SurjH Singh Minhas, Speaker, 
Punjab Vidhan Sabha, in his article, “Distribution of Powers in Federal 
Structure” discusses the salient features of the Indian federal structure in 
the light of the demand by various State Govemments for political non­
interference by the Union in their affairs and for more financial autonomy. 
The author concludes that ours being a pluralistic society, it needs a 
balanced federal structure so that ethno-political development of all 
communities is ensured and democracy develops from within the grass­
roots which is essential for ensuring a strong, prosperous and united India.

On 13 August 1991, Shri S. Mallikarjunaiah was elected Deputy 
Speaker of the Tenth Lok Sabha. On behalf of the Journal of Parliamen­
tary, Information and its readership, we extend our heartiest felicitations to 
Shri Mallikariunaiah on his electk>n. We include in this issue a special 
Feature on the Deputy Speaker’s election.

.We felicitate Sarvashri D. Sripada Rao, Jibakanta Gogoi, Sheikh 
Hassan Haroon, P. Kannan, Kesari Nath Tripathi and Hashim Abdul Halim 
on their election as Speakers <of the Legislative Assemblies of Andhra 
Pradesh, Assam, Goa, Pondicherry,. Uttar Pradesh euxJ West Bengal, 
respectively. We also extend our felicitations to Sarvashri Debesh Chak- 
raborty, K. Narayana Kuru, Moreshwar Temurde, A.V. Subramanian and 
Anil Mukherjee on their election as Deputy Speakers of the Legislative 
Assemblies of Assam, Kerala, Maharashtra, Pondicherry and West 
Bengal, respectively.
.Our readers would remember that we could not cany the regular 

Feature in our September issue (Vol. XXXVII, No. 3) since it was a 
Special Number. However, we have carried in this issue all the regular 
Features, viz, Pariiamentary events and activities, privilege issues, pro­
cedural matters, pariiamentary and constitutional devek>pments, docu­
ments of constitutional and pariiamentary interest book summaries.
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resume of Sessions of Rajya Sabha, Lok Sabha and State Legislatures 
and recent literature of parliamentary interest which tai<es care of ttie 
entire period of the two issues, viz. 1 April to 30 September 1991. A 
comprehensive Index to Vol. XXXVII of 1991 also finds place in this issue.

We have been constantly endeavouring to make this Journal more 
useful and informative. We would greatly welcome suggestions for its 
further improvement. We would also welcome practice and problem- 
oriented non-partisan articles in the field of parliamentary procedures and 
institutions from members of Parliament and State Legislature, scholars 
and others interest in the field of parliamentary political science.

Editorial Note 485
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1
THE 37TH COMMONWEALTH PARLIAMENTARY 

CONFERENCE

The 37th Commonwealth Parliamentary Conference was held in New Delhi In 
September 1991. The Vice-President of India and Chairman, Rajya Sabha, 
Dr. Shanker Dayal Sharma inaugurated the nth Commonwealth Conference of 
Members from Small Countries on 21 September 1991. The 37th Commonwealth 
Parliamentary Conference was inaugurated by Shri R. Venkataraman, President of 
India, on 23 September 1991. On the same day, the Secretary-General of 
Commonwealth, Chief Emeka Anyakou addressed the Delegates. The closing 
ceremony was held on 28 September, 1991. ‘

The Addresses delivered on these occaskms are reproduced below. A com­
prehensive article entitled, “The 37th Comnnonwealth Parliamentary Conference: 
An Overview" covering all functions/activities of the Conference also finds place 
in this issue.

—Editor

INAUGURATION OF THE 11TH COMMONWEALTH CONFERENCE OF 
MEMBERS FROM SMALL COUNTRIES. NEW DELHI.

21 SEPTEMBER 1991
WELCOIWIE ADDRESS BY SHRI SHIVRAJ V. PATIL, SPEAKER.

LOK SABHA AND PRETSIDENT OF THE CPA
Honourable Vice-President and Distinguished Guests:

On behalf of the people, the Parliament of India, and on my own behalf.
I extend a very warm welcome to all the guests in this inaugural ceremony 
of the Conference of Small countries, who have come over here from 
abroad and different parts, of India.

On your behalf and on my behalf, I express our profound gratitude to 
the Honourable Vice-President of India. Dr. Shanker Dayal Sharma ji, for 
agreeing to inaugurate this Conference.

India is an ancient country which has seen the ups and downs of 
history. The Honourable Delegates here will no doubt have opportunity to 
see oftijn the great edifices and the scars and wounds that history has left 
behind.

The essential message of India, however, lies in our philosophies that 
sees microcosm in macrocosm and macrocosm in microcosm. Since
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the dawn of histroy, it has been India's unique privilege to carry the torch 
of these ideals to distant lands and inspire them too to noble endeavours. 
As Swami Vivekananda once said: “ Like the gentle dew that falls unseen 
and unheard and yet brings into biQssom the purest of roses" India has 
contributed to the thought process of w6rld thinkers throughout the ages. 
We see a unk]ue oneness of essence in all things in the world, small and 
big, living and non-living. Our philosophies emphasise the holistic nature 
of human existence in harmony with the Cosmos.

From our point of view, the essence of greatness does not tie in size or 
population but in essential human attainments. The small countries may 
be small in size of their lands and in population, but, with respect to 
knowledge, wisdom and the real and ultimate essence of life, they stand 
on the same platform as any other country in the world. We, in India, look 
towards the countries of the world from that angle. We would continue to 
look towards these things from that angle only.

The small countries have the genius and capacity to make democracy 
work and succeed in achieving their objectives. In our ancient beriod, we 
had a large number of small viable democracies in constant communica­
tion with their people through procedures not much different from today's 
parliamentary form of Government. History shows that small stjates have 
been able not only to compete with other countries, but they fiave been 
able to excel in all that they have been doing. We hope that this may 
continue to happen in future also.

All the same, there are problems which are more likely to be faced by 
the small countries than others. These problems pertain to politics, 
economics, technology, science and culture. They relate to the issues of 
trade and commerce, security and a place and voice in the world. These 
problems have to be attended to on priority and solved. They can be 
solved by the cooperation between small countries and by cooperation 
twtween the small countries and other countries. They can be solved by 
seeing that certain kinds of helpful and enlightened attitudes and policies 
are adopted the wortd over and. by the international associations and 
Organisations. Together, the countries of the workj can solve any problem 
that crops up. Together, they can reach any height of glory, prosperity and 
happiness.

What the countries of the world need is cooperation and design and 
plan to compete; compete they should for excellence, efficiency and 
economy. Simultaneousfy. (hey should also cooperate for harmony, justice 
and the ultimate goal of happiness and prosperity of all. Our effort at 
co9peration and meaningful competition should encompass the areas of 
agriculture, industry, communication, commerce and technology.

As we develop, we will have to formulate strategies in new areas like 
the use of the resources of the Ocean and the usage of the potentialities 
of the Space and the Outer Space. Our strategies in these areas will call
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for close cooperation in utilising the commoa resources of all mankind and 
the protection of the interests of aii, whether small or big. It is in thes0 last 
evolving areas that we can help eadn other through cooperation or 
irreparably hurt ourselves through short-sighted action.

In India, we hold that if we have to be happy, we have to see that all 
others kre happy too. We cannot be happy if there are some who are 
unhappy. That is why it is the responsibility of the countries of the world, 
which are advanced to see that the less advanced and developing 
countries are cooperative to see that the small countries are treated on 
par with the big ones. Let us hope and trust that a climate for this kind of 
cooperation and conditions is created, in greater degree through this 
Conference and through  ̂other Conferences of this nature.

I now request the Honourable Vice-Presdient to inaugurate this Confer­
ence.

ADDRESS BY DR. SHAI^ER DAYAL SHARMA. VICE-PRESIDENT OF 
INDIA AND CHAIRMAN, RAJYA SABHA

Honourable Mr. Shivraj V. Patil, Spea/cer of Lok Sabh?, India and 
President. Commonwealth Parliamentary Association, Honourable 
Mr. Darrell E. Rolle, Member of Parliament, the Bahamas and Vice­
President, Commonwealth Parliamentary Association, Honourable Mr. 
Ghulam Nabi Azad, Minister of Parliamentary Affairs, India. Honourable 
Mr. Clive Griffiths. MLC, President of the Legislative Council, Western 
Australia and Chairman of the Executive Committee, Commonwealth 
Parliamentary Association, Honourable Mr. John Reynoldds, MLA. Minis­
ter of the Environment, British Columbia and Vice-Chairman, Common­
wealth Parliamentary Association-, Honourable Dr Manmohan Singh, 
Minister of Finance. India, Honourable Mr. P.V. Rangaiah Natdu, Deputy 
Minister, Ministry of Communications. India. Honourable Mr. Ivan Bucha­
nan. Speaker of the St. Chrizstopher and Nevis National AssemUy. 
Excellencies and Ladies and Gentlemen:

I am delighted to be among frien<̂ s from the Commonwealth family 
gathered here in New Delhi. The small countries constitute a significant 
section of the Conimohwealth group of nations. It is true that they have to 
face several problems that are peculiar to them. The common constraints 
that hinder their development and make them particularly vulnerable can 
only be minimised by mutual sharing of views and collective efforts. I am 
sure that the deliberations of this Conference will be a purposeful exercise 
in this regard.

It is indeed difficult to define smallness, yet over the years, factors like 
geographical size, accessibility, economic resources, market size and 
degree of political development have come to influence one’s perception 
about smallness. Today, a cut-off level of a population of one million is 
generally accepted as a working definition for studying the problems of
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small states. Friends, an under-developed political system, a fragile and 
vulnerable economic infrastructure and a staggering society struggling 
hard for its identity, are some of the traits that immediately come to one’s 
mind while thinking about small countries of the world. Today, when a 
small portion of the world's population is enjoying the fruits of democracy, 
industrialization and the most advanced scientific knowhow, it is indeed 
ironic that the majority of the nations are struggling to retain their identity.

Friends, it is well-known that about ninety per cent of the small countries 
still rely mainly on the export of their primary products to sustain their 
economies. The prices of primary commodities in the international market 
being very low, these countries find it extremely difficult to meet their 
development targets. Again, the majority, of the small countries also suffer 
from an unfavourable ratio between their populations on the one hand and 
their capital and natural resources on the other, resulting in a low standard 
of living and extensive unemployment or junder-employment. There is a 
growing need for external aid to build the i^astructure of these countries.

Some of the small states have also to contend with threats to their 
territorial integrity and sovereignty. It is a matter of satisfaction that the 
Commonwealth is playing a pioneering role in drawing attention of the 
small countries, to their special needs, it is, therefore, a major task 
requfring imaginative approaches and a continuing process of innovation.

The Consultative Group of Commonwealth Parliamentary Association, 
since its inception in 1984, has been providing us with a detailed study of 
the position of small spates in global society and has come up with 
valuable suggestions for their betterment. You may recall that Common­
wealth Heads of Government at their meeting in Melbourne in 1981 had 
noted with concerr) the particularly difficult economic and trading situation 
faced by small and poor countries and urged the member Governments 
and Commonwealth Secretariat to strengthen their economies by providing 
needed assistance to them. The Commonwealth Secretariat accordingly 
began new ventures in small developing countries, some in collaboration 
with individual member countries, while strengthening some others.

The Commonwealth Heads of Government meeting held in New Delhi in 
1983 also discussed the problems of small states extensively. The Goa 
declaration on International Security, adopted at the conclusion of the New 
Delhi Summit said:

“We are particularly concerned at the vulnerability of small states to 
external atttack and interference in their affairs. These countries are

, members of the International community which must respect their 
independence and, at the very ieast have a moral obligation to 
provide effectively for their territorial integrity. We have separately 
agreed on an urgent study of these issues. Additionally, however we 
will play our part in helping the International community to make an 
appropriate response to the UN Secretary General's  ̂call for streng­
thening of collective security in keeping with the Charter.
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In an effort to implement the ideals imbibed in the Goa Declaration, 
Commonwealth Seaetariat has undertaken study of the special needs of 
the small countries in consonance with their righ: to sovereignty and 
territorial integrity.

Friends, a variety of parliamentary systems operate in Commonwealth 
nations, each one of us having adopted a system to suit our own needs. I 
am of the opinion that a political system which is not responsive to the 
needs of the people and which fails to maintain a regular dialogue with the 
people, can never be stable or strong enough to face internal as well as 
external challenges. The issue of national security is thus inextricably 
linked with the political health of a nation. There is, therefore, a need for 
small countries to strengthen their parliamentary systems in order to face 
the threats to national security effectively.

One of the major threats to any democratic system comes from 
economic inequality and under-development. Absence of a sound 
economic base weakens the very foundations of a society. Almost all 
developing countries in general and small countries in partk:ular share the 
basic problem of restricted domestic markets, which makes them vulner­
able to international economic influences. I am sure that if all the small 
developing states corne together on a common platform, they can go a 
long way in dealing with these problems. Devetoping countries, therefore, 
should work together to gain reciprocal trade benefits from the industrial­
ised world.

Another impediment to the development of small states is that k>ng-term 
low-interest finance is often not forthcoming. Past experience has shown 
that raising of the finances at high interest rates, adds to strains on weak 
economies. The suggestion to create a Commonwealth Development 
Fund, to which all members might, according to their capacity, contribute 
for the benefit of small developing countries to encourage local production 
and to reduce small countries' dependence on limited export products and 
markets, is a laudable one.

The Commonwealth Fund for Technical Cooperation devotes more than 
half of its resources to the support of our small brethren. It has also given 
extensive technical assistance to regional organisations like the Caribbean 
Community, the Organisation of Eastern Caribbean States, the South 
Pacific Commission and the South Pacific Bureau for Economic Coopera­
tion. Over two-thirds of the industrial projects assisted by the Common­
wealth Secretariat’s Industrial Developrhent Unit have been in small 
states.

Benefits of cooperation can never be over-emphasised. Members of 
Commonwealth can pool their resources to handle many more problems 
like spread of education, population control, educating the masses on drug 
abuse and other social evils. The Commonwealth has, indeed, assumed a 
leading role in articulating and addressing the problems of small states.
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I am happy to inaugurate this Conference and am confident that it will 
prove to be another milestone in our joint efforts of cooperation for 
building a better future for the people of our country and indeed of the 
whole world.

SPEECH BY MR. DARRELL E. ROLLE, VICE-PRESIDENT, CPA
Mr. Vice-President of India, Mr President of the Association, 

Mr. Chairman of the Executive Committee. Mr Vice-Chainvan of the 
Executive Committee, Mr Speaker, Buchanan, Distinguished Guests, 
Delegates, Ladies and Gentlemen:

It is my very great honour to thank you, Sir, Mr. Vice-President of India, 
on behalf of the Commonwealth Parliamentary Association for gracing this 
occasion with your presence and for your very inspiring and challenging 
address which will no doubt stimulate our thoughts during the course of 
our two-day deliberations.

In.an age when the form of Government and institutions in well- 
''0)stablished and developed countries of Europe and indeed the shape and 
boundaries and even the economies of those countries are changing daily 
before our eyes, we in the Commonwealth of nations can look to our 
parliamentary institutions as a beacon of hope for the present and the 
future.

In a time of global economic recession, and in view of the massive 
needs of Eastern bloc countries for the already over-burdened financial 
resources of the West, the prospects for the economic future of underde­
veloped and devetoping small States are certainly not bright. The 
challenges whk:h this presents for economic and social prosperity cannot 
be ignored. We must, therefore, pool our resources and our experiences 
to devise through the Commonwealth complementary plans of actk>n 
whtoh will address not only our common problems but those individual 
peculiar problems of small States.

It is often sakj that the greatness of a country is not in its size nor in its 
population, but in the hearts of its people. I believe,- Mr. President,* that'this 
is especially true of our Association and our Commonwealth and it is on 
that solkl foundation that we look to the future with optimism and 
assurance.

Mr. Vice-President, may I once again thank you for your opening and 
inspirthg address to this Conference. May I extend to you, Sir, your people 
and your country the very best of peace, prosperity and happiness.

Thank you, Mr. Vice-PreskJent.
' SPEECH BY MR. IVAN BUCHANAN, SPEAKER OF THE 

ST. CHRISTOPHER AND NEVIS NATIONAL ASSEMBLY

Your Excellency the Honourable Dr Shanker DaySI Sh^rma, Woe- 
President of India. Honourable Shivraj V. Patil, Speaker of the Lok Sabha
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and President ol the Commonwealth Parliamentary Association, Honour­
able Darrell E. Rolle, Minister ol National Security. Leader ol the House, 
ihe Bahamas and Vice-President ol the Commonwealth Parliamentary 
Association. Honourable Clive E. Grilliths. President ol the Legislative 
Council. Western Australia and Chairman ol the Executive Committee ol 
the Commonwealth Parliamentary Association. horipurabieJohn Reynolds. 
Minister ol Environment, British Oolumbia and Vice-Chairman ol the 
Executive Committee ol the Commonwealth Parliamentary Association, 
Distinguished Guests, Delegates, Ladies and Gentlemen: '

I am asked to respond on behalf of the delegates. To those of you, 
perhaps, who do not know of my existence, I am from a small Island of 
St. Christopher, commonly called St. Kitts in the Caribbean.

It is with the greatest pleasure .that I embrace this opportunity to 
respond firstly to the warm words of welcome by the Honourable President 
to us, the delegates attending this 11th Conference of Snfiall Countries 
and secondly the ^und remarks of His Excellency the Vice-President.

This 11th Conference is tangible proof of the steadfastness, the 
success, t ^  usefulness and the solid contribution that the deliberations of 
the Small Members of the Commonwealth Parliamentary Association have 
brought to this unique Organisation over a decade. We, the delegates, 
regard this 11th Conference convened here in the Sub-Continent of India 
as a continuation of the unity forged over a decade. We are not awed by 
the size of this Sub-Continent but rather we are happy to be embraced by 
you as a big brother.

Your Excellency, Dr. Shanker Dayal Sharma, Vice-President of India, 
we, the Delegates froni the SfriaH Countries, are honoured and deeply 
touched that you have found time to grace with your presence this the 
Opening, Ceremony of the 11th Conference of Small Countries of the 
Commonwealth Parliamentary Association.

t
We join in the sincere sentiments expressed by our brother Delegate 

the Honourable Darrell E. Rolle and we are already looking ahead to the 
12th Conference of Small Countries to be convened in his country, the 
Bahamas, next year. >

It is said that History repeats itself. Christopher Columbus was looking 
for a Westward passage to this Sub-Continent, India, 500 years figo to 
prove his theory unsubstantiated at that, time that the world is round. He 
discovered firstly the Bahamas and then the other Islands which are now 
known as the West Indies. It' is now 500 years since we have found India 
now and we are here today.

And we win be setting our courses like Columbus to the Bahamas next 
year.

I thank-you, one and all. on behalf of the delegates for sharing in this 
memorable and historic occasion.
Thank you.
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INAUGURAL FUNCTION OF THE 37th COMMONWEALTH 
PARLIAMENTARY CONFERENCE, NEW DELHI, 23 SEPTEMBER 1991

WELCOME ADDRESS BY SHRI SHIVRAJ V. PATIL, SPEAKER, 
LOK SABHA AND PRESIDENT OF THE CPA

Respected Rashtrapati. Venkatardmar. ji, Respected Up~Rashtrapati, 
Shanker Dayal Sharma ji, Respected Pradhan Mantri. P.V. Narashimha 
Rao ji. the Vice-President of CPA, Mr. Darrell Rqlle, Chairman of the 
Executive Committee of the Parliamentary Association. Honourable Clive 
Griffiths, the Secretary-General of the Commonvi/ealth Parliarrientary 
Association. Honourable David Tonkin. Respected Sanjiva Reddy, 
Respected Giani Zail Singh, Respected Jatti, Respected Hidayatullah, 
Honourable Governors, Honourable Chief Ministers, Honourable Speak­
ers, Honourable Ministers, Honourable Members of Parliament, Honour­
able Secretary-General of the Commonwealth. Honourable Delegates, 
Excellencies, Ladies and Gentlemen:

I rise to welcome, on behalf of the people and Parliament of India, the 
distinguished Members of the Delegations and their spouses and our other 
honoured guests who have congregated in this historic Central Hall of the 
Parliament of India, this morning for the Thirty Seventh Commonwealth 
Parliamentary Conference. It is for the third time that the Commonwealth 
Parliamentary Conference is being held in India.

Earlier, India had the privilege of hosting this Conference in 1957 and in 
1975. We express our profound gratitude to the Members of the 
Commonwealth Parliamentary Association for bestowing once again this 
honour on us.

According 10 our scriptures and tradition, guests are like the Gods to us. 
We say:

We have tried our best to make the stay of the distinguished guests in 
our country comfortable, meaningful and enjoyable. It is our sincere hope 
that they would appreciate the Conference arrangements and overlook the 
shortcomings, if any, and would carry happy memories back to their 
countries.

The respected President of India. Shri R. Venkataraman ji, the 
respected Vice President. Or. Shanker Dayal Sharma ji. and the respected 
Prime Minister. Shri P.V. Narashimha Rao ji-. have honoured us by gracing 
this occasion with their presence. The Honourable President will be 
inaugurating this Conference. We express our immen^ gratitude to him 
for the honour he has done to us. The Honourable Vice Presid9nt had 
inaugurated the Conference of Small Countries day before yesterdlay. We 
are greatly beholden to him. The Honourable Prime Minister will also be
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addressing this august gathering. We thank him immensely for the 
consideration and whole-hearted cooperation extended by him to this 
Conference, as also for his presence here today and his address to the 
Conference.
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The history of Indian Parliamer t̂ary OenfK>cracy, in a way, has t>een 
inextricably linked with this historic Centrall Hall of the Parliament. This 
magnificent Hail has witnessed the ceremony transferring the sovereign 
power of the nation to the People of India. .It was again in this Hall, the 
Indian Constitution was debated, framed and adopted. In recent days, all 
the momentous ceremonies of national importance have been held in this 
Hall. Honourable President addresses the Members of both the Houses of 
Parliament in this Half, outlining the achievements and policies of the 
Government. We are indeed delighted to see that the inauguration of this 
Conference is taking place here. The Hall will add to the dignity of the 
Conference and in its turn, this Conference will add to the dignify of the 
Hall. India, as you all know, is a land of many diversities. The snowclad 
Himalayas stand sentinel in the north; the southern fringes witness the 
confluence of the Ocean and Seas at Kanyakumari where the Sun 
appears to rise and set on the horizon at the same place; the silvery and 
sandy deserts of western India have their own enchantment and glory; the 
sylvan greenery of the north-east bears testimony to the experiments in 
the laboratory of nature.

Ours is a land where many languages are spoken, varieties of culture 
exist, where apparent attiudes towards life appear to be different and yet. 
where there is a strong bond of oneness and essential harmony amongst 
the people at large. India is also the land where basic philosophies of 
existence were discovered and developed guiding human beings in clear 
and unambiguous terms, to the purpose of their existence, to their 
relations with one another, with other creatures, plants and non-living 
things. Our philosophies developed through long years of keen observa­
tions of the Cosmos and of nature of the human thought processes and 
of relations between all human beings. They were the results of discus­
sions and acceptance of the reality of different known and unknown 
aspects of things—living and non-livjng.

It is through these profound processes and approaches that the journey 
from darkness to light, from mystery to* truth, from destruction to 
indestructability and immortality is traversed. All compassion, considera­
tion. tolerance and respect for other’s views, and life, concepts of equality, 
freedom and justice are inevitably the result of the evolution of these 
philosophies.



The spirit and the soul of democracy and discussion which are at the 
very root of parliamentary systems, were Known to the Indian people from 
time immemorial. One of our ancient sayings in the Rig Veda ordains;

Meet, associate and assemble peacefully;
Speak and discuss freely;
Know, learn and study fully and profoundly so as to arrive at a 
unanimous decision; and thus thoroughly prepared, discharge your 
duty nobly, just as the sages are wholly unitedly, wisely and fervently 
devoted to God, the World and their Duty.

Even in respect of forms of democracy and parliamentary systems 
which were prevalent in the ancient India, there are striking similarities 
with the models of the modern world. The people of India, since ancient 
times, have said that the voice of the People is like the voice of the 
Q o d -^ ^ 7 (^  an idea asserted by Rousseau many centuries later as Vox 
Populi Vox Dei. , -

The Constitution of India has endeavoured to uphold and presence all 
these noble ideals. The Sovereign, Socialist, Secular, Democratic Republic 
of India is ceaselessly striving to secure to all its citizens. Justice Social, 
Economk: and Political; Liberty of thought, expression, belief, faith and 
worship; and Equality of status and Opportunity. It is also trying to 
promote amongst them Fraternity assuring the dignity of the individual and 
the unity and integrity of the nation. Even though the Constitution does not 
make any specific reference to the scientific, cultural and spiritual aspects 
of life we ^and committed to promoting these ideals too.

Ever since the adoption of the Constitution, we, the People of India, 
have proved time and again that wo aro democrats by choice and 
conviction. Over the past four decades, ten general elections have been 
held to chooM the representatives to the Lok Sabha. The system has 
withstood stresses and strains and can .cope with difficult situations. The 
Tenth general election held recently in our country was both momentous 
and tragic at once. Momentous it was, since Parliamentary Democracy 
asserted its primacy once again in our political system. Tragedy struck the 
nation in the brutal assassination of our former Prime Minister. Shri Rajiv 
Gandhi midway through the elections. It speaks volumes of the maturity of 
the Indian electorate that even this traumatic blow did not prevent the 
electoral process from being completed'.

The system, thus, has sustained, worked and produced results and we 
are confider\t that in future too, it will prevail. The challenge before us is to 
remain in tune with the times and the world, without losing our soul and 
spirit which are rooted in the wisdom of the ages. The story of the 

* evolution of modern Commonwealth is also the saga of the democratic 
experiments in India and the other member States. The forms and the 
systems that are prevalent in the Commonwealth have their origin in the 
Westminster model. There have of course been modifications and amend­
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ments to suit the genius of different climes and peoples. These modifica­
tions have considerably enhanced the worth and value of the basic 
systems. And that is as it should be. Thus, India and the Commonwealth 
countries have exchanged views and philosophies and enriched one 
another. In future too, they should persevere in this noble tradition. The 
annual Conferences of the Commonwealth Parliamentary Association 
provide a unique opportunitf to parliamentarians to discuss and share 
their experiences on subjects of parliamentary interest, as also exchange 
views on major political issues of topical concern. These Conferences also 
enable parliamentarians to discuss and better understand the diversity in 
the nature and content of the parliamentary democratic polity prevalent 
amongst them. The modifications and differences in the systems can be 
discussed and adopted by countries in which they would produce results, 
thus creating greater harmony and strength. As Sir Bernard Braine once 
said, this Association is in fact “a power house of ideas, rather than an 
anvil upon which policies are hammered out.”

Today, we are living in a world of many uncertainties, and also one with 
tremendous potential if we all stand together. We are beset with many 
problems—political, economic and social—common to all of us. These 
days, the problems of drug trafficking, terrorism and pollution of the 
environment confront us all. These cannot be solved by the efforts of 
individual countries alone, but, they can be tackled if we join hands and 
evolve common strategies. History tells us that no hurdle is insurmount­
able, if we are united, but it also tells us that those who do not learn from 
their mistakes are condemned to repeat them.

The future beckons us to effectively make use of the resources on the 
land, in the oceans, the space and the outer space. This need not remain 
just a dream, t>ut can be achieved in reality if the countries of the world 
work hand in hand. The development of knowledge in different fields can 
be better advanced if the community of nations consults and cooperates.

In the sphere of trade and industrial development, as also in other 
areas, there is an imperative need for cooperation and coordination of 
activities, competition may help to achieve excellence "and at times 
economy. However, progress is achieved also through cooperation and 
coordination. Unfettered and mindless competition may lead to grave 
injustice and even destruction whereas cooperation and coordination may 
preserve and economise resources and energies and help in real 
development and harmony. Conferences such as fhis, I am sure, provide 
opportunities to evolve positive programmes of action.

At the global level, we have the United Nations, consistently endeavour­
ing to achieve results through cooperation. The problems and issues 
confronting riiankind today are gigantic and complicated and cannot be 
solely and effectively solved, within an acceptable time frame, by th^

■ United IMations alone. A helping hand from organisations and Associations
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like the CPA can go a long way in addressir^ these problems and 
arriving at acceptable solutions. The representatives of individual coon* 
tries may not, of course, have full sanction to approve of plans and 
programmes like these. But, they can contribute ktoas and concepts. 
They can also imbibe ideas and concepts. In their legislatures, they 
can give expression to what they have received and acquired. This 
way, they can contribute substantially towards creating a plimate for 
broad understanding and cooperation among nations and peoples.

Our ancient philosophy talks of The whole world is a
family. The CommonWealth is also a family, unique in itself. Our goal 
should be Lot the whole of humanity attain the
prosperity, happiness and the eternal bliss. For this, each and every  ̂
one of us in the Commonwealth should live up to the twin, kleais of 
consultatton and sooperation. As Shridath Ramphal once* said: '‘The 
Commonwealth cannot negotiate for the wholf world, but perhaps it 
can help the world to negotiate”.

What we ail have to keep in mind is the ultimate welfare of the 
people and the workl. It has been prbved beyond doubt that the 
fundamental freedoms of the people cannot be denied for ever. For 
us, in the Commonwealth, the will of the people comes first and last. 
Our differences should not come in the way of promoting peace and 
prosperity everywhere. Together, we have to march aheact. That 
architect of modern Commonwealth, Jawaharlal Nehru once said:

What strikes me about the Commonwealth is not so much the 
points of likeness, which are many of course otherwise, we would 
not be together jjut rather the points of difference which have not 
been allowed to come in the way of our meeting, conferring, 
consulting and cooperating with each other, in a large measure. 
And if that is good for Commonwealth, it should be good for 
others also, and good for the world at large.

The world has become small over the centuries. Our odysseys today 
take us into the space and even beyond. The world abounds with 
varieties of culture and perceptions and attitudes towards life which we 
should retain and enrich. For, only then, will life be truly meaningful 
and worth living. At the same time, there is 'something' which is 
common in all human beings, living things and non-living things. That
'something' must t>e' understood in proper perspective and further
strengthened. That would evolve into an international culture, both very 
powerful' and lasting. Conferences of this nature unleash the forces

. and reveal strategies to achieve those objectives. If we take a few
steps ahead in this direction through this Conference, we would have 
achieved our objective. Let us strive to do it. Let us discuss and 
debate to achieve it. Let us have faith in ourselves and proceed 
forward.
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With these words, may I now request the respected President to declare 
open this Thirty Seventh Confimonwealth Parliamentary Conference?

INAUGURAL ADDRESS BY SHRI R. VENKATARAMAN, PRESIDENT
OF INDIA

The Honourable Vice-President, the Honourable Prime Minister. Mr 
Speaker, Vice-President of the Commonwealth Parliamentary Association, 
Chairman and Members of the Executive Cornmittee and Secretary- 
General of the Association, Parliamentarians, Excellencies, Distinguished 
Delegates, Honoured Guests:

India feels privileged to be able to host the 37th Commonwealth 
Parliamentary Conference on Its soil. The Parliament of India and indeed 
our people are delighted that we should have this opportunity for the third 
time. Many of you might have attended the Commonwealth Parliamentary 
Conferences held here in 1957 and 1975. For others this would perhaps 
be their first visit to India. On behalf of the people, the Parliament and the 
Government of India and on my own, I extend to all the honoured 
delegates, observers and other guests from the several countries of the 
Commonwealth spread over almost the entire globe, a very cordial 
welcome.

The people of India share with me the sincere hope that for each one of 
you the visit will be a rewarding or)e, and that the ensuring Conference 
itself will be a purposeful and memorable experience.

At the time of the 1957 Conference, the Commonwealth Parliamentary 
Asso9iation had forty-nine brat^hes. A little over one hundred delegates 
and observers attended it. In 1975, the number of branches grew to 90 
and nearly 300 delegates and observers assembled here. I am glad to see 
that the family has since grown further and today, in 1991, the CPA has 
as many as 109 branches, acting as a vital link between members of the 
Parliaments of the Commonwealth. Based on the principle of consultation, 
discussion and cooperation, the Association brings Parliamentarians from 
different lands together to discuss, learn and benefit from each other's 
experience.

During its long history that goes back to some 80 years, the Association 
has developed what I wouki like to call the spirit of the Commonwealth 
based on mutual cooperaton in quest of peace and democracy, buikling 
bridges of fellowship and \mderstanding among peoples betonging to 
diverse, racial, ethnic, cultural and social background, strengthening 
partiamentary institutions in their respective lands, ensuring the freedom 
and dignity of the individual, equality of man and rule of law and finally 
providing a Government responsible to 4he people.

In the noble task of welding into a Commonweafth newly Independent 
countries df the former British Empire, Prttrie Minister Clement Attlee and 
Jawaharlal Nehru played an invaluable role. Today we are proud that its
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membership spreads from Australia to Zimt>abwe, encasing the A to Z of 
democratic virtues.

In all its eight decades of existence among them many turbulent epoch- 
making years—the* Commonwealth Parliamentary Association has 
remained the giiardian of parliamentary democracy. The Association has 
forged close bonds by enabling members to interact as Parliamentarians 
and equals, thereby exemplifying the world-wide spirit of democratic unity. 
In nurturing the spirit of democracy, guarding Its institutional framework 
and fostering fellowship, the CPA has rendered a unique service to the 
world community at large.

The Commonwealth Parliamentary Association is a unique institution. It 
has not just a shared past but a common present and a prospect of future 
togetherness. This mutuality is not regulated by any agreements or 
treaties and its resofutions and decisions are not binding on anyone. It is 
an association of independent nations which knows they are free to 
express their views and opinions on matters which are brought before 
them by common agreement. It is left to each individual country to take 
advantage of the variations adopted to the parliamentary model and to 
absorb such of them as suit their genius. It is this characteristic of the 
CPA which has made it last so long and will enable it to last in the future 
also.

As one of the oldest members of the CPA, and a consistent champion 
of the spirit of freedom, democracy and peace, our country cherishes the 
sense of belonging and oneness that comes from being a member of this 
special family. India, to those coming here for the first time may appear 
strange in some ways, full of mysteries and myths, a land of great 
complexity, contrasts, contradictions. And that would be a valid reaction, 
for ours is an ancient civilisation and a new nation-state. Here many 
centuries and cultures coexist, strengthening and being strengthened by 
one another.

India has cradled some of the most ancient repubhcs m the world. 
Millenia ago, representative institutions and deliberative legislative bodies 
flourished here. The literature of the Vedic and Buddhist periods is replete 
with references to institutions like the Sabhas and Samitis with highly 
developed and sophisticated parliamentary processes and procedures 
which included rules for regulation of business and even provisions inter 
alia ior a quorum, a presiding officer, voting by division and—surprising as 
it might seem—even something akin to the institution of a Parliamentary 
Whip !

The modern institutions of representative parliamentary democracy in 
Indî , however, owe their origin and growth directly to our British 
connection. During our struggle for independence, one of the early 
important demands was for the establishment of parliamentary institutions 
and the association of Indians with it. Distinguished Indians had entered
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the British Parliament and we felt that it was only right that Indians should 
be allowed the same privilege on their soil. Successive Instalnnents of 
constitutional reforms had to concede this demand and consequently, our 
people gained some experience of the working of franchise and of 
legislative institutions. When independence came in 1947, this historic halt 
and its adjacent chambers reverberated with expressions of faith in the 
parliamentary system as fhe one most suited to her genius, heritage and 
needs. It was realized as a point of national consensus that there was no 
substitute for a Parliament in a country of India's size and diversity, and 
that if the rule of law, the freedom of expression and representative 
government were to be our prioritiets, the primacy of parliamentary 
institutions would have to be affirmed.

Over ten general elections to Parliament and numerous to State 
legislatures, the people of India have come to acquire something of and 
expertise in the process of democratic decision-making, sometimes for 
continuity and sometimes for change. Electoral verdicts dpart, it is clear 
that the deciding voice is firmly and irrevocably that of the people.

Speaking of the parliamentary system at the opening of the 21st 
Commonwealth Parliamentary Conference in 1975 in this Hall, Shrimati 
Indira Gandhi had said :

We opted for this system not to emulate Britain or because the framers-of 
the Indian Constitution were unaware of other forms of dembaacy, txjt 
t)ecause it was t»st suited to the Indian reality. It was a deliberate choice 
and was determined by ^e non-violent nature of our fight, by our preference 
for peaceful and orderly change, and by our conviction that the people must 
have the deciding voice.

’ (Unquote)
But opting for the parliamentary system is one thing; running it 

efficaciously is another. Political resilience and the recognition of the need 
and desire for adjustments to changing situations are the basis of 
democratic functioning. And, there is no denying the fact that we are, the 
world over, passing through stupendous change. Parliamentary processes 
have come under critical review in some countries including those that 
have been- members of the Commonwealth. Alternatives have been 
thought of, seriously suggested and sometimes actually experimented 
with. Presidential forms of government have t>een tried by erstwhile 
democracies of the Westminster type at the same time. Presidential 
systems have been sought to be replaced by Parliamentary democracy in 
certain countries.

Ultimately, however, a system is only as good as the people who 
operate it. Also, tf>ere are many possible variants within the parliamentary 
system itself. There is none that can claim infallibility or universal validity. 
But, we do know that not only have countries that gave up the 
parliamentary system in favour of other models sought to return to a
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parliamontary polity, but even countries which for docades operated a 
monolithic system are now actively adopting multi-Party parliamentary 
processes.

If worked properly and honestly, there is perhaps no better substitute for 
representative parliamentary democracy. With all Its deficiencies, it is still 
superior to all other systems that human ingenuity has so far been able to 
devise. There is no other system which better protects the rights of the 
individual through the Rule of Law, and which enables, through the 
mechanism of debate and free discussion, the ventilation of the grievan­
ces of the people.

In recent years, scholars and experts have devoted considerable 
thought to the philosophy and operational mechanics of parliamentary 
democracy. Parliament tc^ay is not merely a law making t>ody. It has 
become more and more a multi-functional institution performing a wide 
variety of roles—with grievance ventilation and redressal having primacy 
among them. New Branches of knowledge and separate academic 
disciplines of Parliamentary Political Science, Legislative Process and 
Legislative Management Studies have emerged and gradually taken 
shape.

Discipline and decorum are the basic foundations of parliamentary 
democracy. To speak and let others speak, to hear and let others hear, to 
propose and to let the opposition have its say and to argue vehemently 
but accommodate ultimately, is the pith and substances of Parliamentary 
process. Parliarr>entarians should enter the portals of legislatures to give, 
not take. I am reminded of the wise words of Gibbon on the fall ô  the 
Roman Empire. And I quote :

When the people of Rome wanted not to give to society, but for society to give
to them, when the freedom they wished foremost was a freedom from
responsibility, then it was that Rome ceased to be fi’ee.

(Unquote)

Friends, as products of scientific age, we tend to believe, and not 
unnaturally, that the marvels of science can provide alt the answers to 
problems that concern the future of humanity on the planet. Certainly, we 
would not deny that science and technology, which have equipped 
humankind with a tremendous range of control and mastery, are important 
aids to human development. And yet, if we serkxisly take stock of the 
manner and nature of the progress made, it becomes imperative to 
redefine the whole purpose of development itself. We are becoming 
increasingly aware that our tremendous potentiality, all the remarkable 
achievements of our age, the stupendous range of possibilities of human 
experience available to us, will count for little if we are also simultaneously 
engaged in the annihilation, physical and moral, of our resources and 
values.
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The world has grown smaller with contact, communication and exchange 
among nations. Yet it has not necessarily become more peaceful. Struggle 
for power and influence still dominate global affairs. While the recent 
t̂reaty between the US and USSR to reduce strategic nuclear arsenals is a 
tangible contribution towards a nuclear free world, there can be no 
denying that there is still immense scope worldwide for a greater reduction 
of expenditure on arrriaments. Economic disparities and ecological degra­
dation stare us in the face. We are assailed by a sense of foreboding that 
we are inhabiting a chaotic universe of competing social, economic and 
political forces and unless appropriate measures are adopted betimes, the 
very preservation of the human species will be in jeopardy.

Both at the governmental and non-governmental level, there are now 
some two hundred Commonwealth organisations in educational, 
economic, technical, professional and other fields. One of the most 
outstanding of these, is the Commonwealth Parliamentary Association. I 
find from your conference papers that many matters of global importance 
are listed for discu^ion in the agenda. These include protection of the 
human rights of refugees: the role of the Press in democracy: reforms in 
South Africa; environmental protection in relation to population growth, 
industrialisation and urbanization: health care in developing countries: and 
the problem of drug abuse and crime.

While there are many positive developments on the worid scene, there 
still are many matters of continuing serious concern. Despite encouraging 
developments in South Africa, much remains to be done for basic political 
rights of the people of that country. I believe that the source of most of our 
troubles is in the unholy desire of man to dominate over his fellow men, to 
deny those basic human rights to others which he wants for himself.

I happen to be one of those parliamentarians who attended one of the 
earliest Commonwealth Parliamentary Conferences—the conference held 
in New Zealand in 1950. During the customary tour of the host country, 
our group of Pariiamentarians was taken to the glow-worms' cave. We 
were warned that the glow-worms were sensitive to noise and would not 
glow if there was any. So all of us held our breath and became dead 
silent. Imagine Parliamentarians not just from one country but from a 
bunch of the Commonwealth remaining quiet even for a brief second I But 
we did. Then we saw millions of diamonds sparkling on the roof of the 
cave—a sight of unparalleled charm and beauty, that has lingered in my 
mind ever since. Later during our speeches, the Canadian delegate said 
he would like to borrow the glow-worms and present them to the Speaker 
to enable him to keep order in the House. Speaking later. I said that I 
would like to borrow the glow-worms for a different purpose. I said the 
glow-worms have an uhique capacity for shedding light without heat and 
that was what I would like My Parliament to learn. I am sure this is exactly 
what this Conference would want all Parliament^ to do.
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I trust your Miborations will t>e fruitful and will fostor -a tMtter 
understanding among the Parliamentarians from Commonwealth coun­
tries. of the problems that confront humanity as a whole.

Once again. iVelcome all of you most sincerely to India and wish you 
a very pleasant sojourn in our country. With these words, I have great 
pleasure in declaring the 37th Commonwealth Parliamentary Conference 
open.

Thank you.
SPEECH BY SHRI P.V. NARASIMHA RAO. PRIME MINISTER OF

INDIA
Respected Rashtrapatiji, Honourable Vice President, Honourable 

Speaker, Secretary^General of the Commonweal^- Distinguished 
Delegates, Excellencies. Ladies and Gentlemeif:

India is honoured to play host to the 37th Commonwealth Parliamen* 
tary Conference which has brought together in its capital, distinguished 
Parliamentarians and Legislators from different countries belonging to the 
Commonwealth family. This is not tlie first time that India has been 
chosen as the venue of this august gathering. We have happy memories 
of previous Conferences held in New Delhi in 1957 and 1975 respec­
tively. Let me externl to you, distinguished delegates, a very warm 
welcome to India. I wish you every success in your deliberations.

A Commonwealth gathering is always a remarkable event., It is like a 
family reunion of diverse nations, cultures and races spread across 
several continents. What we share and what brings us together are the 
noble kleals of freedom, justice and equality and common commitment to 
democracy and its implied values of tolerance and political accommoda­
tion. The institution of Parliamentary democracy is another common 
legacy we all share and cherish.

Here in India, the institutions of Parliamentary democracy are both firm 
and deep-rooted. We have had ten General Elections to our national 
Parliament and several more to our State legislatures. The present 
Parliament is the 10th that has'been constituted. We have witnessed 
several changes in Government and Governments being formed by 
different political parties, both at the Centre and in our States. We have
been through turbulent times. We have had our share of national
tragedies, including the recent tragic assassination of Rajiv Gandhi. The 
path that we have traversed since our independence has not been easy. 
I am proud to say, however, that we have traversed this path with 
upwavering faith in democratic ideals and firm adherence to Constitu­
tional processes. The verdict of the people has always been respected
and as a result, the country has seen not only peaceful changes in 
Government but also proved that democracy provides a resilient mechan­
ism for absorbing and Overcoming even the most difficult crisis.
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At this Conference, therefore, we pa^ipate not only, sis the 
most populous democracy but as attMppie w itt^a long 
established tradition of a functioning ancit^ed  Parliamentary

The 37th Commonwealth P arlia r^n^^ Conference

The 37th Commonwealth Parliam ent^ Conference tfH ^jiM Be at a 
time of profound international change. ThW ^^ai|tJ}A^a$M f>ed. There 
are new stirrings of hope an(̂  optimism. VWhihflMlri wnfTnmo the many 
positive features in international relations. The confrontation between rival 
military alliances is now a thing of the past. The danger of a catastrophic 
nuclear war as a result of East-West conflict has now subsided. We have 
seen ̂ the beginnings towards reduction in stockpiles of weapons ^  mass 
destnilction and a positive trend towards the resolution of conflictf irî many 
parts of the world.

The motive force for these dramatic changes ues in the remarkable 
upsurge of the human spirit which, in country iifter country, has been 
demanding and achieving freedom, openness and democracy. For the 
Cpmmonwealth family, this is a cause' for celebration.

At the same time, there is need to pausp and reflect upon the new 
international order that we want to bring into existence. ShouM it not also 
be based on the same principles of democracy that we uphoM so 
zealously within our own countries? As Parliamentrians and Legislators we 
instinctively appreciate the need to accommodate the inherent plurality 
and complexity in our societies. The same applies to international relations 
as well. The wide-ranging issues that concern us today, such as 
environment, control of drug trafficking, elimination of terrorism and the 
pervasive problem of poverty, all the^ demand gtobal solutions. Such 
solutions will only be effective if they are based on genuine international 
cooperation; and international cooperation in today’s worid demands 
precisely tiMt we respect pluralities of approaches and solutions. Multila­
teral fora such as the Commonwealth Parliamentary Conference provkJe 
opportunities for deliberations on these issues which affect all of us and 
call for collective responses.

This Conference will deliberate on many important issues. It has a large 
and varied agenda, ranging from the situation in South Africa to the 
problems of Refugees to collective security under the UN system. Social 
issues such ^  enhancing health care, the menace of drugs and offences 
against women and cMklren, will come under your focus. Environmental 
concerns will be debated. The exchange of ideas and experiences among 
distinguished delegates from so many countries will undoubtedly have a 
positive impact. It will not only lead to enhanced awareness but will also 
influence legislation for. the collective good In many of our countries. There 
can t)e rto doubt that the cumulative effect will l>e to benefit not only the 
Commonwealth Community’burthe wider international community as well.

May your deliberations be crowried with success.



SPEECH BY MR. DARRELL E. ROLLE. VICE-PRESIDENT. CPA.

Your Excellency, the President of India. Mr. Vice-President of India. 
Mr. Prime f^inister, Mr. President of the Commonwealth Parliamentary 
Association, distinguish9<i Secretary-General of the Commonwealth, 
Mr. Chairman of the Executive Committee of the Commonwealth Par­
liamentary Association. Distinguished-' guests. Delegates, Ladies and 
Gentlemen:

It is my very pleasant duty, Your Excellertcy, to express to you the deep 
appreciation of our Association for having opened our Conference this 
morning. It is, I am sure, a great significance to India, to the Common­
wealth Parliamentary Association and to the Commonwealth as a whole.

The Excellency, the President of India, attended the first Overseas 
Conference of the CPA in New Zealand in 1950. There cannot be many 
people who are still associated with the CPA today who can make such a 
claim and certainly  ̂ Your Excellency, there are such persons—I doubt 
there are any—who could have given Commonwealth Parliamentarians in 
1950 a very constructive admonition that you gave us, that we should 
always attempt to be like the glow-worms of the caves of New Zealand. 
They shed light and not destructive fire in our pathway of parliamehtary 
democracy. And so, Sir, certainly.to have attended the QPA Conference in 
tdSO and to have achieved the illustrious position of opening this, the 37th 
Conference of the CPA, 41 years later is, indeed, a unique situation which 
tests to your strong commitment to parliamentary democracy and to your 
strong commitment to the Commonwealth Parliamentary Association and 
to the Commonwealth as a whole.

We congratulate you, Sir. Your example of continued commitment to all 
the Members of parliamentary denriocracy in this great democracy of India 
as well as your words of wisdom to us this morning will be an inspiration 
which will guide our deliberation to constructive and meaningful conclusion 
over the next few days. We are particularly conscious, Youi Excellency, of 
the very painful and tragic loss suffered by your nation, the Common­
wealth and indeed the world in the passing away of the Prime Minister, 
Rajiv Gandhi and virtually at the same time, you held-a general election in 
your country. It is with these traumatic events in mind, we commend and 
compliment your Government, the Members and officials of the India 
Branch of the CPA who have achieved nothing short‘of a miracle in 
organising both the Conference and the tours at times of great national 
loss complicated by a general election. As individual Branches of the CPA 
and the CPA itself, we have already expressed our deep sense of loss 
and grief at the tragic loss of Prime Minister. Rajiv Gandhi. He was not 
only India's Prime Minister but also a Commonwealth and international 
spokesman, a great visionary, a courageous fighter for justice and equality 
for all.
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I recall, Your Exceileihcy, with fortd arid cherished memories his stellar 
performance at the 1985 CHOGM Meeting in the Bahamas when he stood 
strong and unmoveable against Apartheid in South Africa. It was during 
that time that he endeared himself to our country luxJ even more so your 
country to ours. His contribution to his nation and to mankind will always 
shine as a beacon light to all those who subscrit>e to the principles of 
Parliamentary Democracy.

Your Excellency, that we are meeting in this great historic hall, in this 
great nation, so soon after the events to which I have just referred, 
indisputably reaffirms India's place as one of the world leaders of 
democracy, confirming the strength of our parliamentary way of life and 
indeed, gives hope for a future of India and of the Commonwealth. I 
venture to suggest that this gathering of parliamentarians is of special 
importance at a time when enormous governmental institutional changes 
are taking place at breath-taking speed in countries that |wo years ago we 
would have thought eibsolutely impossible. And yet, even in those 
countries, which subscribe to the principles of parliamentary democracy, 
Parliament is on the challenge. Indeed all of us live in an eraNwhen so 
many things are urjder question by so many people. It might be well, that 
we should hope thait your admonition of 1950 in New Zealand that even 
though we might in fact be witnessing the light frbm glow-worms in the 
interests of democracy, we should ensure that that light does not lead to 
fire.

Your Excellency. I share along with my Commonwealth Parliamen­
tary A§sociation collegues. your belief and I believe it is the belief 
thaf is .common to all of us, that we are here because we know that 
like many other institutions, no Parliament is perfect For. without a 
democratic, legislature, no man, woman or child can truly be free. 
Our parliamentary institutions are the most valuable possessions of 
our countries and they are supported by our people and with this 
support, our leaders can lead us to incomparable accomjSishments 
and so it is surely right that we should debate together how parlia­
ment can best be preserved by meeting the changing needs qf mod­
ern life.

It is also at these parliamentary conferences as in many other 
Commonwealth gatherings every year, that one sees the living colour, 
the strength and value of thie Commonwealth Association both of 
which seek to bring together nations large and small, so that a bet­
ter understanding of each other’s problems can be created, so that 
experiences of one can be tbe advantages of all, so that the warm 
spirit of friendship can envelope the world and people, rich and poor, 
great and small, can live in peace, in unity and in amity with one 
another without regard to colour, creed or forms of democracy.

Your Excellency, may I once again thank you Sir, for opening our 
Conference? We are qiad to t>e in your wonderful country and we
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wish India and all her people peace, happiness and prosperity in the years
to come.
Thank You.

ADDRESS BY CHIEF EMEKA ANYAK0 6 . CX)MMONWEALTH 
SECRETARY-GENERAL TO THE 37th CP CONFERENCE NEW DELHI.

23 SEPTEMBER 1991
Mr. President of the CPA, Kir. Vice-President. Chairman of the Execu­

tive Committee, Honourable Secretary-General of the CPA, and distin* 
guished Ladies and Gentlemen:

My first words must be, "Thank You" to the CPA for the honour of 
inviting me to be with you once again this year. It is for me a particular 
pleasure as, indeed, it is an honour to accept your invitation.

We are meeting at a place ^hich, in every sehse of the word, is the 
most appropriate venue for the> Commonwealth Meeting ofthis importance 
at this time. It is not only that this morning you, Mr. Presidentj in your very 
eloquent speech at the opening, told us of the very ancient roots of some 
of the democratic principles in India, but also that India over the last 44 
years since its Independence has been the bulwark of democracy in the 
Commonwealth and besides India, through the farsighted and imaginative 
leadership of Jawaharlal Nehru, working with the then Prime Minister who 
was remembered this morning by His Excellericy, the President, in his 
speech. Mr. Clement Attlee, it was the co-operation and farsightedness of 
people like Jawaharlal Nehru that launched the Commonwealth on its path 
of evolution into the modern Commonwealth and made it possible thereby 
for the number of newly independent countries in Africa, in Asia, in the 
Pacific and the Carit>t>ean, which followed thereafter to find it not only 
appropriate, but extremely rewarding to join the Commonwealth.

it IS nght that we should be meeting in India at this time, particularly in 
the wake of the shocking tragedy which was referred to this morning, the 
tragedy of the assassination of Mr. Rajiv Gandhi while on an election 
campaign. I was very privileged to be able to be here in May to joiri with 
India in mourning the passing away of her illustrious son. nay, I would say. 
the illustrious son of the Commonwealth and indeed, of the world at large.

It must be an abiding tribute to India, to the strength of the Indian 
democratic institutions, that notwithstanding that shocking tragedy, the 
tragic interruption of its election, the last election, that the country was still 
able to complete the elections and to relaunch its democratically elected 
Government on the firm path that it has remained on.
 ̂ Mr. President, you were kind enough to refer to my meeting with you 
‘last year in Harare. I was then hardly three months in my new office. I. 
spoke then of the launching by the Commonwealth of a high-level 
appraisal by ten Heads of Government and . of the promise which that 
exercise held for the Commonwealth. I dared then to refer in general
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terms to the directions which I hoped that this high-level appraisal exercise 
will put the Commonwealth at its 'conclusion. Now, at the end of my first 
year in office. I‘ believe that some of the hopes I pointed out last year have 
been confirmed in my thoughts. And they are the thoughts that I would like 
to share with you today  ̂ h  'addition to telling you how things have 
progressed since/then. It is true.̂ hat the Ten Heads of Government who 
have the primary responsibility for this high-level appraisal have not yet 
met. Their first plan to meet in London in January was unfortunately, but 
unavoidably aborted by the outbreak of war in the Middle East. And then 
they rjdfixed the meeting sorrie time in June. And then again, sadly 
because of the tragic event which I referred to a little earlier and 
developments in one or two o^er Commonwealth countries, it became yet 
again unavoidable to postpone the n^eeting. I can tell you now that Ihe 
meeting has been rescheduled for the 15th of next month in Harare; the 
Ten Heads of Government will, meeft a day before the full Commonwealth 
Heads of Government meeting! Ahd it is my confident expectation that 
their meeting in Harare on the 16th of the next month will bring to a 
successful conclusion the process! of the high-level appraisal which was 
launched, as I said, two years ago when the Heads of Government met in 
Kuala Lumpur, a process which has since then been sustained by the 
work at the senior official's level. A Committee of senior officials met three 
times and prepared a report which would be the basis of the deliberations 
of the Ten when they n^eet in Harare. I would like to say, Mr. President, 
and distinguished ladies and gentlemen, that when this high-level apprai­
sal exercise is completed, I expect that the Commonwealth will emerge 
stronger, will emerged renewed‘for fjacing the tasks and the challenges 
that are ahead of its members and ttie international community as a 
whole.

Let me, perhaps, start with one of ttie challenges. And I will want to 
start with the challenge in an area which is very close to your hearts, an 
area where the CPA is a living symbol of that activity, and of which area 
you yourselves, honourable ladies and gentlemen, are the active expo­
nents, and I mean the areas of democracy and the promotion of human 
rights.

Over the last year, the promotion of democracy has emerged as one of 
the important areas where the Commorwvealth ha? a distinctive role to 
play in the service of its member St3tes, Indeed fn the service of the world 
at large.

We have witnessed in the last couple of months momentous changes 
throughout the world. The resurgence of democratic spirit in many 
countries has become a part of the world-wide changes that we have 
been witnessing in the last few months. Whether it is m Easteih Europe, in 
Central Europe, in Africa, in Asia, we have been witnessing in the last 
year the rise of people's wishes to assert their freedom and their 
democratic rights. And we in the Commonwealth believe in democracy. It
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basis of Commonwealth Association, it has 
L T J s Z :^ Z p ro p ria te  and right that
Whatever rote to assist its inembers in the promotion Of demo(^acy and 
in the last year I have baen told, as a result lof the request from certain 
Governments, to resp>ond to their request to- organize observers to monitor 
anrf observe the conduct cf elections in theif countries. We began with 
Malaysia last October, and then in February‘ this year we sent a similar 
team of observers to Bangladesh, and now plans are in hand for similar 
groups of observers to go to Zambia and Guyana to observe the elections. 
Someone asked me the other day, why is it that -important that the 
Commonwealth should be engaged in observing elections in its member 
States? But, I said to this gentleman that in many of our countries the 
democratic institutions have been progressively undermined by 
progressive loss of confidence in the electoral process. Wherever a 
Government has been elected in circumstances where losers have good 
reason I to cry for, the natural reaction is to deny such Government's 
legitimacy and respect; And that inevitably means the beginning of an 
erosion of confidence in the dempcratic institutions. So by being present in 
these (^ountries to observe elections the Commonwealth is able to inspire 
confidence into the electoral process and to exert an influence which 
works for better conduct of these elections. And I hope that the 
consultation which I have been able to maintain with your Secretary- 
General in this matter and the cooperation which I have continued to 
receive from your members will continue, because I believe that in the 
Comrrjonweatth we have a duty to prove wrong what I seem to recall 
some years ago a very djstinguished Under Secretary of State in 
Washington, George Ball, has since written his memoirs called 
‘Disciplining of Powers'. George Ball recciiied that during his years at the 
State Department as Under Secretary of State, he could not remember 
how many times he was woken up at night and told of yet another coup, 
military coup, in yet another country whose name sounded like a 
typographical error. And we in the Commonwealth know better, and I think 
it is right that whatever the Commonwealth can do to boost up the 
confidence in electoral process and in democracy should be done.

And It IS not only in that area that the Commonwealth holds good 
promise in the future.. In the changed international environment, the 
Commonwealth has a great potential for greater service to its member 
States, and I dare say. to the broader international community Of the 
Commonwealth s 50 members, 46 are developing countries. And in recent 
years the economic conditions m all these countries have not always been 

, for the better. In fact, in many cases, there has been a distinct 
deterioration in their economic situation. So the development, socio­
economic development, rightly represents the area where the 
Commonwealth can and has been playing an important part in contributing 
to its member States’ efforts to improve their socio-economic conditions.



We do so by playing an active part in international debates. As of now 
to give you an example, one of the key problems in ti^  Way of sustained 
growth, and now, in some cases of economic recovery In some of the 
Commonwealth countries, is the problem'of external indebtedness. There 
are many o iour countries whose external debts are such that, servicing 
them continue to impede their effort at economic recovery and sustained 
growth. And we, in the Commonwealth,'have tried to be mobilisers of the 
conscience of the world particularly, the conscience of the countries of the 
North, who are as industrialised countries, invariably countries to whom 
these debts are owed.

You will want to know what happened last year at the meeting of the 
Finance Ministers in Trinidad and Tobago, Port of Spain, to which I 
rushed, leaving your Conference in Harare. At that meeting, the then 
British Chancellor of the Exchequer, who is now the Prime Minister 
Mr. John Major proposed a very important initiative which we have since 
come to describe as the Trinidad and Tobago terms'. The terms of this 
proposal, which was tabled, as Finance Minister then, by Mr. John Major, 
involved the doubling of the write-off terms that have been earlier provided 
under the Toronto terms for debt relief. For example again, it has 
proposed the increase of repayment period from fourteen years to 
something like twenty-four or twenty-five years. In addition, it has provided 
for the countries concerned the possibility of the first five years, whenever 
the negotiation is due, being repayment-free, because the interest 
accumulated could be capitalised. This has been the major proposal by 
Mr. Major. It is now before the Paris Club, to try and get its approval.

If this ofoposal is approved, it would benefit not only the Commonwealth 
countries, who are poor and the most debt-distressed, but also non­
Commonwealth countries. The origin of this initiative, as I said, was the 
Commonwealth Finance Ministers' meeting, and the originator was the 
former British Chancellor of the Exchequer. Therefore, in that area, there 
ts a concrete contribution of the Commonwealth to an important 
international debate.

But there are several ways in which the Commonwealth is seeking to 
help its members, for their socio-economic development. We have the 
Commonwealth multilateral programmes in the Secretariat. The most 
prominent is the Commonwealth Fund for Technical Co-operation. This 
Fund is currently running at about thirty million pounds a year. It has 
enabled us, in the Secretariat, to respond to requests for technical 
assistance from some of the developing countries of the Commonwealth.
It enables us, for example, to provide to Malaysia, India, Nigeria, 
Guayana, Jamaica whatever the developing countries may be— teams of 
experts to assist in the planning and operation, sometimes, of important 
economic development projects.
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There are, in addition to these multilateral programmes, bilateral aid, 
organised as assistance. The four major donor countries in the 
Commonwealth, because of their Commonwealth connection, have been 
programming theii assistance in th«̂  direction of the Commonwealth 
member-countries.

Above all, t̂ iere is the great potential of the Commonwealth non­
Governmental organisations. These organisations— t̂here is a myriad of 
them—are not Qovernment-sponsored. They are expressions of the 
people of the Commonwealth and their desire to co-operate and relate to 
one another. These organisations are not only involved in keeping alive 
the values and principles of the Commonwealth, but they are also involved 
in playing an important part, particularly at the grassroot level, in assisting 
the socio-economic development efforts of Commonwealth memt>er- 
countries.

Again there is an important area of human resource development. 
Everyone knows these days that no country, no people, can really achieve 
their potential in development unless their human resource is appropriately 
encouraged to develop its own potential. And in the Commonwealth, 
because of our historical associations, we have unique attributes that 
facilitate cooperation in the areas of human resource development. It is 
not only that students of Commonwealth countries and teachers of 
Commonwealth countries are able to meet, are able to benefit from one 
another's institution and experience, it is also the case that there are 
various multilateral and bilateral commonwealth programmes that facilitate 
the development of Commonwealth countries as far as human resource is 
concerned.

We have had in the last couple of years the problem of the unexpected 
differentiation in fees charged to overseas students who have 
unfortunately included Commonwealth students. This is a matter which I 
am sure a good many of you are aware of. It used to be the case in the 
years before 1981 that Commonwealth students were able to go to the 
developed Commonwealth countries and study at the same rate of fees as 
home students, but since 1981 we have witnessed the unfortunate 
differentiation betyveen home students and overseas students who include 
Commonwealth students. And it is not only in the United Kingdom that that 
IS happening, now we see it happening in Australia, in Canada, some of 
the provinces in Canada and in t^ew Zealand. We in the Commonwealth 
Secretariat and indeed the Commonwealth Ministers of Education h&ve 
consistently enjoined on me the task of bringing to the attention of the 
Heads of Government the unfortunate irriplications which this policy is 
bound to have for the future cohesion and relationships within the 
CofTwnonwealth. I have put it down on the agenda for the forthcoming 
meeting of Commonwealth Heads of Government and it is my nope that 
they will consider it and think of ways m which to alleviate the 
unacceptable implications of these policies

512 The Journal of Parliamentary Information



Then again. 1 would like to point out the potential of the Commonwealth 
in helping to sustain the concept of the importance of the security of small 
States. This morning the distinguished Prime Minister of this country, in 
his address to the opening Session talked about the need for democracy 
in international relations and that carries with it the acceptance of the 
rights to security and progress of States, however big, however small, and 
we in the Commonwealth, including us—we had no less than 27 countries, 
whose populations are around one million or less—we have the singular 
duty of remaining particularly aware of the importance of this subject and 
doing what we can to sensitise the rest of the international community to 
the need for special measures in protection and promotion of the security 
ar.J development of small States. We have to our credit in the 
Commonwealth a number of programmes which have been devised in this 
area and I was particularly interested to see among your Conference 
documents that there are two papers, at least two papers, that deal with 
this subject. I believe that it is an area where the Commonwealth has a 
singular contribution to make to the devetopment of international regime in 
that area.

Mr. President, at a time when the world is witnessing very momentous 
changes, people sometimes ask. “what is the future of the 
Commonwealth?" There are some cynics who say that for many years 
Commonwealth Heads of Government meetings have been seized and 
dominated by the problem of South Africa. Now that there are very 
encouraging developments that at long last a solution may be found to the 
South African problem, they ask, “What will be the future areas of 
concentration of interest of the Commonwealth? What will it be for the 
Commonwealth to do in the future?” ! say to them—and I have tried in the 
comments I have made earlier to pofnt out—that the Commonwealth has 
great potential for serving its members and the international community. 
These momentous changes today in the international environment 
underscore the point that irom now on the world has to try and survive on 
the basis of consensus politics. Gone are the days when automatic 
majority at the United Nations formed the basis of resolutions, most of 
which were never implemented. We have learned in the Commonwealth 
that the soundest basis tor implemontable decisions often is a consensual 
decision, and in the Commonwoaith we have a microcosm of the world—a 
microcosm of the world which equips the world, serves the world as a 
seedbed for consensus-making and as problems emerge—and many 
more such problems will emerge that will require global approaches to 
their solution—whether it is in the areas of environment or in the areas of 
international debate on development cooperation or in the areas of dealing 
with dangerous drugs and illicit traffic in dangerous drugs, we will continue 
to need consensus as the basis for decision-making. and the 
Commonwealth is the most viable and potentially the most convincing 
pace-setter for the international community in consensus-making
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And so, Mr. President, if I may conclude, I would want to say that the 
high'level appraisal exercise which Heads of Commonwealth 
Governments are undertaking for themselves and which is expected to 
come to its fruition in Harare next month will, I believe, confirm the 
potential of the Commonwealth to do these things about which I have 
been speaking. Happily there are, in many Commonwealth countries, 
dedicated sections of opinion-sections that include your honourable 
selves-who believe in espousing the values and aspirations of the 
association. Our challenge is to see that there is continued growth in the 
number of such dedicated sections of our Commonwealth countries. As far 
as enabling the commonwealth to realize this potential is concerried—and 
I am here going to refer to the areas of resources that would be 
necessary—I t>eliev6 that this is not the most propitious time to go to 
Commonwealth countries and Governments and ask for vast new 
resources. And so I have taken steps, since I assumed office in the 
Seaetariat, to lopk very vigorously at our existing resources with a view to 
seeing how we can re-allocafe existing resources, or part of- it. from 
activities of diminishing to activities of growing priority. I hope that by 
doing so we will better enable ourselves to respond more up to date to the 
needs that arise from time to time. But I do believe that notwithstanding 
such vigorous review and notwithstanding such cost-effective performance 
which is the basis of our operations, there will continue to be need for 
some modest new resources to be made available. I hope, therefore, that 
here at your 37th Conference, renewing your commitment to the CPA's 
objectives and the programme of Action, you will be able on your return 
home to play your part in stiffening the resolve of your governments and 
your public to equally renew their commitment to the Commonwealth and 
to renew their determination to enable the Commonwealth to realise its full 
potential. I am looking forward with great anticipation to a reflection of this 
renewal when the Heads of Government meet in Harare next month.

I thank you, Mr. President.

CONCLUDING CEREMONY OF THE 37TH COMMONWEALTH 
PARLIAMENTARY CONFERENCE, NEW DELHI, 28 SEPTEMBER 1991

SPEECH BY MR. DARRELL ROLE, VICE-PRESIDENT, CPA
Outgoing President, Speaker Patil, Mr Chairman at the Executive 

Committee. Mr Secretary-General, other Olhcers ol the Association 
seated at the Podium. Speakei Makomoe. other Distinguished Guests 
sealed on the Podium. Distinguished Guests. Distinguished Delegates 
and Ladies and Gentlemen

It is my privilege and honour, once again.'to express to our outgoing
* President, Speaker Patil. and our host country, India, our gratitude for the 

wonderful experiences we have had during this Conference
At the time when India offered to host this Conference it was not 

possible to foretell that the world's largest democracy would have its 
democratic stability, nay its very resiience tested by reason of the tragic
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loss of its former Prime Minister arKi the holding shortly thereafter of
general elections. Faced with these challenges many wondered whether 
Inaia would prove once again that even m the face of great adversity its 
strong commitment to parliamentary democracy would once again prevail. 
By successfully hosting this Conference so soon after such traumatic 
events attests to the fact that India has come through with fiymg colours 
and that parliamentary democracy is alive and well n India,

This significant accomplishment is attributable to many people in India 
but I should like to single out one person, for a moment our 
distinguished, illustrious outgoing President, Speaker Patil,

History has taught us that m time of great national adversity when a 
people need a leader to take the h e ' T i  but are at a Iqs  ̂ to identify one, 
God has provided that leader at 'the ; ght moment. Such a leader has 
been and will cont.ue to be Speaker Patil.

When in Harare Speaker Rabi Ray assumed ti>• oeim as President of 
CPA. little did he or indeed India herself know that leadership of a 
special quality would "be required for the successful nesting of th.s 
Conference in India this year. Little did he know or little efid*we know that 
in so short a time and in so stern a manner, all the astdbfished virtues 
and traditions of parliamentary democracy in this lan^ would be so 
strenuously tested. President Patil assumed the presidency during the 
currency of this crisis. Today we joyfully acknowledge hiii triumph and 
call on all to join us in acclaiming his sterling accomplishments for his 
nation, CPA and for our Commonwealth in successfoliy l^b|ting this 37th 
CPA Annual Conference. '■

Speaker Patil is a gentleman of regal bearing, of ihfinite charm whose 
quiet confidence and stastesmanship exudes confidence and hope in all 
of us. An outstanding parliamentarian this prince of CPA. this fearless 
warrior for parliamentary democracy, this champion of India and of 
mankind has through his untiring contribution to the hosting of this 
Conference vanquished the fpes of parliamentary democracy and the 
foes of India, whether within or vyithout.

And so, Mr. Speaker Patil, I am confident, and I fim sure that I shall 
be shortly vindicated by the Unanimous applause of the delegates here 
assembled, when I express the unanimous seritim.tnts pf this Conference 
when I say that your contribution to this Cf^A, to thi§ nation, nay to 
mankind, will always shine as a beacon to all who aspire and subscnbe 
to the principles of parliamentary democracy.

Here I may crave your indulgence for a moment To borrow the 
language of the theatre, this is the grand finale. The curtain falls as the 
star Speaker Patil stands at centre stage to the unending applause of 
the audience. But like Winston Churchifl, like Mahatma Gandhi, 
Jawaharlal Nehru, Mr. Kenyatta. Dr. Eric Williams and countless others, 
though the curtain falls yet the star remains standing and continues to be
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applauded by the many people and nations to whom their contribution wilt 
for ever be an eternal inspiration. Speaker Patil. you stand now at that 
place.

We in the CPA. Sir, hold high our standards, our values, our customs 
and our traditions and we elevate you to a similar standard of having lived 
up to every ounce of expectation and having deported yourself in your 
office as Presideni of the CPA in a manner which complements the 
existence of the CPA in our individual countries, m the Comonwealth of 
nations and in the world as a whole.

Now, Mr. outgoing President, no expression of appreciation would be 
complete without an expression of our deepest gratitude to His Excellency 
the President of India, His Excellency the Vice-President of India, the 
ttonourable Prime Minister, national and provincial Ministers and officials 
and, last but not the least, the people of India, for the very excellent 
arrangements laid on for us, as welt as the unending display of warmth, 
friendliness and hospitality. It was a royal performance executed with 
impeccable taste and style by our host on every single occasion. Some of 
us, I believe— and many of the ladies— have bought the Indian ruby which, 
as you know, displays a star every time it is exposed to light. And even 
those of us who have not bought it will always remember the wonderful 
entertainment, the sumptuous cuisine, the visit to the Taj Mahal and so 
many wonderful experiences which have etched in our hearts an indelible 
place for India. I can only say that we thank you from the bottom of our 
hearts and we shall be eternally grateful for the experiences we have had 
in your great country.

And now you will permit me one little iota of selfishness May I 
acknowledge that it is now The Bahamas' time?

I warmly welcome you to the Isles of June, a perpetual paradise where 
the islands have been placed like emeralds scattered over turquoise and 
aquamarine water. Bahamians describe this alluring paradise by numerous 
catchy sayings. The one I commend to you, as I welcome you yet again. 
IS that of a Bahamian poet who wrote;

if the Good Lord never went on a holiday, then, tell me why ne made 
the Bahamas.

See you in the Bahamas next year

SPEECH BY MR N C MAKOMBE, SPEAKER, PARLIAMENT OF
ZIMBABWE

Mr Shivraj Paul, the Chairman of tho Commoimeaiih ParhameDtary 
Associalion. ihe Secretary-General Members at the Executive Commiitee 
ol the CPA. Colleagues Honour,ibie Delegates

I am afraid that I do not have the dramatic romance that we have 
enjoyed from the Speaker from the Bahamas, But my role is to thank the
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Speaker of the Parliament of India and the people of India tor their warm 
welcome they have given to me and my delegation and all of you.

We are having the hospitality of the Indian people during their time ot 
grief and challenges, when the Hlustrious son of this land. Rajiv Gandhi, is 
no longer, with us. ft is unfortunate that we just started our Conference 
here in this august room without giving him a standing ovation. We could 
have stood for a minute in the memory of the late Prime Minister of this 
great country. But all the same, I think, in our hearts we have already 
done so.

I would like to thank, tor the supreme organisation of the Conference m 
general, by the members of the staff ot the Indian Parhafnefit. beginning! 
of course, from the head of the institution, the Speaker of the Lok Sabha 
and the Deputy Chairman of the Rajya Sabha. Dr Heptutia Your 
wonderfull organisation is going to be indelible in our memones.

I also want to thank the Secretary-general and members of the staff 
from the Headquarters of the CPA. This shows the splendour of 
parliamentary democracy which has been going on among the 
Commonwealth countries for a long time lo our countries.

I am very confident that, as we have been invited to meet m the 
Bahamas, the supreme organisation and the friendly atmosphere even at 
times when there are controversial issues, will prevail and that ultimately 
we wiU arrive at a consensus on issues pertaining to the affairs of this 
organisation.

I wish to say to the incoming President of the CPA, "Good luck.” The 
relay game has started, and we are supposed to be on the run. I want to 
wish you all ixin voyage back horne. I am sure that the CPA will flourish 
like many othef international organisations.

With these very few words, on behalf of my delegation and on behalf of 
the Zimbabwe Branch of the CPA, I hope to meet you all m the Bahamas 
again. _

Thank you.
SPEECH BY DR. (SMT.) NAJK/IA HEPTULLA. DEPUTY CHAIRIVIAN. 
RAJYA SABHA AND VICE-PRESIDENT. EXECUTIVE COMMITTEE OF 

THE INDIA BRANCH OF THE CPA
Mr. President. Mr Chairman. Members at the HeaO Tattle. HonouraOie 

Delegates and Friends:
It is my proud privilege to be presenting the Report of the 

Commonwealth Parliamentary Association's Second Conference of the 
Women's Group, which was held on 25 September. 1991. I must thank 
the Chairman'of the Executive Committee, the President of the CPA and 
the Executive Committee artd the Secretary-General and his Staff at the 
CPA in giving us all the support and help which we needed for forming
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this group in Zimbabwe in 1991. I also thank the Women's group of the 
CPA for giving me this honour to be the Chairman of the Women’s Group 
for 1992.

I. after taking my charge, organised a coh'ference of the 
parliamentarians and the legislators from the various State branches of 
India. I must say that if 1 did not have the support of the President and the 
Speaker, Mr. Shivraj Patii, and that of the Government of India, the Prime 
Minister himself and his Cabinet and that of the Speakers of the 
conference Branches of the Commonwealth from India, I do not think we 
would have had a successful conference where apart from the 
parliamentarians and legislators. 600 women participated form various 
walks of life. They presented 30 very well written papers not only by the 
Members of Parliament and legislators and women experts, but also by 
Ministers, who are in charge of various departments We discussed the 
issues of human resource development for women, sports, 
entrepreneurship, education, planning, iaw and many others. I can proudly 
say that we are going to take out all these recommendations in the form of 
a book which will be presented, I hope, before we meet in the Bahamas 
for our next conference.

When we met on 25 September, 1991 here in New Delhi during the 
Commonwealth Parliamentary Conference, the topic was “Commonwealth 
Reforms for Women and Future Options”. While I present this report 
before this august t>ody, I must thank all the participants who took part in 
various discussions. I must say here there were not only women delegates 
but there were many men delegates and a large number of their spouses 
also who have participated.

Mr. President and Mr. Chairman, this group is being formed in India as 
well as in Zimbabwe. I hope that this group will receive all your support in 
future.

I present before this august House the recommendations.
"We the women parliamentanans of the Commonwealth Parliamentary 

Association who participated m the second conference m New Delhi on 
the 25th September, 1991 resolve and recommend to the Association that 
more women delegates should be given opportunities m the exchange 
programme of delegations amongst Commonwealth countries That more 
women delegates should be recommended to the Executive Committee of 
the Commonwealth Parliamentary Association from various regions That 
the Chairperson of women’s group of CPA should become automatically a 
member of the Executive Committee of the, CPA for the year during which 
she IS holding the office. Attention should be paid for better education, 
awareness and economic independence of women in the Commonwealth 
countries. .

We appreciate the offer of the Secretary-General and the members of 
the Executive Committee of the Commonwealth Parliamentary Association
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for all their endeavours in supporting the women’s movement, for the 
cause of women in the Commonwealth countries, for giving the 
parliamentarians of the Commonwealth countries an opportunity to form 
women's group and according them the recognition.

I^r. Chairman, before I hand over the charge to the lady delegate, fwlrs. 
Ruby Ann Darling from the Bahamas, I hope that these recommendations 
will get due consideration from the Executive Committee of the CPA.

Now I request the honourable delegate from the Bahamas to take over 
the char.ge.

SPEECH BY MRS. RUBY ANN DARLING M.P, (THE BAHAIVIAS)

Mr. President, Mr. Chairman, Distinguished Members of the Head 
Table. Distinguished Delegates. Ladies and Gentlemen;

I count it as a distinct pleasure to accept the Chairmanship of the 
women's group of the Commonwealth Parliamentary Association; and I 
dedicate it to the memory of those gallant and visionary women of the 
Bahamas, who, in 1962, fought for the rights of women to vote, thus 
beginning my long journey from the Bahamas to India.

This 37th conference of the Commonwealth Parliamentary Association, 
particularly for the Bahamian delegation, has been like a masterpiece of 
music. From the beginning of our arrival, it has been like an overture and 
each day. they have been fugues a  ̂ endless fugues, as the hospitality 
and warmth of the Indian people complements the beauty of India.

As we conclude this historic occasion, there is a grand finate, a 
crescpndo and warmth and hospitality, togetherness and peace.. I hope 
and I know that the encore will be in the Bahamas Conference, 1992. The 
concerns of women are the same tall over the world, not only within the 
Commonwealth but in the global communality amongst us.as women, and 
as I accept this great challenge of tieing the Head of this Women's Group,
I do it humbly. And my gratitude is forever to my great God that we will lift 
high a banner that will not only spread all over the Commonwealth but all 
over the world as we unfurl this banner of peace not Only among the 
women of peace but indeed among men of good will and all over the 
global village. We will seek to right the wrongs, we will seek to arouse the 
social consciousness of our women and to educate and liberate our- 
women. I pray, as we join hands and as we leave on the long journey 
back to the azure waters of the Bahamas, that we will go in peace, that 
we will go in safety and upon our return, we will find that all is well. May 
the Great God who rules the universe be with all of us.-
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SPEECH BY MRS. BERYL M. ROLLE ON BEHALF OF THE SPOUSES
OF THE DELEGATES

Mr. Outgoing President. Mr Incoming President. Mr. Chairman of the 
Executive Committee, Mr Secretary ̂ General, Delegates, Distinguished 
Guests. Ladies arid Gentlemen: -

I am honoured to be afforded this opportunity to express, on behalf of 
the spouses of delegates to thi$ Thrirty-Seventh Parliamentary 
Conference, our sincere thanks to the CPA, the Govennment and the 
people of India, especially the women of India, for the hospitality extended 
to us during our stay here. Many of us have experienced the warmth and 
friendliness of the Itjdian people as they invited us Into their homes. We 
have greatly enjoyed the cultural entertainment and the sumptuous meals 
provided for us by our host, the Indian Government. We will always have 
fond memories of the Spouses Programme which enabled us to see this 
country's arts and crafts, its temples and many <̂f its national historic sites. 
I know the ladies will not forgive me if I fail to mention the wonderful 
shopping experiences. Now, the American Express will be looking for us 
and our husbands will be in hot pursuits. I think the Indian ladies who 
accompanied us or> our trips are to be blamed. They were simply 
marvellous in the performance of their duties, whether it was in shopping 
or during sight-seeing. I would like to pay a special tribute to Dr. Heptulla 
and the Women's Group of the CPA who treated us so very royally.

They tend to improve and we intend to help them to improve. We want 
to tell them that the Commonweatth lady is not supportive of the role of 
the men in the affairs of state bui imenti to play an equal and hopefully 
complementary role in this whole affair. We do not seek to rule nor to 
dominate but merely to contribute The role of spouses attending these 
conferences is a very important one. We are the best ambassadors 
because we get to see the country and its people through the s|5Duses 
programme. We are better able to impart an understanding of the strength 
of the Commonwealth to our children, friends and neighbours in our 
respective countries. Be assured that we shall do justice to the fine display 
of goodwill, warmth and hospitality which the Indian Government has so 
generously bestowed upon us. On behalf of spouses I say it, you have 
been most magnificent and we thank you from the warmth of our heart for 
your warm and generous hospitality. The next year's conference will be 
held in the Bahamas. I invite you to our island Bahamas.

. We in the Bahamas say to our visitors that once is not enough, even 
twice, you cannot see' all. So if you have been there, come again. If you 
have not been there, now is the time. I will see you in the Bahamas.

Thank you.
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SPEECH BY MR. CLIVE GRIFFITHS. CHAIRMAN OF THE EXECUTIVE 
COMMITTEE OF THE CPA

Outgoing President. Speaker Patil. new Piesident. Honourable Darrell 
Rolle, the Secretary-General of the CPA, other Distinguished Guests, 
Delegates. Observers. Ladies and Gentlemen:

It is my very pleasant duty on all your behalf to pay trilxite to work that 
has been carried out on your behalf by the staff at the Secretariat in 
London. Now. ladies and gentlemen, your organisation has a membership 
of some 50 nations of the MKXld. consisting of 122 Parliaments from 
around the world with a rnembership of over 10.000 Members of 
Parliament and the work that is performed in administering the 
headquarters of that organisation is carried out by 12 people in London. I 
think that is magnificent and I think they should be commended for the 
dedicated way in which they carry out their duties. You may be interested 
to know that the work that the headquarters staff do on your behalf 
relating just to the annual conference alone is magnificent. For the next 
conference, the work commences tomorrow. So they are performing their 
particular duty on your behalf for the whole 12 months just preparing for 
the next conference. So I believe my words of thanks to. them are quite 
inadequate really to thank them enough for what they do on your behalf.

Included of course is our Secretary-General, I frequently forget this, but 
he is always around, he seems to be taken for granted. But of course iie 
heads the team. Let us give him a big hand. We are on the TV 
Programme and I do not know whether it is a 30-minute one; I am on the 
thirty-fifth minute but the point about this' is that I. as your Chairman, also 
wanted to take the opportunity, if I might, to also thank the p>eopie in India 
who have contributed tc the wonderful Conference that we have just 
concluded: and I refer to Shri C.K. Jain who headed up the team of 
workers for what they have done. But in particular. I am sure, you will 
forgive me, if I take a personal moment or two to pay a tribute to Shri Rabi 
Ray who was the Deputy President and the President of the Association 
when the organising was done for this Conference. I hope Shri Rabi Ray 
is here. I have not seen him this morning Oh! he is there. He has always 
got a smile on his face. I have a great deal of regard for him, he gave me 
great guidance, he gave me consideration and he gave the Executive 
Committee wisdom, dignity, kindness and in fact he endeared himself to 
all of us on the Executive Comrrrtttee over the years that we were placed 
to work with him- So, I think have got to pay a. high tribute to shri Rabi 
Ray.

I also want to thank all the staff that Shri O.K. Jain had working for the 
Conference. There are lot of people, including the -ladies, that are helping 
us in this auditorium over the length of the Conference, the parliamentary 
staff, the liaison officers, the security staff, particularly the one that 
followed mo round ths park every morning for about fifty minutes he has
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finished labour wrtli rr^ this '^•oming-the
us the hotel staff, a id  the catering staff, th« transport swfr, tne 
organisers of the cultural events and indeed the artistes and performers 
who presented those cultural shows for uS.

Lastly, I would like to thank all of you delegates for the way in which 
you have participated in the a<^vities of this Conference over the last 
week. But personally. I would like to thank you all for the kindness and 
courtesies which you have extended to me personally.

And finally, ladies and gentlemen, on your behalf I would like to 
thank the people of India for the great welcome and love they have, 
extended to us.

Thank you.

SPEECH BY SHRI SHIVRAJ V. PATIL, SP^KER, LOK SABHA AND 
PRESIDENT OF THE CPA

Honourable Darrel Rolle, Honourable Clive Griffiths, Honourabfe Colin 
Shepherd. Honourable Dr Tonkin, Honourable N.C. Makombe, Madam 
Darrell Rolle, Honourable Dr Najma Heptullah, Honourable Gulam Nabi 
Azad, Honourable Fotedar, Honourable Sontosh Mohan Dev. 
Honourable Kumaramangalam. Most respected Rabi Rayji. Honourable 
Delegates and their Spouses, Honourable Obsenfers Uom the Iriendly 
countries. Distinguished Guests. Ladies and Gentlemen:

We thank profoundly Her Majesty Queen Elizabeth the Second, the 
Patron of the CPA, for sending a message of Greetings and Goodwill 
to the Conference.

We express our deep gratitude to His Excellency the President of 
India. Hon. Shri R. Venkataraman. the Vice-Patron of CPA for sending 
a message of greetings, goodwill and encouragement and also for very 
graciously inaugurating the Conference and delivering a thought- 
provoking address to' the gathering assembled for the inauguration 
ceremony and also for very kindly holding a reception in honour of the 
participants and their spouses. The thoughtful participation of the Head 
of the Indian nation added dignity and a deep meaning to the 
Conference.

We express our heartfelt thanks to His Excellency the Vice-Pr& îdent 
of India, Dr. Shanker Dayal Sharma, for obliging us by'inaugurating the 
Conference of Small countries and giving very sound advice to the 
participants on Parliamentary Democracy and also for hosting a banquet 
in honour of the delegates, observers and their spouses.

We are indeed immensely thankful to the Hon. Prime Minister. Shri 
P.V. Narasimha Rao, for gracing the occasion at the time of the 
inauguration of the Conference and delivering a scintillating speech, on 
the system of Parliamentary Democracy and the international issues of
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curwit importance, for helping In every respect the India Branch of the 
CPA to hold this Conference and also for hosting a dinner in honour of our 
guests.

We express our deep gratitude to my predecessors, Shri Rabi Rayji and 
Dr. Bal Ram Jakharji. who cooperated and helped splendidly to see that 
the Conference w2is field in the best possible fashion.

We thank the Honourable Chairman Mr. Clive Griffiths, Honourable 
Treasurer Mr. Ted Garrett. Honourable Secretary General Dr. Tonkin, the 
Honouraole Members of the Executive, other office bearers and officers 
for not leaving anything undone to see that the Conference was a 
success.

We express our great appreciation to the India Branch of the CPA and 
the office bearers and officers for not sparing any effort in organising the 
Conference. Wo are grateful to the officers and staff of Lok Sabha and 
Rajya Sabha. to tho Secretaries-General, the Additional Secretary, the 
Joint Secretaries, their colleagues and other office bearers and their 
colleagues for working day in and day out to make the event of the 
Conference most meaningful, pleasant and rewarding for all. We thank 
friends in the Hotel Ashoka, the doctors and those who are responsible for 
providing transport facilities and for all the good arrangements they have 
made. It is their work behind the scene which provided all facilities to the 
delegates, to participate in the Conference without any hurdle.

We thank all the artistes who performed to show the glimpses of Indian 
art and culture to our guests. We thank Honourable Ministers Shri Gulam 
Nabi Azadji. Dr. Bal Ram Jakharji. Shri Jafar Shariefji, Shri Fotedarji. Shri 
Sontosh Mohan Oevji.’ Shri Kumaramangalamji and other Minister 
friends, for extending all the cooperation to the India Branch of CPA for 
holding this Conference.
We thank our colleagues, Dr. Najma Heptullaji and Shri Mallikarjunaiahji 
for all the good work they have done for the success of this Conference.

We express our gratitude to Speakers and other Presiding Officers, the 
Sdcretaries-General and their colleagues of the State legislatures, the 
Chief Ministers- and other Ministers of the State Governments for 
extending a helping hand in organising the Conference and the tours for 
the delegates and their spouses.

We also thank all others who worked behind the scene, even without 
once coming before the participants, tc make this Conference a great 
sjjccess. In the list of such friends of ours, I would like to mention the 
security staff and those who have been providing transport facilities and 
medical facilities also.

We thank the hon. delegates, observers, their spouses and other guests 
for attending the Conference and taking part in its deliberations, tours and 
other activities with great interest, enthusiasm, understanding and
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cooperation. But for their enthusiasm end interest, the Conference would 
have proved tc be barren and less meaningful.

On the one hand, as good parliamentarians and democrats, they put 
forth their points of view with gmt skill and force and on the enter hand, 
they allowed the proceedings to proceed and reach their logical 
conclusions. They discussed tl*e issues of international importance and 
issues of lasting nature with all the skilf and sfnoerity at their disposal. The 
discussions shed great light on the philosophical and pragmatic aspects of 
the subjects which would prove to be of great help, when in appropriate 
forums the policies on them would be formulated. The coming together of 
the delegates from small and big countries, discussing the issues relating 
to them and other countries of the world, living together for about two 
weeks, exchanging views in informal ways, would help immensely to 
develop deep understanding of the problems. The discussions in the 
Conference of the Small countries, in the Commonwealth countries 
Conference, in the panel on problems of women are of equal and great 
importance. What was discussed in the panels and the plenary sessions 
would remain in the conscious and subconscious minds of the delegates, 
would help in moukling the policies iri their countries and the world.

The delegates would form into groups and would go to different parts of 
India, on tours and for informal discussions and interactions.

One group would go to Jaipur, where the delegates would t>e able to 
see the historical monuments. The second group would go to Aurangabad. 
Ellora and Bombay. The Members of this group woukl be able to see the 
poetry carved in the rocks, in the ancient caves at Ellora and Aurangabad, 
historical monuments, something of the industrial, scientific, technokjgical 
and commercial level o( India in Bombay. The third group would go to 
Bangalore and Mysore where they would be able to see the mix of the okl 
and the new. something of the scientific and technological and artistic and 
cultural status of the Indian people. The fourth group would go to Madras 
and Mahabalipuram where the delegates would see the poetic people, the 
ancient monuments and the modern technological developments, and the 
beautiful, beaches. The fifth group would go to Bhubaneshwar and 
Calcutta where they would be able to see architechturai heights reached 
by India in the ancient times, beautiful beaches and pulsating cities and 
would have some glimpses of modern India,

These tours would acquaint the delegates with' the people of this 
couQtry. with the agricultural, industrial, technological, scientific, artistic, 
cultural status of India in a greater measure. The first-hand knowledge 
'acquired by them would go a long way in helping them to fprm their views 
of this sub-continent, in a correct fashion. The tours would bring the 
delegates nearer to one another, in their thinking and understanding and 
provide opportunities for forming lasting friendship which is one'of the 
important aims of holding this Conference.
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Intorsction in th® fisid of trad6 snd commorcs, soriculturs and industry, 
science and technology are very important and can help us all to lessen 
our economic burdens and bring about conditions for speedy 
developments all over the world. The countries of the world can decide to 
use their resources and skills in the best possible manner and share the 
joy of existence and developments togehter, in a cooperative fashion. 
They need not do all things themselves. Certain things can be done and 
developed by some countries and shared with other countries. That way. a 
climate for enlightened inter-dependence can be created.

The world of ideas and culture is more powerful, lasting and useful than 
the world of commodities and goods. Greater understanding of the 
cultural aspects of lives of the people is bound to create conditions in 
which unity between the peoples, prosperity and peace in the world would 
be easier to achieve.

In the present-day world, the CPA and organisations like the CPA can 
play a very important and useful role. The role they play may not be very 
flashy and may not produce immediate results. They can certainly lay a 
strong foundation on which the future edifice of the worid culture can be 
firmly built. And we are sure that this Conference has been a step in that 
direction.

In India, we say that Alpha and Onnega of existence lies in:— 
SATHYAM SHIVAM SUNDARAM 

the truth, the bliss & the beauty.
It makes us one with everything In the world. It emphasises on the unity 

with time and space and all things, living and non-living in the cosmos.
The spirit of Commonwealth cannot be better described than in these 

lines:—
May happiness be the lot of all;
May distress come near none;
Giving up hatred, sin and pride;
May the world pour forth one continuous eternal beam of delight;
May Dharma become the main topic of conversation m every
household;
May evil cease to be easily-wrought;
May increase of wisdom and merit of works;
May men realise the purpose of human life—freedom, peace and
happiness to all.

Let us unite and march ahead to achieve prosperity and peace, beauty 
and bliss for all.

We, here, in India, will remember this Conference and you, our 
honoured guests, for long long time to come.

We hope, you would carry happy memories of this Conference and your
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visit to this ancient land of Buddha, Gandhi, Nehru and lndir& Qandhi 
back to your country.

Thank you one and ail fr6m the bottom of my iieart for coming to 
this Conference and being with us.

May I say at the end, glory ô the entire world, glory to the 
countries of the Commonwealth and glory to the unity of mankind.

Jai Hind.
Thank you very much.

MESSAGE FROM SHRI SHIVRAJ V. PATIL, SPEAKER, LOK SABHA 
& PRESIDENT OF THE INDIA BRANCH OF THE CFA TO THE 

DELEGATES TO THE 3/TH CP CONFERENCE'
Honourable Delegates, ^

On the eve of your departure from India after the conclusion of 
post-Conference tours, I on behalf of India Branch and the State 
Branches of the Commonwealth Parliamentary Association and on my 
own behalf once again thank you for having made it possible to visit 
our country and attend the Conference. Your active participation in the 
Conference deliberations enriched the proceedings. The post-Confer­
ence tour could be lively only t>ecause of your enthusiastic response 
and involvement despite loaded with a crowded programme.

The Commonwealth binds us with invaluable links, and the links 
have a purpose, a goal and a missk>n, with a history of commonal­
ity— of vicissitude and sufferings for freedom and liberty. After India 
became free, the freedom ushered in different countries, both big and 
small, and a new ray of hope beckoned for bringing about a new 
order for reconstruction and development. It changed the character of 
the Commonwealth. Commonwealth pledged fo r' cooperation on the 
basis of equality for assistance to each other. Over the years this 
spirit has been a guiding factor. Not necessarily we have followed 
^ a y s  the same path. There have been occasions when we differed 
but these differences never reached the point of breaking us up. We 
endeavoured to resolve the differences and the fact that today we 
stand together is a testimony of our firm resolve to adhere to the 
principles of Commonwealth.

The occasion for the Conference proVktod you an opportunity to see 
our country, our system, our achievements and of course our short­
comings too. You have seen us fir^t hand. For thousands of years, 
India has been an attraction for people from other parts of the globe. 
*Our country has had a special attraction, not so much for her moun­
tains ^nd rivers, for her vast land mass, for her ancient monuments,
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which are shared by other countries too, but for the message of peace 
and harmony which has been sent out by her through the ages.

You have seen the monuments. They do not speak merely of the bricks 
and stones; they speak that everything has time, a limited life, however 
rich and fabulous it may be. All those who were at one time their 
occupants had to leave this earth. They are a part of our heritage—their 
architectural beauty, splendour and past gtory. But more than that, and 
that is of substance, they strike a caution to us that wars, confltets, 
prejudk»s. hatred and vk}lence do not qualify for immortality. It is only 
tove. harmony and cooperatton that shine for ever and provide hope for 
future.

You have also seen during your brief stay the glimpse of strides made 
by our country in the process of development in different fieWs. This 
process of development is for construction and building up a society free 
from want and misery. Our people are engaged with a resolute determina­
tion in shaping their future and at the same time to extend realty a big 
hand of assistance and cooperation to others living in any part of the 
globe. We are sure you must have noticed our people abound with 
affection and respect for you all whichever part you have visited. We 
assure you our continuing friendship and cooperation. This message of 
Commonwealth, we do hope, will spread like fragrance of ftower to the 
entire Commonwealth.

We do hope further that you enjoyed your brief stay and sojourn in our 
country and would cany back Home only happy memories, forgetting any 
discomfort or inconvenience which you may have encountered all these 
days.

Before I say good-bye to you, I wish to request you to convey to your 
people the greetings and good wishes of the people of India. My own very 
best wishes for your personal health and happiness.

Good-bye and thank you. Bon Voyage.

The 37th Commonwealth Parliamentary Conference 587



PRESIDENT’S ADDRESS TO PARUAMENT

The Constitution provides for an Address by the President to either House of 
Parliament or both Houses assembled together. The provision for Address by the 
Head of State to Parliament goes back to the year 1921 when the Central 
Legislature was set up for the first time under the Qovemment of India Act, 1919.

The President may address both Houses of Parliament assembled together or 
either House of Parliament separately as per provision of Aricles 86(1) and 87(1) 
of the Constitution. Under Article 86(1) the President may address either House of 
Parliament or both Xouses assemtiled together, and for that purpose require the 
attendance of members. Article 87(1) provides that at the commencement of the 
first session after each general election to the House of the People and at the 
commencement of the first session of each year, the President shall address both 
Houses of Parfiament assembled together and inform Parliament of the causes of 
its summons.

Being a statement of policy of the government, the Address is drafted by the 
govemrhent who are responsitMe for its contents. It contains a review of the 
activities-and achievements of the government during the previous year and sets 
out the policies which it wishes to pursue with regard to important internal and 
international problems. It also indicates the main items of legislative business 
which are proposed to be brought during the sessions to be held in that year.

On 11 July 1991, the President of India, Shri R. Venkataraman addressed the 
■ambers of the two houses of Parliament assembled together in the Central Hall 
flf Parliament at the commencement of the Tirsl session of the Tenth Lok Sabha 
and outlined the policies of the Qovemment of India on various issues and the 
legislative programme tor the Session.

Reproduced below is the text of the President’s Address.
—Editor

Honourable Members,
It gives me greaf pleasure to welcome you to this joint session of 

Parliament. I felicitate the Members of the new Lok Sabha.
May 1391 was a nightmare. The heinous assassination of Rajiv 

Gandhi plunged the country into gloom. His assassination was an 
inhuman act of the worst kind. He had provided leadership at a moment of 
grave crisis in the 'history of our nation. In his death the country has lost a 
prftmising leader. Rajiv Gandhi's vision of the future, the optimism which 
he exuded, his great patriotism, his commitment to the poor, his striving
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for world peace will continue to inspire the people of India as well as 
peace loving people the world over.

The previous government constituted a Commission of Inquiry consist­
ing of Mr. Justice J. S. Verma, a sitting Judge of the Supreme Court of 
India, to inquire into the assassination of Shri Rajiv Gandhi Government is 
of the opinion that the terms of reference of the Commission should be 
enlarged and made comprehensive

The people of India have faced this crisis with fortitude and maturity. 
Forces which tried to subvert democracy and destabilise the country stand 
frustrated. The recently concluded General Election has once again 
demonstrated the strength and vitality of the democratic process in India

The assassination of Rajiv Gandhi has tjrougbt into sharp focus the 
need to arrest the growing cult of violence in the country. The law and 
order situation in the country has been a cause of great concern for 
sometime now Violence has continued in Punjab and Jammu and 
Kashmir. The situation in Assam. Nagaland and Manipur has continued to 
cause concern. Extremist activity in some states has also put the law and 
order machinery under severe pressure.

Violence and terrorism in Punjab continue unabated. It is, however, 
heartening that the people of Punjab have maintained communal harmony 
in spite of the nefarious tactics of the terrorists who constitute a small 
fraction of the population. Assisted by the Army in the border areas, 
security forces have been relentlessly Tighting to contain the senseless 
killings, extortions and kidnappings by the terrorists. To check infiltration 
from across the border, the work on border fencing and flood lighting in 
Punjab was expedited and has been completed as planned. Elections to 
the Legislative Assembly and the Parliamentary Constituencies in Punjab 
were to be held on 22nd June. 1991. However, the large scale killing of 
candidates and the atmosphere of fear and terror created by militants 
rendered it impossible to ensure a free and fair poll. Polling has. therefore, 
been postponed to 25th September, 1991. Government will continue to 
deal firmly with terrorism and secessionism. Government is committed to 
restore normalcy and to start the democratic process in Punjab at the 
earliest. However, militants and secessionists will not be allowed to 
misuse the elections for their ends. Government stands by the Rajiv* 
Longowal Accord. NegotiStions are always possible with those who 
eschew violence and accept the framework of our Constitution. Govern- 
iTwnt is prepared to take whatever new initiatives are required and will 
continue to strive for a comprehensive settlement of all outstanding issues 
in order to have a permanent and peaceful solution in Punjab.

The law and order and security situation in Jammu and Kashrnir 
deteriorated fast during the past year and a half. Secessionists and certain 
fundamentalist elements, aided and abetted from across the border, are 
carrying out terrorist and subversive activities. The security forces are
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taking n«cessary and affective measures to combat secessionism and 
terrorism. Lately, encouraging signals have been received in the form of 
surrender of many militants. The relationship between Government and 
the people needs to be strengthened. People’s committees will be 
constituted at different levels to ensure their participation. At the same 
time, stern action will be taken against secessionist forces. Special 
attention will be paid to providing employment for the unemployed youty of 
Jammu and Kashmir.

Elections were held in Assam and people have given s fitting reply to 
the forces of secession. The people of Assam deserve to be congratulated 
on the peaceful ma’̂ ner in which elections were conducted. Government 
will ensure that secessionist elements in Assam are brought back into the 
mainstream. Genuine grievances of the people will be redressed. Steps 
will be taken for the rapid economic devetopment of Assam.

It is a matter of serious concern that the forces of commurtalism have 
been able to vitiate ttM atmosphere in the country leadirH) to the out-break 
of secious riots in the last two years. Government are determined to 
combat such forces and uphold the.values of secularism. Government will 
not allow the rights and interest of religious, linguistic «nd ethnic 
minorities to be compromised. A composite Rapid ActkMi Force will be 
formed and appropriately e<)uipped and trained to deal with rk>ts and will 
be made available to the State Goveerrtments at very short notice. More 
Special Courts will be set up as necessary to try offences relating to 
communal riots. Procedures will be strengthened to enable speedy and 
adequate compensation to be paid to victims of communal riots. Placas of 
worship must be treated with due respect. We cannot allow communal 
elements to defile their sanctity by using such places as instruments to 
generate controversy and discord. Government will make every effort to 
find a negotiated settlement to the Ram Janma Bhoomi—Babri Masjid 
issue with due regard t6 the sentiments of both communities involved. In 
case of all other places of worship,>a Bill will be introduced to maintain the 
status quo as on 15th August, 1947, in order to foreclose any new 
controversy. The special cell established m 1986 to gather intelligence in 
communally sensitive districts will be strengthened with a view to 
preventing rk)ts. The next-of-kin of those whose lives are lost in communal 
riots will be rehabilitated by providing suitable employment to them.

We are proud of our armed forces. They have risen to the occasion 
wfienever called upon to defend the territorial integrity of our country, 
assist the civil authorities in the maintenance of law and order and in 
organising relief and rescue measures. Government will continue to 
pursue various welfare schemes for the defence sen/ices, both for serving 
and retired personnel. Government will give priority to the upgradation of 
and self-reliance in defence technologies.
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Qov«mm«nl iroognises that the country is in th« midst of an aconomic 
crisis ot unpracedantad magnituda. It has baan livino t)ayond its maans 
and adoptino soft options. Wa hava baan ovartakan by avants. Wa must 
act now. No sacrlfica is too graat to safaguard our aconomic indapand- 
cnoa and tha country muat prapara itsaH to t^a hard and unplaasant
6C0n0miC QOCISIOnSr

Government is committed to the macro-economic stabilisation and 
structural reforms which wiH unleash the nation's latent energy to bring 
about accelerated development. The Reserve Bani( of India has brought 
about an adjustment in the exchange i-ate in order to strengthen 
competitiveness of our exports, to reduce expenditure on inessential 
imports, to reduce the incentive for capital flight and stabilise the capital 
account. We intend to take concerted measures in the areas of trade 
policy and industrial policy reform further to enhance the competitiveness 
of our exports. We are committed to ensure that the poor and the 
underprivileged do not have to bear a disproportionate burden of the 
adjustment process.

Of particular concern is the rise in prices of essential commodities which 
hurts the weaker sections the most. Government attaches the highest 
priority to reducing inflation and will adopt necessary measures towards 
this end. The interest of the weaker sections of society wilt be kept 
uppermost in mind, while framing strategies for this purpose. Measures to 
restrain growth in money supply; economies in Gk>vernment expenditure; 
encouragement to small savings; better supply and demand management 
of sensitive commodities; and provision of incentives for higher production 
in the medium term will receive priority.

Fiscal imttalances continue to be a major concern for the Government. 
Despite attempts at controlling expenditure and raising additional 
revenues, the revised estimate of budget deficit for 1990-91 is Rs. 10,772 
crores against the budget estimate of Rs. 7,206 crores. Government is 
committed to observing strict fiscal discipline. The generation of black 
money will l>e checked. Government expenditure will be controlled. While 
making necessary adjustments, Government would ensure that the burden 
does not fall on the poor.

The balance of payments position, already under severe strain, was 
further exacerbated by the Gulf crisis,, the direct adverse impact of which 
is estimated at $ 2.7 billion (over Rs. 4,900 crores). Of this, the additional 
cost of oil imports alone accounted for $ 2 billion while the rest was. 
among other, owing to the loss of exports, evacuatk)n of Indian nationals 
and reduced inflow of capital The balance of payments situation has 
become more critical as the flow of funds from international capital 
markets did not materialise as anticipated, though several countries did 
offer help. Signifteant-bilateral assistance has come particularly from 
Japan as also from Germany, U.K.. the Netherlands and Denmark. The 
management of balance of payments is one of the most crucial tasks
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betore us and Government will not hesitate to take the hard decisions 
necessary In this behalf.

Exports have a vital role in solving the balance of payments problem. 
During 1990-91, our exports were affected adversely, resulting in a 
slowdown in the rate of growth. Qovernment has recently announced 
major stru^ural reforms in trade policy. It is hoped that export trade will 
get out of die circle of low growth, high cost and stifling controls and once 
again get on to a high trajectory of growth. Government's ultimate goal is 
to eliminate all licensing control on the import of capital goods and raw 
materials except for a small negative list.

The Uruguay Round of multilateral negotiations is underway in Geneva. 
While attaching importance to strengthening the multilateral- trading 
system, Government will endeavour to see that the -outconie of the 
negotiations would be a favourable trading environment for developing 
countries.

Efforts will be, made to step up industrial growth. In 1990*91. the 
average industrial growth was 8.4% compared to 8.5% during the 7th 
Plan period. Government is determined to work towards making India 
internationally competitive. For this purpose, fullest use will be made of 
modern science and technology. The opportunities provided by increasing 
internationalisation of the industry and trade will be fully utilised. The 
development of the small scale sector and khadi and village industries will 
receive the Government’s close attention. Government will work for 
extensive deregulation and reduction of bureaucratic intervention. To this 
end. a comprehensive review of policies and procedures has been 
initiated. In order to raise the competitiveness and quality of Indian 
industry to global levels, technology imports will be liberalised and 
facilitated in areas where Indian technology does not nneasure up to 
international standards. Changes in procedures are being worked out so 
that the investment climate is made more conducive for participation by 
foreign companies and non-resident Indians. Efficiency wi|l be promoted in 
services required by industrial and other users from financial institutions 
and banks.

Reforms in the functioning of the public sector are being formulated to 
improve its performance. The management of the public sector will be 
strengthened through selection of the best talent available. Public Sector 
managers will be altowed greater autonomy without diluting accountability. 
A policy is being evolved for disinvestment, including workers' participation 
in equity and for vacating areas of activity where putrtic sector involvement 
is not essential and where private and joint sectors have developed 
ca\)abilities.

To provide a t>oost to the electronics industry and to promote software 
exports, a number of measures are being initiated. These would iridude 
setting up of technology parks and attracting international leaders in semi*
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conductors technology to set up facilities in ̂ d ia . High prioilt^ will „  
accorded to expanding the production of crumgA and reding c a p a c j^ / 
Government will take special measures to sickness in the 
industry and improve the price competitiven% of Indian textilê
Immediate attention will be given to pn
processing industry, which has a critical relevandlMl|;0 | i ^ { ^ 4ftH^tion 
and greater value addition of agricultural produce.

The development of infrastnjcture will receive Qovemmenfs dose 
attention. Power generation will be stepped up. Steps will be taken to 
make the steel industry more competitive. Modernisation of rail transport 
and augmentation of capacity will receive attentton. Telecom services will 
receive very high priority. It will be the endeavour of the Government to 
upgrade telecom and postal services and to ensure that the telephone 
reaches every village before the end of the decade.

Science and technology must be brought to the centre stage in 
economic planning. It is to the credit of our scientists that we have been 
able to establish internationally acclaimed competence in several areas. 
During the current year, two major space events have been 
scheduled—the launch of the Indian Remote Sensing Satellite and the 
launch of the Indian National Satellite.These represent our commitment to 
provide services in areas like communications, telecasting, broadcasting 
and meteorology and relevant data in the areas of ground water 
availability, forestry^ agriculture, and mineral resources. Significant, 
progress has also been made in the development of various Satellite 
Launch Vehicles. Our efforts at using atomic energy for our development 
needs have yiekJed encouraging results. Memt>ers will be happy to learn 
that in the next few months Narora-2 power reactor and Kakrapar-1 power 
station will go critical. Government will take all possible steps to accelerate 
ttie pace of progress in science and technology

The total productkjn of foodgrains in 1990-91 is expected to be 177.2 
million tonnes. This will be the third successive year of increased 
foodgrains production and this has happened for the first time 
independence. This is due to the untiring efforts of our farmers and toete 
effective adoptton of scientific farm management practices. We will ensure 
that our farmers get a fair and remunerative price for their produce. 
Conditions will be created for further increase in agricultural yields. 
Agricultural research will receive tlie Government’s close attention. 
Extension services'will l)e strengthened and modem technology will be 
made available to our farmers in a usable manner. Technology for 
increasing productivity in rainfed agriculture would be further devetoi^ 
and efforts would be made to ensure that a package of supportive 
measures to increase the income levels of small and marginal farmers in 
these areas reaches them. The development of water resources will 
receive high priority. Government will make every effort to maximise 
indigenous production of fertilizers and ensure its timely availability to the
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farmers At least 90% self-sufficiency in nitrogenous fertilizers will be 
ensured by commissioning tfie gas based plants at Babrala, 
Shahjahanpur, Gadepah and Kakinada and doubling the capacities of the 
plants at Vijaipur, Aonia and Jagdishpur during the 8th Five Year Plan. 
Animal husbandry will be further developed with emphasis on genetic 
improvement, animal health and cost effective feed. Particular attention 
will be paid to remote areas.

Given the difficult economic situation facing the country, the formulation 
of the 8th Five Year Plan assumes added importance. The Planning 
Commission began formulating the Plan in 1988. However, due to 
frequent changes in Government, the Plan document could not be 
finalised. Government will take necessary steps for the early finalisation of 
the 8th Plan.

India has had a deep commitment to environmental conservation drawn 
from its'ethos. ItKiia shares the emerging global concerns in the context of 
ttie environmental changes induced by economic and technological 
activities. We shall take the required initiatives to ensure that our 
commitment to sustainable development crystallises. Wasteland and water 
resource development have enormous potential for employment and 
productivity. A new policy on abatement of pollution is under preparation 
which aims at promoting environmentally sound and clean technologies to 
minimise waste and control pollution. A National Forestry Action 
Programme is being prepared with the involvement of all Stale 
Governments. The role of citizen groups will be encouraged.

The youth of India represent a large, creative and vibrant resource 
segment of our society. Investment in their development is an investment 
in (he future of the country. Government will formulate policies for actively 
involving youth in effods to nurture the spirit of national integration and 
pride in our country. Linkage between education, development of youth, 
sports and physical education will be strengthened. The rapid expansion 
of opportunities for productive employment will be a major objective of our 
planning and economic policy.

Women aod children, partfcularly those belonging to poor housefwlds. 
are the two most vulnerable groups of our population that need special 
attention. The Integrated Child Development Services (ICDS), the largest 
child development programme in the workj, has completed fifteen years of 
successful implementation. Governmem is committed to expand this 
programme during tfie 8th Plan to cover all tlSe backward and drought and 
flood'prone areas as well as areas where there are large concentrations of 
Scheduled Castes and Tribes. Government is committed to the 
•implementatkjn of Indira Mahila Yojana. This integrated progi-amme for the 
devek>pment of womeh and children was inspired by Shri Rajiv Gandhi 
and announced in November 1989, The programme aims at developing a 
new sense of awareness among women, particularly in rural areas, and
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empower them, so that they become active participants in the process of 
social transformatior^ and regeneration. The development of the child will 
be an integral part of this programme. We will take measures to enforce 
alt the legislation for women already on the statute book. As a first step, 
we will appoint a Commissioner for Women's Rights with powers for 
taking action required for the effective enforcement of their rights.

Governmetit is committed to the .<^io-economic arKJ educational 
development of Scheduled Castes and Scheduled Tribes. The composition 
of the National Commission for Scheduled Castes and Scheduled Tribes 
which has been given constitutional status will be finalised shortly. The 
National Commission will be given all the support it requires to discharge 
its duties in r^ard  to the implementation of the safeguards and other 
measures designed for the protection of the Scheduled Castes and 
Scheduled Tribes, and their socio-economic development through the 
planning process. The National Scheduled Castes and Scheduled Tribes 
Finance and Development Corporation will be strengthened. Government 
is committed to special measures in favour of socially and educationally 
backward classes. In implementing these, preference will be given to the 
poorer sections among them. Where poorer candidates are not available, 
the benefit will go to otlier members of the t>ackward classes. The 
Government will also ensure that the benefits of resen^ation are provided 
to> other economically backward sections who are not covered by the 
existing schemes. A Backward Classes Development Corporation will be 
set up.

Steps will be initiated for the effective implementation of the 15-Point 
Programme for the welfare of minorities which seeks to ensure that the 
minorities are protected and that they are not discriminated against in the 
matter of employment In public services and benefits from development 
schemes. All possible assistance will be extended for the educational 
development of the minorities. The Minorities Commission will be 
accorded statutory status.

Improving the quality of life of the rural poor will receive the 
Government's closest attention. Efforts will be made to ease the pressure 
on land by providing alternative avenues of employment. To this end 
appropriate ecortomic linkages will be established and non-farm 
employment stepped up. Small, medium and large-scale agro-based and 
food processing industries will also be established. The Integrated Rural 
Development Programme (IRDP) continues to be a major instrument for 
creation of seif-emptoyrrent opportunities and will be strengthened. The 
Jawahar Rozgar Yojana will t)e continued to generate more employment in 
rural areas. A special crash programme, to be named after Rsj'v Gandhi, 
will be drawn up to provide drinking water to rural areas within five years. 
Improvements will t>e made in the primary health care infrastructure in 
rural areas.
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The strength of our economy rests, in a very large measure, upon the
toil of our working class, including those in the unorganised sector. It will 
t)e endeavour of the Government to protect and promote the interests of 
the working class. Efforts will be made to foster healthy industrial relations 
by carrying out reforms in the machinery for settlement of labour disputes.

Health is an essential elements in the development process and a 
crucial input for improving the quality of life. While there has been steady 
expansion in health care facilities, a great deal still requires to be done. All 
possible measures will be taken to reduce mortality and morbidity rates 
which are still high, particularly among children. With a view to further 
strengthening the health care system, a National Institute of Biologicals is 
being established to ensure safety of vaccines, kits and reagents. To draw 
upon the strengths of various systems of medicine. Government are taking 
measures to promote arid develop indigenous systems. Assistance is also 
t>eing provid^ to further encourage the study of homeopathy.

Tooay is the World Population Day. This is an occasion to focus 
attention on a gtobal problem, which is of particular relevance to India. We 
are at a critical stage of development. A rapidly expanding population is 
exerting relentless pressure on our scarce resources. Greater emphasis 
will be placed on limiting population through propagation of the smalt 
family norm. • A multi-pronged approach wilt be adopted to this and. 
Integrated health, nutrition, education and motivational services for the 
people in general and women in particular will be improved and 
strengthened. Maternal and chikj health nteasures will receive special 
care.

India's greatest resource is its people. The full potential of our human 
resource has yet to be effectively utilised. High priority will, therefore, be 
accorded to education. The National Policy on education formulated in 
1986 on the basis of a national consensus contains the framework for our 
advancement towards a secular, modern, self-reliant and just social order. 
The uncertainty created in the last one and a half years about the policy 
has caused much harm. We shall now revive the spirit required to 
implement the policy with renewed vigour. We must move with confidence 
and determination, towards the goal Of universal literacy and provision of 
good quality primary education tor all children, especially those belonging 
to the disadvantaged sections. Government belives that equal opportunity 
in education is crucial to social narmony and progress. This emphasis of 
the New Education policy will remain Government s main plank. Particular 
attention will be paid to the education of women and girls. We shall 
simultaneously improve the quality of education and bridge the chasm that 
now exists between the world of work and the world of learning.

* The highest priority the Government will be to provide for adequate 
availability of essential commodities at reasonable prices. As an important 
part of this effort, the Public Distribution System will be streamlined and 
more sharply targeted to reach the poorest of the poor, especially those in
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the rural areas. It will bd an integral part of our strategy to fight rural 
poverty and give the rural poor a better equality of We. This effort would 
include measures like ensuring timely and adequate deliveries of 
focdflrains used in wage employment and supplementary nutrition 
programmes. The Essential Commodities Act will b© strictly enforced to 
fight anti-social activities like hoarding, profiteering and blackmarketing of 
essential commodities. The provisions of the Consumer Protection Act will 
be used more effectively to provide simple, inexpensive and quick 
redressal of consumer grievances against sub-standard goods, sen îces 
and unfair trade practices. An effective machinery will be set up to monitor 
the entire gamut of these efforts.

Government attach great importance to making administration more 
efficient and responsive to the needs of the people. Partk:ular attention will 
be paid to those areas of administration where it interfaces closely and 
directly with the people. The grievances redressal machinery will also 
come in for close scrutiny with a view to enhancing its effectiveness. 
Government will complete the drive for filling the backlog of vacancies 
meant for Scheduled Castes and Tribes in various Ministries and 
Departments of the Government of India in a time-bound manner.

In foreign policy, we accord the highest priority to strengthening our 
relations with our neighbours in South Asia on a bilateral basis as well as 
through the South Asian Association for Regional Cooperation.

We welcome the establishment of a democratically elected government 
in Bangladesh and look forward to working with them in resolving 
outstanding issues through dialogue and further strengthening our 
cooperation. We are deeply grieved over the unprecedented devastation 
caused by the cyclone which recently struck Bangladesh and are 
contributing to relief operations in a spirit of friendship and good 
neighbourliness

Our relations with Maldives continue to progress on the basis of mutual 
trust and cooperation. Maldives too has been the victim of severe 
cyclones. India has been participating actively in relief efforts.

Our close relations and cooperation with Bhutan will be further 
consolidated and strengthened.

The emergence of multi-party democracy m Nepal will further strengthen 
our uniquely dose ties. Over the past year, high level exchanges of visits 
have reinforced our political understanding and imparted a shared 
determination to intensify cooperation in areas of mutual benefit.

Government will continue the endeavour to reduce tensions with 
Pakistan. Agreements have been reached on several confidence building 
Pleasures, including on providing advance notification of military exercises 
and prevention of air-space violation by military aircraft. We believe that all 
differences with Pakistan should be resolved bilaterally and peacefully on
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the bais of the Simla Agreement. However. Pakistan’s support to terroism 
in Punjab and Jammu & Kashmir is a matter of serious concern and 
stands in the way of a genuine and sustained improvement in our 
relationship.

We are concerned at the continuing violence in Sri Lanka which has 
caused unending human suffering and led to nearly two lakh Sri Lankan 
nationals taking refuge on our soil. It is important that efforts for a lasting 
and durable solution to the ethnic issue are intensified and conditions 
created for the return of these refugees at the earliest. The India-Sri Lanka 
Agreement continues to provide a viable framework for this objective.

We have continued to strengthen our traditional ties of friendship and 
cooperation with our close neighbour, Afghanistan. We are concerned that 
resumed military activity would cause a setback to the peace process. We 
hope that peace and normalcy will be restored soon through a political 
settlement. India will continue to work for a strong, stable, independent 
and non-aligned Afghanistan.

Since the visit of Shri Rajiv Gandhi to China in 1988, there has been a 
marked improvement in India-China relations and we will seek to 
strengthen this process. The two countries have reached agreement on 
re-opening their Consulates in Bombay and Shanghai respectively and 
also to resume border trade. The scale of scientific and technical 
exchanges as well as cultural exchanges has been steadily expanded. 
The outstanding question of the boundary between the two countries 
shcukJ be settled in a fair and reasonable manner Better understanding 
and cooperation between India and China will have a positive impact on 
peace and stability in our region and the world.

The Soviet Union is a major partner with whom we have friendly 
relations and wide-ranging, mutually beneficial cooperation. We wish the 
people of the Soviet Union success in their efforts to bring about a 
transformation in their country, We are confident that our bilateral relations 
with that great country will continue to develop m an atmosphere of 
traditional warmth and understanding.

We look fonward to the further development of our relations with the 
United States of America. We believe that building a mutually beneficai 
and mature relationship is a goal shared by t>oth countries. Indo-US 
cooperation in the commercial, scientific, technical and cultural fields has 
t)een steadily intensified.

We will continue to monitor closely the post-war developments in the 
Qulf region, a region with which we have deep-rooted, historic links. We 
hope that the new security arrangements that are being put in place would 
be based upon the initiative of the countires of the region and worked out 
under the overall aegis of the UN.
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There can be no durable ot stable oeace in West Asia without a 
comprehensive settlement of the Palestinian problem. India has 
consistently supported the just struggle of the Palestinian people and has 
recognised Palestine as an independent state. We remain committed to 
supporting a settlement based on the Palestinian right to self­
determination. the vacation of all Arab territories occupied since 1967 and 
the security of all the States in the region.

We have traditionally had good relations with all the countries of 
Europe. The European community is our major trading partner and a key 
source of investment and technology. We also recognise its growing 
potential as a political and economic entity. We will remain m dose touch 
with the Community.

Our friendly relations with Germany have been strengthened with the 
visit of the President of Germany to India. Later this year m September, 
the Festival of India in Germany will be inaugurated in celebration of the 
cultural and intellectual interchange that has been a hallmark of Indo- 
German relations in the past decades.

The countries of Eastern Europe have witnessed momentous changes 
in recent years. India welcomes the success of the democratic movements 
in these countries and looks forward to strengthening our traditional bonds 
of friendly relations with them.

We desire the strengthening of our relations with Japan, which is 
already one of our major economic partners. We have engaged in a 
constructive dialogue with Japan on the entire range of matters of mutual 
concern. We appreciate the support they have extended to us.

Government will continue to maintain close and friendly contacts with all 
the countries of South East Asia. We will continue to participate in the 
process of finding a political solution to the Cambodian conflict, consistent 
with the sovereignty, territorial integrity, independence and the non-aligned 
status of Cambodia.

We remain totally opposed to the continuing efforts to institutionalise 
racial discnmination in Fiji.

We welcome the measures taken by the South African Government to 
remove the Statutory pillars of apartheid. We fully support the demand of 
the African Na'tional Congress to implement further measures, which will 
lead to the irreversible elimination of apartheid in South Africa

In the short period of*our current membership of the United Nations 
Security Council, since January this year, we have endeavoured to project 
not only our own national policies and aspirations but also serve the cause 
of maintaining international peace and security, in consonance with our 
faith in multilateralism.

Our foreign policy will take into account the far reaching changes taking 
place in the international situation while adhearing firmly to the principles
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of Non-alignment. We will continue to work for peace and disarmament 
and for global cooperation to reduce proverty and improve living standards 
in tfie developing nations.

Honourable Members, the main task before you will t>e the adoption. Of 
the Budget for 1991-92 and several measures of grave national 
importance. I am sure that your deliberations will be marked by maturity 
and wisdom and guided by patriotic and selfless devotion to the cause of 
the nation.

The crisis with which we are confronted today make.s this session of 
Parliament particularly important one. You must give the lead and set the 
tone which will instil confideoce in our people and enthuse them m the 
task of nation building. You have before you the historic task of building a 
strong and prosperous India, a humane India, an India where there is 
social harmony and communcal amity, an India Irom which poverty has 
been eradicated, an India based on equality and social justice.

I wish you ail success.
Jai Hind.
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THE 36TH COMMONWEALTH PARLIAMENTARY 
CONFERENCE : AN OVERVIEW^—

-LARRDIS

The Commonwealth, over the years, has evolved Into a multkacial, 
multi-cultural and multi-lingual association of independent sovereign 
states. Spread across the six Continents and the five Oceans, the member 
states of the Commonwealth hold dear the noble ideals of universal peace 
and prosperity, rule of law, freedom of the Individual and above all a 
democratic form of government representing the sovereign will of the 
people. The Commonwealth is at once an association of governments as 
also of peoples and is committed to the twin ideals of consultation anti 
cooperation.

The Commonwealth today is perhaps the best repository of the rich and 
varied traditions of parliamentary democracy. This unique association 
abounds in diversity even in the nature and content of the parliamentary 
democratic polity prevalent in the member countries. And it is the 
Commonwealth Parliamentary Association (CPA) which endeavours to 
strengthen the cause of parliamentary democracy among its members. 
This cherished goal is sought to be met through Annual Conferences. 
Parliamentary Seminars and various publications.

The Commonwealth Parliamentary Conference provides a unique oppor­
tunity to parliamentarians to discuss subjects of parliamentary interest as 
also exchange views on major political issues of topical and common 
concern. Plenary Conferences of the CPA were biennial from 1948 to 
1959 but since 1961 they have been held annually. India had the proud 
privilege of hosting this Conference in 1957 and in 1975. This rare honour 
was t)estowed once again on India when the 37th Commonwealth 
Parliamentary Conference, was held in New Delhi from 23 to 28 Sep­
tember. 1991.

>or the texts ol the Addresses deHvered at the various (unctions ol the Contererice, see 
Feature Addresses at the 37th Commonwealth Parliamentary Conference-



Con(*ranc« ArrangwiMnts
In accordance with the Standing Rules of the Conferenpe, the Speaker 

of Lok Sabha, Shri Shivraj V. Patil presided over the Conference.
The India Branch and the State Branches of the CPA were the joint 

hosts to the Conference. The planning and organisation of the Conference 
arrangements were taken up well in advance which finally led to smooth 
conduct of the Conference. The Executive Committee of the India Branch 
of the CPA as also the Steering Committee for the Conference hekJ 
several sessions to fipalice all anangements for the Conference as per 
schedule. Conference Secretariat was headed by Shri C.K. Jain, Addi­
tional Secretary, Lok Sabha.

The actual Conference activities began with the official an’ival of 
Members of the Executive Committee on 19 September 1991 followed by 
the arrival of Delegates to tho Small Countries' Conference on 20 
September 1991. Delegates of the CP Conference started arriving in a 
trickle and by 22-23 September, 1991, all Delegates had reached New 
Delhi. All the distinguished guests arrived to a warm wek»me and were 
escorted to their Hotels by senior officials of the Conference Secretariat. 
The Speaker, Lok Sabha, Parliamentarians, the Additional Seaetary, Lok 
Sabha Secretariat and other senior officials were at the airport to 
personally receive the guests.
Executive Commlttae Meeting*

The venue for the Conference was the Convention Hall of the Ashok 
Hotel. The Executive Committee held a meeting on 20 September 1991. 
The Executive Committee held meetings again on 21, 22 and 27 
September 1991.
Small Countries’ Conference

Foltowing requests from the Branches in Small Countries for a forum to 
discuss their own special problems, the CPA introduced in 1981 a 
Commonwealth Parliamentary Conference for Smalt Countries. It is hekl 
annually immediately preceding the Plenary Conference. This meeting is 
intended for Branches serving jurisdictions of approximately 2,50,000 
inhabitants. The Conference is normally held at the same venue as tha 
Plenary Conference.

The 11th Commonwealth Parliamentary Conference of Members from 
Small Countries was inaugurated by the Vice-President of India and 
Chairman of Rajya Sabha Or. Shanker Dayal Sharma at a function at the 
Banquet Hall of Ashok Hotel on 21 September 1991. Speaking on the 
occasion. Dr. Sharma reminded that the small countries constituted a 
significant section of the Commonwealth group of nations and were faced 
with several problems peculiar to them. About ninety per cent of the small 
countries relied mainly on the export of their primary products to sustain 
their economies. They also faced threats to their integrity and sovereignty.
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When a small portion of th® world's population was enjoying the fruits of 
democracy, industrialisation and scientific know-how. it was ironic that the 
majority of nations were struggling to retain their indentity. Dr. Sharma 
observed.

The Vice-President, however, expressed satisfaction that the Common­
wealth was playing a pioneering role in focusing attention on the special 
problems and needs of these countries. Recognising that a major threat to 
these countries came from economic inequality and under-development, 
he noted with satisfaction that more than half of the resources of the 
Commonwealth Fund for Technical Cooperation and over two-thirds of the 
industrial projects assisted by the Industrial Development Unit of the 
Comonwealth Secretariat were devoted to small countries. He also lauded 
the suggestion to create a Commonwealth Development Fund for the 
benefit of small countries.

Earlier, welcoming the distinguished gathering. Shri Shivraj V. Patil, 
Speaker, Lok Sabha and President of this Conference, highlighted Inr.ia's 
contribution to the thought process of world thinkers throughout the ages. 
In a philosophic vein, the Speaker observed: "We see a unique oneness 
of essence in all things in the world, small and big, living and non-living” . 
Though there were problems which were more likely to be faced by the 
small countries than others, he expressed confidence that they had the 
genius and capacity to make democracy work and succeed in achieving 
their objects. "What the countries of the world need is cooperation and a 
design and plan to compete; compete they should for excellence, 
efficiency and economy. Simultaneously, they should also cooperate for 
harmony, justice and'the ultimate goal of happiness and prosperity for all", 
he added.

Mr. Darrell E. Rolle of the Bahamas. Vice-President of CPA, also 
addressed the inaugural function. The Speaker of the House of
Assembly, St. Christopher and Nevis, Mr, Ivan C. Bucnanan proposed a 
vote of thanks.
BusIimm SMSloraof Small Countries’ Conference

In the first Business Session of the Small Countries’ Conference held 
shortly after the inaugural function, the subject Sociological and Economic 
Impact of New Technology and Equipment on Small States’ provoked an 
animated discussion among the Delegates who participated in the delibera­
tions. chaired by Mr. Ivan C. Buchanan. Speaker of the House of 
Assembly of St. Christopher and Nevis, The participants in the discussions 
Wghlighted various aspects of the subject—need for appropriate technology, 
impact of advances in telecommunications on the cultural indentity of 
small countries, ways and means by which big countries could accommo­
date the reauirements of small countries, etc, Those who parttcip^ed in 
these discussions were: Mrs. Susan Plant (Guernsey), Mr Gerald 
Simons (Bermuda), Mr. Joe Bossano (GiDraltar), Mr D E. Buffett (Norfolk
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Island). Hon. Chief Fusitu’a (Tonga). Mr. D«nis Collins (Northern Territory- 
Australia) and Mr. Terry Le Main (Jersey).

The afternoon Session witnessed a very lively discussion on ‘How Best 
to Defend and Preserve the Environment of Small States in an Age of 
Growing Ecological Problems’. The participants dwelt at length on the 
ecological problems, faced by their respective countries and threw light on 
ways and means to tackle environmental degradation and also suggested 
concrete measures to presence the pristine purity of nnother nature. The 
participants included Mr. Carlyle Dougan (St. Vincent and the Grenadi* 
nes). Mr. Geoffrey J. Norman (Guernsey). Mrs. Winifred Strachan (Gre­
nada), Mr. Robin Rumboll (Jersey), Mr. Tennyson Wells (Bahamas), 
Mr. T.W. Cain (Isle of Man). Mrs. Catherine Hopkins (St. Helena). Mr. 
Leleisjuao Palemene (Western Samoa).'Mr. David Prowse (Australian 
Capital Territory), Hon. Chief Fusitu'a (Tonga), Mr. Terry Le Main (Jereey), 
Mr. Ek)dio Aragon (Belize). Mr. D.A. Carter'(Jersey). Mr. Valentine Grimes 
(Bahamas). Mr. Pres Nimes (Nauru), Mr. Gerald Simons (Bermuda), Mr. 
Ivan C. Buchanan (St. Christopher and Nevis). Mr. Joe Bossano (Gibral­
tar). Mrs. Ruby Ann Darling (Bahamas). Mr^ Denis Collins (Northern 
Territory—Australia), and Mr. Henry L. Wilson (Turks and Caicos Islands).

The Third Business Session of the Small Countries’ Conference which 
met on 22 September 1991. took up a subject of topical interest: ‘Without 
a Second Chamber, is Parliamentary Democracy Doomed?'. Diverse 
views ranging from strong support tor the indispensability of the Second 
Chamber to questioning of its role and relevance, dominated the pro­
tracted deliberations in which as many as twenty Delegates participated. 
Those favouring the Second Chamber justified it as a revising and 
reviewing house, utilising the experiences and expertise of elder Me/Vibers 
of the Second Chamber drawn from diverse fields. The consensu* view, 
however, was that a political system, whether bicameral or unicameral, 
must be a natural product of the political evolution of the country. 
Transplantation was not possible. They felt that much depended on the 
awareness of the people, the scope and the range of Parliamehtary 
Committees and constitutional devices.

The participants in the deliberations were: Mr..Denis Collins (Northern 
Territory—Australia), Mr. S.W. Lowe (Bermuda), Mr. Robin Rumboll 
(Jersey), Mrs. Winifred Strachan (Grenada). Dr. Reginald Valarino (Gibral­
tar). Mr. M.A. Burgess (Bermuda). Mr. Teir̂ ^oi Tetabea (Kiribati). Dr. 
Fuataga I. Alama (Western Samoa). Hon. Chief Fustiu’a (Tonga). Mrs. 
Susan P'lant and Mr. Geoffrey J. Norman (Guernsey). Mr. T.W. Cain (Isle 
of Man). Mr. T.J. Le Main (Jersey). Mrs. Sybil I. Mclaughlin (Cayman 
Inlands), Mr. Carlyle Oougan (St. Vinceiit and the Grenadines). Mr. D.E. 
BuVett (Norfolk Island), Mr. Valentine Grimes and Mr. Tennyson Weils (ttte 
Bahamas) Mr. G. Haig Bodden (Cayman Islands), Mr. David Prowse 
(Australian Capital territory) and Mr. I^m y L. Wilson (Turks and Caicos 
Islands).
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The Small Countries’ Conference came to an end in the afternoon with 
the fourth Business Session. Chaired by Hon. Chief Fusitu’a, Speaker of 
the House of Assembly, Tonga, this Session witnessed a lively discussion 
amid a bif of rhetoric and reason, while not without an emotional touch 
that characterises a concluding session;. The topic taken up for discussion 
was “What role do Small States have in Mediatirig or Hosting the 
Mediation of International Disputes? To what extent would this role be 
enchanoed by Nwtrality?". Drawing from experiences of individual coun­
tries, most of thi'speakers were almost equivocal .on the point that small 
countries in solidarity could have a significant say in international politics. 
The speakers appealed to the small countries to desist from big power 
politics. The participants in the deliberations were: Mr. Joe Bossano 
(Gibraltar). Mrs. Susan Plant and Mr. Michael E. Burbridge (Guernsey). 
Mr. Robin Rumboll and Mr. D.A. Carter (Jersey), Mr. Samuel Waight 
(Belize). Mrs. Ruby Ann Darling.(The Bahamas). Sen. M.A. Burgess 
(Bermuda), Mr. T.W. Cain (Isle of Man). Mr. G. Haig Bodden (Cayman 
Islands) and Mr. Ivan C. Buchanan (St. Christopher & Nevii)
37th CPA Conference Inaugurated

The 37th Commonwealth Parliamentary Conference was inaugurated by 
the President of India and Vice-Patron of the CPA. Shri R. Venkataraman 
at a solemn function in the historic Central Hall of Parliament House on 23 
September 1991. The Central Hall, which has been witness to many 
historic events, was packed to capacity with Delegates. Observers and 
other dignitaries.

Earlier, welcoming the distinguished gathering. Shri Shivraj V. Patil, 
Speaker, Lok Sabha and President of the Conference, described the story 
of the evolution of modern Commonwealth as the saga of the democratic 
experiments in India and other member States. Referring to the myriad 
problems faced by the Commonwelath countries and the world at large, he 
felt that the issues confronting mankind today were gigantic and compli­
cated and would not be solely and effectively solved ;tvithin an acceptable 
timeframe by the United Nations alone. In this context, he said that a 
helping hand from Organisations and Associations like the CPA could go a 
long way in addressing those problems and arriving at acceptable 
solutions. Describing the Commonwealth as a family unique in itself. Shri 
Patil asserted that Confererw»s of this nature unleashed the forces and 
revealed strategies to achieve those objectives. If we took a few steps 
ahead in that direction through this Conference, we would have achieved 
our objective, he added.

In his thought-provoking inaugural address. President Shri R. 
Venkataraman descritied ttie CPA as a vital link among members of the 
Parliaments and of the Commonwealth which had forged close bonds by 
enabling them to interact as parliamentarians and equals, thereby exem­
plifying the worldwide spirit of democratic unity. Delving deep into the
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working of parliamentary democracy, he observed that a system was only 
as good as the people who operated it and maintained that with all its 
deficiencies, it was still superior to all other systems that human ingenuity 
had so far been able to devise. Recalling his association with the 
Commonwealth Parliamentary Conferences since 1950, he called upon 
the august gathering to derive inspiration from the glow-worms who shed 
light without heat. Shri Venkataraman expressed confidence that the 
deliberations at the Conference would be fruitful and foster better 
understanding among the parliamentarians from Commonwealth countries 
of the problems that confront humanity as a whole.

The Prime Minister of India, Shri P.V. Narasimha Rao, in his address, 
said that a Commonwealth gathering was always a remarkable event: “ It 
is like a family reunion of diverse nations, cultures and races spread 
across several continents". Speaking about the profound changes taking 
place all over the world, he observed that the motive force for these 
developments lay in the remarkable upsurge of the human spirit which had 
been demanding and achieving freedom, openness and democracy. “For 
the Commonwealth family, this is a cause for celebration”, he added. 
Highlighting the wide-ranging issues that confronted us today, Shri Rao 
emphasised that multilateral fora such as the Commonwealth Parliamen­
tary Conferences provided opportunities for deliberations on those issues 
which affected all of us and called for collective responses.

In his thanks-giving address, the Vice-President of the CPA, Mr. 
Darrell E. Rolle paid homage to the former Prime Minister of India, Shri 
Rajiv Gandhi whom he described as an international spokesman always 
concerned with global problems. He pointed out that the present Confer­
ence was being held in the backdrop oi significant global changes which 
once again affirmed the primacy of a parliamentary democratic system.
Chief Emeka Anyaoku’t  Address to Commonwealth Parliamentarians

Addressing the DelegatM of the 37th Commonwealth Parliamentary 
Conference on 23 September 1991 before the Plenary Sessions began. 
Chief Emeka Anyaoku, Secretary-General of thp Commonwealth, said that 
the present Conference was being hekl at & very appropriate time when 
there was a resurgence of democracy tt>e world over. He said that the 
CPA could play an active role in the promotion of democracy and human 
rights—the twin ideals of the Association in the changing world. He also 
recalled the constructive role of the Commonwealth Observer Group sent 
to Bangladesh to oversee the last general elections there. Dwelling upon 
the'role and relevance of the Commonwealth in the changing international 
^scenario, he said that the Commonwealth had a meaningful role in the 
economic devetopment of the member countries, particularly those belong­
ing to the South in reducing the burden of external debt.

Chief Anyaoku urged the member countries for greater multilateral and 
bilateral cooperation in order to make Commonwealth cooperation more

546 The Journal of Parliamentary Information



nwaningfui. He also emphasised the potential of non-governmental Com­
monwealth organisations for people’s participation at the grass-root level. 
Other areas where Commonwealth cooperation could be utilised were 
human resource development and ensuring the security of small states, he 
added. He said that Commonwealth was the microcosm of the world and 
its consensus approach would help the world to make it a better place to 
live in. He also paid rich tributes to thie late Shri Rajiv Gandhi describing 
him as an illustrious son of the Commonwealth. He congratulated India for 
the last successful general elections which took place in the wake of the 
dastardly assassination of Shri Gandhi. His thought-provoking address 
evok^ a barrage of questions from the Delegates which Chief Anyaoku 
answered.

Business Sessions
The business of the 37th CP Conference was divided into Plenary 

Sessions and Panel Discussions. The First Plenary Session was held in 
the afternoon of 23 September 1991 immediately following Chief Anya- 
oku’s address, on the subject "United Nations Collective Security; 
Implementation of its Resolutions; The Gulf Crisis, with Special Reference 
to Commonwealth Countries. The United Nations and collective security 
came in for close scrutiny by Delegates taking part in the deliberations in 
the Session. The Iraqi invasion of Kuwait and its aftermath that put the 
collective security system to test were the highlights of the deliberations. 
Opening the Session. Shri Ghulam Nabi Azad, the Leader of the Indian 
Delegation and Minister of Parliamentary (Affairs, India, lauded the role of 
the Security Council in the Gulf crisis and said that the Iraqi invasion was 
unacceptable to the international community. Other participants included;
Mr. Girve Fretz (Canada), Mr. Eliades Demetrls (Cyprus), Mr. Mark
Lennox-Boyd (United Kingdom), Shri Madan Bhatia (India), Mr. Ong Tee- 
Keat (Malaysia). Mr. G.F. Munyoro (Zimbabwe). Dr. A. Theophanous 
(Australia), Mrs. Susan Plant (Guernsey). Shri Ram Niwas Mirdha (India). 
Mr. K.L. Mukindia (Kenya). Shri Thakur Sen Negi (India) Sir Michael 
Marshall (United Kindom), Shri Ghulam Sanwar (India). Sir Michael
Neubert (United Kindom). Shri Prabodh Chandra Sinha (India), Shri
ROKamlova (India). Mr. Edward Micaleff (Victoria) and Shri Jaswant Singh 
(India).
CPA Conference Pleads for Reforms In South Africa

At the Second Plenary Session of the Conference held on 24 Sep­
tember 1991. the Delegates deliberated on the "Role of Commonwealth 
Parliaments in accelerating changes towards Democracy which will allow 
South Africa to rejoin the CommonyvealthReiterating the. consistent 
support of the Commonwealth for a non-racial and representative govern­
ment in South Africa at the earliest, they called for concerted action 
towards the realisation of that cherished goal. Mr. Bowen Wells (United 
Kingdom) made a strong plea for extending technical and educational
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assistance to the youth of South Africa. He also emphasised that people 
in South Africa must be trained in political processes. Or. A. Theophanous 
(Australia) shared the views expressed by Mr. Wells.

Several Delegates appealed to the leaders of South Africa for ending 
infighliog among the majority community. They also lauded the role of the 
Commonwealth and the CPA in particular in arousing world public opinion 
•gainst racial di^rfmination. Mr. Peter Pike (United Kingdom) said that a 
negotiated settlement did not nfiean a sell-out or a surrender. Human 
rights and dignity of the individual must be maintained, he added. Mr. O.A. 
Qara (Zimbabwe) appealed to the Commonwealth nations to exert 
pressure on the U.S.A., U.K., Germany and France for ushering in a just 
political and social order in South Africa. Mr. Christos Pourgourides 
(Cyprus) expressed the hope that the message from this Conference 
would be crystal cleiar to South Africa. Recalling the assistance rendered 
by the Commonwealth to Namibia. Or. Zephania Kameeta (Namibia) 
called for similar assistance to the South African peace process also. 
Other participants in the deliberations were: Mr. Donald Anderson (United 
Kingdom). Mr. Ashwani Kumar and Prof. Brij Mohan Mishra (India), Mrs. 
T.K. Hungwe (Zimbabwe) Mr. A.N. Matjila (Namibia), Mr. Sase Narain 
(Guyana), Mr. Stanley Lowe (Bermuda), Mr. Bahiti K. Temane (Botswana), 
Or. Hilmi Bin Haji Yahaya (Malaysia) and Mrs. Elizabeth Renner (Gambia). 
Mr. Clive Griffiths, Chairman of the Executive Committee, concluding the 
Session, reminded about the onerous responsibility of the world commun­
ity towards South Africa.
Panel Dis^ssion*

In the afternoon Session, on the same day, the Delegates took up for 
discussion two subjects of topics' yncern in two separate Panels. “The 
Current Global Refugee Probiemr* Protection of Refugees 'Human 
Rights" formed the subject of discussion by Delegates participating in 
Panel A. The opening Speaker, Mr. R.J. Arculli, Member of the Legislative 
Council of Hong Kong, threw light on the complex problem drawing his 
experiences from Hong Kong which had t>een witnessing the travails of 
the refugees since early 1950s and currently giving asylum to the 
Vietnamese boat people. He said the people and government of Hong 
Kong had taken this protib'm in their stride with a humanitarian spirit. 
However, when the influx of refugees reached unmanageable proportions, 
the government was constrained to introduce a screening system in 1988. 
Supplementing him, Mr. Mtohael Marshall (United Kingdom) said that the 
British government was in active touch with Hong Kong in this regard.

Participating in the deliberatk>ns. Prof. Brij Mohan Mishra said that India 
had been facing this problem ever since independence, when the country 
was partittoned unleasing an influx of refugees from across the border. 
Then came the migration of the Tibetan refugees when Dalai Lama settled 
in India. He also referred to Chakma refugees from Bangladesh and Tamil
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refugees from Sri Lanka. The repatriation of Indian nationals from Kuwait 
and Iraq when the Gulf crisis broke out posed a great threat to Indian 
economy at a very critical juncture, he added. Shri Madan Bhatia, also 
from India, said that the causes of refugees' migration were diverse and 
hence their solutions had to be different. On the issue of Tamil refugees, 
he said that the Sri Lankan agreement in this regard and the Accord 
signed between the two countries were testimony to bilateral friendship 
and cooperation. He pointed out that the Commonwealth could play a 
major role in reforming and restructuring the U.N. system which was now 
anachronistic.

Mr. Max Madden (United Kingdom) made a strong plea for giving asykim 
to refugees. Î e s^d asylum was an honourable British tradition and his 
country had greatly benefited from the experience and expertise of 
asylum-seekers. Shri Shankar Dayal Singh (India) said that it was under 
compelling circumstances and not out of choice that one became a 
refugee and the problem had to be approached from a humanitarian 
angle.

Mr. O.A. Gara (Zimbabwe) presided over the Panel Discussions. Others 
who took part included Mr. Fernand Jourdenais (Canada), Dr. A 
Theophanous (Australia). Mr. Robin Rumboll (Jersey). Mrs. Elizatjelh 
Renner (The Gambia). Mr. Demetris Eliades (Cypms). Mr. Bowen WeNa 
(United Kongdom). Mr. K.B. Mwamzandi (Kenya) and Mr. Joe Bossano 
(Gibraltar).

Initiating another Panel Discusskxi on ‘The role of Press in a Dernec-
racy” . Dr. Robert CJatley (Australia) said that the Prew was the corner­
stone on which the edifice of democracy rested. Mr. Mrchel Bissonnet 
(Canada) was of the view that while a vigilant Press was ir^ispensable for 
the successful functioning of democracy, monopolistic Press would be 
detrimental to democracy as it would result in manipulatfon of opinion in 
favour of one particular view. Participating in the discussions. Dr. (Smt.) 
Najma Heptulla. Deputy Chairman. Rajya Sabha, obsen/ed that the Press 
should highlight the problems of the people and also romment upon the 
functioning of the government. She described the press as the best 
guarantee against the emergence of authoritarianism. "The dOty of Press 
is not only to inform but also to reform” , she added. Mr. Haig Bodden 
(Cayman Islands) said that a free flow of news and views should not be 
unidirectional but a two-way process. Shri Sripada Rao (India) expressed 
his support for telecasting the proceedings of Parliament and State 
Legislatures. Mr, Dereck Carter (Jersey) felt that the Press should be 
more sensitive to incorrect reportage.

Other partidgBnts were Baroness HolHs (Unlt^
Munyoro (ZirfrtXtowe), Mr. Santo Santoro (Australia), Md.
(Bangladesh), Mr. S.L. Buckwokl and Mr. Albert Q. Cooper (C an^). Mr. KJ-. 
Mukindia (Kenya), Sir Michael Neuĵ ert (UK), Mr. Hilmi Bin Haji Yahaya
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(Malaysia), Mr. Trevor Rogers (New Zealand), Dr. David Carter (Canada), 
Mr. Mian Manzoor Wattoo (Pakistan). Dr. Unrteshwar Prasad Varma, Shri 
Simon Peter D'Souza and Shri S. P. Gupta (India) and Mr. Michael 
Burbridge (Guernsey).

Ever since the dawn of civilization, our food, fuel and fodder require­
ments have been met by the constant use of land. But, as days go by, the 
pressure of population and livestock increases and so do the demands 
from our natural resources. Besides, an explosive increase in population, 
inefficient water management, non-judicious exploitation of living and non­
living natural resources by industries and unplanned urbanisation are 
contributing to the deterioration of our environmental conditions. The 
Commonwealth's concern at this dismal scenario was articulated by the 
Delegates participating in the morning Session’s Panel Discussion on 
"Environmental Protection in relation to Population Growth. Industrializa­
tion and Urbanisation" on 25 September 1991. Opening the discussion, 
Mr. Tan Kit Sher(Malaysia) observed that environmental problems were a 
by-product of human efforts to have a better standard of living and called 
for a comprehensive environmental strategy. Shri Thakur Sen Negi (India) 
felt that human greed to exploit the environment for short-term benefits 
without any regard for the eco-system was the major culprit for environ­
mental problems. Mr. Peter Pike (United Kingdom) said that the devetoped 
nations were contributing more to environmental pollution, besides produc­
ing a large amount of chlorofluro cartoons (CFCs) and other toxic material 
He'also called for proper development of agriculture and the management 
of migration of people to urbart areas. Mr. O.A. Gara (Zimbabwe) opined 
that the growth of population rhust be checked as too many people meant 
nrK>re demands and thus release of more wastes. Shri Bholabhai Paitel 
(India) talked about Indian efforts to check pollution and entpliasised ttie 
importance of information and appropriate technology to fight the problem 
of pollution of all kinds. Mr. Nathaniel Waena (Solomon Islands) referred 
to the problem of disposal of nuclear wastes in the Pacific Islands and 
urged the CPA to initiate action in this regard. Mr. Carlyle Dougan (St. 
Vincent and the Grenadines) emphasised the need for environmental 
impact studies.

Shri Ashwani Kumar (India) called foi' an end to excessive consumerism 
and.pleaded for treating nature with tove and care, as human being were part 
of the ecological cycle. Mr. R.J. Arculli (Hong Kong) expressed the need for 
transferring some resources from armaments to fight environmental
problems. Mr. Arun Dey (India) emphasised the need for measures to 
control population growth and providing facilities in rural areas to check 
migration to cities.
* Others who took part in the discussions were; Mr. Michael Marshal 
(United Kingdom), Mr. G.F. Munyoro (Zimbabwe), Mr. Ibrahim Bin Othman 
(Singapore), Mr. Surujrattan Rambachan (Trinidad and Tobago), Mr- 
Edward Micallef (Australia), Mr. Paul Channon (United Kingdom)
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Shri Simon Peter D’Souza (India), Mr. Haig Bodden (Cayman Islands) and 
Mr. Qirve Fretz (Canada).

The axiom "Health is Wealth” is relevant in ail ages, for it is on the 
health of the people that the wealth of a nation and the survival of its 
people depends. In developing countries, health care and social welfare 
education has to go fonvard to reach rural areas where, it is said, only a 
small percentage of the health budget is spent. The theme "Health for all 
by 2000 A.D” .. a call made by the World Health Organisation (WHO) as 
early as 1977, will be the right goal for developing countries to provide 
adequate health facilities to the people at large. The other Panel 
Discussion in the morning Session took up the subject “ Enhancing Health 
Care Systems with special reference to Developing Countries.’.'

Opening the discussion, Deputy Chairman. Rajya Sabha and the 
Chairman of the Session, Dr. (Smt.) Najma Heptulla said that health was 
not just the absence of disease and health care should cover proper 
hygiene and cleaner environment. In this context, she specifically referred 
to the high infant mortality rate in the developing world and attributed this 
to lack of adequate medical facilities, neglect of women and lack of proper 
nutrition. Mr. Ralph Clough (Australia) observed that the developed 
nations should give liberal assistance to developing countries to improve 
their health status. Mr. Bowen Wells (United Kingdom) pointed out that 
pdor health status was not just the result of lack of high medical 
technology, it was rather the absence of pure drinking water, sanitation, 
proper housing, etc.

Prot Brij Mohan 'Mishra (India) described poor health as a direct off­
shoot of poverty and felt that despite lack of resources. India had made 
significant progress in the field, though a lot more remained to be done. 
Referring to the gap between the developed and developing nations, he 
emphasised the need for greater cooperation among nations to achieve 
furtner progress. Shaikh Hassan Haroon. (India) suggested mutual sharing 
of informatkjn and health technology, creation of a separate fund to 
finance health care, supply of nutrittous food by developed nations, and 
compulsory check for AIDS. Several Delegates favoured a detailed 
discussion on this subjec  ̂ in the next CPA Conference.

Dr.. Umeshwar Prasad Varma. (India) pointed Qut that paucity of trained 
man-power, non*availability of life-saving drugs and population growth 
were the basic factors behind poor health care system and suggested that 
greater focus should be laid on preventive measures rather than on 
curative ones. Shri Pawan Kumar Bansal, also of India, recommended 
greater transfer of funds for primary health care sector. Mr. Gareth Warden 
(United Kingdom) said that Commonwealth countries should share their 
real wealth besides sharing their common concerns.
Others who took part In the Discusskjns were: Mr. Hilml Bin Haji Yahaya 

(Malaysia). Mr. Fuataga Alama (Western Samoa) Mrs. Susan Plant (Guem-

The 37th Commonwealth Parliamentary Conference 551



sey).Mrs. Catherine Hopkins(St. Helena). Mr. David Buffett (Norfolk Island). 
Mr. Sase Narain(Guyana), Shri J.K. Gogoi (India). Mr. Tennyson Wells 
(The Bahamas). Mr. David Prowse (Australia), and Mr. Max Madden 
(United Kingdom).

It is an irony that while in some countries, there has been overproduc­
tion of food resulting in wastage, in some pockets of the world people die 
of starvation and malnutrition. The pressing need for furthering food 
production, marketing and consumption can be hardly over-emphasised. 
The anxrety and concern of the parliamentarians to redeem the world of 
such a k>p-sided situation was reflected at the Panel Discussion held in the 
afternoon on 25 September 1991 on "What Commonwealth Parliaments 
can do in furthering Food Production. Marketing and Consumption” , 
chaired by Mrs. Susan Plant (Guernsey).

Delegates spoke strongly in favour of working towards achieving 
increased food production, creating marketing facilities and competitive 
prices for agricultural products, enlargement̂  of crop areas through 
irrigation, better management of water and also a proper distribution 
system.

Highlighting the ability of the farmers to produce more. Mr. Bowen 
Wells (United Kingdom) emphasized the importance of hybrid seeds suitable 
for different climates. H‘e also called upon the Commonwealth members to 
learn from the success of USA and Europe in the agricultural sector and 
find out appropriate strategies for enhancing the production of food crops. 
He was all praise for India for its achievements in the agricultural sector.

The role of bio-technology research and genetic engineering in increas­
ing food production was emphasised by Mr. Bruce Reid (Australia) who 
called for exchange of ideas and technology among Commonwealth 
countries. Shri S.C. Bhatt (India) called for more than a customary and 
formal treatment of this problem by the CPA. He proposed that a special 
study group be formed to find out ways and means to create a world 
opinion for diverting mote resources from the defence sector to that of 
food production. Shri Shankar Dayal Singh, also from India, said that the 
hard work of the people of the country was behind its self-sufficiency in 
food production and called upon the CPA to pay attention to increasing 
food production in the deficit states of the Commonwealth. Stability of 
government, availability of water and inputs at affordable prices, storage 
facilities and competitive prices for the agricultural products were emphas­
ised by Mr. O.P. Gara (Zimbabwe). Shri Ram Vilas Paswan (India) said 
that farmers must be treated with dignity, while Prof. Brij Mohan Mishra, 
also of fndia. called for a new approach to the problem of food distribution 
so trtat hunger could be eliminated.

Others who participated in the discussions were: Mr. T.T. Phaiya 
(Malawi), Mr. Stephen Rogers (Canada), Mrs. Catherine Hopkins (St. 
Helena) and Mr. Samuel Waight (Belize).

552 The Journal of Parliamentary Information



Drug addiction, spreading like plague in most parts of the world, was the 
focus of attention of the participants at the Panel Discussion on ‘Drug 
Problems and Attendant Criminal Activity", also held in the afternoon 
Session of 25 September 1991. f^r. Stanley Lowe (Bermuda) attributed 
the recent increase in crime rate to dru^ menace. It was horrendous that 
people in their -prime of life were falling victims to drug addiction, he 
added. Making an appeal to the people, he said that drug problem was 
not just the problem of the government alone; people must come Tonward 
to help eradicate this scourge. Dr. Kenneth McNeil (Jamaica) appealed for 
community involvement in combating drug menace. Referring to the role of 
his government in the matter, he said that Jamaica had established a 
National Council, a non-partisan and statutory body, to go into the issue. 
Highlighting the nexus between drug peddlers and anti-social elements 
Mr. Arbab Saifur Rehman (Pakistan) called for a national legislation to 
check this terHtoncy. He further said that drug addiction had resulted in 
attendant crimes such as murder, money-laundering and smuggling. Mr. 
G.F. Munyoro (Zimbabwe) shared the views expressed by Mr. Rehman 
and appealed for multilateral cooperation to face the challenge. Interven­
ing in the deliberations, Mr. Joe Bossano (Gibraltar) said that domestic 
legal instruments should be strengthened to face the challenge of drug 
addictk>n. Shri Yudhisthir Das (India) made a concrete suggestion for the 
Commonwealth to deal with the problems of dnjg menace. Mr. Bossano 
appreciated Mr. Das's suggestion and emphasised the imperative need for 
pooling together the experience and expertise of different countries in this 
regard. Drawing attention to the adverse effect of advertisement of 
tobacco and alcohol, Dr. Anselm G. St. George. (Trinidad and Tobago) 
appealed for confiscating donations by tobacco and ak:ohol producers. 
Participating in the discussion, Mr. Joynul Abedin Faruq (Bangladesh) 
referred to the SAARC Convention dealing with drug menace. Mr. Donald 
Anderson (United Kingdom) said that his country was a signatory to 
international conventions on the subjects.

Shri Simon Peter D’Souza (India), referring to the increasing drug 
addiction cases, pointed out that drug menace had infiltrated among lower 
and middle income group people in the rural areas. Mr. Trevor Rogers 
(New Zealand) said that ttie Interpol had a crucial role to play in 
controlling drug-trafficking.

Among othiers who participated in the marathon deliberations were. 
Mr. Michael Burbrklge (Guernsey), Prof. K. Ponnusamy (India), Mr. T.W. 
Cain (Isle of Man). Mr. Tengku Aziz Bin Tengku Jaafar (Malaysia). Mr. a  
Haig Bodden (Cayman Islands). Shri Ishwar Singh (India). Mr. Fernand 
Jourdenais (Canada). Mr. D.A. Carter (Jersey). Shri Ashwani Kumar 
(India). Mr. Elodio Aragon (Belize). Sir Michael Neubert (United Kingdom). 
Mr. R.J. Arculli (Hong Kong). Mr. Mataia Sio (Western Samoa). Mr. Gerald 
Simons (Bermuda) and Shri Pawan Kumar Bansal (India).

The Business Sessions of the Conference resumed on 27 September
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1991, with the Delegates having taken a day off on 26 September 1991 to 
visit Agra. The vulnerability of small states has been a matter of direct 
concern to the Commonwealth over the last three decades. It has been 
consistently alive to the special needs and problems of small countries in 
view of their high proportion in its membership. On its part, the CPA has 
made an active contribution to the debate on small states, and through 
regular deliberations, member states • big and small • have helped to give 
a genuinely intemational perspective to this issue of topical concern. A 
Consultative Group of the CPA was set up in 1984 to study in detail the 
position of small states in the global society. The CPA's continuing 
concern in this regard was amply reflected in the third Plenary Session of 
the Conference held in the morning on 27 September 1991, on "Streng­
thening Democracy, Security and Economic Development of Small Com­
monwealth States.”

Participating in the deliberations chaired by Mr. Clive E. Griffths. 
Chairman of the Executive Committee of the CPA and Mr. Darrel Rolle, 
Vice-President of the Executive Committee, in which a record number of 
Delegates shared their ideas and experiences, the opening speaker, 
Mr. Valentine Grimes (The Bahamas) said that no small state could be 
secure in the absence of a sound intemational economic order. The 
vulnerability arxJ fragility of the small states could t>e avoided to some 
extent by effecting regtonal cooperation, he felt. Referring to the experi­
ence of his own country, he saM that although the Bahamas had enjoyed 
uninterrupted parlian>entary demoaacy, yet it was not insulated from
turmoil outside. He added that problem like poverty and drug trafficking
posed serious threat to the social and political fabric of small states. 
Recalling the abortive coup attempt in Makiives a few years ago, 
Mr. Tyronne Fernando (Sri Lanka) pointed out that it was a case study of 
vulnerability of small states. He also impressed upon the imperative need 
for the enforcement of the SAARC conventk>n and added that the 
Commonwealth could play a n>eaningful role in this respect. Mr. Paul 
Channon (United Kingdom) observed that the GATT talks should be 
t>rought to a successful conchiston to strengtheri the economic viability of 
small states. He appreciated the interest shiown by the Commonwealth 
Secretary-General Chief Emeka Anyaoku on the problems of small 
countries. He sakJ that gk>t>al warming and rise in the sea level were
grave threats to the very existence of small states. Mr. Christos Pour-
gourkles (Cyprus) emphasised Ihe need for the solkJarity of small states. 
He also referred to the recommendation of the Study Group appointed by 
the CPA for the setting up of a "ComnK)nwealth Defence Force” to 
ensure the sovereignty and territorial integrity of small states. 
Mr„Surujrattan Rambachan (Trinklad and Tobago) suggested the creation 
of Youth Parliaments and urged upon the CPA to convene a Youth 
Parliament by 1995. These measures woukJ go a k>ng way in inculcating 
demqcratk: spirit among the youth and strengthening democratic institu­
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tions. he felt. Mr. Joe Bossano (Gibraltar) called upon me CPA to play a 
key role in bringing independence to those peoples who were still under 
colonial rule. Mr. T.W. Cain (Isle of Man) said that money-laundering and 
fraud posed a threat to the security of small states. There was a wealth of 
experience in the Commonwealth which member states could share, he 
added. Mr. Max Madden (United Kingdom) said that poverty could not be 
eradicated unless rich countries stopped dumping arms and ammunition in 
third world countries. Our commitment to human rights, including the rights 
of children and the aged, must be genuine and not mere rhetoric, he felt. 
Dr. A. Theophanous (Australia) appealed for collaboration among small 
states and pleaded for reformir^ multilateral institutions. Mrs. Winifred 
Strachan (Grenada) said that the'world was becoming a global-community 
and urged for integration of small states. This, however, might result in 
compromising with national sovereignty, but then one could not eat the 
cake and have it too, she added, Shri Simon Peter D’Souza (India) said 
that since tourism and fisheries constituted the main source of earning of 
most small states, infrastructure for these industries should be developed. 
Shri Sripada Rao (India) lauded the initiative of late Shri Rajiv Gandhi, in 
averting the attempted coup in Maldives. Shri Pawan Kumar Bansal, also 
of India, said democratic institutions should be nourished in small 
countries to revitalise their economies. Mr. A.N. Matjila (Namibia) pointed 
out that people should be educated in conducting free and fair elections 
and in devetoping respect for the Opposition in the Legislature. The 
experience and expertise of develop^ countries in the field of food 
production, transport and communication land education should be made 
available to small countries, he added. Referring to the Report of the 
Consultative Group appointed by the CPA in 1984, Dr. Reginald Valarino 
(Gibraltar) said that there had been no tangible result of the Report so far. 
Mr. Haig Bodden (Cayman Islands) obsen/ed that small countries should 
reduce their dependence on multilateral funding agencies such as the 
international Monetary Fund (IMF). In the context of the recent happenings 
in the Baltic Republics, Shri Arun Dey (India) said that small states had 
come to stay. Shri P.B. Gurung, also of India, said that democratic 
movements in several countries were a pointer to the strengthening of 
democratic institutions.

Others who participated in the deliberations were: Shri Yudhisthir Das 
(India). Mr. G.F. Munyoro (Zimbabwe), Mr. Mian Manzoor Wattoo (Pakis­
tan), Mr. Charles Chong You Fook (Singapore). Mr. D.A. Carter (Jersey) 
Dr. Anselm G. St. George (Trinidad and Tobago). Shri S.C. Bhatt (India), 
Dr. Umeshwar Prasad Varma (India). Shri R.R. Kondal (India), Mr. Teiraoi 
Tatabea (Kiribati) and Mr. Nathaniel Waena (Solomon Islands)

Later in the afternoon, the General Assembly of the 37th Common­
wealth Parliamentary Conference held an in-camera meeting.



Meeting in their fourth and last Plenary Session on the concluding 
day of the Conference on 28 September 1991, the Delegates discussed 
a subject of global concern “Violence against Women and Children".

Initiating the discussion, Ms. Marie Hasler (New Zealand) said that the 
problem was global and involved protection of human rights of an 
important section of the society. Calling for a change in social attitude 
through education, she commended the work being done by the Family 
Violence Prevention Coordination Committee in her country since 1986,

Mr. Arthur Khoza (Swaziland) emphasised the need for an action plan
and a monitoring mechanism to meet the challenge. He recommended 
the implementation of the Charter on Rights of Children which he said 
should also become part of school syllabus. Baroness Hollis (United 
Kingdom) lamented the general attitude that regarded crime against men 
as a crime but crime against women as a matter of social welfare.

Dr. (Smt.) Najma Heptulla of India said that women and children were 
the most vulnerable sections of society, subjected to violence at home 
and sex abuse outside their homes. Recalling that women were in the 
forefront of our freedom struggle, she said that women enjoyed equal 
rights under our Constitution. A number of legislations had also been 
enacted for the betterment of our women and children; yet laws alone 
would not remove all discriminations. She called upon the parliamenta­
rians to use their best endeavours to see that women and children got 
their rightful place in society.

Mr. Denis Collins (Australia) drew attention to the adverse effects of 
pornographic films on society resulting in sex-related violence. Shri Ashok 
Bhatt (India) criticised practices like Sati that still came to light in India. 
Mr. K.B. Mwamzandi (Kenya) obsen/ed that the problem was often treated 
as personal and private affairs and manifested in so many ways such as 
assauH on women at work, at colleges, etc. Mr. Gerald SinrK>ns (Bermuda) 
said that the effects of this kind of violence were long-lasting and the 
victims re-lived the experiences long after the event leading to their 
withdrawal from community. Mrs. Margaret Reid (Australia) was of the 
view that tfie police couM not be blamed because they also reflected the 
social attitudes which were at the root of the problem. Shri Hari Shankar 
Bhabhra (India) said that physical assault on women was often the result 
of a misplaced belief that women were sonnehow the weaker sex. He 
bemoaned that the fair sex was getting a foul deal. As for the problem 
concerning child abuse, the root cause lay in abject poverty, he added, 
poverty, he added.

Mrs. Ruby Ann Darling (The Bahamas) called upon the silently suffering 
wemen to be bold er>ough to raise their voice and make violent instances 
pubik;. Mrs. Syt>il Mclaughlln (Cayman Islands) felt that not only physical 
but verbal and emotional abuses should be treated as violence. She 
appealed to the Delegates to prevail upon their respective governments to 
come forward with viable action schemes. The view was shared by
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Mrs. Elizabeth Renner (The Gambia) who called for long-term measures 
to bring about an attitudinal change.

Mr. T. J. Le Main (Jersey) lamented that the police often took an
indifferent view of the problem; in the first pidce, the victims did not go 
public but when they did. the police Was too ,slow to interfere, if not 
altogether reluctant. Shri Ram Vilas Paswan (India) maintained that 
atrocities on women could not Ije stopped unless there was a social 
awakening. He called upon women to strive for economic independence 
which would make men think twice before raising their hand.

Dr.(Smt.) Malini Bhattacharya, also of India, called upon the CPA to 
devise some mechanism to find solutions to the social problems which 
gave rise to violence against women and children and also reduced the 
vulnerability of this class. She also emphasised the need for a monitoring 
body of the Commonwealth parliamentarians to provide guidelines and 
help to countries in planning and policy processes. The need for education 
and employment for women and girl children was emphasised by 
Shri D.B. Chandre Qowda (India). Mr. Edzel Thomas (Grenada) observed 
that violence against women and girls in a society was the manifestation 
of alcoholism, poverty, frustration, etc. He called upon the CPA to go into 
the causes of these problems.

Violence was a part of human nature and was to be dealt with at the 
level of education, legislation, mass media and process of socialisation, 
said Mr. Bowen Wells (United Kingdom). Ms. Viola Effie White Mitole 
(Malawi) called for providing equal opportunity to all boys and girls while 
Smt. Geeta Mukherjee (lr\|dia) urged equal status for women in social, 
political and economic fields. She also asked the Delegates to build up 
movements for women’s rights at every level. Hon. HikJa Lini (Vanuatu) 
emphasised the enforcement side of the laws while Prof Brij Mohan 
Mishra (India) called for equal treatment of both boys and girls. Others 
who participated in the discussions were: Mr. George Hawkins (New 
Zealand), Begum Selima Rahman (Bangladesh), Shri Lijum Ronya (India) 
and Mrs. Winifred Strachan (Grenada).
Commonwealth Women Parllamentariane Meet

A meeting of the Commonwealth Women Parliamentarians Group was 
held at the Convention Hall of the Ashok Hotel on 25 September 1991. At 
the Harare ConfererKe in 1990, the Group elected Dr. (Smt.) Najma 
Heptulla, Deputy Chairman, Rajya Sabha as the first Chairperson. 
Dr. Heptulla, presided over the meeting. Welcoming the Delegates from 
different Commonwealth countries and other participants to the meeting, 
Dr. Heptulla urged them to share their views and experiences. Initiating 
the discussion, Dr. Heptulla brought to the attention of all those present in 
the meeting, • the rightful place accorded to women in India s history. 
Recalling the attitude of the leaders of the national movement towards 
women and the programmes and policies undertaken for women in the
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post-Independence era, she observed that the status of women in India 
had carved out for Itself a strong foundation which was irreversible. 
Referring to the large influx of Women in the general work force, she 
made particular reference to the policies adopted for women during the 
Prime Ministership of Smt. Indira Gandhi and Shri Rajiv Gandhi. Following 
Dr. (Smt.) Heptulla, Mrs. Ruby Ann Darling from the Bahamas gave an 
interesting turn to the discussion by narrating the position of women in her 
own country. In her opinion, any significant change in the position of 
women in the Bahamas was unthinl̂ able in the absence of economic 
independence for them. A participant from Tanzania came out with the 
the characteristic opinion that while in her country women had reserved 
seats in the Parliament, the very fact that they were not popularly elected 
affected their having any significant say in decisioo^making. Divergent 
views, touching upon a wide-range of issues pertaining to women, were 
raised during the course of the discussion in lil<e manner. The consensus 
view was that women in most ot the countries were discriminated. To push 
them up the ladder, the majority pleaded strongly for their education, a 
substantial degree of economic independence, wider representation in 
political bodies and associating them with decision-malting.

Almost all the Delegates felt that education played an important role in 
improving the status of women. An educated woman was fully conscious 
of her rights which were available to her under various laws. It was 
highlighted at the meeting that violence against women was the result of 
their subordination. Economic independence was very essential for making 
women equal with men. An economically independent woman was less of 
a ‘burden on her family and society. An important recommendation which 
was made by this group was about th§ larger participation of women in 
the decision-making process, by joining tiigher echelons of bureaucracy, 
decision-making centres, legislatures and other representative bodies, 
women would be able to influence governmental policies in a big way 
which would help in ensuring equality to them. Women did not stand for 
confrontation: they were only demanding what was due to them and which 
had Ntherto remained den i^ to them.

Other Delegates who participated included those from Australia, Bang­
ladesh, Cayman Islands, the Gambia, Grenada, Guernsey, Jamaica, 
Malawi, New Zealand, United Kingdom and Zimbabwe. Some women 
members of Indian Parliament also participated in the discussions. 
Besides, social workers and women activists attended the meeting as 
observers. Shri Shlvraj V. Patil, Speaker, Lok Sabha and President of the 
Executiva Committee of India Branch of CPA, Mr. Dive Griffiths, Chairman 
of the Executive Committee of the CPA and Dr. David Tonkin, Secretary- 
cSeneral of the CPA, were among the other dignitaries who attended the 
meeting.

On 28 September 1991, Dr. (Smt.) Najma Heptulla presented at the 
concluding ceremony of the 37th Commonwealth Parliamentary Confer­
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ence a report of the Second Conference of the Women’s Group of the 
CPA. The Group resolved and recommended that more women Delegates 
should be given opportunities to be in Delegations from the various 
Commonwealth countries as well as in the Executive Committee of 'the 
CPA from various regions. The Chairman of the Women’s Group of the 
CPA should be automatically made a member of the Executive Commit­
tee. Women should also have more representation in Parliament, local 
bodies and decision-making positions in the Commonwealth countries. 
Besides, more attention should be paid for better education, awareness 
and economic independence of women.

The Group appreciated the efforts of the S«cntary-Qen«ral and the 
members of the Executive Committee of the CPA for all -their endeavours 
in supporting the women’s movement and the cause of women in the 
Commonwealth and for giving the women parliamentarians an opportunity 
to form the Women’s Group and according it recognition.
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Meetings of the Society of Cierl(S*at-tlie>Tabie
The society of the Clerics-at-the-Table held three meetings while the 

Conference was in Session. The first meeting, held on 24 September 
1991. discussed the following subjects: (1) Role and Status or Clerics 
(Questionnaire); (ii) Relationship between the Society and th» CPA (Tha 
Society's Administrator); (iii) The Parliament of India: A brief infroddction 
(India); and (iv) Question Time (Isle of Man), The second meeting, held on 
27 September 1991. discussed: (1) Subject Committees in the Common­
wealth Parliaments (United Kingdom); (ii) Committee Control of Public 
Expenditure and the work of the Public Accounts Committee (an African 
Parliament); and (iii) the N»ed for followup Action to ensure ^
Assurances given by Government in the Parliament (India). The third 
meeting of the Society of Clerks-at-the-Table. held on 28 September 1991, 
took up for discusston the fdtowing subjects; (i) Anti-Defection Laws in 
Commonwealth Countries (India): (ii) Topical Procedural 
tions and Answers; and (il) Proposals for the draH Agenda for the 29th 
General Meeting (The Bahamas, 1992).

Concluding Ceremony
The 37th Commonwealth Parliamentary Conference came to a grand 

finale on -28 September 1991 at a colourful and glittering ceremony held in 
the Convention Hall of Ashok Hotel packed to capacity. In his thanks­
giving address. Shri Shivraj V. Patil. Speaker, Lok Sabha and outgoing 
President of the CPA, summing up the deliberations of the Conference.



said that as parliamentarians and democrats, the Delegates put forth their 
points of view with great skill and force and allowed the proceedings to 
reach their logical conclusions. The discussions shed great light on the 
philosophical and pragmatic aspects of the subjects which would prove to 
be a great help, when on appropriate forums the policies on them were 
formulated, he added.

Referring to the post-Conference tours for which the Delegates were 
leaving the next day. Shri Patil hoped that these tours would acquaint the 
Delegates with the people of this country. The first hand knowledge 
acquired by them would go a long way in helping them to form their views 
of this sub-continent, besides bringing the Delegates nearer to one 
another in their thinking and understanding and providing opportunities for 
forming lasting friendship which was one of the important aims of holding 
this Conference, he added.

Shri Patil expressed his profound gratitude to Her Majesty the Queen, 
the Patron of the CPA, and Shri R. Venkataraman, the President of India 
and Vioe-Patron of the CPA for their messages of greetings and goodwill. 
He also thanked former SpeaKers of Lok Sabha and Mr. Clive Griffiths, 
Mr. Ted Garret and Dr. DavkJ Tonkin, the Chairman, the Treasurer and 
the Secretaty-General of the CPA, respectively, for their cooperation in 
making the Conference a success. Mr. Darrell Rolle. the Vice-President of 
the Executive Committee and the incoming President of the CPA. in his 
speech, thanked Shri Shivraj V. Patil and the government and people of 
India for their warm hospitality and the host Branch for the excellent 
arrangements made for the Conference.

Referring to the tragic demise of late Shri Rajiv Gandhi, Mr. N.C. 
Makombe, the Speaker of Zimbabwe, sakl that the Conference was mark­
ed by tlie conspicuous absence of late Shri Rajiv Gandhi. Mr. Makombe 
also joined in extending his heartful thahks to the host Branch and all 
those who contributed in making the Conference a grand success.

At the closing ceremony. Dr. (Smt) Najma Heptulla. Vice-Chairman of 
Rajya Sabha and the Vice-Chairman of the Executive Committee, relin­
quished the post of Chairperson of the Commonwealth Women Parliamen­
tarians' Group and Mrs. Ruby Ann Darling of the Bahamas took over from 
her as the new Chairperson of the Group. Mrs. Darrel Rolle. on behalf of 
the spouses of the Delegates, in her thanks-giving speech, said that the 
spouses enjoyed the cultural prograttimes and the tours. She particularly 
thanked the lady Liaison Officers who accompanied the spouses in their 
shopping spree and tours. Mr. Clive Griffiths, Chairman of the Executive 
Committee of the CPA, in his speech thanked the CPA staff for 
successfully organising the Conference. He also thanked and com­
plimented Shri Shivraj V. Patil for ttie success of the Conference. He 
especially referred to Additional Secretary, Lok Sabha Secretariat, 
Shri C.K. Jain "who headed the team of workers for what they have
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done." Mr. Griffiths also acknowledged the contributions of Shri Rabi Ray. 
former Speaker of Lok Sabha. The ctosing ceremony was followed by a 
Press conference jointly addressed by Shri Shivraj V. Patil, Mr. Clive Grif­
fiths and Dr. David Tonkin. Mr. Clive Griffiths took the opportunity to thank 
the Doordarshan. All India Radk) and* the Press for the wide coverage 
wh»h the Conference proceedings received.
Message from ShlvraJ V. PatH. President, India Branch of the CPA

In a message to the distinguished guests to the Conference, delivered 
to them at the various points of departure, viz. Delhi, Bombay, Calcutta 
and Madras, at the end of the oost-Conference tours, Shri Shivraj V. Patil, 
Speaker, Lok Sabha, and President, India Branch of the CPA, thanked 
them for having rsade it possible to visit India and attend the 
Conference. He observed that their active participation in the deliberations 
of the Conference had enriched the proceedings. “The post-Conference 
tours could be lively only because of your enthusiastic response and 
involvement despite loaded with a crowded programme", he added. Shri 
Patil expressed the hope that the Delegates, their Spouses and others 
enjoyed their stay in the country and would “carry back ^m e only happy 
memories, forgetting any discomfort or inconvenience" they might have 
encountered during their sojourn.
Special Features of the Conference

Visits and Post'Conference Tours: The host Branch of the Confer­
ence had made extensive arrangements to ensure that the distinguished 
guests were taken to places of tourist attraction and historical importance. 
On 26 September 1991, they were taken to the historic city of Agra by a 
Commonwealth Parliamenta^ Special Rail where they were capttvated by 
the aesthetic excellence and architectural Inarvel of the Taj Mahal and the 
Fatehpur Sikri. Arrangements were also made for Delegates and others 
for post-Conference tours from 29 September to 2 October 1991. For this 
purpose they Were divided into six groups. Group A visited Jaipur and 
Gurgaon; Group B Aurangabad and Bombay: Group C Bangalore and 
Mysore: Group D Hyderabad and Madras: Group E Bangalore and 
Mysore; and Group F Bhubaneswar and Calcutta.

Programrries for Spousei: Special programmes were arranged for the 
spouses, while the Delegates kept themselves busy in the Conference 
Sessions. They were taken to places of historical importance in and 
around Delhi and also to various emporia where they could do shopping. 
Some of the places they visited included: Jantar Mantar, Gandhi Smriti, 
National Gallery of Modern Art, Pragati Maidan, Qutub Minar, Humayun’s 
Tomb, National Museum, Raj Ghat, Red Fort, Indira Smriti, Nehru 
Memorial Museum and Library. Nehru Planetarium, Parliamentary 
Museum and Archives, Bahai Temple, Suraj Kund and Connaught Place:

Receptions: The Delegates and others were guests of honour at 
several receptions. The President Shri R. Venkataraman and Smt. Janaki
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y/enkatarman hosted a reception to all Delegates, observers and their 
spouses at the Mughal Gardens of the Rashtrapati Bhavan on 25 
September 1991. A Banquet was hosted by Dr. Shanker Dayal Sharma. 
Vice- President of India and Chairman, Rajya Sabha at the Convention 
Hall of Ashok Hotel on 24 Septembec 1991. The Prime Minister Shri P.V. 
Narasimha Rao hosted a Dinner for them at the Hyderabad House on 27 
September 1991. They were also guests of honour at receptions/lunches/ 
banquets/dinners hosted by Shri Shivraj V. Patil, Speaker, Lok Sabha, Dr. 
(Smt.) Najma Heptullah, Deputy Chairman, Rajya Sabha and Vice­
Presklent of India Branch of CPA, Dr. Bal Ram Jakhar, Minister of 
Agriculture, Shri S. Mallikarjunaiah, Deputy Speaker, Lok Sabha and Vice- 
PreskJent of India Branch of CPA, Shri Sontosh Mohan Deb. Minister of 
State for Steel, Shri Qhulam Nabi Azad, Minister of Partiamehtary Affairs 
and Dr. DavkJ Tonkin, Secretary-General, CPA. The members of the 
Society of Cierks-at-the-Table and their spouses were guests at a lunch 
hosted by the Secretaries-Qeneral of Rajya Sabha and Lok Sabha, Shri 
Sudarshan Aganwal and Shri K.C. Rastogi, respectively, in honour of the 
visiting dignitaries.

A Citizens’ Rec^tk>n was hosted in honour of the visiting dignitaries by 
Shri Markandey Singh, Lt. Governor of Delhi and Shri Purushottam Qoyel, 
Chairman, Delhi Metropolitan Council, at the Delhi Metropolitan Council 
premises on 24 Septemtier 1991.

Shri Ishwar Singh, Speaker, Haryana Vidhan Sabha, treated the 
Delegates spouses to a lunch at Suraj Kund on 27 September 1991.
Cultural Programmes

Several cultural programmes were organised to the Delegates’ delight. 
On 21 Septemoer 1991, Deepti Bhalla Omchery presented a Mohiniattam 
recital folk>wed by a Bharatanatyam group dance by Saroja Vaidyanathan 
and troupe at the Parliament House Annexe Auditorium. There was a 
Musical Ensemble by Partho Das and KuchifMidi dance by R ^  and 
Radha Reddy at the Conventk>n Hall of Ashok Hotel on 23 September 
1991. At the same venue, the next day, Madhavi Mudgal presented an 
Odissi dance composition and Shovana Karayan performed Kathak 
dance. India’s rich and varied folk dance tradittons were bn view at the 
Swimming Pool Lawns of the Ashok Hotel on 25 Septefnber 1991. The 
grand finale of the cultural programme was presented by a Sarod recital 
by Ustad Amjad Ali Khan at the Ashok Hotel on j^6 September 1991*
Media Coverage

The Conference and the various functions ^^socia^ed with it were given 
^extensive coverage, both by the e lectro^ and the print media. Shri 
Shivraj V. Patil, Speaker, Lok Sabha heW twp^Press con ferences— on 18 
September 1991 and 28 September V991. The inaugural function of the 
Small Countries Conference at the C6nventk>n Hall of Ashok Hotel on 21 
September 1991. the inauguratk>n of the 37th Commonwealth Parliamen­
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tary Conference in the Central Hall, of Parliament House on 23 September 
1991 and the concluding ceremony at the Convention Hall of Ashok Hotel 
on 28 Septemt>er 1991 were twadcast and telecast live by the All fndia 
Radio (AIR) and Doordarsh^. The Doordarshan and the AIR also gave 
extensive coverage to the proceedings the Conference on a day to day 
basis.

Besides, on the eye of the inauguration of the 37th Commonwealth 
Parliamenta^ Conference, on 22 September 1991. the Doordarshan 
telecast a discussion under their Focus Programme, highlighting the aims 
and objectives of the CPA and the importance of the Conference. The 
Participants included Shri Shivraj V. Patil, Speaker, Lok Sabha, and the 
President of the Conference. Dr. (Smt.) Najma Heptuila, DeptuyChairman, 
Rajya Sabha and Vice-President of the India Branch of the CPA. Mr. 
Darrell Rolle, Minister for National Security, the Bahamas and the Vice­
Presklent of the CPA. Mr. Clive Griffiths, President of the Legislative 
CoufiCil, Western Australia and the Chairman of the Executive Committee 
of the CPA. Dr. David Tonkin, Secretary-General. CPA, Mr. Ted Garret, 
Treasurer. CPA and Dr. Surujrattan Rambachan. Senator. Trinidad and 
Tobago. Dr. (Smt.) Najma Heptuila was the moderator.

The print media also gave wide coverage of the main functions as well 
at the proceedings daily. The host Branch Secretariat issued daily Press 
Releases on the various activities of the Conference, including the 
proceedings of the Business Sessions.

The Chairman of the Executive- Comhiittee of the CPA, Mr. Clive 
Griffiths, at his joint Press conference with Shri Shivraj V. Patil and Dr. 
David Tonkin, on 28 September 1991, thanked the Doordarshan, AIR and 
the print media for the wide coverage given to the Conference. He was 
particularly happy that tfie Doordarshan and AIR had broadcast and 
telecast live not only the operfing of the SmallTountries* Conference and 
the inaugural function of the 37th Conference but i^so the ctosing 
ceremony.
Special Publlcatlona/Souvenirs

The Vtee-President of India and Chairman. Rajya Sabha. Dr. Shanker 
Dayal Shanna released an impressive publication. Commonwealth Parlia­
ments: A Commemorative Souvenir at the inauguratton of the Small 
Countries' Conference on 21 September 1991. Compiled by the Research 
and Information Division of the Lok Sabha Secretariat to mark the 37th 
Commonwealth Parliamentary Conference, it carries messages from 
Heads of State/Government of many Commonwealth countries, including 
the Patron of the Commonwealth, Her Majesty the Queen and Pre^dent 
Shri R. Venkataraman. The Vice-President of India, Dr. Shanker D a^ 
Sharma has contributed an Introduction and the Foreword is by P n ^  
Minister Shri P.V. Narasimha Rao. the Volume contains over 85 articles 
from Presiding Offtoers and Clerks of Commonwealth Countries. A speoai
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feature of the Volume is reproduction of as many as 40 beautiful paintings 
of India's art and culture. All Delegates were presented with a copy each 
of. the Commemorative Souvertir.

At the inauguration of the Small Countries Conference, Dr. Shanker 
Oayal Sharma also released a Commemorative Postal Stamp in the 
denomination of Rs. 6.50 and three Commemorative Coins in the 
denominations of R«.1, Rs. 5 and Rs. 10.

Besides the Commermorative Souvenir, the Host Branch Secretariat 
also brought out several other publications. The Biographies Handbook 
containing bio-data of Delegates and other guests prepared from the 
information made available by them was found to be immensely useful 
and informative. A Special Number of the Journal of Parliamentary 
Information (Vol. XXXVII, No. 3, September 1991) with the focal theme 
“Pviiimentary Democracy at Work in India” was released by Vice­
President of the CPA, Mr. Darrell Rolle at the concluding ceremony on 28 
September 1991. The Special Number, carying articles from eminent 
Parliamentarians and Presiding Officers of various State Legislatures in 
India, distinguished academics and renowned journalists and other experts 
on varied aspects of the focal theme, was made available to all Delegates. 
The List of Delegates to the Conference, the Conference Handbook, Diary 
of Events and India, the CornnrK>nwealth and the CPA—A Fact Sheet, were 
all of utmost informative value. The worit on the briefs, backgrounders and 
oiher research material on the Agenda items of the Conference was also 
undertaken by the Host Branch Secretariat.
Dally Bulletins

The Bulletin Desk of the Conference Secretariat, housed at Ashok 
Hotel, also issued nine Daily Bulletins during the Conference. The 
ilkjstrated Daily Bulletins, covering all activities of the Conference, the 
sodoKxiltural engagements for ttie day and other sidelights were delivered 
to the Delegates in their Hotel rooms every morning. One of the issues 
carried the new CPA flag in colour. The Delegates were pleasantly 
surprised when they received copies of the Daily Bulletin of 26 September 
1991 aboard the Commonwealth Parliamentary Special Train which w£is to 
take them to Agra. The copies of the last issue of the Daily Bulletin dated 
29 September 1991 were delivered to the Delegates at the Delhi Airport 
where they had gathered to board their flights for post-Conference tours.
Exhibition on ‘India and the Commonwealth’

On 23 September 1991, Shri Shivraj V. Patil, Speaker, Lok Sabha, 
inaugurated an Exhibition on ‘India and the Commonwealth' organised by 
the Parliamentay Museum and Archives at the Parliament House Annexe 
to mark the 37th Commonwealth Parliamentary Conference. Among other 
things, photographs on vartous activities of the Commonwealth and the 
CPA as also India's varied relations with the Commonwealth were on 
display at the Exhibition.
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Comput«rls«d Infomuitlon S«rvlc«
Parliament Ubrary Information Service (PARLIS) and the National 

Informatics Centre (NIC) had set up a fulMledged Computer Centre at the 
Conference venue in Ashok Hotel to provide a variety of on-Mne informa­
tion to Delegates. The Computer Centre, making use of state of the art 
computer and communication technotogy for storage and retrieval of 
information, was linked to the Indira Gandhi International Airport, Parlia­
ment Library and the Satellite-based NICNET. The host computer stored 
informatkm bt) the countries represented, bio-data of Delegates, their 
arrival and departure details, tour programmes. Conference schedules, 
spouses programmes and information about Indian economy, census, 
tourist information and air and railway timetables.
Library and Reference Counter

A Libray and Reference Counter functioned at the venue of the 
Conference to attend to on-the-spot Information requirements of 
Delegates. Select newspapers and magazines were also available for 
consultation at the Counter.
Ottier Special Features/Facilitiee

A Reception and Information Counter operated round the ckKk at Ashbk 
Motel to receive Delegates and cater to all their informatfon needs.

A Sales Counter also functioned in the Lobby of the Ashok Hotel to sell 
parliamentary publications and Souvenirs.
Banking Service

All banking and foreign exchange services of the Delegates were taken 
care of by the Central Bank of India Branch at the Ashok Hotel which 
worked round the clock during the Conference. A special counter “May I 
Help You"*was also installed at the venue for the benefit of Delegates.
Postal Facilities/Telecom Services

The Postal Pavilion in the Lobby of Ashok Hotel provkled speed post 
and other postal services for Delegates. For the benefit of those Delegates 
who had philatelic interests, this Pavilion also displayed wide-ranging 
philatelic material.

The Ashok Business Centre in the Hotel provided facilities of FAX, 
Telex, Telegrams, Photocopiers, Word Processor and electronic typing to 
Delegates.
Medical Centre

Expert medical attentton was available round the clock to the 
from 19 to 29 September 1991. One mini-Hospltal with all modw fa ^ ij j  
and manned by experts functioned at the Conference venue. Two CATS 
ambulances, attached to this Unit, were stationed at the Ashok Hotel tor 
emergency requirements. Besides, the prestigious Dr. Rammanohar Lohia
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Hospital was geared up specifically for the Conference to take care of any 
emergency situation. A team of eminent doctors also accompanied the 
Delegates on their trip to Agra.

Conclusion

The 37th Commonwealth Parliamentary Conference was yet another 
milestone in the history of the CPA as also of the Commonwealth. It 
was one of the la rg ^  CPA Conferences ever held. As many as 
448 Delegates, spouses, observers, special invitees and senior parliamentary 
and government officials attended the Conference from 107 CPA Bran­
ches. The Agenda for the Conference was very thoughtfully.laid out by the 
CPA. The discussions, whether at the Plenary or on the Panels, were 
conducted throughout In an atmosphere of extreme cordiality, understand­
ing and mutual appreciation. It was a matter of great satisfaction that the 
New Delhi Conference had very fruitful deliberations on various issues of 
topical concern.

Conferences of this nature go a long way in promoting t>etter under­
standing among peoples and nations. The 37th Conference, besides 
further strengthening inter-parliamentary cooperation, also t>rought to the 
fore several useful ideas which could serve the cause of parlialnentary 
democracy. What was more significant was that it provided yet another 
opportunity to promote the twin Commonwealth ideals of consultation and 
co-operation.

Parliamentarians, as opinion builders, opinion moulders and opinion 
leaders, can contribute substantially towards promoting commonality of 
views where differing perceptions persist. The deliberations at the New 
Delhi Conference have furtfrar underlined th^ efficacy of the CPA which 
was once described by Sir Bernard Braine as “a power house of ideas 
rather an anvil upon which policies are hammered out” . To recall the 
words of Shri Shivraj V. Patil, Spealcer, Lol( Sabha in his welcome 
Address at the inaugural function of the Conference on 23 September 
1991:

The annual Conferences of the CornmonweaRh Parliamentary Associa­
tion provide a unique opportunity to parliamentarians to discuss and 
shinre their experiences on subjects of parliart)entary interest, &  also 
exchange views on major political issues of topical concern. These 
Conferences also enable parliamentarians to discuss and better 
understand the diversity in the nature and content of the parliamen­
tary democratic polity prevalent amongst them. The modifications and 
differences in the' systems can be discussed and adopted by 

'countries in which they would produce results thus creating greater 
harmony and strength.

The 37th Commonwealth Parliamentary Conference, without doubt, has 
definitely contributed towards promoting these noble ideals.
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DISTRIBUTION OF POWERS IN FEDERAL STRUCTURE
—Sardar Surjit Singh Minhas

4

A balanced distribution of administrative, legislative and financial powers 
between the Union and the States of a Federal Government makes the 
federal structure a great success. Whenever there is imbalance in their 
powers, the federal system cracks under its own weight.

Strictly speaking, our^ is not a federal set-up in the real sense of the 
term. Indian Constitution is quasi-federal in nature and the legislative, 
administrative and financial powers of the Union and the States have been 
demarcated in it. The guiding principles of division of powers in Indian 
federalism are the same which have been rightly described by Prof. Dicey 
in his book “ Introduction to the Study of the Law of the Constitution." He 
says. "Whatever concerns the nation â   ̂ whole should be placed under 
the control of the national government. All matters which are not primarily 
of common interest should remain in the hands of several States."

Part XI. Chapter I of the Constitution of India relates to the distribution 
of legislative powers between the Union and the States while Chapter !• 
relates to administrative relations. Part XM, of the Constitution deals with 
financial powers. Article 245 empowers the Parliament to legislate for the 
whole or any p?irt of the ter/itory of India, and the State Legislatures to 
make laws for the whole or any part of the territory of the State. Article 
246 demarcates the fields of legislation of the Union and the State 
Legislatures. Powers of the Union and States have been divided into three 
Lists in the Seventh Schedule of tlrte Constitution of India. List I is called 
the Union List and the Parliament has exclusive power to make laws with 
respect to subjects contained therein. List II, known as the State List, 
enumerates matters on which State Legislatures may make laws exclu­
sively for their States. List III, known as Concurrent List, enumerates 
matters with respect to which both the Parliament and the State 
Legislatures have powers to make laws. A clear distinction is drawn by the 
Constitution between matters involving common concern for the whole 
country, that is matters of national importanc©, and matters whicn have 
only local significance. Like tht United States, Australia and Switzerland, 
such powers have been elaborately specified in the Constitution of India. 
The powers concerning the nation as a whole have been vested with the 
Union Government, powers concerning State matters are vested with the
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States and concurrent powers represent a common territory where both 
the national Government and the State Governments can operate. The 
Government of India Act, 1935, too provided for the distribution of powers. 
The Joint Committee on the Indian Gonstitutional Reforms’ (19M) had 
aptly pointed out the general principles behind the concurrent powers. 
However, there are certain matters which canrKM be allotted exclusively 
either to the Union or to the provincial legislatures. Sometimes it becomes 
necessary that the central legislature should also have legislative jurisdic­
tion in unison with the pro>/lncial legislatures so that uniformitj in the main 
principles of law is secured throughout the country. Sometimes the Union 
Government may deem it fit to guide and encourage provincial efforts so 
as to seek remedies for ii’ritants in a State which may cause trouble in 
other States. Similarly in several other fields of governmental activity a 
strict division of powers between the Union and the States becomes 
untenable because an efficient national administration requires coordina­
tion between the local administration and national planning. Thus, the 
Concurrent List is just like a shock-absorber which has been designed by 
ourConstitution-makiirs-to enable Doth the Union and the States to go 
beyond their legislative spheres, as and when necessity arises, to meet 
exigencies without transgressing the boundaries of each other.

However, there are certain areas where Union Government can initiate 
legislation over the subjects included in the State List. Article 249 provides 
that if the Council of States has declared by resolutioh supported by not 
less than two-thirds of members present and voting that it is necessary or 
expedient in national interest that Parliament should make laws with 
respect to any matter enumerated in the State List specified in̂  the 
resolution, it shall bo lawful for Parliament to make laws tor the whole or 
any part of the territory of India with respect to that matter for a period not 
exceeding one year as may' be specified therein. The Rajya Sabha. 
however, can extend it for a further period of one year from the date on 
which it would otherwise have ceased to be in force, by passing a 
resolution approving its continuance.

Article 250 empowers the ParJiament to make laws for the whole or any 
part of the territory of lr)dia, including on matters enumerated in the State 
List while a proclamation of emergency is in operation. Any law made 
under this Article can rerriain in force during the period of emergency and 
for six months beyond that period.

Article 252 provide that if two or more States agree by their consent to 
request the Union Government to legislaite on any matter with respect to 
which the Parliament has no power to make laws for the States except as 
provided in Articles 249 and 250 and if resolutions to that effect are 
passed by all the Houses of the concerned State Legislatures, it shall be 
lawful for Parliament to pass an Act for regulating that matter accordingly. 
Similarly, Article 253 empowers the Parliament to make any law for the 
whole or any part of the territory of India for implerr>enting any treaty.
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agreement or convention with any other country or countries or any 
decision nnade at any international conference, association or other body.

Further, Articles 356 and 357 give emergency powers to the Union that 
establish predominance of Parliament. If the President is satisfied that a 
situation has arisen in which the Government of a State cannot be carried 
on in accordance with the provisions of the Constitution, he may dissolve 
the State Legislature or put it under suspended animation and the 
administration of the State comes under the Union mle and powers of the 
Legislature of that State are exercised by or under the authority of 
Parliament.

The administrative powers of the Union and the States have been 
demarcated in Chapter II of Part XI of the Constitution. Here the Union 
has' been given a superior position of coordination and Supervision 
throughout the country. Article 256 provides that the executive powers of 
every State shall be so exercised as to ensure compliance with the laws 
made by Parliament and,any other existing laws which apply in that State, 
and the executive powers of the Union shall extend to the giving of such 
directions to a State as may appear to the Government of India to be 
necessary for that purpose. Article 257 speaks of control of the Union over 
the States in certain cases. The Union is empowered to give directions to 
a State as to the construction and maintenance of means of communica­
tions declared to be of national and military importance, io take measures 
for the protection of Railways within a State, etc.

Article 258 empowers the Union to confer powers, either conditionally or 
unconditionally, on a State Government with its consent or to its officers, 
functions in relation to any matter to which the executive powers of the 
Union extends. Article 258-A is vice versa of the above said provision.
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Part XII of the Constitution deals with the financial powers. In some 
cases,.,duties are levied by the Union but collected and appropriated by 
the States (Article 269). In some other cases, taxes are collected and 
levied by the Onion, but assigned to the States (Article 269). In yet other 
cases taxes are levied and collected by the Union ana distributed 
between the Union and States. For instance, taxes on income, other than 
agricultural income, are levied<and collected by the Government of India 
and distributed between the Union and the States in .a certain P[®scribed 
proportion. Article 275 provides »or grants from the Union to the States 
which are in need of assistance. The Article says that such sums as 
Parliament may by law provide shall be charged on the C°nsohdawd Fund 
of India in each year as grants in aid of the revenues such Statesjs 
Parliament may determine to be in need of assistance and d'«erent sums 
may be fixed tor different States. This means that S^tes have ° ^ k  
towards'the Union for getting assistance and sometimes have to face 
frustration when assistance is denied.



Keeping in view the distribution of legislative, administrative and 
financial powers, a numbeF of States like Punjab, West Bengal, Tamil 
Nadu and Kâ rnataka have been demanding political non-interference by 
the Uoion in the affairs of the State Government and for more financial 
autonomy.

The Tamil Nadu State Government appointed a Committee, popularly 
knowa as the Rajamannar Committee, on Union-State relations in 1969. 
This Committee which examined the question of Union-State relations in a 
federal setup, recommended major amendments in the Constitution, 
including omission of Articles 356 and 357, giving residuary powers to the 
States and making the States less dependent on the Union.

The West Bengal Cabinet passed a Resolution on Union-State rela­
tions on 1 December 1977. Like the Rajamannar Committee, the West 
Bengal Resolution recommended that the residuary powers should be 
entrusted to the States. It also recommended insertion of the word 
"Federal" in the Preamble to the Constitution and omission of certain 
provisions from the Constitution which weaken the federal base of the 
Constitution.

In Punjab, the Shiromani Akali Dal also passed a resolution in its 18th 
All-India Conference, held at Ludhiana in October. 1978 seeking more 
politicial, economic and fiscal powers for the States in the light of the 
Anandpur Sahib Resolution.

Since there was a strong demand from the States, especially those 
governed by the regional parties, the Union Government set up a 
Commission headed by Justice R.S. Sarkaria in 1983 to go into the Union- 
State relations and suggest remedial measures. The Commission submit­
ted its report in Octotjer, 1987. Ttie Governments of Karnataka and West 
Bengal, in their memoranda submitted to the Commission, had demanded 
abolition of or amendment of Articles 249 to 252 and t>f Article 254 so that 
no State ^ I d  be deprived of any legislative power which belongs to it, 
without its prior consent. Some State Governments had complained that 
the scheme of distribution of powers in our Constitution was not fair 
because it was too much biased in favour of the Union and hence requires 
revision. The Shiromani Akali Dal, through a memorandum had demanded 
that in order to sa\̂ e the fundamental rights of the .religious and linguistic 
minorities, to fulfil the demands of democratic traditions and to pave the 
way for economic progress, it had become imperative that Indian 
oonstitutk>nal infrastructure shoukJ be given a real federal shape by 
redefining the relationship between the Union and the States on the 
aforesaid objective.
* Some of the State Governments had suggested that residuary powers 
should be vested in the States. Two State Governments and their 
supporting parties had suggested abolition of the Concurrent List and 
transfer of all its items to the State List. The Commission did not agree 
with the suggestion and recommended "that ordinarily the Union 'should
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occupy only that much field of a concurrent subject oh'which uniformity of 
policy and action is essential in the larger interest of the nation, leaving 
the rest and the details for State action with a broad framework of the 
policy laid down in the Union Law. Further, whenever the Union proposes 
to undertake legislation with respect to a matter in the Concurrent List, 
there should be prior consuitations not only with the Governments 
individually, but also collectively, with the Inter-Governmental Council, 
which as we have recommended, should be established under Article 
263".

The Shiromani Akali Dal, in its memorandum submitted to the Sarkaria 
Commission, had pointed out that the Congress Party, right from its 
inception and throughout the struggle for national independence, had been 
pleading for a federal set-up for free India. The Congress leaders, 
including Pandit Motilal Nehru. Mahatma Gandhi. Pandit Jawaharlal Nehru 
and Maulana Abul Kalam Azad. on different occasions had interpreted 
Swaraj as connoting grass-root powers for the people with greater 
authority vested with the States. On the basis of the above views, the 
Shiromani Akali Oal. in its ‘Anandpur Sahib Resolution", demanded de­
centralisation of powers, with the Union retaining the federal functions in 
respect of Defence, Foreign Affairs. Communications. Currency and 
Railways. It is in consonance with what Mahatma Gandhi, Pandit 
Jawaharlal Nehru and other national leaders had been urging for before 
independence. The Shiromani Akali Dal suggested a number of measures 
on the Union-State relations, the important ones being as under:—

1. The Preamble to the Constitution should be amended so as to 
incorporate the expression ‘federal’ to characterize the Republic of India 
as such. This is essential to underline that the Indian system is basically 
federal in nature: this would halt the gradual drift towards a unitarian set­
up:

2. There should be re-distribution of subjects among the Union List, the 
Concurrent List and the State List on the basis of federal principles, as 
sought by Shiromani Akali Dal in its Anandpur Sahib Resolution^

3. The residual p>owers should vest with the States;
4. The Union should not have the power or competence to d^troy or 

dilute the- ethnic, cultural and linguistic self identity of a federating 
constituent unit;

5. The members of the Rajya Sabha should be elected on the principle 
of equality of the States as autonomous units, with equal representation. 
In other words the Rajya Sabha should become representati^ of the 
States. The diversity of rationalities and religious, linguistic, cultural ^  
ethnic minorities should be adequately reflected in the composition of the 
Rajya Sabha;

6. While restricting the imposition of emergency only in the event pf 
exceptlbrtar circumstances (external aggression), it should be constitution-
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ally ensured that during the proclamation of emergency, the federal set-up 
remains intact;

7. The legislature of a State should have exclusive power and 
competence to legislate over matters given in the re^Jrawn State List;

8. Executive power in respect of matters included in the Concurrent List, 
in-espective of the fact as to whether legislation'is by the Union or by the 
State, should vest with the States;

9. The institution of Governor, his powers, functions and duties should 
be brought in line with a federal polity so that the Governor does not 
remain an executive agent of the Union but becomes a true constitutional 
fHead of the State; and

10. Constitutional provisions which empower the Union to dissolve a 
State Government and/or its Assembly should have rto place in a federal 
framework. In the event of constitutional breakdown in a State, there 
should be provision for immediate holding of elections and installation of a 
new democratic Government. When there is no provision of the Presideiit 
to take over <he Union Government in the event of failure of constitutional 
process, then there is no justification for the Presidential powers when a 
similar contingency arises in a State.

The terms of reference of the Ninth Finance Commission, set up by the 
Union Government, makes a significant departure from those of* all 
previous Finance Commissions in the sense that they are heavily tilted in 
favour of the Union Government and against the rights and claims of the 
States in respect of their financial relations with the Union. By its terms of 
reference, the Union Government is assuming the right* and the preroga­
tive of control and inspection which do not belong to it in the scheme of 
the Constitution. Under the constitutional provision, the Finance Commis­
sion is a statutory body to judge the question of devolution of finances 
from the Union to the States. The Union is one of the parties to the 
Commission and cannot issue directives to it. Therefore, the West Bengal 
Chief Minister has rightly taken the initiative to question the terms of 
reference of the Ninth Finance Commission.

Recently, the Orissa Chief Minister, Shri Biju Patnaik, has also come out 
in support of more fiscal autonomy to the States and to empower the 
States to directly establish commercial ties with other countries. He has 
warned the Union Government that if it failed to understand the feelings of 
the States and grasp the meaning of the winds of change sweeping 
across the globe, the results may be disastrous. He has suggested that 
the Union-State relations should be re-drawn on the following lines:—

* 1. Defence and currency should remain within the exclusive domain 
of the Union.

2. Framing of foreign policy should ,not remain the exclusive right of 
the Union Government. The t4nibn and the States should collec-
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tively decide on foreign relations and on policies relating to war 
and peace.

3. Entering into treaties with foreign countries should involve the 
collective effort of- the Union and the States.

4. The Union and the ^tales ihould have joint control over issuance 
of passports. The citizenship will be Indian but the power to issue 
passports should vest with the States.

5. States must have the power to have trade and commerce with
other countries, to attract foreign investments and to directly deal
with the money centres of the world

6. States should have the nght to develop ports and infrastructure like 
railways.

7. Industrial development, regulation and development of mines and
exploitation of mineral resources should be left to the States.

8. Broadcasting should no longer be the exclusive privilege of the
Union. The control of the second TV channel should be given to 
the States. '

From the deliberations of the Sub-Committee of the Inter-State Council 
held on 26 September. 1991. it appears that the Union Government is 
reflecting a spirit of accommods t̂ion which was missing in New Delhi's 
approach to federal matters during th4 Prime Ministership of Rajiv Gandhi 
and Indira Gandhi. The Union Home Minister, who is also the convener of 
the Sub-Committee of the Inter-State Council, agreed with the Chief 
Ministers' suggestion to rnaî e Union-State ,relations more balanced at the 
earliest through mutual consultation and cooperation. The Sub-Committee 
decided that detailed consultations with Stales individually and collectively 
should precede before initiating legislation on Concurrent List subjects. The 
Sub-Committee also resolved that all the 2^7 odd recommendations of the 
Sarkaria Commission should be considered in the shortest possible time 
and the new culture o1 forging mutual consultation and copperation 
between the Union and the States be strengthened.

The Home Minister Shri S.B. Chavan has also conceded the request of 
Chief Ministers that a paper reviewing the Concurrent List in the 
Constitution should be prepared and be taken up in the Sub-Committee in 
due course. It is yet to be seen as to what extent the Sub-Committee of 
the Inter-State Council succeeds in creating a proper balance in the 
relationship between the union and the States.

In a recent interview to the New York-based, /nd/a Abroad. Shn 
Madhavrao Sclndia. me Union Minister tor Civil. Aviation and Tourism, has 
said that he finds no harm in having a second look at the Constitution to 
see “whether our federal system is federal en^gh. There are aspirations 
which need to be satisfied within the Union."
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Before I conclude, I would like to quote Oeshbandhu Chitta Ranjan Das, 
a great freedom fighter, who, long t>ack in 1924, perceived that free India 
must be a Federaitlon of the Provinces. Interviewed by a Press representa  ̂
tive on the situation following the suspension of the Reforms .in Bengal,
C.R. Das said:

‘The future oonstitutiDn of India must be a Federation of the provinces with 
a Central Qovemment having residuary powers. Any settlement between 
England and India must proceed towards this first step -must be autonomy 
in ail provinces with some control in Central Qovemment wNch at present 
might consist of a British ViceiDy and a mixed British and Indian Council”.

Now, it is not only in India that restlessness prevails in the States for 
getting rrK>re powers and autonomy but it is a universal phenomenon that 
States are feeling suffocation in tfte unitary system of Government. 
Wherever the unitary system exists, the States struggle to turn it into a 
fedeiral and liberal structure, it is the result of this trend that a number of 
States of Soviet Union have declared themselves as independent and 
sovereign. The Soviet Union had accepted the sovereignty of its three 
Baltic States, namely. Lithuania, Estonia and Latvia. Similarly, in Yugos­
lavia. Croatia has also declared independence. It is high time that the 
people at the helm of affairs realise the grave danger from the present 
trend and confer more fiscal and economic powers on the States so that 
India may be able to iteep its unity and integrity intact. Ours being a 
pluralistic society, it needs a balanced federal structure so that ethno- 
political development of all communities is ensured and democracy 
develops from within the grass-roots which is essential for ensuring a 
strong, prosperous and united India.
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ELECTION OF DEPUTY SPEAKER OF THE TENTH 
LOK SABHA

—LARRDIS

The procedure for holding election to the office of the Deputy Speaker 
of Lok Sabha is the same as that «f the Speaker, Lok Sabha with the 
exception that in the case of the Speaker, the date for the election is fixed 
by the President whereas the date for election of Deputy Speaker is fixed 
by the Speaker himself as per provisions of Rule Q of the Rules of 
Procedure and Conduct of Business in Lok Sabha. The Deputy Speaker is 
elected by Lok Sabha from amongst its members by a simple majority of 
members present and voting in the House.

The Speaker, Shri Shivraj V. Patil fixed 13 August 1991 as the date for 
holding election to the office of the Deputy Speaker. The members were 
accordingly informed of the procedure and programme thereof through Lok 
Sabha Bulletin Part II on 6 August 1991 and again on 9 August 1991. 
Members were required to give notices of motions for the election in the 
prescribed form before noon on 12 August 1991.

In all, four motions (three proposing the name of Shri S. Mallikarjunaiah 
and one proposing the name of Shri Rasheed Masood) were received by 
the prescribed lirne. All the motions w«ie found lo be in order and were 
included in the List of Business for 13 August 1991 in the order in which 
they were received in point ot time.

on 13 August 1991, when tbe item was taken up, the Speaker,
Shri Shivaj V. PatM, who was in the Chair, called upon Shri Santosh 
Kumar Qangwar to nwve the nwtton standing in his name proposing the 
name of Shri S. MalHkarJunaiah, The motton, however, was not moved as 
the member was not present.

The second and third motions, proposing the name of Shri S. Mallikar­
junaiah were then moved by Shri L.K. Advani and Smt. Vijaya Raje 
Sdndla, respMtiveiy. The fourth motion, proposing the name of 
Shri Rasheed Masood. was then moved by Shri Vishwanath Pratap Singh.

The motion moved by Shri L.K. Advani was put to vote of the House
and adopted by a division, with 278 members voting in favour and 104
against it. ■
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Th« Speaker. Shri Shivraj V. Patil. then declared Shri S. Mallikarjunaiah 
elected as the Deputy Speaker of Lok SaDha. Having been chosen as 
the Deputy Speaker, Shri Mallikarjunaiah was then conducted to his 
seat by Shri Arjun Singh, Leader of.the House and Shri.L.K. Advani, 
Leader of the Opposition in Lok Sabha. Shri Mallikarjunaiah was warmly 
felicitated on his election by the Leader of the House. Leader of the 
Opposition and. Leaders of Parties/Groups in the House.

Congratulating Shri Mallikarjunaiah, Shri Arjun Singh, Leader of the 
Houaa. said: *Tha Hon. Oaputy Speaker has a waalth of experience 
beNnd him about the lagislirtive business and we all know that his tenure, 
as the Deputy Speaker of this House, win be to the satisfactmn of all 
secttons of IMs House.? While wishing .Shri Mallikarjunaiah all suooess. 
Shri Singh pointed out that the Congress Party has uphekJ the best 
tradWons of the House by etacting the Deputy SpiMker from the principM 
Opposition party of the House.

Offering felicitations, Shri L.K. Advani, Leader of the Opposition in 
Lok Sabha, expressed his happiness on the election of Shri Malllkar- 
junaiah. Shri Advani pointed out that the new incumbent had a long 
experience of Deputy Speakership of Karnataka legislature. He added; 
“While proposing his name, I had in my mind that in case he is elected 
as the D e^ty Speaker of Lok Sabha, he will be able to do justice with 
all sections of this House". He also expressed his confidence that Shri 
Mallikarjunaiah would successfully conduct the proceedings ot the 
House.

Congratulating Shri Mallikarjunaiah on behalf of his party and on his 
own behalf, Shri Rasheed Masood (Janata Da!) assured him that tl>ey 
would extend their full cooperatton to him in conducting the proceedings 
of the House.

Extending his congratulations, Shri Vishwanath Pratap Singh (Janata 
Dal) said that the elected candidate would get cooperation from all 
sections of the House and added: "We have full faith in the verdict of 
the House and we will give full cooperation” .

Offering his felicitations, Shri Somnath Chatterjee (CPI-M). offered the 
Deputy Speaker )iis party’s cooperation in the discharge of his duty. He 
observed that Shri Mallikarjunaiah’s long experience as PreskJing.Officer 
of the Karnataka Legislature would help him in conductihg the business 
of the Lok Sabha.

Extending his party's full-fledged cooperation to the new Deputy 
Speaker. Shri Indrajit Gupta (CPI) said that he woukj cooperate in the 

, running of the House according to the norms and procedures and 
keeping in view the dignity and decorum of the House.

Congratulating Shri Mallikarjunaiah, Shri Ebrahim Sulaiman Sait (Mus­
lim League) hoped that he would be able to run the House very well
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with his vast exparienc* in the Karnataka Legislativa Council and as Hs 
Presidino Officar and do Justice to all sections of the House.

Felicitating Shrl MaHikarlunaiah. Shri B Vijay Kumar Rahi (Teluou 
Deeam Party) said that the new Deputy Speaker was a senior legislator In 
Karnataka and was well-experier>oed.

Congratulating, the new Deputy Speaker. Shri Chitta Basu (Fon<»ard 
Bloc) said: “I believe, hope and trust that he will nin this House smoothly, 
will maintain the dignity, the decorum and traditk>ns of this House. I hope 
he will also preserve the rights and privileges of the Memt>er8 of this 
House and, if possit>le, will create new conventk>n”. He expressed liis 
confidenoe that Shri MaWkarjunaiah woukJ prove himself to t>e a success­
ful Deputy Speaker of the House.

Shri Pius tirkey (RSP) also congratulated Shri Mallikarjunalah and 
hoped that he woukJ take proper care even of the small political groups in 
the House.

Extending his hearty congratulatk>ns. Shri P.O. Narayanan (AIADMK) 
expressed the hope tttat Shri MaWkarjunaiah wouM rise above party Hnes. 
do justice to all sectksns of the House and-give an opportunity to all the 
new members to exprees their views in the House.

Shri P. C. Thomas (Kerala Congress) congratulated Shri MaWkarjunaiah 
on behalf of his party and requested him to give all opportunities to 
members of smeU p a r^  to voice their grievances.

Congratulating Shri MaHlkafjunaiah, Shri H.D. Devegowda (Janata 
Party) referred to his proven ability and capacity as the Deputy Chairman 
of the Legislative Council of kemataka.

Shri Inder Jit (Congress-1) expressed Ms happiness at the election of 
Shri MalHI(arjunaiah and also congratulated him.

Felicitating Shri MalHkarjUnaiah. Shri Shivraj V. Patil, Speaker. Lok 
Sabha sakJ; “He has functkmed as the Deputy Chairman of the Legisla­
tive Council in Karnataka.... His experience wouM go a tong way in
helping him to do his duties to this House. PresWihg Officers need a
particular kind of nature and character to perform their duties. He appears 
to be endowed with the requisito kind of natutis and character t^ h  are 
going to be of great help to him.and the House". Emphasising the 
importance of the time of the House, he saM that the succeM of the 
Presiding Officer depends upon making available time in proportton to the 
real and'juSt demands of the members and the issues, “it is in this that 
the members and the Presiding Officers have to cooperate and produce
the best possible results*. Shri Patil added.

Responding to the^eUcitations.lhe Deputy Speaker, Shrt S. Mailikar- 
junaiah expressed hiff gfMilude to all members of the House tor 
him to the high office. He sakl:" I am aware of different 
various polittoai parties represented in this House. However. I expect fu

Election of Deputy Speaker of the Tenth Lok Sabha 577



cooperation from hon. members in resolving the various issues that may 
come before us". He expressed confidence that with the cooperation of all 
section of tlie House, he should be able to do justice to the tasks 
entnjsted to him. He assured members that he would discharge his duties 
‘Vrith a sense of justice and responsibility in the best traditions of this 
House and with a view to strengttiening the denrK)cratic institution of 
Parliament”.

SHRI S. MAaiKARJUNAIAH — A LIFE SKETCH
Son of Shri S. Siddananjappa, Shri S. Mallikarjunaiah bom on 20 June, 

1930 at Tumkur Village in Karnataka. He was educated at Mysore 
University. Mysore. He first dkl his Post 6raduatk>n and then obtained a 
Degree in Law.

Shri Mallikarjunaiah, who is an advocate and agriculturist, started his 
polKical career as the President of the Karnataka unit of Jansangh in 1971 
and remained in that post till 1977. He was Vice-President of the 
Karnataka unit of the Janata Party from 1977-00 and Vice-President of the 
Karnataka unit of the Bharatiya Janata Party from 1980-86 and 1990-91.

Shri Mallikarjunaiah's legislative and parliamentary career began in 
1971 with Ns electon to the Karnataka Legislative Council. During his 
membership of the State Legislative Council, he was the Chairman 
Petitk>ns Committee from 1972 to 1991. He was Deputy Chairman of the 
State Legislative Council from 1986 to 1991.

Shri Mallikarjunaiah was elected to Lok Sabha for the first time in 1991 
from the Tumkur parliamentary constituency.

His special interest is social reforms. During his pastime and recreatton, 
he keeps himself occupied in gardening and playing badminton.
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PARLIAMENTARY EVENTS AND ACTIVITIES

CONFERENCES AND SYMPOSIA

37lh CommonwMlth PartlMMntary Contartnot: The 37th Common­
wealth Parliamentary Conference was held at New Delhi from 23 to 28. 
September 1991.

Birth Centenary of Dr. J9.£(. Ambedkar: On the occasion of the Birth 
Centenary of Dr. B.R. Ambedkar, the chief architect of our Constitution, a- 
meeting was held on 26 July 1991 in Parliament House Annexe under the 
auspices of the Indian Parliamentary Group (IPG). The meeting was 
presided over by Shri Shivraj V. Patil, Speaker, Lok Sabha. -Shri Sitaram 
Kesri, Minister of Welfare. Kumari Girija Vyas, Deputy Minister in the 
Minisory of Information and Broadcasting, Shrl P. Shiv Shanker, 
Shri Sudarshan Ray Chaudhuri, Shri S.P. Gautam, Shri Satya Narayan 
Jatiya, Shrimati Renuka Chowdhury (all Members of Parliament) and 
Shri Yogendra Makwana, former Member of Parliament, spoke on the 
occaskMi and paid rich tributes to Dr. B. R. Ambedkar.

A monograph on Dr. B.R. Ambedkar, (both in Hindi and English), 
brought out by the Lok Sabha Secretariat, under the “Eminent Parliamen­
tarians Monograph Series", was released on the occasion by the Speaker, 
Lok Sabha.

Birth Anniversary of Shrl Rajiv Gandhi: On the occasion of the Birth 
Anniversary of Shri Rajiv Gandhi, former Prime Minister of India, a 
meeting of members of Parliament was held on 20 August 1991 in 
Parliament House Annexe under the auspices of the IPG.

The meeting was presided over by Shri Shivraj V. Patil, Speaker, Lok 
Sabha. Dr. (Shrimati) Najma Heptulla, Deputy Chairman, Rajya Sabha, 
Shri Arjun Singh, Minister of Human Resource Development. Shri Jaswant 
Singh. Shri Mohan Singh, Shri Saifuddin Choudhury, Shri Kadambur M.R. 
Janardhanan. Shri Inder Jit. Shri Sobhanadreesw^ Rao V ^ .  
Shrimati -Qeeta Mukherjee (all Members of Pariiament) and Shri Pyare W  
Handoo. formei Member of Pariiament. spoke on the occaswn and paid 
rich tributes to Shri Raijv Gandhi.

*For delails, see Articte Th« 37th Comwtonweallh Parliameniary Conlerence: An Overview-
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INDIAN PARLIAMENTARY DELEGATIONS GOING ABROAD
Ulan Bator: A three-member Indian Parliamentary Delegation led by 

Shri Manoranjan Bhakta, Member of Parliament, attended an International 
Conference oil “Mongolia's Transition toOemocracy—the Rote of the new 
Constitution" held in Ulan Bator from 9 to 13 September 1991. Other 
members of the Delegation were Sarvashri R(jp Chand Pal and Ish Dutt 
Yadav.

Strasbourg: A three-member Indian Parliamentary Delegation led by 
Shri L.K. Advani, Leader of the Opposition in Lok Sabha, attended the 
third Strast)Ourg Conference on “Parliamentary Democracy” from 16 to 18 
September f991 The other member of the Delegation was Shri Mani 
Shankar ^iyar, Memt>er of Parliament, Shri T.S. Ahluwalia, Director, Lok 
Sabha. Secretariat, was the Secretary to the Delegation.

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING
During the period 1 April to 30 September 1991, the following 

Programmes/Courses were organised by the Bureau of Parliamentary 
Studies and Training:

Orientation Programme for New iMemt>ers of Tenth Lok Sabha: An
Orientation Programme for new Members of Tenth Lok Sabha was 
organised on 13 and 14 July 1991 at Parliament IHouse Annexe to provide 
them opportunities to discuss and analyse various aspects of parliamen­
tary processes and procedures and familiarise themselves more closely 
with the operational mechanics of the parliamentary institutions. In alt, 92 
members of the Tenth Lok Sabha participated in the programme

Shri Rabi Ray. former Speaker. Lok Sabha inaugurated the programme. 
Senior Members of Parliament also addressed the members. Discussion 
sessions were arranged where the Members evinced keen interest in the 
deliberations of the Programme.

The Orientation Programme was followed by two Orientation Meetings 
held on 18 and 19 July 1991 and 9 to 12 August 1991. The topics 
included; (i) Preparation of budget, budget papers and budget in Parlia­
ment: and (ii) Parliamentary Questions and Procedures for raising .matters 
of urgent public importance in the House. ‘Shri Om Mehta. Hony. Advitw. 
(BPST) presided over the meeting.

Hindi Classes for Non-Hindi knowing Members of Parliament: Hindi 
classes were organised by the BPST for non-Hindi knowing Members of 
Parliament from 22 August to 13 September 1991. It was attended by 12 
non-Hindi knowing Members of Parliament.

OHentation Programme for Ne^ Members of State Legislatures: An
Orientation Programme each fpr new Members of Uttar Pradesh Vidhan 
Sabha and Orissa Legislative Assembly was organised by the BPST. in 
collaboration with the respective State L^islature Assembly Secretariat at

4
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Lucknow and Bhubaneshwar from 27 to 28 July and 13 to 14 September 
1991. respectively.

Shri Hari Krishan, Speaker. Uttar Pradesh Vidhan Sabha inaugurated 
the programme for the new Members of Uttar Pradesh Vidhan Sabha. Shri 
Biju Patnaik. Chief Minister. Orissa inaugurated the programme for 
Members of Orissa Legislative Assembly. 124 new Members of Uttar 
Pradesh Vidhan Sabha and 111 Members of Orissa Legislative Assembly 
attended the Programmes. Senior Ministers, parliamentarians and legis­
lators addressed the participating Members.

Prooramme for Foreign Parliamentary Officers: lr\ the series.of 
programmes organised by the BPST for foreign parliamentary officers, the 
Seventh Parliamentary Internship Programme for Foreign Parliamentary 
Officers commenced on 26 September 1991 and c o o d u ^  on 13 
November 1991. The programme was attended by t7  officers from various 
foreign Parliaments of Afro-Asian countries.

The programme was designed to meet the needs of the officers of 
foreign Parliaments to study the processes and procedures and working of 
parliamentary institutions in India. The programmes aim at providing the 
foreign parliamentary officers an opportunity to exchange ideas in the 
context of their own experiences in their legislatures and to acquaint 
themselves with the environment, culture, traditions and working of 
parliamentary institutions jn India. The participants in the programme were 
drawn from countries covered under ĥe Cotombo and Special Common­
wealth African Assistance Plan.

Besides the regular programmes, at the request of ihe Government ot 
Nigeria, two specialised programmes for Editors and Librarians from 
Nigeria’s Federal and Legislative Assembly Secretariat were organised by 
the BPST. The programme for Librarians was organised from 26 July to 9 
September 1991 and for Editors from 19 August to 30 September 1991. 
The first programme was attended by 10 Librarians and the second 
programme was attended by 13 Editors.

Appreciation Course in Parliamentary Processes and Procedures 
for ali>^ndia/Centrai Services and Officers ot Government of India: 
The following Appreciation Courses were also organised by the BPST (I) 
Indian Audit and Accounts and Indian Civil Accounts Service from 1 to 5. 
April 1991; (ii) Officers of the rank of Section/Desk Officers in the 
Ministries/Departments of Government of India from 24 to 28 June 1991;
(iii) Youth Coordinators of Nehru Yuvak Kendras from 15 to 19 July 1991;
(iv) Professors/Lecturers of Uoiversities/Collegefe from 22 to 26 July 1991;
(v) Indian Revenue Service Probationers from 12 to 16 August 1991; (vi)
Indian Foreign Service Probattoners from 19 to 23 August 199t; (vii) Audit 
Officers sponsored by the Office of the C&AG of India from 19 to 23 
August 1991; and (viii) Indian Audit and Accounts Service Probationers 
from 28 to 30 August 1991. •
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liVMrvlce Courses for Officers/Staff of Parliament and State 
Legislature Secretariats: The following in-service courses. wert> organ­
ised by the BPST (i) Foundational CouVse for newly promoted/recruited 
Sryjr. Clerl<s of LolcSabKa' arid Rajya Sk}ha Secretariats from 27 fvlarch 
to 5 April 1991; (il) Foundational Course for Sr. Asstts/Asstts. of Lok 
Sabha and R%a Sdbha’ Secretariats from 11 to 1& April 1991; (iii) 
Training Course for Printing Asstts/Copy .Holders and Proof Readers of 
Lol̂  Sabha and State Legislature Secretariats from .29 April to 3 May. 
1991; (iv) Training Course for newly recruited/promoted Research/Refer­
ence Assistants of Lok Sabha and State Legislature Secretariats from 16 
to 21 May 1991; (v) Training Course for officers of Lok Sabha and Stata 
Lsgisuiiurs Secrttariats in ths working of Finandat Committees from 
23 May to 4 Juria 1991; and (vi) Training Coursa for Senior/Junior Library 
Assistants of Lok Sabha and State Legislature Secretariats from 29 May 
to 7 June 1991.

Study Visits: At the request of various training and ^ucational 
institutions, seven study visits were organised during the period by the 
BPST.

RELINQUISHMENT OF OFFICE OF SECRETARY-GENERAL,
LOK SABHA. BY SHRI K.C. RASTOGI

On 20 Decemt>er 1991, the Speaker, Shri Shivraj V. Patil, informed the 
Lok Sabha about the relinquishment of the office of the Secretary-General 
by Shri K.C. Rastogi with elfect from 31 December 1991.

Referring to the sen/ices rendered by Shri Rastogi, the Speaker said 
that he had-worked very ^ijnobtrusively, conscientiously! and justly" The 
Speaker added “Ha has worked without any Oias against anybody or any 
party> He has never tried to impose his views on others. We express our 
great appr^iation for the splendid service he has rendered to the Lok 
Sabfw”. Tha Spaakar also announcad that Shri K.C. Rastogi will ba the 
Honorary Offtcer of the House.
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Earlier, offering felicitations and good wishes to the retiring Secretary- 
General, the >.eader of (he Opposition in the Lok Sabha, Shri L.K. Advani 
said that Shri Rastogi had rendered valuable sen îces as the Secretary- 
General. He had worked with devotion and dedication and had won the 
hearts of the members by his unobtrusiveness and affectionate nature. 
Shri Advani wished him a happy and prosperous life.

The Minister of State in the Ministry of Parliamentary Affairs and-Law, 
Justice and Company Affairs, Shri Rangarajan Kumaramangaiam.aiso 
placea on record the deep appreciation of the services rendered by 
Shri Rastogi as Secratary-Qanaral. He also wished him a happy healty 
and successful life ahead.



THE NEW SECRETARY-GENERAL. LOK SABHA

Consequent on the retirement of Shri K.C. Rastogi Shri CK Jain 
Additional Secretary in the Lok Sabha Secretariat, took over, as SecretaT’ 
General, Lok Sabha and Lok Sabha Secretariat, with effect from 1 
January 1992.

•h ri C.K. Jain—A Lift Sketch
Born on 3 May ^935, Shri C.K. Jain had a disttnsuished academic 

career. After completing his B.Com. and LL.B, he practised law for some 
time in District Cburts.

Shri Jain joined Lok Sabha Secretariat in 1955 and has worked in 
various capacities with distinction. He has a deep insight into the 
functioning of every limb of the Lok Sabha having held, at various points 
of tinDe the charge of almost every Division and Service of the Secretariat. 
As an Officer at the Table of the House, he has looked after the legislative 
and non-legislative business of the House. He has also held with 
distinction the charge of Parliamentary Committees, Questions, General 
Administration and Establishment, Library and Reference, Research 
Documentation and Information Service (LARRDIS). Parliamentary 
Museum and ArcWves (PMA), Editorial and Translation Service and 
Reporters, arul Interpreters Service, beskles the Conference and Protocol 
Division.

Shri Jain was closely associated with the framing of the Rules of 
Procedure and Conduct of Business in Lok Sabha and Directions by the 
Speaker and the editing of the Manuals on Constitution (pertaining to the 
provisions relating to Parliament). Rules of Procedure and Directions, 
besides making substantial and meaningful contribution towards the 
Secretariat’s Treatise on “Practice and Procedure of Parliament" by 
M.N. Kaul arKl S.L. Shakdher.

Shri Jain was activ̂ ely associated with holding of elections of the 
President/Vice-President of India in 1962, 1967, 1969, 1982 and 1987.

As officer in charge of Conference and Protocol, Shri Jain has been 
handling the work of the Indian Parliamentary Group OPG) whicn functions 
as the National Group of the Inter-Parliamentary Union OPU) and the India 
Branch of the Commonwealth Parliamentary Association (CPA). His 
contribution to the successful orgeu îsation of the several Conferences of 
Presiding Officers/Secretaries of Legislative Bodies in India and Seminars 
and Symposia held under the auspices of the IPG and the Bureau of 
Parliamentary Studies and Training (BPST) has been widely acknow­
ledged. When India had the proud privilege of hosting the 37th Common­
wealth Parliantentary Conference in New Delhi in September 1991, 
Shri Jain rendered yeoman's services as head of the Conference 
Seaetariat which won him encomiums from far and wide.

Parliamentary Events and Activities 533



Besides the 37th CP Conference. Shri Jain successfully, organised. 
Regional CPA Parliamentary Seminars for the CPA Branches tn Asia. 
South Cast Asia and Africa Regions and the Conferences of Common­
wealth Speakers and Presiding Officers, hosted t>y the India Branch of the 
CPA in the prtviout years.

In 1990, Shri Jain was appointed Additional Secretary in the Lok Sabha 
Secretariat. Shrj Jain took over as Secretary-General, Lok Sabha and Lok 
Sabha Secretariat on 1 January 1992. As Secretary-General, Lok Sabha. 
Shri Jain is also the Secretary-General of the IPG.

Shri Jain has been the faculty member of the Bureau of Parliamentary 
Studies and Training (BPST) and the Institute of Constitutional and 
ParKamentary Studies (ICPS) and has delivered over hundred lectures 
on various aspects of parliamentary political science. Shri Jain has also 
attended an Attachment Programme tor studying the British Parliamentary 
Procedure in the House of Commons at Westminster, London.

Widely travelled in India and abrosid. Shri Jain has attended several 
Inter-Parliamentary Conferences, Commonwealth Parliamentary Con­
ferences and Conferences of Commonwealth Speakers and Presiding 
Officers.

An avid reader with keen interest in parliamentacy instttutiorw, Shri Jain 
has authored several articles and research papers on various aspects of 
parliamentary practioe and procedure and evolution of parliamentary 
institutions.

Besides reading, Shri Jain takes an active interest in touring and 
gardening.
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PRIVILEGE ISSUES

RAJYA SABHA

Alleged casting of reflections on the President of India by a newspaper 
On 27 April 1987. Sarvashri Dipen Ghosh and LK. Advanl. members, 
raised in the House a question on privilege regarding alleged casting of 
reflections on the person of the then President of India, Qiani Zail Singh, 
by one Shri Jagmit Singh Brar which were reported by The Indian Express 
in its issue dated 26 April 1987 under the caption "Youth Congress (I)
Qeneral-Secretary says.... *2AIL PART OF PLOT TO DESTABILISE
QOVT*

While raising the matter in the House the memoers. inter-alia laid 
stress on the provisions of Article 79 of the Constitution of Mdia which 
states that "There shall be a Parliament fbr the Union which Shan consist 
of the President and two Houses to be known respectively as the Council 
of States and the House of the People:" and on this analogy they 
contended that by casting reflections on the President of India. Shri Jagmit 
Singh Brar had committed breach of privilege of the House.

On 30 April 1987. while referring the matter to the Committee of 
Privileges for •xamination. investigation and report, the Chairman, inter- 
alia, referred again to Artlcie 79 of the Constitution. The Chairman stated 
he had not been aole to find a precedent to support the contention that in 
Britain, reflections cast on the Sovereign could be taken cognizance of by 
the House of Commons under its privilege jurisdiction. In India also, there 
was no precedent to support the same contention. In that sense, 
therefore, the matter raised by Shri Dipen Qhose and others was the first 
of its kind and required thorough investigation.

The Committee of Privileges, after considering the opinion of the 
Attorney—General of India in that regard and also after analysing the 
information received from Parliaments of some of the Commonwealth 
countries, in their Twenty-Seventh Report presented to tf» House on
26 July, 1991, inter-alia reported that the Committee thought it appi^iate 
to ascertain the position <k>taining in some Commonweal̂  countries like 
the United Kingdom, Canada and Australia. The Committee unterstood 
that there had not arisen any sltuatk>n wttereby the House had to consider 
such a question in the United Kingdom. Even in U.K., although the 
privileges of Parliament were attached to Parliament as a whole (including
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th« Qumo) e a c h  H o u s e  w a s ,  h o w e v s r ,  o n l y  c o n c e r n e d  i n  e n K M d n g  Ns 
p r i v i l e g e s  i n  r e s p e c t  o f  i t s  o w n  b o d y  a n d  m e m b e r s ,  s i n c e  p r i v i l e g e s  w e r e  

c o n s i d e r e d  a s  r i g h t s  w h i c h  w e r e  a b s o l u t e l y  n e c e s s a r y  f o r  t h e  e x e r c i s e  o f  t h e  

p o w e r s  o f  t h e  b o d y  c o n c e r n e d  a n d  t h e y  c o u l d  n o t ,  t h e r e f o r e ,  b e  c l a i m e d  b y  

o n e  b o d y  i n  l e s p e c t  o f  a n o t h e r .  I n  C a n a d a  a l s o  p r i v i l e g e  w a s  a t t a c h e d  t o  e a c h  

H o u s e  a n d  i t s  m e m b e r s  a n d  n o  p r i n c i p l e s  o f  p a r l i a m e n t a r y  p r i v i l e g e  w i t h  

r e s p e c t  t o  t h e  S o v e r e i g n  h a d  e v e r  b e e n  i n v o k e d  d e s p i t e  t h e  p r o v i s i o n  

c o n t a i n e d  i n  t h e  C o n s t i t u t i o n  m a k i n g  t h e  Q u e e n  a  c o n s t i t u e n t  p a r t  o f  t h e  

P a r l i a m e n t  o f  C a n a d a .  I t  w a s  b e c a u s e  t h e  S o v e r e i g n ,  i . e .  t h e  Q u e e n ,  i n  h e r  

c a p a c i t y  a s  H e a d  o f  S t a t e  e n j o y s  e x e c u t i v e  p r i v i l e g e .  I n  A u s t r a l i a  a l s o ,  t h e  

p o s i t k m  w a s  a k i n  t o  t h e  o n e  o b t a i n i n g  i n  t h e  U n i t e d  K i n g d o m  a n d  C a n a d a .  

However, (he traditional o f f e n c e  o f  defamatory contempt had been 
abolished there b y  an e n a c t m e n t .  T h e  Parliamentary Privileges Act, 1987, 
provided that words or actions should not be taken to be an offence 
against a House b y  reason only that those words or acts were defamatory 
or critical of the Parliament, a House, a Committee or a Member Unless 
the relections interfered with the free exercise by a House, or Committee 
or a Member of its or his functions, the question of contempt, as per 
provision of the Act, did not arise. Thus, reflections on the Queen as such 
could not involve a question of contempt.

Besides the information in respect of the three Commonwealth coun­
tries, the Committee also sought the opinion of the Attorney-General on 
the following three points:

(a) The precise scope of'Article 79 ol the Constitution:
(b) Whether aspersions oast on the President could be termed as 

derogatory to the institution of Parliament, thereby attracting its 
privilege jurisdiction; and

(c) Adequacy of the existing law to punish derogatory and undignified 
writings against the person of the President.

The Attorney-General, on the first point, stated that the President had 
been made a component part of Parliament only for the limited purpose or 
exercising certain legislative powers. So far as the second point wei$ 
concerned, the view of the Attorney-General was that in terms of Article 
105(3) of the Constitution, privileges were conferred not on the Parliament 
cis such but only on each House of Parliament and on Members and on 
Committees of each House. No powers, privileges or immunities as such 
had been conferred on the President as a component part of Parliament. 
So far as the adequacy or otherwise of the existing law to punish 
derogatory and undignified remarks and writing against the person of the 
President was concerned, thê  Attorney-General observed that it was a 
question for a policy decision.

The Committee did not f e e l  I t  n e c e s s a r y  to express its views on the 
interpretation or scope of A r t i c l e  79 of the C o n s t i t u t t o n .  About four years 
had e l a p s e d  since the matter was referred t o  t h e  Committee by the 
Chairman and in view of the change of circumstances which had occurred
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since then, the Committee recomnfiended that the matter might be treated 
as closed and be allowed to rest there.

No further action was taken by the House in the matter.

Alleged assault on a member by the police and alleged premature 
publication of the proceedings of the Committee by some newspapers 
On 1 February 1991. Shri T.R. Bahj, a member, gave notice of a 
question of privilege against the Commissioner of Police. Madras, Shri 
K.K. Rajasekharan Nair, and Sub-Inspectors Shri Sivaprakasam and Shri 
Thiyagarajan for allegedly assaulting him on 31 January 1991 in Madras.

On 22 February 199t, while raising the matter in the House, Shri Balu 
stated that on 31 January 1991 some women volunteers of the DMK party 
gathered near the party office in Madras agitating against the dismissal of 
the DMK Government. The police tried to clear the mob. When he 
requested police not to lathi-charge the women as their demonstration was 
peaceful, some five or six policemen suddenly pounced upon him and 
charged him brutally with lathis and rifle-butts causing severe and serious 
injuries on his back, neck and spinal cord. Even though he had shown his 
identity card, the police did not stop the charge on him. Shri Balu further 
stated that the whole episode occurred in the very presence of the 
Commissioner of Police, Madras who gave him neither any protection from 
the lathi-charge nor proper medical aid.

On 26 February 1991, the Chairman inter alia informed the House that 
he had received a report of the Tamil Nadu Government through the 
Union Ministry df Home Affairs on 25 February 1991 which denied that 
Shri Balu was assaulted in the presence of the Police Commissioner, 
Madras or that medical aid was denied to him. Since there were conflicting 
versions of the incident, the Chairman remitted the matter to the 
Committee of Privilages. for examination, investigation and report.

The Committee of PrtvNeges. after examining in person Shri K.K. 
Rajasekharan Nair, Comntlssioner of Police. Madras and Shri Thiyagara­
jan, Sub-Inspector arnj considering a i l  the relevant documents, in their 
Twenty-ninth Report presented to the House on 26 July 1991 inter alia 
reported that the Police Commissioner had suo motu ordered an enquiry 
into the incktent and transferred the police officials, accused of the 
assault, the same day. The Committee also noted that the Police 
Commissioner had expressed regrets for the incident. In view thereof, the 
Committee recommended that no further action be taken by the House m 
the matter.

Subsequent to the evidence tendered by the Commissioner of Police, 
Madras, before the Committee on 8 April 1991. Shrf' M. Vincent, Member. 
Rajya Sabha brought to the notice of the Committee that the fact of the 
Police Commissioner having apologised to the Committee was published 
in the Madras edition of the Indian Express and three Tamil dailies.
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namely, Dinakaran, f^urasoli and Ma/a/ Murasu on 9 and 10 April 1991. 
Shri Vincent contended that by publishing prematurely the proceedings of 
the Committee before they were reported to the House, the newspapers 
concerned had committed breach of privilege as also breach of secrecy 
and faith. The Police Commissioner, Madras, in a separate communication, 
also invited attention to such publication in the Indian Express. Notices 
were, therefore, issued to the^e newspapers asking for their explanation in 
the matter.

In their explanations, the Tamil dailies mentioned above stated that the 
news about the apology of the Commissioner of Police published in their 
newspapers was merely a reproduction of what had already appeared in 
the Indian Express of 9 April 1991. The editors pleaded ignorance about 
the implication of their conduct, but stated that it was not their intention to 
commit breach of privilege of the House or its Committees. They 
expressed unqualified apology and prayed for dropping further action 
against them. The editor of the Indian Express, in his letter, stated that the 
news was published in good faith and in public interest without any 
intention to cause any breach of privilege. The editor had. however, 
expressed unqualified regret.

The Comrriittee were of the opinion that the publication of its proceed­
ings of 8 April 1991 jn the above-mentioned newspaper did constitute a 
breach of privilege and contempt of the House. Taking into consideration 
the regret expressed and apology offered by the newspapers concerned, 
the Committee recommended that no further action be taken in the instant 
case. However, the Committee wished to caution all concerned that any 
premature publication or disclosure of the proceedings of the Committee 
would be dealt with seriously.

No further action was taken by the House in the matter.
Alleged casting of reflections on a member by a newspaper: On 10 
January 1991, Shri A.Q. Kulkarrti, a member, gave notice of a question of 
privilege against the Reliance Industries Limited (RIL) and the Business 
and Political Obsen/er, an English daily, for allegedly casting reflecttons 
on him in a press release issued by the Reliance Industries Limited and 
published in the said newspaper In Its issue dated 10 January 1991. Some 
of the relevant portions of the press release, to which objection was taken 
by the member, read that “Mr. Kulkarni’s kx)^tanding dubkxis connec­
tions with our business rivals, Bombay Dyeing are well known”. The 
impugned press release was issued by the Reliance Industries Limited 
after Shri A.G. Kulkami made a Special Mentk)n in the Rajya Sabha on 7 
January 1991 regarding financial irregularities arul mismanagement in 
9ome Nationalised Banks, including UGO Bank and also stated that the 
Reliance Industries had been advanced a toan of, Rs. 60 crore. Shri 
KuHcarni contended that the sakj press release, instead of clarifying its 
positton and denying the allegations, attributed malafides and improper
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motives to him wt»fch clearly {mpinged upon his right to speech in 
Parliament and thus constituted a oreach of privilege.

On 26 Febi'ary 1991, the Chairman referred the matter to the 
Committee of Privileges for examination, investigation and report.

The Committee of Privileges, after examining in person Shri B.N. Uniyal 
editor-in-Chief. Shri Baljit Kapoor Printer and Publisher of the Business 
and Political Observer and Shri Tony Jesudasan, Group Adviser Corpo­
rate Communications Reliance Industries Lirrjited. and Considering all the 
relevant documents, in iheir Twenty-eighth Report presented to the House 
on 26 J u l y  1991, InteiSalia reported that the Chairman-cum-Managtng 
Director o f  RIL in his letter dated 26 March 1991, expressed his inability to 
appear before the Committee due to indifferent health. The Chairman. 

intBf elie, stated that he held both the august House, its members as well 
a s  tne members of the Committee of Privileges in the highest regard. On 
N s  p a r t ,  t h e r e  h a d  n e v e r  b e e n  a n y  i n t e n t i o n  to show a n y  disrespect to 
P a r l i a m e n t  o r  i t s  w o i l d n g .

Shri B.N. Uniyal, Editor-in-Chief, and Shri Baljit Kappor, Printer and 
Publisher of the Business and Political Observer, appeared before the 
Committee. Shri Uniyal, on his own and on behalf o( Shri Kapoor, stated 
that the report was published in the paper in good faith on the basis of the 
press release issued by the RIL. He felt that possibly it could have been 
treated with more caution and submitted that it was inadvertent and was 
not intended to malign the House or Shri Kulkarni. He. however, tendered 
an unconditional apology and expressed regret for the same.

Shri Tony Jesudasan. the Group Adviser Corporate Communications, 
RIL made a submission before the Committee that on 7 January, during a 
special mention on the crippling sicltness in nationalized banks, Shri A.G. 
Kulkarni made an unsubstantiated allegation stating that the company was 
a thmat to deimocracy - The said statement was widely quoted in the 
Indiarh Express st^\ Kulkarni's charge, in effect, alleged that the company 
■was not only unpatriotic but that its actions were undemocratic. Conse­
quently, provoked by the gravity of Shri Kulkarrji s charge, he reacted in 
an emotional manner and issued -a press statement alleging that Shri 
Kulkarni’s consistent attacks sine© 1985 in Parliament against RIL were 
the result of his association with business rivals, Bombay Dyeing. He 
further added that it was never his intention to malign the House or Shri 
Kulkarni and tendered his sincere and unconditional apology to the House.

i n  v i m v  O T  t n e  r e g r e t s  e x p r e s s e d  and ancondittonal apojogy tendered b y  

all concerned, t h e  Committee recommended that no further action be 
taken by the House in the matter.

No further action was taken by the House in the matter.
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STATE LEGISLATURES 
Ha r y a n a  leoiscative assem bly

Alleged use of derogatory, irtsulting and contemptuous language 
against a member and the House by a police officor: On 14- September 
1987, Shri D.D. Attri. a member, gave notice of a question of privilege 
against Shri Hazari Lai, Deputy Superintendent of Police. Jind for his 
alleged misbehaviour with the member on telephone on 12 September 
1987.

Shri Attri stated in his notice that on 12 September 1987, the 
Headmistress of the Government Girls High School. Jind. sent her peon 
requesting Shri Attri to make arrangement for some police official to help 
the School authorities in checking any untoward incident as some of the 
male students were disturt>ing the district level games for the girls being 
organised in that Girls High School. On the same day. Shri Attri 
contacted the city Police station at 1330 hrs. on telephone to request the 
Station House Officer to make necessary arrangements for the same. 
When Shri Attri requested for help in making the said arrangement. Shri 
Hazari Lal.wno attended the telephorte, instead of assuring some help to 
the member, allegedly made derogal*ry, insulting and contemptuous 
remarks against him and the House.

On 4 December 1987, the Speaker referred the matter to the Commit­
tee of Privileges for examination, investigation and report.

The Committee of Privileges, after hearing in person Shri D.D. Attri 
and after considering the written statement of Shri Hazari Lai, Deputy 
Superintendent of Police. Jind, in their Report presented to the House on 
4 March 1991, inter alia reported that Shri Hazaii Lai had categorically 
denied the use of derogatory, insulting and contemptuous language
against Shri Attri and the House. He had stated in his written statement
that there was disturbance in the telephone and due to the faulty 
functioning of the telephone, misunderstanding had taken place and he 
had no intention whatsoever to cast any aspersion on the member and
the House. Shri Hazari Lai had stated that if the member had any
misunderstanding, he respectfully requested the Privileges Committee to 
pardon him.

tn view of the fact, as admitted by the contemnor, Shri Hazari Lai, 
Deputy Superintendent of Polk:e, that he had no intention whatsoever to 
cast any aspersion on the member and the House and also the request 
made by him to pardon him for any misunderstanding that might tiad 
been caused due to the disturbance and faulty functioning of the 
telephone, the Committee felt that no further action in the matter was 
required to t>e taken, and therefore, recommended that it be dropped.

The Committee, however, desired that the Government should issue 
strict instructions that the police officers/officials should extend due
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regard and courtesy to the legislators whenever they approach them in the 
discharge of their duties.

The Report of the Committee was adopted by the House on 4 March 
1991.

W est B engal Legislative A ssembly

Alleged misleading of the House' by a member: On 6 May 1988. Shri
Manabendra Mukherjee. a member, gave notice of a question of privilege
against Shri Saugata Roy. another member, for allegedly misleading the 
House while making mention on the floor of the House on 28 April 1988 
on the subject of payment of electricity bill by the Superintendent of the 
Hostel of Ashutosh College, Calcutta. On 10 May 1988, the House 
referred the matter to <he Committee of Privileges for examination, 
investigation and report. ’

On 21 February 1989, Shri Saugata Roy appealed to the Speakei' to 
reconsider his ruling dated 10 May 1988 and to give him an opportunity to 
answer the allegations.made against him on the floor of tKe House. But 
his request could not be acceded to as the decision of the House to refer 
the matter to the Committee of Privileges had already been taken on 10 
May 1988 in the presence of Shri Roy in the House and he did not raise 
any objection at the time.

The Committee of Privileges, after hearing in person Sarvashri Man­
abendra Mukherjee and Saugata Roy, members, in their Seventh Report 
presented to the House on 28 August 1990, mier aha reported that taking 
into consideration the whole matter as well as the oral evidence of both 
members, the Committee found that the impugned statement of Shri 
Saugata Roy made in the House on 28 April 1988 during Zero Hour was 
based on a news item published in the Kalantar dated 11 April 1988 and 
not on his personal source of knowledge. He tried to discharge his 
functions as a member by bringing to the notice of the House an incident 
of alleged corruption in an educational institution in order to facilitate an 
enquiry into that matter by the Government. The deliberateness on the 
part of Shri Roy to mislead the House by the news coula not be proved 
and as such he did not- come under the mischief of any rule of breach of 
privilege of the House.

The Committee recommended that no action be taken in the matter and 
it might be dropped.

The Report of the Committee was adopted by the House.
Alleged misreporting of the proceedings of the hiouse by a newspaper 

On 4 May 1988, Shri Madhabendu Mohanta, a member. gav«-notice of a 
question of privilege against the editor, printer and publisher, and reporter 
of the Aajkaal, a Bengali daily, for allegedly* misreporting his speech made 
during discussion on Jail Budget in the House on 3 May 1988, in the said 
daily in its issue the next day.
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Shri Mohanta. in Ns notice of question of privilege, stated that he was 
described by me repoiwr of the daily as a member of Fonjvard Bloc 
which was not correct. He further stated that he wholeheartedly supported 
the Jail Budget in the House and did not state that the same condition as 
in the British regime was prevailing in the Jail, as reported in the said 
dMy. He. therefore, requested that the matter be referred to the 
GMnmUee of Privileges.

,0n 11 May 1968, the Speaker referred the matter to the Committee of 
Privileges for examination. Investigation and report.

The Committee of Privileges, after considering all the relevant docu­
ments, in their Eighth Report presented to the House on 26 March 1^91 
inter alia reported that stich niisreporting and distortion of the proceedings 
of the House did constitute a breach of privilege. But in the present case, 
it did not want to proceed with the matter after consideration of the fact 
that the editor of Aajkaal had tendered an unqualified apology for the 
same and had published the necessary corrigendum in that respect in its 
subsequent issue. The Committee, however, pointed out that though the 
aforesaid mitrfportino/distortion of the proceedings of the House was 
made in the hewspapcfr dated 4 May 1988. the same was not corrected till 
20 October 1990. Such delayed correction o f any reporting in the 
newspaper, particularly those relating to the proceedings of the House, 
could hardly achieve the desired result. The Committee were, therefore, of 
the opinion that the newspaper authorities should remain ever vigilant over 
the matter of reporting of the proceedings of the House so that no error or 
misrepresentation of the facts might creep into the published news.

The Committee recommended that in view of the unqualified apology 
tendered by the editor of the newspaper, no further action be taken in the 
nuitter and it may be dropp^.

No further action was t^ken by the House in the matter.'
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8
PROCEDURAL MATTERS

LOK SABHA
Instances where the Prime Minister who was not a member of Lok. 

Sabha was inUoducBd to the House by the Speaker: Prim* Ministtr 
Smt Indira Qandhi who was a mwntwr of Rajya Sabha wMiniroducMl loth* 
House by the Speaker on 14 February 1966 Prime Minister (Shrf P.V. 
Narasimha Rao) who was not a member of either House of Parliament 
was introduced to the House by the Speaker on 10 July 1991.

Sitting of the House on a closed holiday. Saturdays are being observed 
as ck}sed holidays since June 1985. cpns^uent upon the Government's 
deciston to observe five-day week in Central Government offices. Satur­
day. 20 July 1991, was a closed holiday. However, on 11 July 1991, at a 
meeting of the Speaker with Leaders of Parties/Groups, it was decided 
that in order to facilitate eariy discussion of financial and other business, 
the sitting of the House fixed for Monday. 22 July 1991, might be 
cancelled and in lieu thereof the House might sit on Saturday. 20 July 
1991. On 12 July 1991. the Chairman informed the House of the decision 
of Leaders to which the Hou^ agreed. Information to that regard was 
published in Bulletin Part II. All Ministries/Departments and others 
concerned were also informed.

No point of order can be raised during Zero Hour: On 18 Juiy 199-1, 
after the Question Hour, whpri members were raising matters not listed in 
the agenda, a member sought to raise a point of order. The Speaker 
thereupon observed:

Let the members know that they cannot raise points of order at this 
point of time t>ecause whatever we are doing is not provided in the 
rules and so you cannpt raise a point of order when your are 
discussing like this....

The Speaker reitel-ated the a b o ve  observation on 26 July 1991, when a 
member Shri M.V. Chandrashekara Murthy sought to raise a point of order 
immediately after Question Hour, when members were raising matters not 
listed in the agenda.

Resolution on the conclusion of the Treaty on Strategic Arms A e d u c t o n  

between United States of America and Soviet Union: t h «

at about 1301 hrs., the Speaker placed the following Resolution before the
Ho m m :



This House:
Recognises the historic importance of the Treaty on Strategic Arms 
Reduction (START) signed in Moscow on the 31 July 1991, which 
provides for the first ever reduction tn the strategic nuclear arsenals 
of the United States and the Soviet Union.
Welcomes the conclusion of the Treaty and congratulates the leaders 
of the United States and the Soviet Union on this accomplishment.
Expresses the hope that there would be no interruption in the 
process of negotiations for nuclear disarmament so that START is 
followed by even more far-reaching measures for nuclear arms 
reduction, not only between the United States and the Soviet Union 
but also including other nuclear weapon States.
Appealsfor the earliest possible initiation of multilateral negotiations, 
under the aegis of the United Nations for a new Treaty eliminating all

- nuclear and other weapons within a time-bound framework.
Endorses the position of the Government of India on the elimination 
of nuclear and other weapons of mass destruction and calls upon the 
Government to pursue the various proposals and initiatives for 
ushering in a nuclear weapon-free world.

The Resolution was adopted by the House unanimously.
Expunction of derogalory remarks made by a Minister against a 

political party: On 6 August 1991, the Leader of the Opposition Shri L.K. 
Advani and some members of the BJP alleged that the Minister of Civil 
Aviation and Tourism Shri Madhavrao Scindia in a Press interview in 
Lucknow, branded BJP as traitor'. On 7 August 1991 the Minister, while 
making a personal explanation clarifying the matter, used the word 
Deshdrohi’ with reference to BJP. The Leader of the Opposition and 
members of BJP took objection to it and boycotted the proceedings of the 
House on 8 and 9 August 1991. Subsequently, the Speaker expunged 
f r o m  r « o o r d s  t h e  w o r d .  ‘ D e s h d r o h i *  a n d  r e f e r e n c e s  t o  B J P  w h e r e e v e r  

occurring in the Minister's personal explanation.
Expunction of derogatory remarks by a member: The expression 'Mafia' 

used by Shri Gumanmal Lodha in relation to former Chief Minister of Uttar 
Pradesh. Shri Mulayam Singh Yadav. was expunged by the Speaker on 
28 August 1991.

T h e  e x p r e s s i o n  ‘ a m i c a b l e  f r a u d s '  u s e d  b y  S h r i  S u d h i r  S a w a n t ,  m e m b e r ,  

i n  r e l a t i o n  t o  s o m e  s e n i o r  A r m y  o f f i c e r s  w a s  a l s o  e x p u n g e d  b y  t h e  C h a i r  

o r }  9  S e p t e m b e r  1 9 9 1 .

Withdrawal of derogatory references: On 12 September 1991, after the 
Question Hour, when some Opposition members were raising matter 
regarding Supreme Court's directive on the Bofors case and the alleaed
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move of the Government to settle the issue, a member, Shri Chanduial 
Chandrakat, ridiculing the members' concern on the Bofors case, wanted 
to know what action had been taken by the V.P. Singh Government in the 
matter. Shri V.P. Singh then detailad the steps which were tfiken by his 
Qcvernmerit. Minister of Health and Family Welfare, Shri M. L. Fotedar, 
thereupon said that Shri V.P. Singh had tremendous capacity of mislead­
ing public opinion and he had defected from the Congress Party in 1989. 
Shri V.P. Singh countered that he did not defect from the party but was 
expelled. Another member. Shri Thangkabalu alleged that Shri V.P. Singh 
was expelled because he was ‘antinational”.

Several members belonging to Janata Dal got agitated over the remark 
and came to the pit of the House. The Speaker then adjourned the House 
at 1240 hrs till 1300 hrs. When the House re-assembled. Shri Thang­
kabalu withdrew his remarks saying that it was a slip of the tongue and 
apologised for the same. The words did not form part of the proceedings 
of the House.

STATE LEGISLATURES  

B ih a r  Legislative Assembly'

House can summon a District Magistrate held guilty of misbehaviour 
with a Member: On 4 July 1991, a special committee of the Bihar Vidhan 
Sabha was set up when Shri Premnath Jaiswal. a member, complained 
during Zero Hour that the District Magistrate of Katihar had misbehaved 
with him on 29 June 1991. The Committee went to Katihar to know about 
the incident. The Committee maintained that the District Magistrate 
Shrimati Rashmi Verma did not deny the charges made against her but 
remained silent when asked by the special Committee to clarify. Hence 
the Committee came to the conclusion that the charges levelled by 
Shri Jaiswal against the District Magistrate were true.

On 25 July 1991. the Bihar Vidhan Sabha adopted the recommendation 
of the sf>ecial Committee which found the District Magistrate of Katihar 
Shrimati Rashmi Verma. guilty of misbehaving with Shri Jaiswal.

On 26 July 1991. the House, on a resolution of a member, authorised 
the Speaker to call the District Magistrate and deal with the matter in his 
official chamber of the Bihar Vidhan Sabha.

Accordingly, on 31 July 1991 lt»  Oiarici MagiWale »  me 
Speaker’-s Chamber, and tendered an unqualified apology. The matter was
finally dropped.

’Material comributed by Bihar Legislative Assemtjiy Seaetarial
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9
PARLIAMENTARY AND CONSTITUTIONAL 

DVELOPMENTS
(1 April to 30 September 1991)

Events covered in this Feature are t>ased primarily on reports appearing in 
the daHy n><ospapei» and, as such, Lok Sabha Sacfvlariat does not aooapt
any responsit)ility for theAr accuracy, authenticity or veracity.

—Editor

INDIA

Developments at the Union*

Resignation of Ministers: On 8 April, Minister of State for Tourism, 
Shrimati Usha Singh submitted her resignation to President Shri R. 
Venkataraman following her decision to quit the ruling party and Join 
Congress(l).

Subsequently on 23 April, Deputy Minister of Commerce, Shri Shanti- 
lal Patel resigned from the Union Council of Ministers following his 
decision to quit the ruling party and join the newly floated regional 
party. Janata Dal (Gujarat).

On 24 April, Minister of State for Agriculture, Shri Jayantilal V. Shah 
resigned from the Union Council of Ministers.

Panel of Chairmen for Lok Sabha: On 12 July, Lok Sabha Speaker, 
Shri Shivraj V. Patil announced the new panel of Chairmen for conduct­
ing ttie business of the House. The five members on the panel were; 
Col. Ram Singh, Shri Sharad Dighe, Shri S. Mallikarjunaiah, 
Shri RashkJ Maeood and (Smt.) MaKni Bhattrcharya. On 18 July, the 
Speaker nomlrMited Shri P.M. Sayeed to be a member of the Panel.

Following his election as Deputy Speaker on 13 August, Shri S. 
Mallikarjunaiah ceased to be a member of the Panel of Chairnrten. On 

,20 August, Shri Ram Naik was nominated as a member of the Panel of 
Chairmen.

InkMtnation on ttw general election^ k> Lok Sabha, aasassinalion of Shri RaJIv Qandhi. 
oontUlution oi the Tenth Lok SaWw, tormaUon of the Union Council 61 M lnlttert, and th« 
election o( tha Speaker have already been covered In the Jouff)tl, Vol. XXXVII, No. 2. 
June 1991.
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Resignation of Minister: On 29 July, Minister of State for Labour Shri K 
Ramamurthy resigned fronr) the Union Cabinet. '

By-elections to Rajya Sabha: On 8 August. Shri Raghavji of the BJP 
was declared elected to Rajya Sabha from the Madhya Pradesh Legisla­
tive Assembly Constituency in a by-election caused by Shri Atal Behari 
Vajpayee’s resignatiori following his election to the Lok Sabha.

Shri Satchidananda of the Congress(l) was declared elected unopposed 
to the Rajya Sabha in a by-election from the Karnataka Legislative 
Assembly Constituency on 2 September. On 26 September, the Union 
Finance Minister Dr. Marrmohan Singh was elected unopposed to Rĵ ya 
Sabha from the Assam Legislative Assembly Constituency.

Punjab poll postponement upheld by SC: On 9 August, the Supreme 
Court upheld the Election Commission’s decision to postpone the elec­
tions in Punjab.

peputy Spieaker elected: Onl3 August. BJP nominee Shri* S. Mallikar- 
junaiah was elected Deputy Speaker of Lok Sabha when a motion 
proposing his name was passed by the House with 278 members voting in 
favour and 104 members against it.

Adjournment/Prorogation of Parliament: Both Houses of Parliament 
adjourned sine die on 18 September and were subsequently prorogued by 
tfie President on 26 September.

Resignation of MP: Shri Ajit Anantrao Pawar, Congress(l) member of 
Lok Sabha from Maharashtra, resigned on 18 September 1991.

Ministry renamed: The Government, on 25 September, renamed the 
Ministry .of Civil Supplies and Public Distribution as the Ministry of Civil 
Supplies. Consumer Affairs and Public Distribution.

AROUND THE STATES 
Andhra Pradesh

Expansion of Cabinet On 5 August, ttie State Cabinet was expanded 
with the induction of 12 Ministers of Cabinet rank and 5 Ministers of State. 
Besides. 6 Ministers of State were promoted las Cabinet Ministers.

The six Ministers of State who were elevated to the Cabinet rank were: 
Sarvashri- K. Shim Rao: Tribal Welfare: J. Chitharanjan Das; Backward 
Classes Welfare: Mohammed Jani: Sugar Industry, Commerce and-Export 
Promotion: M. Chandrasekhar: Forests: P. Padmanabhan: Endowment: 
and J. Prasad Rao: Panchayati Raj:

The newly inducted'Cabinet Ministers were: Sarvashri K. Bapi Raju. 
Commercial Taxes: R- Changa Reddy: Small Scale Industries: R. 
Damodhar Redoy: Court, Ground Water'and irrigation Development;

*For details, see leature on the Eloction ol Deputy Speaker, Lok Sat>ha.
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p. Krishna Murthy: Ma/or Irrigation, Khadi and Village Administration; M.V. 
Mysoora Reddy: Home] M. Narasimha Reddy: Wun/C/pa/ Administration 
and Urban Development] P. Rajan: Medium Irrigation] C. Ramachandra 
Reddy: Minor Irrigation; V. Ramagopal Chowdhary: Cooperation; K. Rama 
Reddy: Marketing and Warehousing; K. Rosaiah: Medical and Health;
D.K. Samarasimha Reddy: Law; arid Smt. S. Uma Venkat Reddy: Rural 
Development and Rural Water Supply;

The new Ministers of State were: Sarvashri P.V. Ranga Rao: Primary 
Education. Secondary Education, Museum, Archaeology and Archives; 
M. JanaM Ram: Mines and Geology; P. Laxmaiah: Fisheries; K. Laxminaray-
ana: Sports and Youth Sen/ices; D. Prasad Rao: Textiles and Handloom; 
and D. Srinivas: Sell-Employment Programme-

Election of Speaker: Shri D. Sripada Rao of Congress-1 was unanim­
ously elected Speaker of the State Legislative Assembly on 19 August.

Assam
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ilection results: Elections to the 126-member State Assembly were held 
*on 6 and 8 June. The Congress(l) gained a clear majority by winning 65 
out of the 125 seats for which elections were held. The position of other 
parties was as under:

AGP: 19; BJP: 10; NAJP: 5; CPI: 4; CPI(M): 1; Janata Dal: 1; UtWlF: 1; 
Others: 19.

Following the elections, Shri Hiteswar SaiKia of Congress(l) was sworn 
in as Chief Minister by the Qoverno'T. Shri Lok Nath Mishra on 30 June. 
The Governor also administered the oath of office and secrecy to 20 
Cabinet Ministers and 15 Ministers 6f State the same day. Following is the 
list of Ministers and their portfolios:

Cabinet Ministers: Sarvashri Keshab Chandra Gogoi: Planning and 
Development; Syeda Anwara Taimur: Agriculture and Tourism; Golak 
Raybangshi:PWO and Parliamentary Affairs; Mukut Sharma: Revenue and 
Land Reforms: Gobinda Chandra Langthasa: Hill Areas Development, Hill 
Plan, Registration and Stamps, Health and Family Welfare; Zeherul Islam: 
Irrigation; Bijit Saikia: Industries; Afjalur Rehman: Panchayat, Community 
Development; 'S.S. Ojha; Transport, Khadi and Village Industries: Dileswar 
Tanti: Labour; Bargarem Deory: Welfare of Plain Tribes, Scheduled 
Castes, other Backward Communities. Sericulture and Weaving; Nakul 
Das: Veterinary; Nagen Neogi: Cooperation and Border Areas Develop­
ment; Kulbahadur Chetsi: Social Welfare; Silvous Condopan: Employment 
and Fisheries; Haren Bhumiji: Flood Control, Science and Technology and 
Environment; Devananda Konwar: Law and Municipal Administration; 
Dinesh Prasad Guwala: Power: Dr. Bhumidhar Barman; Education; and 
Dr. Ardhendu Dey: Food and Civil Supplies, Reliel and Rehabilitation.

Ministers of State: Sarvashri Momeswar Peju; Revenue; Ismail Hussain; 
Agriculture; Boloram Nag: Labour; Ihdra Qogoi: Flood Control, Youth and



Sports, Qautam Roy: Panchayat, Community Development and Rural 
Development; Jagat Patgiri; Welfare of Plain Tribals. Serfcufture and 
Weaving; Anwar Hussain: Planning, Development and Finance; Debesh 
Chakravarti: Relief. Rehabilitation and Social Welfare; Mohibul Haque- 
Border Area. Power and Rural Electrification: Sarat Barkataki: PWD. 
Printing and Secondary Education; Gopi Das; Forests and Fisheries- 
Chittaranjan Patwari: Transport; Nurul Hussein: Cooperation; Qautam 
Bora: Health and Family Welfare; and Rashiaul Haq: Minority Affairs and 
Veterinary.

Election of Speaker/Deputy Speaker: Congress (I) nominee. 
Shri Jibakanta Qogoi was unanimously elected Speaker of the State Assembly 
on 29 July. Congress(l) nominee. Shri Debesh Chakraborty who resigned 
from the State Cabinet as Minister of State for Relief. Rehabilitation and 
Social Welfare on 31 July was elected unopposed Deputy Speaker of the 
State Assembly on 1 August.

B ih a r

Declaration of fî LAs- as unattached: Eight MLAs who were elected to 
the Legislative Assembly on Janata Dal tickets and had subsequently split 
with the party in November 1990 were declared as being permanently 
'Unattached' by the Speaker. Shri Qhulam Sarwar on 19 April. They were 
Sarvashri Raghunath Jha, Prabhunath Singh, Uma Shanker Singh. Suraj 
Deo Singh, Anand Mohan Singh, Krishna Chander Singh. Gouri Shankar 
Nagdansha and Rajiv Pratap Singh Roorhee.

Disqualification of MLA: On 19 April, the Speaker announced disqualifi­
cation of Shri Mahtab Lai Singh from the State Legislative Assembly for 
defying the party whip by failing to attend the House when it took up the 
‘Vote of Confidence’ motion or1 22 November. 1990. Another ruling given 
by Speaker on the same day was the ratification of a split by 13 BJP 
members from the 39-member BJP Legislature Party, constituting one- 
third of the needed quorum to form a separate faction which 'shall be 
deemed to be a new political party’.

Resignation of MLA: On 12 August Shri Suraj Singh Besra of the All- 
Jharkhand Students Union (AJSU) resigned from the State Assembly in 
protest against the State Government’s move to set up the Jharkhand 
Regional Development Council.

G oa

Expansion of Cabinet: On 1 June, three new Ministers were inducted 
into the State Cabinet. On 19 June. 4 more Ministers'were inducted into 
the Cabinet thus raising its strength to 14. Following is the list of new 
Ministers, and their portfolios:

Cabinet Ministers: Sarvashri Wilfred D’Souza: Deputy Chief M inist^ 
Ujizmho Fallero: Law; Francisco Sardinto:
Shriodlcar: Education. Art and Culture, Information and PublicaVon.
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Carmo Pegado: Urban Development: Sutesh PaniMur: Industries: Vasu 
Paica Qadkar: Panchayati Raj and Public Assistance.

Biection of Speaker: On 26 July, Congres8(l) nominee Shri Sheikb  ̂
Hassan was alectad Spaakar of tha Stata Assembly, defeating 
Or. Kashinath Jhalmi of the Maharashtrawadi Qomantak Party by 27*votes 
to 11.

G ujarat

Resignation of Minister: The Governor, Dr. Sarup Singh accepted the 
resignation of the Minister of State for Civil Supplies and Water Supply, 
Shri C.K. R&oiji on 1 May. He had submitted his resignation on the 
previous day over the proposal of Chief Minister Shri Chimanbhai Patet for 
forming an alliance with'Congress(l).

Disqualification of MLA: On 26 June, the Speaker Shri Himatlal Mulani, 
in exercise of powers vested in him under the Tenth Schedule to the 
Constitution, disqualified Shri Jaspal Singh of Janata Dal from being a 
member of the Legislative Assembly in tarms of paragraph 2(1 )(b) of the 
said schedule.
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lo-Confidence Motion defeated: The no-Confidence motion against the 
juncil of Ministers headed by Chief Minister, Shri Chimanbhai Patel was 

defeated by a voice vote on 5 Septemt)er jn the State Legislative 
Assembly.

Haryana

President's rule imposed: On 2 April, the Governor Shri Dhanik Lai 
Mandal, in his report to the President, recommended dissolution of the 
State Assembly and imposition of President's rule in the State on the 
ground that the Administration icould no longer be carried on in accord­
ance with the provisions of the Constitution. Subsequently, on 5 April, the 
recommendation of the Governor was accepted by the Union Cabinet and 
on 6 April, a Presidential Proclamation was issued under article 356 of the 
Constitution to bring the State under President’s rule. The State Assembly 
was consequently dissolved and the Election Commission announced its 
decision of holding the Assembly elections in the State along with the Lok 
Sabha polls. Subsequently, on 4 June Rajya Sabha approved the 
imposition of the President’s rule in the State.

Resignation of Speaker: On 8 April, the Speaker, Shri H.S. Chatha 
submitted his resignation from the post.

Election results:  ̂ The Elections to the State Assembly took place 
simultaneously with the Lok Sabha polls on 20 May. Results of all the 90 
seats were declared by 19 June. Congress(l) gained a clear majority by 
winning 51 seats. The position of other political parties was: SJP: 16; 
HVP: 12; Janata Dal: 3; BJP: 2; Independents: 5; and Others: 1.

Following the elections, Shri Bhajan Lai of Congress(l) was sworn in as



the Chief Minister by Governor Shrl Dhanik Lai Mandal on 23 June The 
Governor also administered the oath of office and secrecy to seven 
Ministers of Cabinet rank on the same day. Subsequently, on 15 July 
Chief Minister, Shri Bhajan Lai inducted another seven Cabinet Minister  ̂
and eighteen Ministers of State into the State Cabinej. The following is the 
complete list of Ministers and their portfolios: Shri Bhajan Lai (Chief 
Minister): General Administration. Home, CID, Vigilance. Personnel. 
Administrative Reforms and Jraining, Legislative Administration, Justice 
Public Works Department (Buildings and Roads), Architecture, Town and 
Country Planning and Urban Estates.

Cabinet Ministers: Shri Shamsher Singh Surjewala: Irrigatm and 
Power. Parliamentary Affairs: Shri Birender Singh: Revenue. Rehabilitation 
Consolidation and Planning; Shri A.C. Chaudhary: Excise and Taxation- 
Shri Rao Bansi Singh: Development and Panchayats; Shri Mahender 
Pratap Singh: Food and Supplies-, Shri Harpal Singh: Agriculture-, Shrimati 
Shakuntala Bhagwaria: Cooperation-, Shri Lachhman Das Arora: Indus­
tries, Mines and Geology; Shri Jagdish Nehra: Public Health; Rao Inderjit 
Singh: Forest, Wildlile and Environment Shrimati Shanti *t)evi Rathi: 
Education and Languages; Shri Nirmal Singh: Animal Husbandry and 
Dairy Development; Ministers of State (Independent charge)? Shri Rajesh 
Kumar Sharma; sports. Cultural Affairs, Archaeology, Museums; Shrl 
Balbir Pal Shah-:, Transport; Shri Tejinder Pal Mann: Industrial Training and 
Vocational Training; Shri Surinder Kumar Madan: Public Relations and 
Civil Aviation; Shri Hukam Singh: Social Welfare; Mr. Dharmvfr Quba: 
Local Self Government; Shri .Dharm Pal: Housing and Elections; Capt. 
Ajay Singh: Jfils, Printing and Stationery; Shri Lila Krishan: Tourism; Shri 
Joginder Singh: Welfare of Scheduled Castes and Backward Classes; 
Shri Shakrullah Khan: Waqf and Fisheries; Shri Krishan Murthi Hooda: 
(,abour and Employment; *Shri Chhattar Paf Singh: Techniog Education; 
Dr. Ram Ptrakash; Eiectronics, Science and Technokjgy.

Wiister of State: Shri Bachan Singh Arya: Agriculture; Shrimati Santosh 
Chauhan Sarwan: Development and Panchayats; Shri Sham Oass 
Mukheja: Food and Supplies: Shri Mohamnfwd lllias: Irrigation and Power.

Election of Speaker/Deputy Speaker: Oh 9 July. Shri Ishwaî  Singh and 
Shri Sumer Chand Bhatt, both of Congress(l) were unanimously elected 
respectively Speaker and Deputy Speaker of the State Assembly.

Leader of Opposition: The Speaker of Haryana Vidhan Sabha, Shri 
Ishwar Singh recognised SJP leader Shri Sampat Singh as Leader of the 
Opposition in the House on 19 July.

BJP MLA joins Congress: On 29 July, BJP MLA Shri K.L. Sharma 
joined the Congress-1.

Psrliamentsry 8nd Constitutional DBVBlopments 801



Jammu  and  Kashmir

Extension of President's rule: On 26 August, Lok Sabha passed a 
statutory resolution approving the extension of President’s rule in Jammu 
and Kashmir b / another six months from 4 September. A similar resolution 
was passed by the Rajya Sabha on 27 August.

Karnataka

Expansion of Cabinet: On 27 July, Chief Minister ^ r i  S. Bangarappa 
expanded his Cabinet by inducting five Ministers o rC ro ^ t rank and eight 
Ministers of State, thus raising the strength of the State Cabinet to 33.

The new Ministers and their portfolios are as under: Cabinet Ministers: 
Shri Mallari Gowda S. Patil: Irrigation Medium and Major, Shri G.H. 
Aswath Reddy: PWD] Shri N. Chikke Gowda: Agriculture*, Shri Blasius 
D’Souza: Law; and Shrimati Manorama Madhavaraj: Industries:

Ministers of State: Shri Basavraj Patil: Animal Husbandry and Veterinary 
Sciences: Shri M.S. Atmanand: Horticulture: Shri P.M. Manjunath: Small 
Savings: Shri D.K. Shivkumar: Prisons and Home Guard', Shri Raja 
Amaresh Naik: Religious and Charitable Endowment', Shri M. Ramappa: 
Energy; Shri S.R. More: Cooperation] and Shri V. Muniyappa: Sericulture:

Hegde disqualified: On 6 August, Governor Shri Khurshid Alam Khan 
disqualified Janata Dai MLA Shri Ramakrishna Hegde from the State 
Assembly with effect from 5 December 1989 by re'ason of his holding an 
office of profit under the Government of India within the meaning of Article 
191(1)(A) of the Constitution of India.

On 23 August the Karnataka High Court granted a conditional stay on 
the State Governor’s order disqualifying Shri Ramakrishna Hegde from the 
State Assembly. Accordingly, Shri Hegde can participate in the proceed­
ings of the House but cannot exercise his vote. He cannot also draw the 
emoluments and allowances permissible for legislators.
^o-Confidence motion defeated: The Leader of the Opposition Shri 
'v.B. Chandragowda moved a no*Confidence motion in the Karnataka 
Legislative Assembly against the Council of Ministers headed by Shri S. 
Bangarappa on 2 September. The motion, however, was defeated by a 
voice vote on 5 September.

Kerala

Dissofution of State Assembly: On 5 April, Governor Shri B. Rachaiah 
dissolved the state Legislative Assembly following the recommendation of 
the Cabinet to go in for elections to the Assembly along with the Lok 
Sabha polls.

Selection results: Elections to the 140-member State Assembly were 
hefd on 12 June. The Congress(l)—led UDF gained in absolute majority. 
The party position is as under: Congress(l): 55; CPI(M):29; CPI: 12; 
Janata Dal: 3; Independents : 2 and Others: 38.
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Followin9 the elections. Shri K. Karunakaran was sworn in as the Chief 
Minister by Governor, Shri B. Rachaiah on 24 June.

The following is the list of Ministers and their portfolios:

Shri K. Karunakaran (Chief Minister): General Administration. All India 
Sen/ices. Science and Technology, Environment. Tourism and Informa­
tion; Shri Oommen Chandy: Finahce. Lottery. Chitty and Insurance- Shri 
P.K. Kunhalikutty: Industries, Social Welfare: Shri C.V. Padmaraian- 
Electricity. Coir, Shri P.P. George: Agriculture. Animal Husbandry Dairy- 
Shri Pandalam Sudh'akaran: Sports. Youth Affairs. SC and ST Develop­
ment-, Shri T.H. Mustafa: Food and Civil Supplies; Shrimati M.T. Padma: 
Fisheries. Rural Development. Registration-, Shri M.R. Raghuchandra Bal: 
Excise. Printing. Stationery-, Shri N. Ramakrishnan: Labour. Employment 
Training-, Shri K.P. Vishwanathan: Forests. Wild Life Conservation-, Shri
E.T. Muhammad Basheer: Education; Shri C.T. Ahmed Ali: Local 
Administration: Shri P.K.K. Bawa: PWO; Shri K.M. Mani: Revenue. 
Housing. Law; Shri T.M. Jacob: Irrigation. Culture; Shri M.V. Raghavan: 
Cooperation, Port; Shri R. Balakrishna Pillai: Transport; and Shri R. 
Ramachandran Nair: Health, Dewaswom.

Election of Speaker/Deputy Speaker: Shri P.P. Thankachan of Con- 
gress(l) was elected Speaker of the Ninth Kerala Assembly defeating Shri 
V.J. Thankappan of LDF on 1 July. Shri K. Narayana Kurup of Kerala 
Congress(Mani) was elected Deputy Speaker.

M aohya Pradesh

Disqualification of members: On 1 May, the Speaker Prof. Brij Mohan 
Mishra announced the disqualification from the State Assembly of six 
members—Sarvashri Laxman Satpathy, Shiv Kumar Singh, Arun Mishra, 
Ashok Rao, Kama! Parag antj Santosh Aganwa^-under the Anti-Defec­
tion. Act, following their joining the Congress !̂).

On 10 August, the Speaker, disqualified Shri Dilip Bhatele, from the 
State Assembly under the Anti-Defection Act. Shri Bhatele was elected as 
an Independent candidate from Lanji constituency and later joined the 
Sunderlal Patwa Ministry as a Parliamentary Secretary when the'Ministry 
was expanded.

Maharashtra

Resignation of Chief Minister : Chief Minister Shri Sharad Pawar 
resigned from office on 25 June following his induction into the Union 
Cabinet.

The newly elected leader of the Congress Legislature Party, Shri 
Sudhakarrao Naik was sworn in as the new Chief Minister on 
day. Seven Ministers of Cabinet rank were also sworn in along with Shn 
l4aik^Subsequently, on 28 June, the State Cabinet was expanded with the
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induction of ^ h t  more Cabinet Ministers and 21 Ministers of State. 
Following is the list of Ministers and their portfolios:

Shri Sudhakarrao Naik (Chief Minister) Jour/s/n and Urban Land Ceiling, 
^nera l Administration, Information and Public relations and Home 
(including Jails):

Cabinet Ministers : Shri Ramrao Wamanrao Adik: Finance and Plan­
ning: Dr. Padamsinh Bajirao Patil : Irrigation ; Command Area Develop­
ment and Energy: Shri Sushilkumar Sambhajirao Shinde; Urban Develop­
ment. Law and Judiciary; Shri Vilasrao Dag^jirao DeShmukh: Industries; 
Shri Shivajirao Bapusaheb Deshmukh: Cooperation. Ex-servicemen's Wel­
fare. Parliamentary Affairs. Transport; Shri Vijaysinh Shankarrao Mohite- 
Patil; Public Works. Excise, Cultural Affairs : Shri Ramdas Athvale : Social 
Welfare, Prohibition Propaganda. Employment Guarantee Scheme; Shri 
Jawaharlal Amolakchand Darda: Food and Civil SuppHesI Textiles. Envi­
ronment; Shri Anantrao Narayan Thopte: Education. Technical Education. 
Rehabilitation; Prof. Javed Iqbal Khan: Housing. Slum Improvement. 
House Repairs and Reconstruction; Shrimati Pushpatlii Vyankatrao Hirey: 
Public Health, Family welfare, f^edical Education and Drugs; Shri Shank­
arrao Genuji Koihe: Revenue; Shri Rohidas Chudaman Patil : Agriculture. 
Horticulture. Labour and Employment; Shri Madhukarrao Kashinath 
Pichad: Tribal Development. Forests and Social Forestry; Shri Vilasrao 
Balkrishna Patil: Animal Husbandry. - Dairy Development and Fisheries.

Ministers of State: Shri Laxmanrao Rangnath Hatnkar: Public Works. 
Fisheries; Shri Ranjeet Arvindbabu Deshmukh: Irrigation. Command Area 
Development; Shri Shyam alias Jarardan Balkrishna Ashtekar: Sports and 
Youth Welfare (Independent charge). Industry. Tourism;' Shri Madan 
Harakchand Bafna: Finance. Parliamentary Affairs; Shri Arunlal Qovar- 
dhandas Qujarathi: General Administration, (including Protocols) Urban 
Development, Information and Public Relations and Urban Land Ceiling; 
Shri Arun Dattatraya Me.hta: Home (including Jails): Labour. Parliamentary 
Affairs, Cultural Affairs; Shri Shivajirao Krishnaji Shendge: An/ma/ Husban­
dry. Dairy Development. Transport: Shri Ramesh Mataprasad Dube: 
Housing-. Slum improvement and House Repairs and Reconstruction: Shri 
Digvijay Bhausaheb Khanvlikar: Public Health, Family Welfare. Medical 
Education and Drugs, Ex-servicemen's Welfare; Shri Bhaskarrao Bapurao 
Patil Khatgoaonkar: Cooperation. Rehabilitation; Shri Dharmarrao Baba 
Atram: Tribal Develdpment, Forests and Social Forestry: Dr. Patangrao 
Shripati Kadam: Education, Technical Education: Shri Kazi Abdul Khalik 
Abdul Kadar: Law and Judiciary. Textiles. Wakf; Shri Chhatrapal Anandrao 
alias Babasaheb Kedar: Rural Development. Special Assistance (Indepen­
dent charge).

Leader of Opposition: Shri Pramod Navalkar (Shivsena) was appointed 
Leader of the Opposition in the Maharashtra Legislative Council on 17 
July in succession to Shri R.S. Gavai of R.P.I.

004 Th6 Journal of Parliamentary Information



Election of Deputy Speaker: On 19 July, Shri Moreshwar Temurde of 
Janata Dal was alecled Deputy Speaker of tfie State Legislative As­
sembly.

Election to Legislative Council: On 22 July, Congress (I) candidate Shri 
Sudhakar Deshmukh was declared" elected unopposed to the Legislative 
Council from the State Assembly constituency.

Recognition of new Group:,Or\ 26 July, Speaker Shri Madhukarrao 
Chaudhary recognised a new Group ‘Maharashtra Congress Dal' in the 
State Assembly with nine members who had left their parent party. Janta 
Dal.

Disqualified MLA allowed in House: On 7 August, the Supreme Court, 
in an amerided order, directed that the Shiv Sena MLA. Shri Surya Kant 
Mahadik. vt^o was disqualified ‘for securing votes on the Hindutva appeal’ 
by the Bonibay High Court, could attend the State Assembly, but would 
not be entitled to participate in the discussion on the floor of the House. 
He was also debarred from voting until his appeal was disposed of by the 
apex court.

Portfolio changed: On 21 August, Shri Sushil Kumar Shinde was 
divested of the Law and Judiciary portfolio by the Chief Minister, Shri 
Sudhakarrao Naik.

M anipur

Resignation of Minister: Minister of State for Medical Affairs, Shri Hidam 
Bidur Singh resigned on 10 July following allegation of irregufarities in the 
selection of candidates for the MBBS Course.

M eghalaya ^  , •

State Assembly adjourned sine die: On 7 August, Speaker Shri P.R. 
Kyndiah adjourned the one-day special Session of the State Assembly 
sine die before the motion of confidence in the B.B. Lyngdoh Ministry 
could be taken up for the voting. Earlier. the> Speaker suspended the 
voting rights of five independent MLAs belonging to the ruling Meghalaya 
United Parliamentary Party..They were; Shri Donkupar Roy: Minister of 
Health: Shri Simon Siangshai; Minister of Public Works: Smt. Miriam 
Shira: Minister for Industries and Transport; Shn Munendra AgitoK. 
Minister for Agriculture; and Shri Chamberlin Marak, MLA.

On 17 August, the Speaker disqualified these five independent MLAs.

Cantellation ot Session: The State Governor. Shri MaChukar Dighe 
cancelled the special Session of the S t a t e  Assembly scheduted for 9
September in which the Chief Minister, Shri B. B. Lyng 
the confidence of the House.
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M izoram

By-election resulti: Congre8s(l) nominees Shri T.C. Pachhunga and 
Shri B. Tevoare were elected to the State Assembly In the by-electlons 
held on 12 June.

Pondicherry

Election results: The elections to the 30-member State Assembly were 
held on 15 June. Congress(l) gained a lead by winning tS out of 30 seats. 
The position of the other parties was as under:

AIADMK: 6; Janata Dal: 1; CPI: 1; OMK: 4; Independents: 2; Others: 1.
New Chief Minister: Shri V. Vaithilingam was sworn in as Chief Minister 

of Pondicherry by the Lt. Governor Shri Har Swarup Singh on 4 July 1991 
along with five other Ministers. They were: Sarvashri C.M. Ashraff; 
Industry and PWD; M. Chandrakasu: Local Administration; P. Ananda 
Baskaran: fiealth and Family Welfare: A. Gandhiraj: Education and N. 
Rangaswami: Agriculture and Cooperation.

Election of Speaker/ Deputy Speaker: Shri P. Kanrwin, of Congress(t) 
was unanimously elected Speal<er of the Pondicherry Assembly on 26 
July. Later, on 31 July, Shri A.V. Subramanian, also of the Congress(l), 
was unanimously elected Deputy Speaker.

Punjab

New Governor: Shri Surendra Nath was sworn in as Governor of 
Punjab on 5 August in sucoMsion to Gen. O.P. Mathotra (Retd.) who 
submitted l i t i  resigrwtion on 22 June.

Rajasthan

Resignation of Governor: On 8 August. Governor Dr. D.P. Chat- 
topadhyay submitted his resignation to the President. Later on 26 August, 
Dr. Sarup Singh was sworn in as Governor of Rajasthan in addition to his 
duties as Governor of Gujarat.

Resignation of Minister: The Minister of State for Animal Husbandry. 
Shri Devi Bhati, resigned from the State Cabinet on 5 September.

T amil Nadu

Election results: The elections to the 234-member Tamil Nadu Assembly 
were held on 15 June. The AIADMK-Congress(l) alliance secured an 
absolute majority by winning 224 of the 234 seats for which elections were 
held. The elections for 2 seats were countermanded. The position of 
different political parties was as under:

AIADMK ; 163; Congress(l) : 61; DMK : 1; CPI : 1; JD : 1; CPI(M) : 1; 
Independents : 1; others : 3;

Following the elections, Kumari Jayalalitha of AIADMK was sworn in as 
the Chief Minister by Governor Shri Bhisma Narain Singh on 24 June. The

606 The Journal of Parliamentary Information "



Governor also administred the oath of office and secrecy to 16 Ministers 
all of Cabinbet rank. Following is the list of Ministers and their portfolios-

Shrl V.R. Nedunchchezhian: F/nance, Planning ’and Elactronics' Shri 
K.A, Krishnawwamy: Law; Shri S.D. Somasundaram; Revenue; Shri R.M 
Veerappan: Education: Shri K. Rajaram; Food. Civil supplies and Price 
Control; Shri C. Aranganayagam: Labour; Shri S. Muthuswamy: Health 
and Medical Education: Shri K.A. Sengottaiyan: Transport; Shri E. 
Madhusudanan: Handloomsr Shri S. Kannappan: Public Works. Irrigation. 
Electricity: Shri A. Thirunavukkarasu; Local Administration; Shri K.P. 
Krishnan; Agriculture; Shri P.M. Selvaganapathy; Housing and Slum 
Clearance; Mohammad Asif: Small Industries; Shri M. Anandan: Wellare; 
Shri D. Jayakumar: Animal Husbandry. Dairy Development and Fisheries; 
and Smt. R. Indira Kumari: Social Welfare, including Women and Child 
Welfare.

Resignation of member: DMK President and former Chief Minister, Shri 
M. KarunanidhI who was the lone member from his party to win the State 
Assembly poll, resigned from the merpbership of the House on 22 June 
owning responsibility for the debacle of his party in the elections.

Election of Speaker/Deputy Speaker: Shri Sedapatti R. Muthiah was 
unanimously elected Speaker of the State Legislative Assembly on 3 July 
1991. Prof. K. Ponnusamy was elected Deputy Speaker.

By-election results: On 25 August, the following were declared elected 
to the State Assembly in by-elections held on 24 August.

Harbour Constituency: Shrl A. Selvarajan (DMK): £gm<xe Consti­
tuency: Shri Puruthl Ham VarhuthI (DMK); kangeyam ConstiWncy: Shrl 
R.M. VMrapwi (AIADMK); and Musiri Constituency: Shri M. Thangavel 
(AIADMK).

Resignation of Minister: Revenue Minister Maharani Bibhu Kumari Devi 
re in e d  from the State Cabinet on 27 July. 

i/No-Confidence motion defeated: The Opposition Left-Front-sponsored 
no-confidence motion against the Congress(l)-TUJS coalition Ministery in 
Tripura was defeated in the State Legislative Assembly by 27 to 31 votes 
on 27 August.

Uttar Pradesh

Election results: The elections to the 425-member State Assembly were 
held on 20 May and on 15 June.

The BJP gained a clear majority by >«nning 211 out of 404 seate ^  
whteh elections were held . Elections for 2V^ats were countermanded. 
The position of the other political parties was^s under:

Jarflit. Oal: 91; Conoress(l):46; SJP;30: CPI(M);(: CPIA lr*pen- 
dents:8; and Others:. 13.

Following the elections, Shri Kalyan Singh of BJP was sworn in as Chie
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Minister on 24 Jun« by'the Qovemor Shri B. Satyanarayan Reddy. The 
Gk>vernor also administered ttte oath of office and secrecy to 10 Cabinet 
Ministers and seven Ministers of State Following is the list of Minister and 
their portfolios:

Cabinet Ministers: Sarvashri Rajendra Kumar Gupta: Finance Institu­
tional Finance and Parliamentary Affairs: Laiji Tandon; Power: Qanga 
Bhai(t Singh: Agriculture: Brahm Dutt Dwivedi: Revenue: Dinesh Johari: 
Health: Ramapati Shastri: Harijan and Social Welfare: Ejaz RIzvl: Food 
and Civil Supplies and Muslim MfaQfs; Sudhir Kumar Baliyan: 
Cooperatives: Kedar Nath Singh: Tourism, Cultural Attairs. Youth Welfare 
and Sports: and Smt. Premiata Katyar: Urbaa Development

Ministers of State: San̂ ashri Uma Nath Singh: PoUticd Peinsfon; Krishna 
Swarup Vaish/a: Panchayati Raj: Shiv Pratap Shukla: Basic and Arkift 
Education; Surya Pratap Shahi: Home: Dhanraj Yadav: Horticulture: Ram 
Kumar Verma: Public Works Department: and Mast Ram: Civil Supplies:

Election of Speaker: BJP nominee Shri Kesari Nath Tripathi was 
unanimously elected Speal̂ er of the State Assethbly on 30 July.

Government defeated in Vidhan Parishad: On 14 August, the Govern­
ment suffered a defeat in the Vidhan Parishad when a motion of thanks to 
the Governor for his address was passed incorporating all the amend­
ments tabled by the Opposition.

' W est B engal

Election results: Elections to the 294-member State Legislative Assem­
bly was hew on 20 May. The CPI(M)*led Left Front gained an absolute 
majority by winning 188 seats. The position ol other political parties was 
as under;

Congress(l):43; CPI;6 JP:1; Others:S6.
Following the elections. Sliri Jyoti Basu was sworn in as the Chief 

Minister for a fourth term on 25 June by Governor Prof. Nurul Hasan. 
Along with Shri Basu, 11 Ministers of Cabinet 'rank were sworn in on the 
same day. .

Sut>sequently, on 29 Juhe, 19 more Cabinet Ministers and 13 Ministers 
of State were sworn in.

The Ministers and their portfolios were as under:
Cabinet Ministers: Sarvashri Bensy Chowdhurl: Land and Land 

Reveruie, Development and P/anr7/n9'Buddhadev Bhattacharya: informa­
tion and Cultural Affairs, Urban Development. Municipal Affairs: Asim 
Djisgupta: Finance and Excise; Shyamal Chhakraborty: Transport: 
Prasanta Sur: Health and Refugee Rehabilitation: Shanti Ghatak: Labour: 
Prabir Sengupta :Co«age and Small Scale Industries: Subhlash Chak- 
raborty: Spwts, Youth Services and Tourism: Shankar Sen: Power, 
Science and Technology and Non-Conventional Energy Resources:
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Nrenmoy ftonda: Fisheries; Mehboob Zahedi: Minority Affairs Animal 
Resources. Dairy Development, Wai<f; Suryananta Mishra: Panchayat 
and Rural Development; Qautam Deb: Housing and Public Health 
Engineering; Achintya Roy; Primary and Secondary School Education; 
Satyasadhan Chakraborty: Higher Education; Ambarish MuKherjee: 
Environmeht and Forests; Patit Paban Pathak: Public Undertakings 
and Industfial Reconstruction; Dinesh Dakua: Scheduled Castes and 
Scheduled Tribes Welfare; Abdul Kayum Molla: Law: Abdul Rezak 
Molla ; Sunde^ban Development and Food Processing: Nihar Bose: 
Agriculture;KMmjddkt Shams: Agricultural Marketing: Saral Deb: 
Cooperativb Department; Naren De: Food and Supplies; Debabrata 
Bandopadhyay: Irrigation and Waterways: Motis Roy: Public Works 
Department: Biswanath Chowdhury: Jails and Social Welfare;
Prabodh Sinha: Parliamenlary Affairs; and Smt. Chhaya Ghosh: Re­
lief.

f^inisters of State: Sarvashri Banamali Roy: Environment and 
Forests: Maheshwar Murmu: Jhargam Devetopmenti Bidyut Ganguly: 
Commerce and Industry: Ashok Bhattaoharya: Urban Development 
and Municipal Affairs: Subodh Chowdhury: Animal Resources and 
Pairy Development: Anisur Rahman: Primary and Secondary Educa­
tion. Maidrassa and Minority Affairs; Bangsagopal Chowdhury: Voca­
tional Training Independent Charge;̂  Khagen Singh : Housing and 
Public Health. Engineering: Tapan Fioy-'Librar)/Services (Independent 
Charge): Upen Kishku: Scheduled Castes and Scheduled Tribes 
(Welfare): Smt. Anju Kar: Adult Education (Independent Charge): 
and Smt. Chhaya Sera: Family Welfare (Independent charge):

Election of Speaker/Deputy Speaker: Shri tiashim AmuI Halim was 
elected Speaker of the State Legislative ^uembiy \^ o u t contest 
for a third successive term on 18 July Shri Anil Mukherjee was 
elected Deputy Speaker.

Swearing-in of Goovernor: Prof. S. Nurui Hasan, who was given 
another term as Governor, was sworn in on 12 August.

DEVELOPMENTS ABROAD 
A fg h a n is ta n

Removal ol Senior Vice-President: The Senior Vice-President. Mr. 
Sultan Ali Kishtmand, was removed from office and was replaced by 
Vice-President Mr. Abdul Wahid Sarobi on 9 April.

A lbania

Election Results: The first post-War multi-party elections to the 
250-member People's Assembly were held on 31 March and 7 April.
In the first round, the r-uling Communist Party—Albanian Party of 
Labour (PLA)—gained a clear majority by winning 140 out of 250 
seats. The Opposition Democrats (DP) won 65 seats. In the second
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round. PLA further consolidated its position by gaining 168 out of 250 
seats in the Universal Parliament.

Resignation of Prime Minister: On 4 June, Prime Minister Mr. Fatos 
Nano announced the resignation of his one-month-old Government under 
an all-party deal to hold fresh general elections next year and ilso to end 
a 19-day-oid general strike crippling the country.

Subsequently, the President Mr. Ramiz Alia appointed Mr. Yeli Bufi as 
Prime Minister on 5 June to head a multi-party non-Communist caretaker 
Government.

A lo eria

Resignation of Prime Minister: On 5 June. Prime Minister Mr. Mouloud 
Hamrouche resigned foltowing a 12-day-long demonstration by the Islamic 
Salvation Front for the establishment of an Islamic state in the country.

On 6 June, President Chadli Benjedid declared a state of emergency 
and appointed Mr. Sidi Ahmed Ghozali as the new Prime Minister.

Banqlaoesh

Election of Speaker/Deputy Speaker: On 5 April, Mr. Abdur Rahman 
Biswas and Sheikh Razzaq Ali of the ruling Bangladesh National Party 
(BNP) were elected Speaker and Deputy Speaker, respectively.

Parliamentary democracy restored: On 6 August, the Parliament unani­
mously passed a constitutional amendment bifi paving the way for 
restoration of parliamentary denwcracy in the country. It also passed 
another constitutional amendment bill reverting President Mr. Shahabuddin 
Ahmed to his previous post of the Chief Justice of the country.

Subsequently, on 15 September, a nation-wide referendum was held to 
decide on the parliamentary form of Government. The result of the 
referendum showed an overwhelming support for the parliamentary form 
with ali but one of the 64 districts voting for it. ■

CONOO

New Prime Minister: On 8 JUne, Mr. Andre Milougo was elected the 
country’s new Prime Minister by the National Conference.

C hin a

New Vice-Premiers: On 8 April, the National People's Congress, the 
country’s Parliament, appointed Foreign Minister Mr. Qian Oichen as the 
State Counsellor. On the same day. Premier Mr. Li Peng expanded his 
Cabinet by inducting Mr. Zhu Rungif and Mr. Zou Jiahua as Vice-Premiers.

Ethiopia«
Fall of Government: Following the long-running civil war and under 

pressure from the Northern rebel group, President Mr. Mengistu Haile 
Mariam fled from the country on 21 May leaving the Vice-President Mr. 
Tesfaye Gafre Kidan to take over as the acting head of state.
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Fun

New Deputy Prime Minister: The former military Commander. Mr 
Sitiveni Rabuka was appointed Deputy Prime Minister with effect from
1 June.

F inland

New Government: On 5 April, the coalition Government headed by 
Prime Minister Mr. Harri Holkeri and comprising National Coalition Party, 
Social Democratic Party and Swedish People's Party, submitted its 
resignation to President Mr. Mauno Koivisto following defeat in the general 
election held on 17 March.

A four-party centre-right coalition formed the new Government. Mr. Esko 
Aho was sworn in as the new Prime Minister on 26 April.

France

New Prime Minister: On 16 May. Ms. Edith Cresson was sworn in as 
Prime Minister replacing Mr. Michel Rocard who had resigned on 15 May.

G ermany

Results of state elections: On 21 April. Chancellor Helmut Kohl's ruling 
coalition Government lost its razor-thiih maiotity of two votes in the 
Bundesrat. the Upper House of the Federtil Parttament. Kohl's party, the 
Christian Democratic Union, was defeated by the Social Democratic Party 
in the' state elections.

Honq  Kono

Election results: On 15 September, elections were held for the Legisla­
tive Council in nine two-member constituencies. The elections came 149 
years after Hong Kong bacame a British Colony .and six years before it 
returns to Chinese sovereignty in 1997. The United Democrats of Hong 
Kong (UDHK) led by Mr. Martin Lee, won 12 of the 18 seats.

InAQ

New Delence Minister: Mr. Hussein Kamal Hassan was appointed 
Defence .Minister following the removal of Mr. Saadit Oma Abbas on
6 April.

PM removed: President Mr. Saddam Hussein removed Prime Minister 
Mr. Sadoun Hammadi on 14 September.



Italy

Prime Minister appointed: On 5 April, Mr. Giuli AndreottI was appointed 
Prime Minister by President Mr. Francesco Cossiga following the fall of the 
previous five-party coalition Government. The President also appointed 29 
Ministers of Cabinet rank. Following is the list of Ministers and ttneir 
portfolios:

Cabinet Ministers: Mr. Claudio Martelli: {Deputy Prime Minister): Ji^tice; 
Mr. Ginni De Michelis: Foreign Affairs; Mr. Vincenyo sicbtti: Interior; Mr. 

Guido Carli: Treasury; Mr. Paolo Crrino Pomicino: Budget; Mr. Salvatore 
(Rino) Formica: ^a ric e ; Mr Virginia Rognoui: Defence; Mr. Ricardo 
Misasi: Education; Mr. Giovanni Prandini: Public Works; Mr. Giovanni 
Goria: Agriculture; Mr. Carlo Berhini: Transport; Mr Carlo Vizzini: Post 
and Telecommunications; Mr. Guido Bodrats; Industry; Mr. Franco Lattan- 
zio: Foreign Trade; Mr. Ferdinando Facchiano: Merchant Marine; Mr. 
Francesco De Lorenzo: Hea/th;Mr. Carlo Tongnoli: Tourism; Mr. Giorgio 
Ruffolo: Envirohment; hM. Calogero ManninoJ without po^olio; Mr. Nicolo 
Caprin: Civil Protection; Mr. Antonio Ruberti: Research; Mr. Egidio Sterpa: 
Relations with Parliament; Mr. Mino Marlinazzali: International Reforms; 
Mr. Pierhigi Pomita: Co-ord/naf/on o/ EC Policy; Mr. Carmelo Conte; Urban 
Allairs: Mr. Rosa Runo Jen^oliho: Social Allairs: Mr. Remo Gaspari: Pubfic 
Adminisiralion; Margherita Boniver: Immigrations

K u w a it

New Ministry: On 20 April, theuEmir of Kuwait, Sheikh Jabir al-Ahmad al 
Jabir al Sabah, announced a new Cabinet headed by the Crown Prjpce 
and Prime Minister Mr. Shaikh saad al Abdullah following the resignation
of the caretaker Government. Following is the list of new Ministers and 
their portfolios: -

Sheikh Salam al Sabah al Salim al Sabah: Deputy Prime Minister. 
Foreign Al'airs: Sheikh Ahmad Homond al Jabir al Sabah: Interio: Sheikh 
All Sabah al Salim al Sabah; Defence; Mr. Hammed Abdullah al Raqaba: 
Oil: Mr. Nasir Abdel Allah al Rawden; Finance: Mr. Ahmed Mohammad 
Saleh al Adasani:£/ec'r/c/(y and Water; Sheikh Nawaf al Ahmad al Jabir al 
Sabah: Labour and Secial Allairs: Mr. Ahmad AN al Jassar: Planning; Mr. 
Badr Jasim al Yaqub; Inlofihaiion: Mr. Habib Jawhar Hayat: Communica­
tions: Abdullah Yousuf al Qatani; Public Works; Abdullah Hassan Jaralla: 
Commerce and Industry; Mr. Abdel al Wahab Sulayman al Fawzen: 
Public Health: Mr. Sylime Saadown Badr; Education; Mr. Ali Abdullah al 
Shamlan; Higher Education; Mr. Ghari Obeid al Sammar: Justice and. 
Legal Allairs; Mr. Mohammad Saqr al Moushourgi: Waqfs and Islamic 
Affairjs.

Ii/Knteters of Stata: Mr. Ibrliim Maised al Shahoen: M un ic^f Affairs; Mr. 
Dhari ^Abduflah al Othman: Cabinet 'Aftairs: Mr. Mohammad Abdul- 
—Mohsin al Asfour: Housing Affairs.
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Bxtension of Martial Law: On 28 May Government announced the 
extension of martial law imposed in the country in February for three 
months by one more month.

Mali

New Prime Minister: Orv 2 April, former Finance Minister Mr. Souman 
Sacko was appointed the new Prime Minister following the overthrow of 
President Mr. Moussa Traore on 26 March.

Mauritius

Election results: On 15 September, Mauritius went to general elections 
in which the ruling coalition headed by Prime Minister Mr. Anerood 
Jugnauth swept to victory. The ruling coalition won 57 of the 70 seats 
while the Opposition secured just three. The remaining seats are filled by 
the Government-in a way designed to ensure ethnic balance.

N epal

Election Results: The first multi-party general elections since 1959 was 
held on 12 May. The elections to the new 205—member House of 
Representatives (Pratinidhi Sabha) resulted in a victory for the Nepali 
Conjgress which formed the Government on 26 May.

The Nepali Congress won a clear majority of 110 seats, with the second 
largest party, the United Nepal Communist Party (UNCP), winning 69 
seats. The position of other parties was as under; United People’s Front: 
9; Nepal Sadbhavna Party; 6; National Democratic Party (Chand); 3; 
Nepal Mazdoor Kisan Party: 2; Communist Party of Nepal (Democratic 
Manndhar): 2; National Democratic Party (Thapa): 1; Independents: 3; Mr. 
Girija Prasad Koiraia, General Secretary of Nepali Congress, was 
appointed Prinw Minister by King Birendra on 26 May. The King also 
appointed a 15-nrjember Ministry, all of Cabinet rank.

Following is the. list of Ministers and their portfolios:
Cabinet Ministers: Mr. Gopal Man Shrestha: Commerce: Mr. Sher 

Bahadur Deupan: Home Aflairs: Mr. Dhundi’Raj Shastri: Industry: Mr. Tara 
Nalh Bhatt: Law and Justice. Parliamentary Aflairs- Mr. Basu Dev Risal: 
Warer Resources, Communications: Mr. Jagan Nath Acharya: Land 
Reforms - Management: Mr. .SbeikI) Idris; Social Welfare. Labour and 
Cooperation: Mr. Bal Bahadur Rai: Housing and Physical Planning; Ms 
Salija Acharya: Forests, Soil Conservation and Agriculture: Mr. Ram Hari 
Joshi: Education and Culture; Mr. Ram Chandra Pandyel: Local Develop­
ment: Mr. Chiranjibi Wagie: Local Supply; Mr. Maheshwore Prasad Singh; 
General. Administration: Mr. Khum Bahadur Khadka: Public Works and 
Transport.

On '5 July, Prime Minister, Mr. Girija Prasad Koiraia inducted two 
members from the newly-elected ‘Rashtriya Sabha' (Upper House) to his 
Council of Ministers increasing its strength to 17. The new members in the
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rank of Ministers, of State were Shri Mahesh Acharya (Fin«r>ce) and 
Dr. Ram Baran Yadav (Health). *

Election of Speaker: On 23 June, Mr. Daman Dungana of the Nepali 
Congress was unanimously elected Speaker of the country's new 
House of Representatives (Pratinidhi Sabha).

Elections to Upper House: The ruling Nepali Congress gained a 
clear majority by winning 31 out of 60 seats in the Upper House of 
Parliament (Rashtriya Sabha) in the election results declared on 27 
June.

Pakistan

Expansion of Cabinet: On 10 September, Prime Minister, Mr. Nawaz 
Sharif expanded his Ministry with the induction of 29 Ministers. Some 
of the new Ministers and their portfolios were: Federal Ministers: 
Sheikh Rashid Ahmtd: Industry: Mr. Abdune Sattar Lalikam: Informa­
tion and Broadcasting: Syed Ghous Ali, Shati i  Delerice.

Minister of State: Mohammad Siddiq Khan Kanjo: Foreign Affairs.
V Republic of Korea

New Prime Minister: On 24 May, Mr. Chung Won Shin was 
appointed the new Prime Minister fotowing the resignation of Mr. Ro 
Jai Bong.

Cabinet reshuffle: On 26 May, President Mr. Roh Tae Woo reshuf­
fled his Cabinet by appointing former Chief Prosecutor Mr. Kim Ki 
Choon the new Mhvster of Justice. Mr. Lie Long Man was given the 
Finance portfolio and Mr. Abu Bif Joon, Health.

R omania

Resignation of P.M: Under pressure from violent 'protests against his 
economic reforms, Prime Minister Mr. Petre Roman submitted his res­
ignation to President. Mr. Ion lliescu on 27 September.

S outh  Africa

Repeal of Law: On 18 June, the much despised apartheid law' 
Population Registration Act, was scrapped by the white-dominated 
tricameral Parliament. .

S ri Lanka

Parliament prorogued: On 30 August, President. Mr. R, Premadasa 
prorogued the Parliament which was to meet on 3 September.

Meanwhile, Education Minister Mr. Lalith Athulath Mudall, and Labour 
Minister, Mr. G.M. Premachandra resigned from the Premadasa Qov- 
ernment. Later, they said the Government had lost its majority in 
Parliament with over 40 ruling party members backing the Opposition 
move to impeach President Premadasa. Meantime, three UNP mem­
bers who had originally signed the impeachment motion retracted say-
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ing that their signatures were obtained by misrepresentation of facts On 1 
September. Shri Chandra Qaukanda Minister for Handloom industries 
resigned from the Cabinet. '

Sweden

Resignation of PM: Prime Minister, Mr. Ingvar Carisson of the Social 
Democratic Party resigned on 16 September following his Party’s defeat in 
t̂he general elections. Mr. Carlsson’s Social Democratic Party which ruled 
in coalition with other leftist groupings won 137 seats in the 349-member 
Riksdag.

On 17 September, the Conservative Moderate Party leader Mr. Carl 
Bildt was officially asked to try to form a new Government.

USSR
Developments in Soviet Union: On 1 April, Georgia voted for independ­

ence from the Soviet Union with over 90 per cent Georgians voting in its 
favour. Thereafter, on 9 April, Georgia declared itself independent after 
holding an emergency session of its Supreme Soviet. On 14 April, Soviet 
Georgia elected Mr. Ziviad Gamsakhurdia as the Republic's first Presi­
dent.

Meanwhile, on 17 April, the Parliament of Ukraine suspended President 
Gorbachev'e decree of 12 April, seeking to put an end to impediments in 
the path of better economic and trade ties between the Soviet republics.

On 23 April, President Gorbachev signed an agreement with the heads 
of 9 of the 15 Soviet republics, setting a time-frame for major political 
changes, starting with \he signing of a new Union Treaty.

Strikes broke out in Byetorussia on 24 April. In May, USSR was 
convulsed with another spate of violence and bloodshed as clashes broke 
out between Armenia and Azerbaijan. Violent dashes also broke out 
between troops of the Soviet Union and Uthuanian Government forces. 
Within Boris Yeltsin’s Russian F^ratton, a separate Russian KGB was 
set up and Soviet monopoly over televisioo broadcasting was broken 
through the launching on 13 May of the Federation’s independent TV 
Channel.

Georgia went through local felections and laws were passed to regulate 
KGB and police activity. Among the most significant events, however, was 
the passing on 20 May of the emigration law which gave permission to 
Soviet citizens to travel freely or to emigrate from the Soviet union.

Moldavian Prime Minister Mr. Mircea Druk was removed from office 
following the passing of a no-confidence motion by the Moldavian 
Supretne Soviet on 22 May. His deputy, Mr. Valery Muravsky, took over 
as P/ime Minister on 28 May.

On 3 June, the nine republics that had decided to stay together met 
under the chairmanship of President Gorbachev and agreed to drop the
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word Socialist from the country's ruime. The elections for Russian 
Presidency, held on 12 June, resulted in the victory of Mr. Boris Yeltsin 
over Soviet Prime Minister Mr. Nikolai Ryzkov. Mr. Yeltsin won an 
absolute majority with over 55 per cent votes.

The USSR also introduced economic legislation aimed at liberalisation. 
Wages were indexed to prices to account for price rise, income tax rates 
were towered, wholly foreign owned companies were given permission to 
operate in Soviet Union and compensatton was paid to the farmers. 
Meanwhile, Ukraine, Byetorussia and Armenia deckled to have directly 
elected Presidents and the first all-Union Congress of Crimean Tartars 
began in Simferopol, Ukraine on 26 June.

On 10 July, Mr. Boris Yeltsin took oath as the first popularly elected 
President of the Russian Federatk>n.

On 12 July, the Soviet Parliament approved in principle the draft of a 
new Union Treaty but toM the Central leadership to revise it before 
signing.

On 19 August, an eight-member State Emergency Committee led by 
Vice-President Mr. Gennady Yanayev removed President Mr. Mikhail 
Gorbachev from power and imposed emergency for six months with a ban 
on demonstrations, restriction on mass media and suspension of political 
parties. The Committee said that Mr. Gort>achev was unable to functton as 
President for “ health reasons" and was "vacationing and undergoing 
treatment in the Crimea.”

Meanwhile, Russian Federation President, Mr. Boris Yeltsin described 
the removal of Mr. Gorbachev as a “ rightist coup" and declared that the 
decistons of the Emergency Committee woukl have no validity on the 
Russian territory. He also called for a general strike to bring Mr. 
Gorl>achev back to power.

On 20 August, the demand for the reinstatment of Mr. Gorbachev 
snowballed into a civil unrest in the form of rallies and strikes across the 
country.

Meanwhile, thousands ef people continued their vigil outside the 
Russian Legislature building against any attempt to take it over even as 
troops were prepared to storm the House.

Meantime, Fjrst Deputy Prime Minister, Mr. Vitaly Doguzhyev was 
appointed caretaker Prime Minister in place of Prime Minister Mr. Valentin 
Pavlov who was reported ill.

On 20 August, the Parliament of the Baltic Republic of Estonia declared 
imrqediate full independence and announced that parliamentary elections 
would be held in 1992 on the basis of a new Constitution.

The coup against Mr. Gorbachev collapsed on 21 August with the 
Soviet Parliament formally reinstating him as President. In a message
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read out on television, he said that he was in full control and had 
ordered the Chief of General Staff to order all troops back into the 
barracks. The Soviet Prosecutor, meantime, announced that his office 
had started criminal proceedings against the members of the 
Emergency Committee. The ban on the non-Commurist Parties was 
lifted and all decrees issued by the Emergency Committee were annul­
led. The swift developments of the day foltowed clashes outside the 
Russian Parliament building on 20 August night in which four persons 
were killed.

On 22 August, President Gorbachev returned to Moscow, Later, he 
appointed Chief of Staff of the Soviet armed forces. Gen. Mikhail 
Moiseyev as acting Defence Minister, Gen. Boris Piankov as Deputy 
Defence Minister. Mr. Leonid V. Shebarshin as acting Chairman of the 
KGB and Mr. Vasily P. Trushin as acting Interior Minister.

Earlier. Mr. Boris Yeltsin informed the Russian Parliament of the 
arrest by the forces under his control of Mr. Gennady Yanayev and 
four other members of the Emergency Committee.

Meanwhile, Soviet Interior Minister and one of the coup leaders, Mr. 
Boris Pugo, Committed suicide.

Lithuania, meanwhile, approved laws banning the Communist Party 
and demanded that it surrender its documents and assets.

On 23 August, President Gorbachov dismissed his entire Cabinet.
Mr. Vadim Bakatin was named the n»w KGB Chief, Mr. Viktor Baran­
nikov the new Interior Minister and Col. Gen. Yevgeny Shaposhnikov 
the new Defence Minister. Meanwhile, ttie Soviet Communist .̂ art>'
came under an onslaught in the Baltics, Central Asian Republics and 
Moscow. Several leaders also resigned from the Party's Politburo pro­
testing against its failure to condemn the coup against Mr. Gorbachev.

Meantime, Latvia voted to outlaw the Communist Party and decided 
to confiscate its property.

On 24 August, President Gorbachev resigned as the Communist
Party Chief, disbanded the Party’s Central Committee, confiscated 
Party property and banned Party cells from the army, the KGB and 
the Interior Ministry. He appointed Russian Prime Minister Mr. Ivan 
Silayev as the head of a new government and also nominated a 
Committee to run the country in place of his disbanded Cabinet.

Meanwhile. Russian President Mr. Boris Yeltsin recognised the inde­
pendence of Lithuania. Latvia and Estonia.

Meantime, Ukrainian Parliament declared their Republic independent 
from Moscow. However, this would not go into effect until after 1 
Decemt>er when a referendum is scheduled to be held.

On 25 August. Byelorussia declared independence. Meanwhile. Presi­
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dent Gorvachev's senior military advisor Marshall Sergei Akhromeyev 
committed suicide.

Addressir^ an emergency session of the Supreme Soviet on 26 
August, President Qort>achev announced an action plao proposing 
sweeping reforms in the military'and ^  KQB and full devek^ment of 
market economy and sakl that independence seeking republics shouM 
be free to settle issues like the future of Soviet military facilities on their 
territory.

Earlier, just before the Supreme Soviet met, the Soviet Parliament 
Chairman Mr. Anatoly Lukyanov resigned from the post.

Meanwhile, Lithuania took control of its borders and started issuing 
visas and Moldavia announced that It had recognised the independerKe 
of the three Baltic Ftopublk».

On 27 August, President Gorbachev cautioned that he would resign 
from the post if efforts to maintain the Soviet Union as a single state 
failed even as another Repubto, Mokiavia, declared its independence.

Meanwhile, Mr. Gorbachev announced that he and the Presidents, of 
Russia, Kazakhstan and Kirghistan had agreed that all the IS Repubiics 
shouM sign an economk: agreement that would be mutually benefk:ial.

On 28 August, President Gorbachev asked the Soviet Parliament to 
dissolve the'Cabinet saying ttuit he had no confidence in its members. 
The legislators later passed a no-confktortce vote with 402 voting in 
favour, 16 against it and 26 abstaining.

On 29 August, the Supreme Soviet banned all activities of the 
Communist Party and ordered the Prosecutor-General's offk« to investi­
gate the Party's activities during the doup and pass any evidence of 
guilt to the Supreme Court. It also stripped former Chairman 
Mr. Anatoly Lukyanov of his imnnjnity ffom prosecution so that he coukl 

'stand trial. Besides, it voted ovenwhelmih l̂y to dissolve itself arid asked 
the Congress of Deputies, the Country’s full Parliament, to elect a new 
House.

Meanwhile. Russia and Ukraine announced the formation of a military 
and economic alliance.

Meantime, Mr. Boris Pankin was appointed the new Soviet Foreign 
Minister in place of Mr. Alexander Bessmertnykh who was dismissed by 
President Gorbachev.

A seven-point plan envisaging an inter-Republk^an Council as reposit- 
0̂  of all poî ers and giving independence to the. Republics to deter­
mine the form of tfieir links with a new Unk>n of sovereign States was 
approved by Presklent Gort>achev and the leaders of 10 Republics on 2 
September

On 4 September, the Soviet Parliament gave preliminary approval to
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transfer most central powers to the Republics retain^ the S<»iet' 
Union as a loose confederation of sovereign states. ^  '

Meanwhile. President Qort)achev agreed on 4 SepLiber to grant 
independence to the Baltic Republics. V

On 5 September, President Gorbachev and l9aders 
signed to formally put an end to ^ e n  decades of centralisedmlSw 
Soviet Union and invested the Republics with unrivalled political supre­
macy. The treaty abolished the Vice-President’s post and disbanded 
the Supreme Soviet and the Congress of People’s Deputies.

On 18 September. Mr. Ivan Silayev. the former Russian Premier, 
was appointed Chairman of the Inter-Republican Economic Council set 
up by the Council of States, the Soviets' new interim njling body. On 
his appointment to the new post, Mr. Silayev resigned from premier­
ship.

V enezuela

Cabinet Reshuffle: President Mr. Carlos Andres Perez reshuffled his 
Cabinet on 13 July replacing the Ministers of Justice, Labour, Tourism 
and Central Information Office. Mr. Alfredo Ducharne was named 
Minister of Justice white Mr. Victor Gamboa became the Minister of 
Tourism.

V ietnam

Resignation of Foreign Minister: Op 27 June, Foreign Minister Mr. 
Nguyen Co Thach resigned from the post of Foreign Minister as well 
as from the 12-member Politburo. He, however, agreed to remain in 
his post formally until the next meeting of the National Assembly 
session to appoint new Ministers.

New Prime Minister: On 9 August, the National Assembly elected 
Mr. Vo Van Kiet. the new Prime Minister in place of Mr. Do Musi who 
was appointed the new Communist Party Chief.

Y ugoslavia

Crisis in Yugoslavia: Crisis continued unabated in Yugoslavia with 
the presidents of the six republics deciding on 11 Aprii to hold a
referendum on the future structure ‘of the State. The voting was to be
confined to two models—a community of independent and sovereign 
states and a united federal set up. Serbia and Montenegro supported 
the second model while the rest, including Bosnia. Herecegovina and 
Macedonia, supported the first albeit with modifications, biovenia had 
already declared independence on 16 March. The Presidents failed to 
fix a common date for the separate referendums.

Meanwhile, the Serb-dominated autonomous region of Krajina
decided to become a part of Serbia on 1 April and civil war broke out 
between Croatian armed forces on the one hand and the Yugoslav
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National Army on th« other. On 16 April, over 700.000 workers of Serbia’s 
textiles, leather and metallurgical industries stopped work in ttie nation's 
biggest post-war strike.

The Croatian crisis worsened considerably and the Defence Minister 
General Veijko Kadijevic announced on 6 May that civil war had broken 
out. On 13 A4ay, the Serbs of Krajina voted for unification of Krajina with 
the Repubik; of Serbia. Th^ eight-memt)pr presklency of the oouotry .failed 
to elect a President on IS May as the Croatian antecedents of the Vice- 
Preskient were kwked upon with suspicion. Croatia dedared- independ­
ence with 94 percent Croatians voting In favour of secession from 
Yugoslavia. The formal declaration of independence came on 29 May.

Folk)wing Croatia. Sk>venia formally notified the federal Parliament of its 
intention of seceding by 26 June. In view of the fresh crisis, another 
meeting of ihe lead^s of tbe six Republk» was hekf on 7 June. The 
agreement reached, promised sovereignty to all the republics

Stovenia and Croatia finally deckled on their secession on 25 June with 
ttieir Assemblies passing resolutions to that effect. This prompted the 
Yugoslavian National Army to move into Slovenia and Croatia and a fresh 
bout of civil war broke out. Slovenia was forced to accept a ceasefire bn
27 June. The same day. European Community leaders voted in favour of 
freezing Yugoslav accounts and sent a 3-member delegation to Belgrade. 
Slovenia and Croatia were obliged to suspend the Independence Move­
ment on 29 June.

Several efforts, including initiatives by the European Community and 
the United Nations, continued through July to September to bring the 
different factions together and arrive at an amicable solution. These 
efforts, however, did not have the desired impact and the crisis persisted, 
with violence prevailing unabated.
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10
DOCUMENTS OF CONSTITUTIONAL AND

PARUAMENTARY INTEREST

The Representation of the People (Amendment) BiU, 1991 which sought further 
to amend the Representation of the People Act. 1951 to discourage non-serious 
candidates from contesting elections by making it compulsory for candidates not 
belonging to a recognised political party to purchase at least one copy of the 
electoral roll of the concerned partiamentary constituency, was passed by Rajya 
Sabha and Lok Sabha on 16 July. 1991 and 9 August 1991. respectively, and 
received President's assent on 14 August 1991.

The life of the Terrorist and Disruptive Activities (Preventton) Act of 1987 was to 
expire on 23 May 1991. Since the terrorist vkjlence continued unabated, it was 
decided to further extend th» said Act by two years. As the Lok Sabha had been 
dissolved and the Rajya Sabha was not in session and circumstances existed 
which rendered it necessary to take immediate actkm. the Presklent promulgated 
the Terrorist and Disruptive Activities (Preventkjn) Amendment Oidinance. 1991 on
2 May 1991. Su‘>sequently, the Terrorist and Dismptive Activities (Preventton) 
Amendment Bill. 1991 seeking to replace the aforesaki Ordinance was passed by 
Rajya Sabha and Lok Sabha on 6 and 12 August 1991. respectively, and received 
President’s a ^ n t on 16 August 1991.

The Code of Criminal Procedure (Amendment) Bill. 1991. sought to replace an 
Ordinance promulgated on 2 May 1991 which with a view to provkling more 
adequate safeguards and protection to public servants employed in cdnnectton 
with the affairs of a State against frivotous or vexatious prosecution for acts done 
in the dischaige of their official duty during the period when a proclamatton Issued 
under article 356 of the Constitution was in force in that state, made it necessary 
to provide for the previous sanction of the Union Government instead of that of the 
State Government. The Bill was passed by Rajya Sabha and Lok Sabha on 4 and 
17 September 1991, respectively, and received PresWent's assent on. 19 Sep­
tember 1991.

The Places of Worship (Special Provisions) Bill. 1991. v»hteh ^ g h t to pr^ittt 
conversion of any place of worship and provkle for the maintenance w the 
religious character of any place of worship as it existed on 15 August 1947. and 
for matters connected therewith, was passed by Lok Sabha and Rajya Sabha 
10 and 12 September 1991, respectively, and received President’s assent on IB
September 1991.

The Cancellation of General Electkjns in Punjab Bill, 1991, which w ^ht to 
cancel certain notificattons caHir»g for general electtons in the state o 
keeping in view the prevailing terrorist activities which 
elections in that Statrf, was pass* by Lok Sabha and Rajya Sabha on 16 and 17
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September 1991, respectivety, and received President’s assent on 17 September 
1991.

We reproduce here the text of the above Acts.
—Editor

THE REPRESENTATION OF THE PEOPLE (AMENDMENT) ACT. 1991
An Act further to amend the Representation of the People Act, 1951.
B e it enacted by Parliament in the Forty-second Year of the Republic of 

India as follows:
1. Short title: This Act may be called the Representation of ttie People 

(Amendment) Act 1991.
2. Amendment of section 36 in the Representation of the People Act. 

1951, in section 36, in sub-section (2), after clause (c), the following 
clause and Explanation thereto shall be addeed, namely:—

“(d) that the candidate has not attached receipt of purchase of one copy 
of the electoral roll of the parliamentary constituency from where the 
nomination papers have been filed.

Explanation—For the purposes of clause (d). candidate means and 
includes any person who has delivered nomination papers, as per the 
provisions of section 33, for election to the House of the People but does 
not include a candidate belonging to a political party recognised by the 
Election Commission.*
THE TERRORIST AND DISRUPTIVE ACTIVITIES (PREVENTION) 

AMENDMENT ACT. 1991
An Act further to amend the Terrorist and Disruptive Activities (Preven­

tion) Act, 1987.
Be it enacted by Parliament in the Forty-second Year of the Republic of 

India as follows:—
1. Short title and commencement: (1) This Act may be called the 

Terrorist arKl Disruptive Activities (Prevention) Annendment Act, 1991.
(2) It shall be deemed to have come into force on the 2nd day of May, 

1991.
2. Amendment of section 1 of Act, 28 of 1987: In the Terrorist and 

Disruptive Activities (Prevention) Act, IM T jpiarelruifter referred tO 'A - 
the principal Act), in section 1, In sub-section (4), for the words "four 
years”, the words "six years” shaii be substituted.
.3 . Repeal and savings: (1) The Terrorists and Disruptive Activities 

(Prevention) Amendment Ordinance, 1991, is hereby repealed.
(2) Notwithstanding such repeal, anything done or any action taken 

under the principal Act, as amended by the said Ordinance, shall be
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THE COOE OF CniMINAL PHOCEDURE (AMENDMENT) ACT
1991 ’

An Act furtt>6f to amend the Code of CtiminsI Procedure, 1973.

Be it enacted by Parliament in the Forty-second Year of the
Republic of India as follows:-

1. Short title and commencement: (1) this Act may be called the
Code of Criminal Procedure (Amendment) Act, 1991.

(2) It shall be deemed to have come into force on the 2nd day
of May, 1991.

2. Amendment of section 197: In section 197 of the Code of
Criminal Procedure, 1973 (hereinafter referred to as the Code of
Criminal Procedure):—

(a) in sub-section (1), to clause (b), the following proviso shall 
be added, namely:—

'Provided that where the alleged offence was committed by 
a person refen-ed to in clause (b) during the period while a 
Proclamation issued under clause (1) of article 350 of the 
Constitution was in force in a State, clause (b) will apply as 
if for the expression "State Government" occurring there, the 
expression “Contra! Government" wore substituted.'

(b) after sub-section (3), the following sub-section shall be 
inserted, namely:—

"(3A) Notwithstanding anything contained in sub-section (3), 
no court shall take congnizance of any offence, alleged to 
have been committed by any member of the Forces charged 
with the maintenance of public order in a State while acting 
or purporting to act in the discharge of his official duty during 
the period while a Proclamation issued under clause (1) of 
article 356 of the Constitution was in force therein, except 
with the previous sanction of the Central Government."

3. Repeal and saving: (1) the Code of Criminal Procedure 
(Amendment) Ordinahbe, 1991 is hereby repealed.

(2). Notwithstanding such repeal, anything done or any action 
taken under the Code of Criminal Procedure, as amended by the 
said Ordinance, shall be deemed to have been done or taken 
under the Code of Criminal Procedure, as amended by this Act.
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THE PLACES OF WORSHIP (SPECIAL PROVISIONS) ACT, 1991

An Act to proNbit conversion of any place of worship and to provide for 
the maintenance of the religious char^ter of any place of worship 
as it existed on the 15th day of August. 1947, and for matters 
connected therewith or incidental thereto.

Be it enacted by Parliament in the Forty-second Year of the Republic of 
India as follows:-^

(1) Short title, extent and commencement: (1) This Act may be called 
the Places of Worship (Special Provisions) Ac). 1991.

(2) It extends to the whole of India except the State of Jammu and 
Ka^mir.

(3) It shall be deemed to have come into force on the 11th day of July, 
1991.

2. Definitions: In this Act. unless the context othemvise requires,—

(a) "conversion”, with its grammatical variations, includes alteration or 
change of whatever nature;

(b) “place of worship* means a temple, mosque, gurudwara. church, 
monastery or any other place of public religious worship of any religious 
denomination or any section thereof, by whatever name called.

3. Bar of corwersion of places of worship: No person shall convert any 
place of worship of any religious denomination or any section thereof into 
a place of worsNp of a different section of the same religious denomina­
tion or of a different religious denomination or any section thereof.

4. Declaration as to the reUgious character of certain places of worship 
and bar of jurisdiction of courts etp: (1) It is hereby declared that the 
religious character of a place of worship existing on the 15th day of 
August, 1947 shall continue to be the same as it existed on that day.

(2) If, on the commencement of tNs Act, any suit, appeal or other 
proceeding with respect to the conversion of the religious character of any 
place of worship, existing on ttw 15th day of August, 1947 is pending 
before any court, tribunal or other authority, the same shall abate, and no 
suit, appeal or other proceeding with re s r^  to any such mattef shall lie 
on or after such commencement in any court, tribunal or other authority:

Provided that if any suit, appeal or other proceeding instituted or filed on 
the ground that conversion has taken place in the religious character of 
any such place after the 15th day of August. 1947. is pending on the 
commencement of this Act, such suit, appeal or other proceeding shall not 
so abate and every such suit, appeal or other proceeding shall be 
disposed of in accordance with the provisions of sub-section (1).
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(3) Nothing contained in sub-section (1) and aub'Section (2) shall apply 
to,—

(a) any place of worship referred to in the said sub-section which is 
an ancient and historical monunwnt or an archaeological site or remains 
covered by the Ancient Monuments and Archaeological Sites and 
Remains Act, 1958 or any other law for the time being in force;

(b) any suit, appeal or other proceeding, with respect to any nuitter 
referred to in sub-section (2), finally decided, settled or disposed of by a 
court, tribunal or other authority before the commencement of this Act;

(c) any dispute with respect to any such matter settled by the parties 
amongst themselves before such commencement;

(d) any conversion of any such place effected before such com­
mencement by acquiescence;

(e) any conversion of any such place effected before, such com­
mencement which is not jiable to be challenged In any court, tribunal or 
other authority being banred by limitation under any law for the time being 
in force.

5. Act not to apply to Ram Janma Bhumi-Babri Masjid: Nothing 
contained in this Act shall apply to the place or place of worship 
commonly known as Ram Janma Bhumi-Babri Masjid situated in Ayodhya 
in the State of Uttar Pradesh and to any suit, appeal or other proceeding 
relating to the said place or place of worship.

6. Punishment for contravention of section.' (1) Whoever contravenes 
the provisions of section 3 shall be punishable with imprisonment for -a 
term which may extend ta three years and shall also be liable to fine.

(2) Whoever attempts to commit any offence punishable under sub­
section (1) or to cause such offence to be committed and in such attempt 
does any act towards the commission of the offence shall be punishable 
With the punishment provide of the offence.'

(3) Whoever abets, or is a party to a criminal conspiracy to commit, an 
offence punishable under sub-sectiort (1) shall, whether such offence be 
or be not committed in consequence of such abetment or In pursuance of 
such criminal conspiracy, and notwithstending anything conteined in 
section 116 of the Indian Penal Code, be punishable with the punishment 
provided for the offence.

7. Act to override other enactments: The provisions of this Act shall 
have effect notwithstending anything Inconsistent therewith contained in 
any other law for the time being in force or any instrument having effect by 
virtue of any law other than this act.
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8. Amendment of Act 43 of 1951: In section 8 of the Representation of 
the People Act, 1951, in sub-section (1).—

(a) in clause (i), the word "or” shall t>e inserted at the end;
(b) after clause (I), as so amended, the following clause shall be 

inserted, nainely:—
"(i) section 6 (offence of conversion of a place of worship) of the 

Places of Worship (Special Provisions) Act, 1991,".

THE CANCELLATION OF GENERAL ELECTIONS IN PUf^AB ACT.
1991

An Act to cancel certain notifications calling for general elections in 
relation to the State of Punjab.

Be it enacted by Parliament in the Forty-second Year of the Republic of 
India as follows:—

1. Short title: (1) This Act may be called the Cancellation of General 
Elections in Punjab Act, 1991.

2. Cancellation of certain notifications in relation to Punjab: The 
notification No. S.O. 266 (E), dated the 19th April, 1991 issued by the 
President under sub-section (2) of section 14 of the Representation of the 
People Act, 1951 in so far as it relates to the State of Punjab and the 
notification No. Elec-91-R; 4100, dated the 19th April, 1991 issued by the 
Governor of the State of Punjab under sub-section (2) of section 15 of the 
said Act shall, on the commencement of this Act, stand cancelled and 
upon such cancellation—

(a) every deposit made under section 34 of the said Act in relation to 
general elections called by the said notifications shall be retunned to the 
person making it or his legal representative; and

(b) all the proceedings with reference to the said elections shall be 
commenced a new in all respects as if for new elections under the said
Act.
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11
SESSIONAL REVIEW

TENTH LOK SABHA 
F ir st  S ession

The first Session of ttw Tenth Lok Sabha, which was constituted after 
the general elections held on 20 May and 12 and 15 June 1991, 
commenced on 20 June 1991. Since in terms of the second proviso to 
article 94, the Speaker of the previous House was to vacate his office 
immediately before the first sitting of the new House, the President 
appointed Shri Indrajit Qupta, the member with the longest sen îce in the 
House, as Speaker pro tern and lie presided over the sittings of the 
House on 9 and 10 July 1991 till the Speaker of Tenth Lok Sabha was 
elected.

On the opening day, i.e. 9 July, the Speaker pro tern Shri Indrajit 
Qupta, who made and subscribed oath before the President at Rash- 
trapati Bhawan on the same day, signed the Roll of Meml)ers soon after 
taking the Chair, in token of having taken his seat in the House. Before 
the business of the House commenced, in accordance with a k>ng 
standing practtee, the members stood in silence for a short while to mark 
the solemn occasion of the commencement of a new House. A book 
containing the list of members elected to the Lok Sabha at the general 
elections of 1991, presented to the Speaker by the Chief Election 
Commissioner, was then laid by the Secretary-General on the Table of 
the House.Thereafter, the members made and subscribed to oath or 
affirmation in the following order: Leader of the House, Leader of the 
Opposition, members of the Council of Ministers, members of the Panel 
of Chairmen, and then other members alphabetically, statewise and 
constituency-wise, as listed in the list furnished by tfie dNef Eiectkm 
Commisstoner.

The House was adjourned s/ne die on 18 September 1991. A brief 
resume of important discussions held and other business transacted 
during the Session is given below:

A. DISCUSSIONS/STATEMENTS/ANNOUNCEMENTS
President's Address: On 11 July 1991, the President Shri R. Ven- 

kataraman addressed the members of the two Houses of Parliament 
assembled together in the Central Hall of Parliament at the commence­
ment of the first Session of the Tenth Lok Sabha and outlined the
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policies of the Government on various issues and the legislative program­
mes for the Session*

The President’s Address was discussed for four days, i.e.. 16 to 19 July 
1991, on a Motion of Thanks moved by Sardar Buta Singh. Initiating the 
discussion, Sardar Buta Singh said that the Qovernment would fulfil its 
responsitMlities and the new Lok Sabha wouM take concrete measures for 
maintaining peace and prosperity in the country. Shri Ramesh 
Chennithala, who seconded the motion, si^gested that radical changes 
shouM t)e brought in the economy so that the poor and the down-trodden 
would be benefited.

Participating in the discussion, Shri Somnath Chatterjee said that in the 
President's Address one did not find any awareness on the part of the 
Qovernment of the complex issues that were facing the p e< ^.

Intervening in the discussion, the Minister of state in the Ministry of 
Communicatk>ns, Shri Raiesh Pilot sakl that it had been the key point of 
the policy of the Qovernment to ameliorate the conditions of the rural poor. 
The Qovemment would see that the real benefits of ttie reservatton 
accrued to the poorest of the poor among the backward classes, he 
added.

Participating in the discussion, Shri Vishwanath Pratap Singh said that 
the people had given a verdict to run the House by consensus. Regarding 
economy, he emphasised that there was a need for a conscknis approach 
because once the country got into a debt, then it wouM take more than a 
decade to come out of it. It shouM be kept in mind that India wouM not 
reach its fulfilment unless its two-thirds populatkxi which had been 
deprived for millions of years dki find a place in the governance. Shri 
Chandra Shekhar felt that devaluatton of rupee was not necessary. Not 
only were we compromising economic freedom, we were playing with 
political freedom as well, he added.

Winding up the discussion on 19 July 1991,** the Prime Minister Shri 
P.V. Narasimha Rao a&serted that he would like to go by consensus and 
said we shoukl concentrate on the problems facing the country. The 
povernment had already tried to juxtapose the problems in the totality of 
the situation existing in the country. Dealing with elections in Punjab,
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Shri Rao said that if they were intrepreted as a referendum for a separate 
oDuntry, the Qovemment wouia like to set it right before goirig in for 
elections. Regarding Kashmir, he obsen^ that there was a big chasm 
twtween the people of Kashmir on the one hand and the Union 
6overnment or the adiministration on the other, and these activities were 
being fuelled from outside. He infqnned the House that India had been 
pleading with Pakistan not to allow this to happen. The Qovemment wouM 
bring a law about places of religious worship barring the Ram Janam- 
bhoomi issue. Atxxjt implementatk>n of Mandal Commission Report, on 
economic criteria also, some resen^ation was needed, he added.

The Motion of Thanks was adopted.
Motion of Confidence: On 12 July 1991, the Prime Minister Shri P.V. 

Narasimha Rao moved the motion that “this House expresses its 
confidence in the Council of Ministers” which was also discussed on 15 
July.

Opposing the motion, the Leader of Opposition in Lok Sabha, Shri L.K. 
Advani accused that in the brief fortnight or three weeks that had passed 
since the Government assumed office it had not been able to instil 
confidence on the politk»l level as well as on the economic level.

Participating in the discussion, on 15 July 1991, Shri Indrajit Gupta said 
that a minority Government had to function on the basis of consultations 
and consensus and taking the Oppositk>n into confidence. Shri Nani 
Bhattacharya said that the Government! was absolutely dependent'on the 
mercy of the Left parties.

Intervening in the discussion, the Minister of Human Resource Devetop- 
ment, Shri Arjun Singh saW that the people had posed a challenge to the 
sagacity and wisdom of every single political party and whatever they had 
chosen to decide in their wisdom would have to be taken as it was.

Winding up the discussion. Prime Minister Shri P.V. Narasimha Rao 
sakl that his style of functioning woukl l>e onie of consensus. Shri Rao 
added that the Govenment would give final touches to Industrial Policy 
reforms and also to the public distribution system. About general amnesty 
in Assam, he observed that the Chief Minister of Assam had given a 
commitment to the people that those against whom no cases or only 
minor casee were pending, would be released.

On the motton, the House divided: Ayes 241; Noes 111.Accordingly, the 
motion was adopted.

‘Ottw member* who took part in the discussion S«v«shfi G«oig« Femamtes. S h«^ 
Digh*. Ebnhim Sutalman SM. K Asokraj S«l«uy n  5 >)udhufy. C t^  J*”
VankatMwarhi, Sumj Mandal. Sultan Salahuddin Owaiai. Jaswant S«Qh. Ram Vlas Paswan, 
Frank Anthony and Or. Jayania Rongpi.

Sessional Review—Lok Sabha 629



Railway Budget: Presenting the Railway Budget for 1991-92 on 16 Julv 
1991, the Minister of Railways, Shri C.K. Jaffer Shariet said that me 
ratlwaymen re-dedicated themselves in the service of the nation to ensurtt 
stabilify, peace and progress by keeping tfte wheel moving. In 1990-91, 
the target of revertue earning freight traffic scaled down in the revised 
estimates by 9 million tonnes, but by record loading of more than a million 
tonnes a day in the last quarter, it was reduced to 7 million tonnes. There 
was an impressive growth of 5.17 per cent in the number of passengers 
originating and 6.34 per cent in passenger kilometres. Pressure on 
working expenses due to inaease in cost of fuel and general escalation in 
cost of inputs and the anticipated shortfall in freight loading enfored 
reductk>n In estimate of su^us from Rs. 186 crore to Rs. 155 crore. 
However, improvement in Qross Traffic Receipts and stringent control over 
expenditure restored the surplus to Rs. 186 crore as per unaudited 
figures. Beskles, it had been possible to augment :he contributk>n to the 
Pension Fund by Rs. 70 crore.

The Gross Traffic Receipts for the year 1991-92 at the existing level of 
freight rates and fares were estimated at Rs.12,735 crore which was 
higher by Rs. 70 crore than the interim Budget of 1991-92. The total 
Working Expenses, comprising Ordinary Working Expenses and the 
Appropriatk>ns to the Pension Fund and Depreciation Reserve Fund would 
amount to Rs. 12,330 crore leaving Net Traffic Receipts of Ra. 505 crore. 
A sum of Rs. 183 crore was estimated by way of Net Revenue Receipts, 
as compared to Rs. 180 crore in the interim Budget, and thus the Net 
Revenue woukJ amount to R»; 688 crore.

The estimate of Dividend payable to General Revenues was Rs. 1037 
cfore as in the interim Budget. Thus, at the current level of fares and 
freight rates, there wouki be a shorttail of Rs. 349 crore. Further, a loan of 
Rs. 125 crore from the General Revenues woukj be needed for execution 
of works chargeable to the Development Fund. Some adjustments 
proposed in rates of freight, parcels and luggage and passenger fares 
wouM yiekj an additional revenue of Rs. 584 crore in the current year.

The Railway Budget was discussed in the House on 20̂  24 and 25 July 
1991. Initiating the discussk>n on 20 July 1991, Shri Anna Joshi said that 
the Railway Budget had concentrated more on revenue assets and not on 
capital assets, forgetting that capital assets themselves in the k)ng mn 
generated revenue and saved expenditure.

On 24 July 1991, inten^ening in the discussion, the Minister of State in 
the Ministry of Railways, Shri M. Mallikarjun said that the railways had to 
play a pivotal role in the nation's life, t)oth in terms of transportation of 
gixxls as also in the movement of passengers. Government was very 
keen to ensure the safety, security and comfort of the railway passengers, 
he added.

On 25 July 1991, partk;ipating in the discusson, Shri Somnath Chatter- 
jee asked for doubling the railway line from Khana to Sainthia Junction.
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Shri Moreshwar Save asked for reconsideration of increase in fare of 
season tickets.

Winding up the discussion,* Railway Minister Shri C.K. Jaffer Sharief 
said that he would make every possible efforts to see that the Eighth Plan 
allocation for Railways was so determined that the Railways were able to 
meet their obligations to the travelling public and the economy. With the 
improvenfient in financial position, the Government would take up projects 
for developing areas. Overall constraint of resources in recent years i«ad 
resulted in lesser budgetary support in the Seventh Plan as compared to 
previous plan periods, the Minister said. Higher budgetary support would 
be extended in the Eighth Plan with due regard to the needs of the 
Railways for providing adequate transport effort for the economy, he 
added.

All the demands for grants in respect of the Ministry of Railways for the 
year 1991-92 were voted in full.

General Budget: On 24 July 1991, fwesenting the General Budget for 
the year 1991*92, the Minister of Finance,'dV. Manmohan Singh said that 
the new Government had inherited an c^nomy in deep crisis. Despite 
large borrowings from the International Monetary Fund (IMF) in July 1990 
and January 1991, ttiere was a sharp reduction in the foreign exchange 
reserves. The fiscal deficit of the Union Government, which measured the 
difference between revenue receipts and total expenditure, was estimated 
at more than 8 per cent of Gross Domestic Product (GDP) in 1990-91 as 
compared to 6 per cent at the beginning of 1980s and 4 per cent in the 
mid-1970s. The fiscal deficit had to be met by borrowings. As a result, 
internal public debt of the Union Government had accumulated to aboul 
55 per cent of the GDP . The current account deficit which was about 2 
per cent of GDP for several- years was estimated to be more than 2.5 per 
cent of GDP in 1990-91.

The Minister informed that for improving the management of the 
economy, the strategy would be credible fiscal adjustment and macro­
economic stabilisation during the current financial year, to be followed by
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continued fiscal consolidation thereafter. The thrust of the reform process 
would be to increase efficiency and international competitiveness of 
industrial production, to utilise foreign investment and foreign technology 
to a much greater degree to increase the productivity of investment and to 
improve the performance of the public sector so that the key sectors of the 
economy would attain an adequate technological and competitive edge in 
a fast changing global economy.

Dealing with the budget provisions for 1991-92, the Minister stated that 
total receipts at the existing rates of taxation were estimated at Rs.l03698 
crore, while total expenditure was estimated at Rs.l 13422 crore and 
without additional resource mobilisation the budget deficit was estimated 
at Rs.9724 crore, the revenue deficit at Rs.15859 crore and the fiscal 
deficit at Rs.39732 crore. The increase in excise duties would lead to a 
revenue gain of Rs.l 799, crore while ttie reliefs would amount to 
Rs.358.06 crore in a full year. The net revenue gain from excise duties 
was thus Rs.l440.94 crore in a full year, of which the States would get 
Rs.750.04 crore leaving the balance Rs.690.90 crore for the Union. The 
proposals in regard to changes in the customs duties implied a revenue 
loss of Rs.822.52 crore and a revenue of Rs.78.00 crore in a full year. 
The net impact of the proposals relating to customs duties was a loss of 
Rs.744.52 crore in a full year. Thus, compared with the additional net 
revenue of Rs.696.42 crore from customs and excise duties, the States, 
would gain Rs.750.04 crore, while the Union would lose Rs.53.62 crore in 
a full year. Taking both direct and indirect taxes into account, the net gain 
to the Union in the current year was estimated at Rs. 2005 crore and the 
budgetary deficit of the Union for the current year was- estimated Rs. 7719 
crore, the revenue deficit Rs. 13654 crore and the fiscal tfefk^t Rs.'37727 
crore.

The discussion on the general Budget was held for 7 days, i.e. 29-31 
July and 1, 2, 3, 5 and 6 August 1991. Initiating the discussion on 29 July 
1991, Shri Jaswant Singh said that the Budget failed to preserve the 
economic sovereignty of the country and did not sufficiently address itself 
to the permanent priorities sucn as poverty elimination, reducing unem­
ployment, containing population growth and enhancing the purchasing 
power of the poor.

Participating in the discussion, on 31 July 1991, Shri Indrajit Gupta 
cautioned that the three props on which these adjustments and reforms 
were based—non-resident Indians, multinational corporations and the 
domestic private sector-were not reliable at all and they could let the 
Government down any day. Shri P.Q. Narayanan said that'while attempts 
were being made to give some relief to the poor people, the increase in 
the' prices of sugar, petrol, cooking gas and fertilizers would hit the 
comnfwn man, particularly the subsidy cut on fertilizer Hems. Shri Moresh- 
war Save^uggested that a cut of at least Rs. 500 crore annually was 
necessary in Government expenditure. He also suggested that the
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Government must take some bold and unpleasant policy steps to 
overcome the current economic crfeis.

Replying to the discussion on 6 August.* Minister of Finance. Dr. 
Manmohan Sihgh said that India needed the support of the IMF to restore 
international confidence in the economy at this juncture and to convince 
international commercial banks as well as non-resident Indians that India 
would be a viable entity. India would not accept any condition which would 
go inconsistent with fundamental national interests, he asserted.

Referring to the new Industrial Policy, Or. Manmohan Singh said that it 
had a two-fold objective; first, to release the entrepreneurial spirit and 
energy of the businessmen, industrialists and entrepreneurs to create 
wealth; and second, to protect the weak and the poor from exploitation 
and to ensure that they were provided the basic needs and opportunities 
for development. About inflation, he said that if fiscal and monetary 
discipline was maintained strictly, price rise could be moderated and 
lowered. The Government would protect the farmer's interests, he added.

All the Demands for Grants (General) for 1991-92 were voted in full.
Gold Transactions: Making a statement on 18 July 1991, the Minister of 

Finance. Dr. Manmohan Singh said that despite significant borrowings 
from the International Monetary Fund (IMF) Ih July 1990 and January 
1991, the foreign exchange reserves of India had fallen to a very low 
level. Due to weakening of international confidence in the rupee, the 
Government of India took the decision on 1 and 3 July 1991 to adjust the 
exchange value to the mpee. In exercise of its powers, the Reserve Bank 
of India (RBI) sent abroad 4.8 metric tonnes of gold on 4 July 1991 to be 
kept in safe custody with the Bank of England. Subsequently, a further 
quantity of 20.01 tonnes, 10.01 tonnes and 12.09 tonnes was sent on 7,
11, and 18 July, respectively. Thus, in all the RBI had sent abroad for safe 
custody with the Bank of England a total quantity of 46.91 tonnes. Aganist 
the pledge of 46.91 tonnes of gold, the RBI couki borrow for a period of
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one month at a time, a total sum of atXMJt $400 million to help tide over the 
serious liquidity problems. He expressed confidence that over a period of 
time, the balance of payments position would improve. All efforts would be 
made to bring back to India the gold sent abroad, he added.

Motion on the affairs of BCCI: Amoving a motion under Rute 191 on 6 
September, Shri Jaswant Singh said that it had been established that the 
Bank of Credit and Commerce fnternational (Overseas) Ltd. (BCCI) had 
been providing financial services to the agents of the Pakistan Govern­
ment for the illicit purchase of nuclear weapons-related commodities and 
technologies wherever it was found-in the world. Resuming the discussion 
on 14 September, Shri Jaswant Singh said that our concern in India had 
been about subversion of systems and institutkins and most importantly 
about the nexus among the bank, politicians, industrialists and corruptton.

Participating in the discussion * Shri Somnath Chatterjee called for an- 
appropriate, proper and indepth inquiry by a Joint Parliamentary Commit­
tee on the affairs of the BCCI.

The Minister of Finance, Or. Manmohan Singh assured the House that 
he woukl ask all relevant agencies of the Government to look into 
whatever had been said on the floor of the House.

The motion was then withdrawn by Shri Jaswant Singh by leave of the 
House.

f^esolution on the demise of Shri Rajiv Gandhi: On 11 July, the Speaker 
placed the following Resolution before the House on the demise of Shri 
Rajiv Gandhi, former Prime Minister of India:

This House expresses its profound sense of grief at the treacherous and 
brutal assassination of our former Prime Minister, Shri Rajiv Gandhi. The 
cult of violence and the atmosphere of hatred deliberately promoted by 
senseless elements who have no faith in the democratic process and who 
are ceaselessly working against the unity and integrity of the nation, have 
claimed yet another crusader of peace and non-violence who, like his 
reverred mother seven years ago, preferred to risk his life rather than to 
distance himself from the common masses of the country who loved him 
so intensely. The passing away of Shri Rajiv Gandhi at such a crucial 
juncture has deprived the country of the sen îces of a young and 
charismatic leader on whom the down-trodden masses had pinned their 
hope and faith for a better and brighter future.

Though a reluctant entrant into politics, Shri Rajiv Gandhi, having taken 
the.cruciat decision, never tooked back. A man with tremendous courage 
of convictkm, he served the nation in and out of office with a deep sense 
of commitment, clear vision and youthful vigour. Shri Rajiv Gandhi was the

Other members who took part in the discussion were Sarvashri Digviiaya Singh. George 
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symbol of the nation's youth and his political career was a rapidly rising 
graph of accomplishments in pursuit of the ideals and aspirations of the 
younger generation.

His tenure in office as Prime Minister won him international recognition 
and he came to be respected as one of the foremost leaders of the Third 
World. His contritMition to the cause of disarmament, international under­
standing, the non-aligned movement, environmental protection and aboli­
tion of aparthied will be ever remembered.

A visionary like his illustrious grandfather and a person with strong 
determination like his mother, Shri Rajiv Gandhi worked hard to take India 
into the 21st century as a modern, technologically advanced and fonvarxj 
looking nation. He gave technotogy a new and clear mission: to solve the 
problems of the poor.

The nation stands at the crossroads today. We have to redouble our 
efforts to rid the country of the dreadful menance of terrorism and to 
restore the faith of the people in the democratic process. Let us rededicate 
ourselves to the accomplishment of the tasks which were so dear to Rajiv 
Gandhi. That would be our real tribute to his cherished memory.

The House sends its condolences to the bereaved family, in his obituary 
reference, the Speaker, Shri Shivraj V. Patil said that Shri Rajiv Gandhi 
made the supreme sacrifice for the cause of national unity and integrity 
and became a martyr in this endeavour. The Prime Minister. Shri P.V. 
Narasimha Rao pledged to complete Shri Rajiv Gandhi's task and to live 
up to all that he stood for while Shri L.K. Advani felt that his untimely 
death was a stunning bk>w to his party, his family and the entire nation. 
The leader of the House and Minister of Human Resource Development, 
Shri Arjun Singh pointed out that it was our collective responsibility to 
conserve the social, political and economic legacies left behind by the 
former Prime Minister. The Minister of Agriculture, Or. Bal Ram Jakhar, 
said that Shri Rajiv Gandhi was the symbol of large-heartedness, 
tolerance, love and affection.

Sarvashri Vishwanath Pratap Singh, Somnath Chatterjee, Indrajit, Gupta,
B. Vijayakumar Raju, P.G. Narayanan, Shibu Soren, Nani Bhattacharya, 
Chitta Basu, Ebrahim Sulaiman Sait, Ashokrao Anandrao Deshmukb. 
Frank Anthony. Shravan Kumar Patel, Sultan Salahuddin Owaisi and Mani 
Shanker Aiyar, Dr. Jayanta Rongpi and Shrimati Dil Kumari Bhandari also 
associated themselves with the sentiments expressed by the Speaker.

The House then adopted the Resolution and members stood in silence 
as a mark of respect to Shri Rajiv Gandhi.

Atrocities on Scheduled Castes, Scheduled Tribes and Other Weaker 
Sections: On 13 August 1991, moving a motion under Rule 191 regarding 
atrocities on Scheduled Castes and Scheduled Tribes in Andhra Pradesh. 
Uttar Pradesh and other parts of the country, Shri Ram Vilas Paswan
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urged the need to bring at)out fundamental changes in the country to 
abolish caste system altogether.

In a brief intervention, Minister of Welfare, Shri Sitaram Kesri said that 
until the society became vigilant, Harijans, minorities, backward classes 
and the poor could not be protected. Participating in the discussion, on 
14 August 1991, Shri Vishwanath Pratap Singh pointed out that incidents of 
atrocities could be effectively checked by the participation of the members 
of Scheduled Castes and Scheduled Tribes in the power structure and 
bureaucracy.

Intervening in the discussion on 19 August 1991, Minister of State in the 
Ministry of Rural Development, Shri G. Ver>kataswamy said that having 
come to know at)out the tragic incident of Harijan killings at Chundur, he 
and the Chief Minister of Andhra Pradesh had personally visited the 
village. In fact, all the political parties should make concerted efforts to 
realise the dream of Mahatma Gandhi and Dr. Ambedkar to usher in an 
era of equality in this countrty, he added.

Participating in the discussion, Shri Shibu Soren suggested that there 
should be separate arrangement for education of Adivasi and Harijan 
children in the entire country.

Intervening to the discussion* the Minister of Home Affairs, Shri S.B. 
Chavan said that the issue at stake was a national issue and all political 
parties should take a decision not to exploit it for party ends. He 
expressed confidence that with collective efforts, it would be possible for 
the Government to find out an'dmicable solution. Shri Ram Vilas Paswan, 
who replied to the debate on 19 August, said that the intention behind the 
motion was to show that there was unanimity of the House as far as this 
issue was concerned.

The Motk>n was then withdrawn by leave of the House.
President’s Rule in Jammu and Kashmir: Moving a Statutory Resolution 

on 26 August 1991, the Minister of Home Affairs, Shri S.B. Chavan said 
that in view of the then situation prevailing in the Jammu and Kashmir, a 
Proclamation under article 356 of the Constitution was issued by the 
President on 18 July 1990 on the recommendation of the State Governor. 
As the law and order and, security situatton in the State continued to be 
disturbed, approval of both the Houses of Parliannent was obtained for 
continuance in force of the said Proclamation for a period of six months 
with effect from 3 March 1991. President's rule would have expired in
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September 1991. The Governor in his report to the President dated 
22 July 1991, however, stated that the situation continued to remain grim and 
challenging. Keeping this in view and taking all the relevant factors into 
consideration, it was proposed that president’s Rule in Jammu and 
Kashmir might t)e continued for a further period of six months with effect 
from 3 September 1991.

Participating in the discussion, Shri Indrajit Gupta said that neither the 
Congress Party nor the National Conference nor any other party had been 
able to revive political activities in the Kashmir Valley. He suggested that 
all political parties should get together and consider what could t>e done in 
this regard.

Winding up the discussion, the Minister of Home Affairs, Shri S.B. 
Chavan maintained that the Governnrant had a definite policy so far as the 
State of Jammu and Kashmir was concerned. The Government of India 
had taken up the issue of Pakistani help to the terrorists at tt)e diplomatic 
level. Shri Chavan asserted that the Government woukJ try to find a 
solution by which the people of Jammu and kashmir would feel that they 
were not neglected or alienated.

The Resolution was adopted.

President's Rule in Pubjab: Moving a Resolution on 17 September 
1991, the Minister of Home Affairs, Shri S.B. Chavan said that President's 
Rule was promulgated in Pubjab on 11 May, 1987 on the recommendation 
of the State Governor. The Legislative Assembly of the State, which was 
initially kept under suspended animation, was dissolved on 6 March 1986. 
As the law and ooier situation in the State continued to be disturbed. 
President's Rule had been further extended from time to time with the 
approval of both the Houses of Parliament. The Present term of 
President's Rule was due to expire on 10 Novemt>er, 1991. The issue of 
holding elections in Pubjab was considered in April 1991 and it was 
decided that electk>ns to the Legislative Assembly of Punjab be held along 
with the Lok Sabha poll. Accordingly, elections were scheduled to be held 
on 22 June. However, taking into account all relevant facts, the Election 
Commisston of India was satisfied that it was not possible to conduct free 
and fair poll in Punjab on 22 June 1991 on account of the prevailing 
circumstances in the State. Thereafter, the Election Commission 
announced that elections in Punjab would be held on 25 September 1991. 
The election notification regarding elections in the State had since been 
cancelled.

In view of the circumstances, the Governor had recommended extens- 
tion of President’s Rule in Punjab for a period of six months beyond
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10 November, 1991. Keeping in view the situation prevailing in the State 
and taking all the relevant facts into consideration, it was proposed that 
President's Rule in Punjab might be continued for a further period of six 
months with effect from 11 November, 1991, the Minister added.

Participating in the discussions, on 18 September 1991, Shri Indrajit 
Gupta said that the Government had lost all credibility as far as Punjab 
was concerned. He asserted that there was no political move and initiative 
at all about the Rajiv Qandhi-Longowal accord.

Winding up the discussion’ , the Minister of Honne Affairs, Shri S.B. 
Chavan maintained that cancelling elections in Punjab was purely ttie 
decision of the Chief Election Commissioner. The Government was 
committed to hold the elections before 15 February 1992. The Govern­
ment was also committed to the Rajiv Gandhi-Longwal .accord, he added.

The Resolution was adopted.
Political situation in the Soviet Union: Making a statement in the House 

on the devetopments in the Soviet Union on 20 August, Minister of 
External Affairs, Shri Madhavsingh Solanki said that the Government had 
received the appeal issued from the Soviet Union regarding transfer of 
power from President Mr. Mikhail Gorbachev to Vice-President Mr. G.l. 
Yanaev. He assured members that India was constantly and carefully 
monitoring the situation.

On 23 August, the Minister of External Affairs, in his statement, said that 
Mr. Gorbachev had resumed his duties as President on 22 August. He 
informed members that the Prime Minister had sent messages to both 
President Gort>achev and Mr. Boris Yeltsin, President of the Russian 
Soviet Federative Socialist Republics.

Subsequently, Speaker Shri Shivraj V. Patil observed that the people, 
the Parliament and the authorities in India rejok:ed in the restoration of the 
constitutional and democratic authority in the Soviet Union. All the 
members and leaders of all parties wished the Soviet Union, Mr. 
Gorbadiev the Parliament and the people of the Soviet Union all glory, 
peace and prosperity. He futher observed that the members in the House 
were one on these .views and desired the same to t>e conveyed to the 
President, the Parliament and the people of the Soviet Union.

Recognition by the Government of the three Baltic States: Making a 
statement on 9 September on the recognition extended to the three Baltic 
States of Estonia, Latvia and Lithuania by the Government of India, 
Minister of State for External Affairs, Shri Eduardo Faleiro said that on
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6 September 1991, the USSR State Council had passed a resolution 
officially recognising the independence of the three Baltic States. Government 
of India's policy on the recognition of states stipulated that the constitutional 
procedures for the declaration pf sovereignty should be proper and 
irrevocable and that the Governnrwnts concerned should be m effective 
coritrol of the territory. Since these coriditions were adequately fulfilled by 
the three Baltic States, Government of India announced on 7 September 
that it welcomed the entry of Estonia, Latvia and Lithuania into the comity 
of independent states and recognised them as such.
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Prime Minister's visit to the Federal Republic ol Germany: Making a 
statement on 13 September on his visit to the Federal Republic of 
Germany from 5 to 7 September 1991, the Prime Minister Shri P.V. 
Narasimha Rao said that it was essentially a goodwill visit, the main 
purpose of which was to inaugurate, along with Chancellor Helmut Kohl, 
the Festival of India in Germany. The Prime Minister informed the House 
that during the visit, he had occasion to exchange views with German 
leaders on a wide range of bilateral and international issues. Expressing 
satisfaction over his visit, he hoped that it would provide a fresh impetus 
to Indo-German cooperation.

International situation. Moving a Motion on 18 September regarding the 
international situation. Minister of State for External Affairs. Shri Eduardo 
Faleiro said that global changes which were historic in nature and radical 
in character were taking place all around and called for greater democrat- 
isation of the Uuited Nations taking into account the said realities. Stating 
that relations with neighbours were a priority of our diplomacy, he said 
SAARC must be strengthened. The Prime Minister’s visit to Germany was 
an enormous success. The relations with Japan would be on the upswing 
in view of the new economic policies. The relationship with the Soviet 
Union and tlie United States was very important to India, he added.

Intervening in the discussion*. Prime Minister Shh P.V. Narasimha Rao 
said that what we were looking for was a democrdtised functioning of the 
world community wherein decisions would not be taken on the basis of 
armaments, money power or any other considerations but on the basis of 
justice and fair play. Shri Indrajit Gupta said that India must go out to take 
the initiative as we used to take earlier as far as the problems of the Third 
world countries were concerned.

Other members who took pari in the discusskm were: Sarvashri Atal Bihari Vajpayee, 
Shared Dighe. Chandrajeet Yadav. Syed Shahal)uddin. Sodarshan Roy Chowdhary, Chitla 
Basu, E. Ahamed, Bhogecvjra Jha. Prithviraj 0. Chavan. M.V.V.S. Murlhy, A. Asokraj. 
Chandulal Chandrakar, Inder Jit and Prof. Prem Ohumal.



B. LEGISLATIVE BUSINESS
Representation of People (Amendment) Bill: Moving the Bill as passed 

by Rajya Sabha for consideration, on 7 August 1991, the Minister of State 
in the Ministry of Parliamentary Affaire and Minister of State In the Ministry 
of Law, Justice and Company Affairs, Shri Rangarajan Kumaramapgalam 
said that the Bill sought to replace the Representation of People 
(Amendment) Ordinance, 1991, (No. 20 of 1991) which was promulgated 
by the President on 18 April 1991. In accordance with the Provisions of 
sub*section(2) of section 14 of the Representation of the People Act, 
1951, the Election Commission of India had recommended the issue of a 
notification by the President on 19 April 1991 catling upon all parliamen­
tary constituencies other than those in the State of Jammu and Kashmir to 
elect members for constituting the Tenth Lok Sabha. The 'Election 
Commission had recommended the issue of a notification separately, in 
due course, in respect of tiie parliamentary constituencies in Jammu and 
Kashmir. Under section 73 of the Representation of the People Act, 1951, 
the Election Commission was required to notify the names of the memt>ers 
elected from the different constituencies and upon the issue of suph a 
notification the House concerned should be deemed to be duly consti­
tuted. It was, therefore, necessary to over-ride section 73 of the Represen­
tation of the People Act, 1951 to enable the Election Commission to issue 
a ‘due constitution' notification under that section without taking into 
account the parliamentary constituencies in the State of Jammu and 
Kashmir. As the matter was urgent and the Parliament was not in Session, 
the Representation of the People (Amendment) Ordinance, 1991 was 
promulgated by the President on 18 April 1991.

Earlier, moving a Statutory Resolution regarding disapproval of the 
Respresentation of People (Amendment) Ordinance, 1991, Shri V. 
Sobhanadreeswara Rao said that the situation in Jammu and Ladakh was 
not as bad as in the Kashmir Valley and the promulgation of the 
Ordinance had denied the right of the people of Jammu and Ladakh to 
elect their representatives to the Tenth Lok Sabha.

Winding up the discussion on 9 August 1991*. Shri Rangarajan 
Kumaramangalam said that under section 73 of the Representation of the 
People Act, 1951, the Tenth Lok Sabha was to be constituted and unless 
the Ordinance was made, it would have been impossible to constitute the 
House due to the legal restriction^. Government would not Compromise 
with anytxxly who challenged the sovereignty and unity of the nation. He 
added that the Government would come with a package of electoral 
reforms and would keep the views of all political parties in mind with

640 The Journal of Parliamentary Information

Meipbers who took part in the discussion were: Sarvashri Dharampal Singh Malik. Syed 
Shahabuddin, Ramesh Chennithala. Tej Narayan Singh. Basudeb Acharia. Mohan Singh. 
Manoranjan Bhakta. P.C. Thomas. E. Ahamed. Shared Dighe. Chitta Basu and SribaNav 
Panigrahi.



regard to the solution of problems of Jammu and Kashmir. Later, the 
Resolution was withdrawn by leave of the House.

The Bill was passed.
Constitution (Scheduled Tribes) Order (Amendment) Bill. 1991: On 

14 August 1991, the Minister of Welfare, Shri Sitaram Kesri moved the Bill 
as passed by Rajya Sabha be taken into consideration.

garlier, moving a Statutory Resolution regarding disapproval of the 
Constitution (Scheduled Tribes) Order (Amendment) Ordinance. 1991 
(Ordinance No. 3 of 1991) promulgated by the President on 19 April I99t, 
Shri Qirdhari Lai Bhargava said that a comprehensive Bill should be 
brought before the House in which other castes and tribes from alt the 
States should be included and a Commission in that regard should be 
constituted.

Sarvashri Syed Shahabuddin, Pius Tirkey and Rajnath Sonkar Shastri 
took part in the discussion.

Shri Sitaram Kesri replied to the debate, and
Shri Girdhari Lai Bhargava spoke (by way of reply to his Statutory 

Resolution).
The Resolution was negatived.
The Bill was passed.
Constitution (Scheduled Tribes) Order (Second Amendment) Bill. 1991: 

Moving the Bill be taken into consideration, on 19 August 1991. the 
Minister of Welfare Shri Sitaram Kesri said that the Bill had been brought 
to replace the Ordinance promulgated on 19 April 1991, in which the 
Tribal Communities of Naik, Beda, Bedar and Valmiki of Karnataka were 
included in the List of Scheduled Tribes in the. State, in order to derive the 
benefits and safeguards provided for Scheduled Tribes in the Constitution.

Winding up the discussion*, Shri Sitaram Kesri said that Government 
would definitely consider some more castes for inclusion in the list of 
Scheduled Castes which had been approved by the Registrar General of 
India. The Scheduled Castes and Scheduled Tribes which had been 
recommended by the different State Governments for being included in 
the list of these co»T>munilies wiuld also be considered by the Govern­
ment.

The Bill was pascad.
On 6 September 199\ Shri Sitaram Kesri moved that an amendment 

made by Rajya Sabha in the above Bill as passed by Lok Sabha. be taken 
into consideration.
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Member^ who took part in the discussion wwe: Sarvashri V S. Vijay Raghavan, Syed 
Shahbuddin, Rupchand Murmu. Manoranian Bhakta, Rajnath Sonkar Shastri. P.C. Thomas. 
Ram Vilas Paswan, Frank Anthony. H.D. Oevegowda and Or. Ijxm i Narayan Pandey



Earlier, moving a-Statutory Resolution regarding disapproval of Constitu­
tion (Scheduled Tribes) Order (Second AmendmentJ Ordinance, 1991, 
Shri Ram Naik said that this was the first case where against one 
Ordinance, two Bills had t)een issued.

Replying to the discussion in which Shri Girdhari La! Bhargava also took 
part Shri Sitaram Kesri assured that a comprehensive Bill would be 
brought fonward for including the Scheduled Castes and Scheduled Tribes 
which had not been included in the list so far.

Shri Ram Naik spoke (by way of reply to his Statutory Resolution).

The Resolution was, by leave, withdrawn.

The motion was adopted and the amendment was agreed to'

Places of Worship (Special Provisions) Bill, 1991:' On 9 September 
1991, moving the Bill be taken into consideration, the Minister of Home 
Affairs, Shri S B. Chavan said that the Bill had been brought in fulfilment 
of a commitment made in the President's Address to the Parliament on
11 July 1991. Adoption of this Bill would effectively prevent any new 
controversies from arising in respect of conversion of any place of worship 
while the exemptions contained in sub-clause 3 of clause 4 would ensure 
that matters which had been settled amicably, finally disposed of by 
courts, barred by limitations, etc. would not be unnecessarily raised.

intervening in the discussion, the Minister of Parliamentary Affairs. Shri 
Ghulam Nabi Azad said that if instead of solving -people's problems, 
political parties, misled them in the name of religion, that would aggravate 
the problem of unemployment and poverty and the country would never be 
able to progress. The Leader of the Opposition, Shri L.K. Advani, felt that 
we were not solving the problems which were causing tenskin. On the 
contrary, the Bill would cause tension where it was not existing, he added.

Supporting the Bill, Shri Indrajit Gupta said that the Bill would go a long 
way in defusing the situation which was sought to be created out of the 
temple and mosque controversy. Shri Somnath Chatterjee maintained that 
religious fundamentalism would only perpetuate division and create fear 
and hatred amongst the people.

Welcoming the Bill, Shri B. Vijaykumar Raju felt that religion should not 
be allowed to divide the country.
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The Bill was introduced on 23 August 1991 by the Minister d  Home Atlairs. Stiri S.B.
Chavan.



Winding up the discussion on 10 September 1991,* Shri S.B. Chavan 
said that the Bill canrte as a measure to provide and develop the glorious 
traditions of love, peace and harmony. These traditions of amity, harmony 
and mutual respect came under severe strain during pre-independence 
period. It was our duty and commitment to learn lessons from them for the 
future. It was also necessary to take steps to put an immediate end to 
such unfortunate conflicts and foreclose any new controversies, he added.

The Bill, as amended, was passed.

Special Protection Group (Amendment) Bill, 1991“ : Moving that the Bill 
be taken into consideration, on 11 September 1991, the Minister of Home 
Affairs Shri S.B. Chavan said that after the unfortunate assassination of 
late Shri Rajiv Gandhi, Special Protection Group(SPG) security cover was 
demanded for the Members of the family of the late Prime Minister in view 
of the fact that they were facing serious threats to their security. In 
deference to the views expressed by the members in the House, the 
Government decided that SPG cover might be provided to the former 
Prime Ministers and the members of their families for a maximum period 
of five years from the date of their demitting the office of the Prime 
Minister.

Participating in the discussion, Shri B. Vijaykumar Raju demanded that 
SPG protection should be extended to all those who were in need of K. 
Shri Somnath Chatterjee observed that tfte Government may provide all 
the necessary protection to Shri Rajiv Gandhi’s family but then they must 
provide similar security to whoever needed protection in the country.

Winding up the discussion” ', Shri S.B. Chavan agreed that people at 
large deserved more security. But the Government woukf have to 
discriminate between security which was to be given to people at large 
and some people amongst them who had greater threat, he added.

The Bill as amended, was passed.
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‘Members who look part in the discussion were; Sarvashri P.M. Sayeed. Ram Vitas P>swan. 
Mani Shankar Aiyar, Gumanmal Lodha. Rajnath Sonkar Shastri. Oigvijaya Sing{i. S.C. 
Dikshit, Ebrahim Sulaiman Sait. Mohammad Yunus Saleem. Ashokrao Anandrao Deshmukh. 
Sudhir Sawant, Sultan Salahuddin Owaisi, Sunil Dutt, Ram Sunder Das, K.P. Unnikrishnan. 
Ram Saran Yadav. Saifuddin Choudhury. Girdhari Lai Bhargava. Madan Lai Khurana Kamla 
Mishra Madhukar, Syed Shahabuddin. Mohan Singh E. Ahamed, Ram Naik, Prof. Rasa 
Sinah Rawat, Shrimati Malini Bhattacharya and Kumari Uma Bharati.

"The BUI was in trc^uc^ on 26 August. 1991 by Minister of Home Attairs, Shri S.B. Chavan.

‘ “ other-members who took part in the discussion were: Sarvashri Ram Naik. M. Ramanna 
Rai, George Fernandes. Digvijaya Singh, Pawan Kumar Bansal, Chitta Basu, Ramashray 
Prasad Singh. Ram Prasad Singh. Girdhari Lai Bhargava. Prof. Rasa Singh Rawat and Prof. 
Prem Dhumal..



C. THE QUESTION HOUR

During the session. 19,709 notices of Questions (15,430 Starred, 4,193 
Unstarred and 86 Short Notice Questions) were received. Out of the total 
820 Starred Questions and 7,060 Unstarred Questions were admitted. 17 
Starred and 105 Unstarred Questions were deleted/postponed/transferred 
from one Ministry to another.

Daily average of Questions: Each of the lists of Starred Questions 
contained 20 Questions except that of 24, 25, 29 and 30 July; 1, 12, 21, 
23, 28 and 30 August; and 5 and 11 September, 1991 Which contained 
21 Questions each, 13 September 1991 which contained 22 Questions, 
and 9 September 1991 which contained 23 Questions. The average 
number of Starred Questions orally answered on the floor of the House 
during the Session was 5. The maximum Starred questions answered on 
a day was eight on 13 August and 3 September 1991 and the minimum 
were two on 12 August 1991.

The average number of Questions in the lists of Unstarred Questions 
were 164 against the prescribed limit of 230 questions, the minimum being 
50 on 12 July 1991 and the maximum being 233 on 13 and 14 August 
1991.
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Half-an-Hour Discussion: In all, 68 notices of Half-an-Hour Discussion 
were recieved during the Session. Out of these, 9 notices were admitted 
and 4 notices were discussed on the floor of the House.

0. OBITUARY REFERENCES

During the Session, the House made obituary references to the passing 
away of Shri Chitta f^ahatawho was elected, to the Tenth Lok Sabha but 
passed away before taking oath; Shri Rajiv Gandhi, who was elected to 
the Tenth Lok Sabha posthumously; San/ashri O.K. Chakrapani. Nagina 
Rai, Gauri Shankar Rai, Jageshwar Yadav, Ishwar Chaudhry. S.A. Dange, 
Dinesh Goswami, Prabhu DayaFHimmatsingka, Bhai Shaminder Singh, 
Dattatraya Parashuram Karamarkar, Jagannathrao Joshi. Chhaviram Argal, 
Bhakt Darshan, Shankar Oayal Singh, Kadiyala Gopla Rao, V.K.R.V. Rao, 
Ra^ Deo Singh, Ananta Tripathy Sarma, Digvijay Narain Singh, Raja Ram 
Shastri, Samar Bramha Chaudhury„ Ravi Narayan Reddi, Shrimati B. 
Radhabhai Ananda Rao, Shrimati Mukul Banerjee, Shrimati Bimal Kaur 
(all former members), and Shri Uma Shankar Dikshit (former Union 
Minister and Rajya Sabha member).



RAJYA SABHA*
Hundred and Fifty-Eighth Session

The Rajya Sabha met for its Hundred and Fifly-£ighth Session on 
3 June 1991 and adjoruned sine die on 5 June 1991**. A brief resume of 
some of the important discussions held and other business transacted 
during the Session is given below.*“

A. DISCUSSIONS
Resolution on (he demise of Shri Rajiv Gandhi: On 3 June 1991. the 

Chairman placed the following Resolution before the House on the demise 
of Shri Rajiv Gandhi, former Prime Minister of India.

This House deeply moums the passing away of Shri Rajiv Gandhi, an 
outstanding world leader, who with prescient vision, indomitable 
courage and tremendous determination, dedicated himself to the 
sacred task of building a new India, representing the dreams o* 
generations of patriots in our glorious struggle for freedom, an India 
strong, united, peaceful and progressive, an India evolving, in the 
genious of her time-honoured ethos of oneness of synthesis, towards, 
modernity, an India making her contribution to the tiuilding of a better, 
more humane, world environment.
This House gives expression to the sense of profund shock and 
remorse felt by our nation, and the people around the world, that 
Shri Rajiv Gandhi was assassinated and our nation so deprived.
The horrendous assassination of Shri Rajiv Gandhi is recognised 
by us as a blow inflicted on democracy, secularism and our 
national goal of growth with social justice. This is the time when 
India must ponder over, and fully comprehend, the ramifications of 
this great tragedy. The nation must t>eware of any further attempts 
to convulse and disrupt national life.
This House condemns the diabolical and pre-meditated conspiracy 
threatening the-very foundations of our civilization, culture and 
identity as a fr.ee, sovereign and independent nation-state, a 
nation which nurtured Rajiv and which in turn he served, and 
sought to help transcend to new horizons, with his inimitable 
stamp of decency and distinction.
It is vitally necessary that the nation responds to the dreadful deed 
by the manifestation of resolute determinatidfr uph©l(̂ ing our 
national values unitedly and fearldssly. arid by our rededication to
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Sabha was not constituted, the Rajya Sabha considered the Proclamation.

“ *A brief resume each of the 159th and 160th sessions o( Rajya Sabba is also included in 
this feature.



the task of national reconstruction and the building of a better 
future for the world as a whole.
Nothing less would be an appropriate tribute to the memory of
Shri Rajiv Gandhi.

Thereafter, the Chairman made obituary reference to the passing away 
of Shri Rajiv Gandhi and several members associated themselves with the 
sentiments expressed by the Chairman.

The House then adopted the Resolution and observed two minutes' 
silence, with all members standing as a mark of respect to the memory of 
Shri Rajiv Gandhi.

Alleged Failure of Government to provide adequate security to Shn 
Rajiv Gandhi and to prevent large-scale violence in various parts ot the 
country following his assassination: Initiating a short duration discussion
on the above mentioned subject on 4 June 1991. Shri Parvathaneni
Upendra charged the Government with criminal negligence in providing 
security to Shri Rajiv Gandhi as the Tamil Nadu administration was 
directly under the control of the Centre.

The members said that the terms of reference of the judicial inquiry 
which had been ordered into the assassination might be expanded so that 
all remifications of the assassination could be brought out.

Refefing to several violent incidents which took place in many states 
after the assassination of Shu Rajiv Gandhi, the member demanded action 
against the culprits who had been named. There should be a judicial 
inquiry into the incidents in Tamil Nadu and Tripura also, that the elections 
in Tripura must be postponed until fh>o situation improved, the member 
suggested.

Intervening in the debate, Prime Minister Shn Chandra Shekhar said 
that never before in the history of the whole world had a human bomb 
been used to kill any VIP. The assassination was of its own type and that 
was why perhaps the security lapse was there.

Replying to the debate’ on 4 June 1991, the Minister of State in the 
Ministry of Home Affairs, Shn Subodh Kant Sahay said that there was 
certainly aome security lapse. A special Investigating Task Force headed 
by the Director of CBI had been set up to investigate the whole matter at 
the national and international level. An Inquiry Commission had also been

646 The Journal of Parliamentary Inlormation

Ottwr m«inbers wtw took part in tha (fiscussion «mi« ; Sarvashri N.K.P. SaVo, Ish Quit 
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A.G. Kulkami. S. VkJuthalal VInimbi, Madan Bhatia, N.E. Balaram. Kapil Verma. H. 
HBnumamhappa, M. Vincent, Narayan Kar. Vishvjil P. Singh, S.S. AMuwalia. V. Naray- 
a n a s ^ . Moturu Hanumanttia Rao, Katmu Charan Lanlia. Mohammad Atazal, BJ.. Panwar. 
SMv Pmtap Mishra, Surendra Singh. Ttiakut and Ram Awadhash Sinbh. Prdl. Sourandra 
Bhanachaiiee, Or. Subramaniam Swamy, Or. Rudra Pralap Sinoh. Or. Ratnakar Pandvy, 
Or. Afarar Ahmad. Shrimaii Salya BaNn. Kumari Sayaada Khakin and Kumarl ANa.



set up which would submit its reports within a period of three months. The 
terms of reference of the Commission would be suitably amended to 
incorporate the views expressed in the House with the consent of Justice 
Verma who was heading the inquiry, the Minister informed.

Shri Subodh Kant Sahay asserted that the Government had not failed to 
discharge its reponsibility after the tragedy. A control room had been set 
up in the Ministry of Home Affairs under the supervision of an Additional 
Secretary. Winding up the discussion, the Minister informed about the 
steps taken to ensure the security to national leaders and others during 
the election.
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. B. LEGISLATIVE BUSINESS
I Statutory Resolution seeking dpproval o1 the Proclamation issued on 

6 April, 1991 under article 356 ol the Constitution in relation to the Stale 
of Haryana. ,

II. Motion seeking revocation o l the Proclamation iisued  on the 6 April 
1991 under article 356 if the Constitution, in relation to the State of 
Haryana: On 4 June 1991, the Minister of State in the Ministry of Home 
Affairs, Shri Subodh Kant Sahay moved:

'That this House approves the Proclamation issued by the 
President on the 6th April, 1991 under article 356 of the 
Constitution, in relation to the State of Haryana".

The Resolution was adopted.

On the same day the following Motion seeking revocation of the 
President's Buie in Haryana was moved by Shri S.S. Ahluwalia;

"That this House recommends to the President that the Proclama­
tion issued by hirn on the 6th April. 1991, under article 356 of the 
Constitution in relation to the State of Haryana, be revoked".

The Motion was, by leave, withdrawn.

C. OBITUAÎ Y REFERENCES

During the Session, references were made to the passing away of 
San/ashri Rajiv Gandhi,, -former Prime Minister, S.A. Dange, Veteran 
Communist Leader. Mahadeo Prasad Verma, Premji T. Leuva, Uma 
Shankar Dikshit, Prabhu Dayal Himmatsingka, P.V. Kumaran, all former 
members and Dinesh Goswami, sitting member. Members stood in silence 
for a short while as a mark of respect to the deceased.

. Hundred and Fifty-Ninth Session

The Rajya Sabha met for its Hundred and FiftyrNinth Session on 11 
July 1991 and adjourned sine die on 7 August 1991. A brief resume of



some of the important discussions held and other business transacted 
during the session is given below;

A. DISCUSSIONS
Acute power shortage in the country: Calling the attention of the 

Minister of Power and Non^Conventional Energy Sources on 15 July 1991, 
Shri S.S. Ahluwalia referred to the acute power shortage in the country 
and the steps taken to remedy the situation.

Replyiog to the Calling attention, the Minister of State in the Ministry of 
Power and Non-Conventional Energy Sources, Shri Kalp Nath Rai stated 
that the present power shortage was mainly on account of the demand for 
power outstripping the generation. However, all possible measures were 
being taken to augment the availability of power. The Eighth Plan proposal 
before Planning Commission was for addition of 38,000 MW. The 
proposals cleared were likely to end in commissioning of an additional 
power generation capacity of about 27,189 M.W.

The Minister further informed that states such as Andhra Ptadesh, 
Karnataka, Bihar and Orissa had experienced power shortage of more 
than 10 per cent during April to June in the current year. Most of these 
States depended to a substantial extent or even entirely on hydel 
generation. Assistance was being arranged for deficit areas from neigh­
bouring systems. Simultaneously, demand management measures were 
also being implemented following a system of graded priorities. While 
doing so. a higher priority was being accorded to the agricultural sector 
and its minimum requirements were being met.

While concluding, the Minister referred to the development and utilise  ̂
tion of new and renewable energy sources which could also contribute to 
fill up the energy derrand gap in the coi ntVy.

The Budget (Railways) 1991-92: Initiating a discussbn on the Railway 
Budget on 20 July 1991. Shrimati Kamla Sinha said that in the current 
Railway Budget, fares and freights had been increased without taking into 
consideration the serious problems being faced by the passengers due to 
non-availability of the bare minimum amenities. Passengers did not get 
seats and had to travel by sitting on the roofs or by catching the door 
rods. Even drinking water and toilet facilities were deplorable. Most of the 
trains ran late by 8 to 10 hours, causing huge losses and much suffering 
to the passengers.

Replying to the discussion' on 26th July 1991, the Minister of hallways, 
Shri C.K. Jaffer Sharief observed that the allocation for passenger 
amenities received a big boost in the Seventh Plan period. There was a

‘ Opwr members who took part in the discussion were: Sarvashri Sunil Basu Ray. Jagdish 
Jani. Ish Dutt Yadav, John F. Fernandes, Shanll Tyagi, Pravat Kumar Samantaray. V. 
Gopalsamy, Pramod Mahajan, P. Upendra, Ram Naresh Yadav. Shankar Dayal Singh. 
Moturu Hanumanlha Rao, Basant Kumar Das. Vkluthalai Virurttbi, M. Vincent, Sarda 
Mohanty. David Ledger. Dr. Abrar Ahmed, Dr. Nagen Saikia, Shrimati Kamla Sinha and 
Shrimati Suryankanta PatH.
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general demand for expeditious expansion of the railway network. Funds 
required for the completion of the ori-going new lirras and gauge 
conversion projects exceeded Rs. 3,000 crores. Until those projects 
progressed, it would not t)e prudent to take on new projects, he added.

Motion of Thanks on the President's Address: Moving the Motion of 
Thanks on the President's Address on 17 July 1991, Shrimati Jayanthi 
Natarajan referred to the senseless assassination of Shri Rajiv Gandhi, on 
21 May, in Tamil Nadu. The tremendous sacrifice that he made, was for 
the cause of democracy, unity and integrity of the country.

On the issue of reservation, she said that reservation was not simply a 
matter of caste. H was something that the founding-fathers of the 
Constitution handed out to the deprived sections of the society. Reserva­
tion was a matter of historical compensation, the member asserted.

Referring to the Ram Janam Bhoomi-Babri Masjid controversy the 
member submitted that there had to be a proper negotiated settlement of 
the issue. Concluding her speech, the member referred to the state of the 
economy and said that one of the important corrective steps in this regard 
would be to improve tax collection. Devaluation of rupee and IMF loan 
were important economic issues. Then the questions of sale of gold and 
the balance of payments situation were there. Finally, she stressed the 
need for a complete package for women in every sphere of life such as 
nutrition, education, employment̂  housing, etc.

Replying to the debate* on the Motion of thanks on 20 July 1991, the 
Prime Minister,Shri P.V. Narasimha Rao said that there was no question 
of the Government making any departure from the Nehru line which was 
so comprehensive that it itself had enough scope to make innovative 
changes according to circumstances. The economic situation had been 
described as near-hopeless. But during the last few days, there hopes had 
been revived because of certain decisions that the Government had taken.

Referring to the problem of Punjab, the Prime Minister said that in a 
democratic set up problems had to be solved democratically.

Regarding^Kashmir, the Prime Minister stated that the only bridge 
between the people of Kashmir on the one hand and the Union 
Government on the other, namely, the State Government, had been
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dismantled. The Government had to build bridges there for solving the 
problem.

So far as the Assam situation was concerned, the new State Govern­
ment, headed by an experienced administrator, had taken over. The Prime 
Minister hoped that the problem in Assam would also be solved in the 
near future.

Reiterating the promises made in the Congress Party Manifesto, Shri 
Narasimha Rao said that all programmes for the Scheduled Castes and 
Scheduled Tribes, minorities and the Backward Classes, as also program­
mes for women, including the appointment of a Commissioner for 
Women's rights, would be implemented. The concept of Indira Mahila 
Yojana had to unfokl itself. Women's programmes were in different boxes 
like social welfare programmes. The idea was to integrate all those things 
under one umbrella to give a real thrust to the programme.

Winding up the discussion, the Prime Minister emphasised the need of 
consensus and of cooperation in the politics of the country. He said that it 
was the time to come together with a purpose and solve the problems of 
the country.

All the amendments moved were either withdrawn or negatived and the 
Motion of Thanks, as originally moved, was adopted on 20 July 1991.

Gold -Transactions : Maklhg a statement on 18 July 1991, regarding the 
transactions of gold, the Minister of Finance, Dr. Manmohan Singh referred 
to the rapid decrease in the foreign exchange reserves, despite significant 
borrowings from the International Monetary Fund (IMF) in July 1990 and 
January 1991. Explaining further, the Minister said that due to the 
weakening of international confidence in the rupee, international commer­
cial banks had become extremely reluctant to lend money. For the same 
reason, inflow of remittances from non-resident Indians into foreign 
currency and rupee denominated general accounts with banks.in India had 
ceased to be a positive figure.

In exercise of its powers, the Reserve Bank of India sent abroad 4.8 
metric tonnes of gokl on 4 July 1991 to be kept in safe custody with the 
Bank of England. On 7 July, another 20.01 tonnes was sent followed by a 
further quantity of 12.09 tonnes on 11 July. Thus, in all, the Reserve Bank 
of India had sent abroad a total quantity of 46.91 tonnes.

Concluding, the Finance Minister said that the present Government had 
set the economy in motion in a reasonably short period of time and it 
would be its endeavour to bring back that gold which was sent abroad.

The Budget (General), 1991-92' Initiating the discussion on the Budget 
tGeneral). on 29 July 1991. Shri S. Jaipal Reddy said that the three most 
disturbing aspects of the current economic situation were; (1) yawning
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fiscal deficit; (2) run-away price factor; and (3) alarming foreign exchange 
crunch. Because of the growing fiscal deficit, the wholesale price index 
rose to over 9 per cent in 1989-90.

In the context of the IMF loan, the members said that the IMF was not 
interested so much in the fiscal,correction of the Indian economy as in 
getting the country's economy opened up to multinationals and their 
capturing the Indian market. All the measures initiated by the finance 
Minister had been introduced not because they were in the best interest 
of the country, but because that was the only way to obtain the IMF 
loan, he added.

Flaying the other objectives of the Budget, the member pointed out 
that for the first time in the last 11 years, the growth rate would be four 
per cent. The Budget, far from being deflationary, was highly inflationary. 
The rupee had been devalued by over 46 per cent, the member opined.

The member said that the biggest failure in the area of the fiscal effort 
by the Government through the current Budget was its failure to tap the 
source of black money. The Governrttent lacked political will to tackle th^ 
problem, he concluded.

Replying to the debate* on 31 July 1991 the Minister of Finance. 
Dr. Manmohan Singh said that the current account deficit of ten thousand 
crores of rupees was not a smalt sum. but its financing was -th6 real 
problem. Before the onset of tbis crisis, a part of this deficit was being 
financed by non-resident remittances which was of the order of 
Rs. 25.000 crore. In addition. India was borrowing in the international capital 
market » gross amount of about Rs. 4500 crores. Now these, two inflows 
were simply not available to India. The country had an outstanding 
amount of 11 billion dollars of non-resident deposits which would go out 
of India at any time. Referring to several other measures taken to 
maintain the growth momentum of the economy, the Finance Minister 
staled that ^  Government had succeeded in bringing about a degree of 
calmness in the international capital market as also in saving about 
Rs. 3000 crores of budgetary subsidies which went to the export sector. That 
exchange rate adjustment would not only encourage growth of export but 
also eliminate a lot of bureaucratic interference and the scope for all 
undesirable practices.
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The Finance Minister repudiated the charge that the Budget had been 
prepared at the behest of the International Monetary 5und.

As regards, the issue of public sector versus private sector, the Finance 
Minister said that the Government wanted to work towards the public 
sector which was efficient and which made profit. But if it functioned in a 
mannner in which year after year, there were losses, that sort of a public 
sector would be a drag on the economy, he added.

New Industrial Policy: Initiating a short duration discussion on 6 August 
1991 on the new Industrial Policy, Dr. Jinendra Kumar Jain observed that 
the present day ruination of India's national economy was a consequence 
of the enslavement of entrepreneurs by those very policies of controls, 
regulations and licences.

The member agreed that India should be integrated with the global 
economy. But in doing so it had to be seen that the benefits went to the 
Indian industry and not to multi-nationals.

Replying to the discussion* on 7 August 1991, the Prime Minister, Shri 
P.V. Narasimha Rao said that India could not rely on borrowed technol­
ogy. The country had to be in line with the latest trends in technology, the 
latest trends in industrialisation.

Shri Narasimha Rao said that for the first time education had been 
taken as a component of development and also as a corrective to social 
inequality. At the root of all this industrialisation would have to be a 
massive programme of human resource development. As regards small, 
tiny and cottage industries, about which apprehensions were Ijeing 
expressed, it should be made clear that there was no question of any of 
those industries being submerged by heavy industries or big industries, 
the Prime Minister added.

Subsidy on fertilizers: Raising a half-an-hour discussion on 6 August 
1991, on the points arising out of answer to Starred Question No. 222 
given in the Rajya Sabha on 30 July 1991 regarding subsidy on food and 
fertilisers. Dr. Yelamanchili iSivaji said that the Indian farmer was paying 
more than five times of what his counterpart in Japan was paying for the 
same quantity of fertilizers. Compared to Pakistan and Bangladesh, Indian 
farmers were compellidd to pay at least 2'/t to 3 times to get the same 
quantity of fertilizers. That subsidy was intended to safeguard the high 
taxation on fertilizers, high freight rates of Railways, high charges of 
electricity and not the interests of farmers.

Replyihg to the discussion on the same day. the Minister of Finance,
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Dr. Msnrrwhsn SinQh ssid that th6 country did not hav6 foroign 6xchanQ6 to 
import Ihe fertiliser. Stating the past experience, the Minister said that the 
history of the last 20 years showed that whenever there had been such a 
big increase in the petroleum prices, there was no way to protect an 
industry like fertiliser. It was easy for countries like Japan and United 
States and the European Community to subsidies their farmers without 
their treasury getting bankrupt. But in a country where farmers constituted 
70 per cent of the population, there was no magic formula which could 
subsidise this 70 per cent of the population.

The Finance Minister said that the decision to exempt small and 
marginal farmers totally from the increase in fertiliser prices was a step in 
the right direction. The only way to deal with urban and rural disparities 
was to strike at the root of the problem, which was that India had an 
excessively protected industry, the Minister concluded.

B. LEGISLATIVE BUSINESS
The Representation of the People (Amendment) Bill, 7997‘ Moving the 

motion for consideration of the Bill on 16 July 1991, the Minister of State 
in the Ministry of Law, Justice and Company Affairs, Shri Rangarajan 
Kumaramangalam said that Section 14(2) of the Representation of the 
People Act, 1951 as amended was very categorical. The Chief Election 
Commissioner found it fit to recommend to the President that elections 
could not be heM in Jammu and Kashmir immediately atong with the rest 
of India since circumstances were such that special security arrangements 
would have to be made. There was not sufficient manpower, both 
administrative as well as security, to have elections. It was impossible to 
issue a notification under Section 14(1) without amending Section 73.

Regarding Punjab, the Minister stated that ttie Chief Electton Commis­
sioner had not cancelled the elections but postponed them for reasons to 
his satisfaction. 23 Candidates out of 170 were killed. Punjab was not in a 
position where'free and fair elections could have been held.

The motion for consideration of the Bill and the clauses etc., were 
adopted and the Bill was passed on the same day. .

The Consumer Protection (Amendment) Bill, 1991“ : Moving the motion 
for consideration of the Bill on 1 August 1991, the Minister of State fn the 
Ministry of Civil Supplies and PubHc Distribution, Shri Kamaluddin Ahmed 
said that the law to protect the rights of the consumer was enacted in 
1986. The present amendment bill sought to replace the ordinance which 
was necessitated due to the crucial judgement given by Justice Eradl, 
President of the National Commission. Had the ordinance not been 
issued, a large number of cases decided by various fora and State 
Commissions like that of Delhi and Maharashtra would have been null and

Sessional Review—Rajya Sabha 553

Bill was Introducted in the House on 12 July 1991. 
The Bill was introduced in the House on 24 July 1991.



void. Regarding the functioning of the various fora, the Minister stated that 
thousands of complaints were filed with the fora and Commission. Many of 
them were inquired into and disposed of. However, in many States these 
fora had not been constituted In all the districts. The fora and Commission 
had all the powers. They were empowered to give compensation.

The motion for consideration of the Bill and clauses, etc., were adopted 
and the Bill was passed on 1 August 1991.

The Constitution (Scheduled Tribes) Ordet (Amendment) Bill, 1991': 
Moving the motion for consideration of the Bill on 1 August 1991, the 
Minister of Welfare, Shri Sitaram Kesri said that there was persistent- 
demand from’- the State Government of Jammu and Kashmir for the 
inclusion of the Gujjars and Bakanwals in the List of the Scheduled Tribes 
in the State. As the Lok Sabha had been dissolved and the Rajya Sabha 
was not in Session, the aforesaid circumstances necessitated the promul­
gation of the Constitution (Scheduled Tribes) Order (Amendment) Ordi­
nance, 1991. The Bill sought to replace the above-mentiohed ordinance 
and also to include the Gaddi and Sippi communities in the List of 
Scheduled Tribes in the said order, as recommended by the State 
Government.

The motion for consideration of the Bill and the clauses, etc., were 
adopted and the Bill was passed on 5 August 1991.

Terrorist and Disruptive Activities (Prevention) Amendment Bill 
799r*;Moving the motion for the consideration of the Bill on 6 August 
1991, the Minister of Home Shri S.B. Qhavan said that in view of the fact 
that the Act was expiring on 24 May 1991 and the terrorist violence still 
continued unabated, it was decided to further extend the Act by two years 
up to.May 1993. As Parliament was not in sessk)n and the circumstances 
so warranted, the President promulgated on 2 May 1991, the Terrorist and 
Disruptive Activities (Prevention) Amendment Ordinance, 1991. The Bill 
was to replace the said Ordinance.

The motion for consideration of the Bill and the clauses, etc., were 
adopted and the Bill was passed on the same day.

C. THE QUESTION HOUR
During the Session, 3,704 notices of questions (3,428 Starred and 276 

Unstarred) were received. Out of these, 274 Starred questions and 1776 
Unstarred Questions were admitted. 11 Short Notices Questions were 
received but were either refused or lapsed. After the lists of questions 
were printed, 8 Starred and 65 Unstarred Questions wece transferred from 
one Ministry to another.
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Daily Average of Questions: Each of the lists of Starred Questions 
contairwd 19 to 21 Questions. On an average, 4 Questions were orally 
answered per sitting. The maximum number of Questions orally answered 
were 6 on 19 July 1991 and the minimum number of Questions orally 
answered were 3 on 16. 17. 18. 25. 30 and 31 July 1991

The minimum number of Questions admitted in lists of Unstarred 
Questions were 27 on 12 July 1991 and their maximum number was 274 
on 30 July 1991. Their average came to 127.

Half-an-Hour Discussion: 8 notices of Half-an-Hour Discussion were 
received and out of them 3 were admitted and two were clubbed 
therewith.

Statement Correcting answers to Questions: 2 statements correcting 
answers to Questions answered in the House were made by the Minister 
concerned.

D. OBITUARY REFERENCES
During the Session, references were made to the passing away of 

San^ashri P.K. Kunjachen. sitting member and D.P. KarmarKar, Jagannath 
Rao Joshi and Thakur Kamakhya Prasad Singh, all ex-members. Mem­
bers stood in silence for a short white as a mark of respect to the 
deceased.

H undred and  S ixtieth  S ession -

The Rajya Sabha met for its Hundred and Sixtieth Session on 26 
August 1991 and adjourned sine die on 18 September 1991. A brief 
resume of some of the important discussions held and other business 
transacted during the Session is given below:

A. DISCUSSIONS
Discussion on the working of the Infornnaiion and Broadcasting Ministry: 

Initiating the discussion on the working of the Ministry of Information and 
Broadcasting on 29 August 1991. Shri Kapil Verma said that a technologi- 
cal'>revolution in the field of communication was taking place.

He suggested that the effort on the part of Doordarshan should be to 
project the policies of the Government. The entire format needed to be 
changed. In depth analysis of the news was most important. There should 
be a separate News Division. At present, a common pool copy was being 
used for TV and radio both.

Replying to the discussion’ on 4 September 1991, the Minister of State 
in the Ministry of Information and Broadcasting, Shri Ajit Kumar Panja said
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that in the Congress(l) Manifesto it had been laid down that the party 
would make a law in regard to the freedom of Information Qnd offer 
broadcasting and telecasting rights to public corporation which would be 
allowed to function in competition with Prasar Bharati.

Regarding the demand to televise the proceedings of the Parliament, 
the Minister said that resource constraint would stand in the way. For TV 
programmes, light was very low in both the Houses of Parliament. So the 
high sensitivity cameras would have to be imported because they were not 
available in India.
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Concluding his speech the Minister informed that in 1957. Att India 
Radio Act fixed up 1(>per cent of the time for advertisement. Doordarshan 
was giving 2.5 per cent of the telecast time for advertisments. So far as 
privatisation was concerned, it was a Government corporation. So many 
complaintswere received about the news left out. That was because 
sometimes there was a time constraint; within 10 minutes so many things 
could not be covered, including Parliament News and other news. The 
Minister said that the parameters laid down by law would be taken care of 
t)y the august House.

ofscussion on the Working of the Ministry of Labour: Initiating the 
debate on the working of the Ministry of Labour on 4 September 1991, 
Shrimati Kamla Sinha said that the Labour Standing Committee had not 
been reconstituted. The National Front Governriient had brought forward a 
bill which provided that there would be labour participation in the 
management. All the labour organisation welcomed the Bill but the 
management criticised it. The new Government had not clarified its stand 
on that issue. The Industrial Relations Bill was also opposed vehemently 
by the labour organisations. A comprehensive Bill should be brought 
forward in that regard, the membert suggested.

Continuing her unfinished speech on'5 September 1991, the member 
said that inspite of successive Plans, unemployment continued to increase.

Regarding women workers, the member observed that about 10 per 
cent of the total women workers were employed in the organised sector 
whenever there was any move for new technology, rationalisation or 
industrialisaton in that sector women workers were the first victims of

* retrenchment. This should be stopped. Sexual harassment of women at 
their work-place should be considered as offence under the Trade Union 
Act and the supervisor or the owner of that wo/k-place should be held 
responsible for any such act, she added.



Replying to the debate* on 9 September 1991. the Minister of State in 
the Ministry of Coal. Shri P.A. Sangma said that the bulk of workers 
belonged to the unorganized sector. The National Commission on Rural 
Labour had gone into the problems of that particular section of unorgan­
ised labour. There were demands from many quarters th it child labour 
should t)e totally abolished. Government consciously took a decision that 
wherever it was necessary for example, in occupations which were 
hazsirdous and dangerous child labour should be prohibited. Under the 
National Child Labour Policy, the Government also incorporated the 
National Child Labour Programme.

The Minister said that the Government was also actively considering the 
constitution of a National Commisskm on Bonded Labour on the lines of 
the National Commission for Women.

So far as the demand for the National Wage Policy was concerned, it 
was not very easy to have a national wage policy for the Central 
Government, State Government and different sectors because there were 
different machanisrtis for different sectors. However, the Ministry of 
Finance was contemplating to appoint a National Wage Commission. As 
regards implementation of the Bachhawat Wage Board recommendations, 
the Deputy Minister had written letters to the State Government suggest­
ing that they should ifnmediately constitute tripartite bodies in order to 
monitor the implementation of the Bachhawat Award, the Minister in­
formed.

Recognition by Government of the three Baltic States, Estonia, Latvia 
and Lithuania: On 9 September 1991. making a Statement on the 
recognition of the three Baltic States by the Government of India, the 
Minister of State in the Ministry of External Affairs. Shri Eduardo Faleiro 
said that the new National Treaty of USSR that was intended to t>e signed 
on 20 August 1991, had envisaged that the constituent Republics of 
USSR woukj be sovereign StJites. The new treaty could not be signed due 
to the attempted coup in that country on 19 August 1991, on 6 September 
1991, the USSR State Council, the highest interim executive authority of 
the Soviet Union, passed a resolution officially recognising the indepen­
dence of the three Baltic States of Estonia. Latvia and Lithuania.

Government of India’s policy on the recognition of states stipulated that 
the constitutional procedures required for the declaration of sovereignty 
should be proper and irrevocable, and that the Governments concerned 
shoukl be in affective control of the tehritory. In the case of the three Baltic
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States, these conditions were adequately fulfilled. The Government of 
India announced on 7 September 1991 that it welcomed the entry of 
Estonia, Latvia and Lithuania into the comity of independent States and 
recognised them as such.

Prime Minister's visit to the Federal Republic of Germany: Making a 
Statement on 13 September 1991, on his visit to the Federal Republic of 
Germany from 5 to 7 September 1991, the Prime Minister, Shri P.V. 
Narsimha Rao said that the main purpose of that goddwill visit was to 
inaugurate, alor>g with Chancellor Helmut Kohl, the Festival of India in 
Germany. The Prime Minister said that he took advantage of that occasion 

’ to exchange views with German leaders on a wkJe range of bilateral and 
international issues. The other important features of the visit were a 
meeting with the Senior Executives of leading members of the German 
business community, and a luncheon meeting with German Indotogists.

The Prime Minister stated that the Festival of India was dedicated to the 
memory of Shri Rajiv Gandhi who had mooted the idea three years ago 
during his meeting with Chancelkx Kohl. A reciprocal Festival of Germany 
in India was planned for the year 1993-94.

Expressing satisfactton over his visit to Germany, the Prime Minister 
hoped that it wouM provide a fresh impetus to Indo-German cooperation. 
Of particular significance was the desire expressed by Chancellor Helmut 
Kohl to draw India ctoser to the new Europe that was emerging.

The Affairs of the Bank of Credit and Commerce International (Over­
seas) Ltd.: Raising a Short Duration Discussion on 14 September 1991, 
on the affairs of the Bank of Credit and Commerce Intemational (Overseas) 
Ltd. Shri Chaturanan MlShra observed that the activities of the Bank 01 
Credit and Commerce International (Overseas) Ltd, which had come to 
light were very dangerous for India. Drug smuggling was going on a large 
scale through that Bank wNch was also involved fn espionage and arms 
gangs' training. It had also come to light that the persons creating 
disturbances in Kashmir, were being helped by the Bank.

The memt)er suggested that a Joint Parliamentary Committee consisting 
of members of both the Houses shouM be constituted to go into the affairs 
of the Bank.

Replying to the discussion* on 16 September 1991, the Minister of 
Finance, Or. Manmohan Singh assured the House that all the points that 
had been made on the fkx>r of the House wouU be looked into properly. 
Whether there was any deficiency in the BCCI’s Bombay branch would be 
found out through the special audit which the Reserve Bank of India had 
ordered. He sakl that several issues had been raised about matters
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having a bearing on the security of the country. The licence to the Bank 
was given in accordance with established procedures. The Reserve Bank 
had regularly inspected the Bombay branch. The Reserve Bank would 
take care of the interests of the depositors, he added.

The price situation in the country: Calling the attention of the Minister 
of Finance on 16 September 1991, Shri Gurudas Das Gupta referred to 
the price situation in the country and action taken by the Government in 
regard thereto.

Replying to the Calling Attention, the Minister of Finance, 
Dr. Manmohan Singh said that during the current financial year, the 
acceleration in the rate of inflation might be attributable to a large 
liquidity over-hang inherited from the past; the unavoidable increase in 
administered prices of petroleum products, fertilisers and sugar as part of 
the fiscal adjustment; the serious constraint on supply management 
through imports as a result of the precarious balance of payments 
situation; and inflationary expectations on account of exchange rate 
adjustments in early July and the uneven progress of the monsoon until 
late August.

Elucidating some important measures taken by the Government to curb 
the rising trerKl in prices, the Minister said that the Union Budget for 
1991-92 sought to reduce the fiscal deficit of the-Union Government by 2 
percentage points of Gross Domestic Product (GDP) from 8.5 per cent in 
1990-91 to 6.5 per cent in 1991-92. At the same time, the Reserve Bank 
of India was implementing a strong monetary discipline so as to mop up 
excess liquidity by restraining the growth of money supply and the 
expansion of credit. In view of the recent price output developments 
relating to foodgrains, the minimum margins on bank advances against 
the stocks of paddy and other foodgrains had been raised across the 
board by 15 percentage points, and selective credit controls on bank 
advances against the stocks of wheat (including advances to roller flour 
mills), which were exempted from the aedit controls, had been rein­
troduced with effect from 4 September 1991. 0

B. LEGISLATIVE BUSINESS
The Wild Life (Protection) Amendment Bill. 1991\ Moving the motion 

for consideration of the Bill on 27 August 1991, the Minister of State of 
the Ministry of Environment and Forests, Shri Kama! Nath sakl that the 
Wild Life (Protectton) Act. 1972 providiad for protection of wikJIife and 
management of its habitats. Wild life in India had suffered seriously on 
account of rapid growth of population and the consumption-oriented 
approach. Setting up of National Parks and Sanctuaries was the highest 
priority of wiki life conservation. Poaching of wild animals and illegal 
trade had, over the years, taken serious dimensions because of the
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alarming rise in the prices of wild animals' products. Proposals had been 
made in the Bill to make the penalties for various offences, more 
deterrent.

Referring to several measures adopted in the Bill to safeguard wild life, 
the Minister said that commercial exploitation of plants had t>rought many 
species on the verge of extinction. Provision to prohibit collection and 
exploitation of plants was being made. Provisions with regard to trade in 
scheduled animal articles were also proposed to be amended.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill, as amended, was passed on 28 August 191.

The Places of Worship (Special Provisions) Bill. 1991': Moving the 
motion for consideration of the Bill on 12 September 1991, the Minister of 
Home, Shri S.B. Chavan said that the Bill sought to prohibit conversion 
of any place of worship and to provide for the maintenance of the religious 
character of any place of worship as it existed on 15 August 1947. The Bill 
had been brought in fulfilment of a commitment made in the President's 
Address to the Parliament on 11 July 1991. The adoption of the Bill would 
effectively prevent any new controversies from arising in respect of 
conversion of any place of worship.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day.

The Remittances of Foreign Exchange and Investment in Foreign 
Exchange Bonds (Immunities and Exemptions) Bill, 1991“ : Moving the 
motion for consideration of the Bill on 13 September 1991, the Minister of 
State in the Ministry of Finance, Shri Rameshwar Thakur said that the 
Government had taken measures to ensure that those who had got money 
abroad brought It in foreign remittance and the foreign remittance in India 
would be allowed without any incon>e tax, wealth tax or gift tax up to 30 
November 1991. Similarly, those who wanted to buy bonds in foreign 
exchange, that was in dollars, the State Bank of India would be issuing 
these bonds and they would be fully protected and could be held in dollars 
abroad or they couM be brought into India. They could be transferred 
freely to others and the interest rate woukl be duly protected.

The motk>n for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was returned to Lok Sabha on 14 September 1991.

The Special Protection Group (Amendment) Bill, 1991“ ‘: Moving the 
motion for consideration of the Bi|l on 14 September 1991, the Minister of 
Home, Shri S.B. Chavan said that after the unfortunate assassination of 
latei. ^ r l  Rajiv Gandhi, former Prime Minister, many members had
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demanded that the Special Protection Group security cover should be 
provided to the members of the family of late Shri Rajiv Gandhi. The 
Government had reconsidered the Bill and had also proposed to amend 
SPG Act in order to cover the former Prime Ministers. The Government 
had decided that the SPG cover might be provided to the former Prime 
Ministers and memt>ers of their families for a maximum period of five 
years from the date of their demitting the office of the Prime Minister.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day.

The Voluntary Deposits (Immunities and Exemptions) Bill, 1991': Moving 
the motion for consideration of the Bill on 18 September 1991, the Minister 
of State in the Ministry of Finance, Shri Rameshwar Thakur said that in 
the Budget speech for 1991 >92, the Minister of Finance had announced 
that the Government would like to give a last opportunity to tax evaders to 
come clean by making a deposit under a scheme to be instituted for the 
purpose. The Bill provided for institution of a scheme by the National 
Housing Bank to accept voluntary deposits from persons in possession of 
black money and withdrawal of 60 per cent of the same by them for any 
purpose of their choice. The scheme should be prepared ljy the National 
Housing Bank and notified by it in the Official Gazette.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was returned to the Lok Sabha on the same day.

C. THE QUESTION HOUR
During the Session 4,165 notices of Question (3.685 Starred and 480 

Unstarred) were received. Out of these, 276 Starred Questions and 1,868 
Unstarred Questions were admitted. 17 Short Notice Questions were 
received, but only one was admitted and two were clubbed therewith. After 
the lists of Questions were printed, 6 Starred and 59 Unstarred Questions 
were transferred from one Ministry to another.

Daily Average of Questions: Each of the lists of Starred Questions 
contained 18 to 21 Questions. On an average, 5 Questions were orally 
answered per sitting oh the floor of the House. The maximum number of 
Questions orally answered were six and three on 3 September 1991 and 
the minimum number of Questions orally answered were three on 9 
September 1991.

The minimum number of Questions admitted in the lists of Unstarred 
Questions were 32 on 28 August 1991 and their maximum number was 
243 on 12 September 1991. Their average came to 133.4.

Half-an-Hour-Discussions: 12 notices of Half-an-Hour discussion were 
received but none of them was admitted.

Statement correcting answers to Questions: 7 Statements correcting
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answers to Questions replied in ttra House were made by the Ministers 
concerned.

D. OBITUARY REFERENCES

During tt)e Session, references were made to the passing away of 
Sarvashri C. Achutha Menon, Irrangbam Tompok Singh and M. V. 
Bhadram, all former members. Members stood in silence for a short 
while as a mark of respect to the deceased.

b T A T E  LE G ISLA TU R E S  

A runachal P raoesh  Legislative A ssem bly*

The Arunachal Pradesh Legislative Assembly, which commenced its 
Fourth Session on 16 September 1991, was adjourned sine die on 18 
September 1991.

Obituary reference: On the opening day, i.e. 16 September 1991. the 
House condoled the demise of Shri Rajiv Gandhi, former Prime Minister of 
India.

B ihar  Leg isla tive  C o u n c il**

The Bihar Legislative Council which commenced its 108th Session on 
27 June 1991 was adjourned sine die on 3 August 1991.

Financial Business : The Budget for the whole year of 1991*92 as 
against the Vote on Account passed for only the first quarter of the year, 
was presented and passed by the House.

Legislative Business: During the Session, seventeen Bills were received 
from the Legislative Assembly and laid on the Table of the Council. Out of 
those, nine Bills—(i) Bihar Audyogika Kshetra Vikas Pradhikar (Amend­
ment) Bill, 1991; (ii) Bihar Viniyog Vidheyak, 1991; (iii) Bihar Motor Gari 
Kararopan (Sansodhan) Vidheyak, 1991; (iv) Bihar Motor Gari Kararopan 
(Owitiya Sansodhan) Vidheyak. 1991; (v) Bihar Niji Abhiyantran 
Mahavidhyalay (Grahan) Vidheyak, 1991; (vi) Bhartiya Stamp (Bihar 
Sansodhan) Vidheyak, 1991; (vii) Bihar Private Shiksha Sanstha (Adhigra- 
han) Nirasan Aur Sanshodhan Vidheyak, 1991; (viii) Bihar Rajya Alpa 
Sankhyak Ayog Vidheyak, 1991; (ix) Registrikaran (Bihar Sanshodhan) 
Vidheyak, 1991—were passed by the Council.

Obituary References: On the first day of the Session, obituary 
references were made on the passing away of Shri Rajiv Gandhi, several 
national and State leaders.
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G ujarat L egislative  A ssem bly*

The Gujarat Legislative Assembly, which commenced its Fifth Session 
on 3 September 1991, was adjourned sine die on September 1991.

Legislative Business: During the Session, three Bills (i) The Gujarat 
Legislative Assembly Members (Removal of Disqualifications) (Second 
Amendment) Bill. 1991; (ii) The Gujarat State Guarantees (Amendment) 
Bill. 11991; and (iii) The Bombay Land Requisition (Gujarat Amendment) 
Bill. 1991 were introduced and passed by the House.

H im achal  P r adesh  L egislative  A ssem bly”

The Seventh Himachal Pradesh Legislative Assembly commenced its 
Fifth Session on 10 September 1991, and was adjourned sjne die on 13 
September 1991.

Legislative Business: During the Session, four Bills (i) The Himachal 
Pradesh Scheduled Castes and Scheduled Tribes Development Corpora­
tion (Amendn>ent) Bill, 1991; (ii) The Himachal Pradesh Legislative 
Assembly (Allowances and Pensions of Members) (Second Amendment) 
Bill, 1991; (iii) The Himachdl Pradesh Entertainment Duty (Second 
Amendment) Bill, 1991; and (iv) The Himachal Pradesh General Sales Tax 
(Amendment and Validation) Bill, 1991 were introduced, considered and 
passed by the House.

Obituary references: On the first day of the Session, obituary references 
were made on the passing away of Shri Rajiv Gandhi and Shri Mehanga 
Singh, former memt>er of the State Legislative Assembly.

M a dh ya  P radesh  Legislative  A ssem bly***

The Fifth Session of the Ninth Madhya Pradesh Legislative Assembly 
commenced on 26 June 1991 and was adjourned sine die on 8 August 
1991.

Legislative Business: During the Session, fifteen Bills were introduced 
and I passed by the House.

Obituary references: On the opening day of the Session and on 3. 16, 
17. 27 July and 8 August 1991, obituary references were made on the 
passing away of Shri Rajiv Gandhi, Shri Umashankar Dixit, former Union 
Minister. Sarvashri S^ripad Amrat Dange, Jagannath Rai Joshi and 
Chhabi Ram Argal, forme members of Parliament, nine former members 
of the State Legislative Assembly, one eminent writer, two famous 
poets and a journalist.
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N agaland  Legislative A ssbm blv*

The Nagaland Legislative Assembly held a one-day Session on 20 
September 1991. which was adjourn#d sine die on the same day.

Legislative Business: During the Session, one Bll. i.e. The Nagaland 
Retirement from Public Employment Bill, 1991 was introduced and passed 
by the House on 20 September 1991.

Obituary references: Obituary references were made on the passing 
away of Shri Rajiv Gandhi, Shri Dinesh Qoswamy. former Union Minister 
of Steel and Mines and Law and Justice and Shri L. Lungalang, former 
Minister of Nagaland.

O rissa  L eg islative  A ssem bly**

The Orissa Legislative Assembly which commenced its Fifth Session Oh 
9 September 1991 was adjourned sine die on 21 September 1991.

Financial Business: The First supplementary statement of expenditure 
for 1991-92 was presented by the Minister of Finance in the House on 9 
September 1991. The Supplementary Demands for 1991-92 for Agriculture 
and Energy were voted on 16 and 17 September 1991, respectively.

Legislative Business: During the Session, Eight Bills were introduotd, 
out of which six Bills (i) Orissa Panchayat Samities (Postponement df 
Election) (Second Amendment) Bill, 1991; (ii) Orissa Gram PinehSyat 
(Postponement of Election) (Second Amendment) Bill, 1991; (iii) Orissa 
Sales Tax (Amendment) Bill, 1991; (iv) The Nalini Devi Women's College 
of Education (Taking over of Management) Bill, 1991; (v) The Orissa 
Estate Abolition (Amendment) Bill, 1991; and (vi) The Orissa Clinical 
Establishment (Control and Regulation) Bill, 1991 were passed by the 
House.

Obituary relerences: On the first day of the Session, obituary references 
were made on the demise of Shri Rajiv Gandhi, Shri N.K. Singh, Member̂  
and four members of the Orissa Legislative Assembly.
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SUMMARIES OF BOOKS

R.V.R. Chandrasekhara Rao and V.S. Prasad (Ed). Indian Constitu­
tion and Polity. (Sterling Publishers Pvt. Ltd.. New Delhi), 1991 for 
Andhra Pradesh Open University (Pages 95) (Price: Rs. 125<-).

The book is a compilation of five lectures delivered by experts in 
their respective areas of specialisation, at an Extension Lectures and 
Symposia M ritt programnw organised by the Andhra Pradesh Open 
University between January and April 1989. The Editors, R.V.R. Chan­
drasekhara Rao and V.S. Prasad, have added a detailed introduction 
with the purpose of knitting the lectures into a homogenous unit by 
klentifying points of confluence and divergence and by providing a 
synthetic backdrop to the lectures.

Exploring the frontiers of Indian democracy, both from the point of 
view of content as well as framework, the Editors delve into the 
history of world democracy and endeavour to ferret out the essential 
aspects of the international democratic movement. They have identified 
two principal streams of democratic thought which are relevant to 
India—the fundamentally Anglo-American stream of democracy signify­
ing the concept of "Limits to Gevernment” and the French democratic 
ideal of Vox Popull under which people's sovereignty gained legiti- 
nnacy.

The Editors feel that Indian democracy, born of a judicious blend of 
the two mentioned trends, admits of a number of contradictions. Dur­
ing the making of the Indian Constitution and immediately thereafter, 
the prime concern of those at the helm of affairs was the immediate 
content of democracy. In the last couple of decades, however, the 
concem has shifted to framework or form. The Editors emphasise that 
this shift in basic concern is nothing but an attempt on the part of the 
constitutional framework to adapt itself to changes in Indian society. A 
Constitution can at t>est reflect society and its relationships for a short 
duration. In sharp contrast to its rigid nature, society evolves continu­
ously ushering in changes of all kinds. If a Constitution is to keep 
pace with the society it seeks to represent, it must identify these 
changes and amend itself accordingly. According to the Editors, con­
stitutional amendments made before 1973 aimed at bridging the gap 
between the "limits of the constitutional process and the limitlessness 
of the social process” . Amendments made thereafter, however had the
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singular aim of strengthening the hands of the Executive which enlarged 
the hiatus between the Constitution and society.

A. Kuppuswamy's lecture on "Framing of the Constitution and Dr. B.R. 
Ambedkar’s Role" is a descriptive analysis of the process, of Constitution- 
making which throws light on how the fathers of the Indian Constitutk>n, 
particularly Dr. Ambedkar, contributed substantially in drafting the Con­
stitution. He describes Dr. Ambedkar as an active representative of the 
oppressed and downtrodden classes. Kuppuswamy's discussion on the 
considerations which guided the framers of the Constitution to create India 
as a federal, parliamentary democracy is illuminating in the context of the 
contemporary debate on the working of the federal and parliamentary 
institutions. Pleading for effective realisation of Directive Principles, he 
sounds a note of cautk>n that every care shoukJ be taken in weighing the 
pros and cons before converting some of the Directive Principles like right 
to work Into Fundamental Rights. Referring to some criticism of the 
Constitution as being too lengthy, "paradise of lawyers" and the like, he 
quotes Sir Perceival Spear "that the Constitution must on the whole be 
pronounced a signal success". He is all appreciation for the principles of 
accommodation and cor^ensus which guided the decision-making process 
in the Constituent Assembly and expresses the hope that these two 
principles would guide the country in these difficult and troubled times.

O. Chinnappa Reddy’s lecture entitled "Forty Years of the Constitution: 
A Lawyer’s View" explores the people’s quest for Justice, Liberty, Equality 
arKi Fcaternity as enshrined in the Constitution. He is critical of all the 
three organs of Indian democracy; the legislature is half-hearted in its 
attempts at making laws that would usher in social justice; the executive is 
indifferent in implementation of these laws and the judiciary makes 
occasional incursions into socialism but that is only as a concession to.the 
pressures of the situatioa and no more. He points out that while 
Fundamental Rights are vested in the citizens and are enforceable by 
them. Directive Principles cast a duty on the State but are not enforceable 
against the State. This dichotomy has led to a continuous struggle in the 
Parliament and in the courts between the status quoists and the forces of 
progress. He discusses at length the influence of the American. French 
and Russian Revolutions on the framers of the Constitution. He also 
attempts a critical review of important constitutional amendments.

Prof. Upendra Baxi's lecture entitled "Accumulation and Legitimacy: The 
Indian Constitution and State Formation" attempts a clear distinction 
between "social justice" texts and "governance" texts. For explaining 
these two concepts, he resorts to citing Jawaharlal Nehru who complained 
abo^t the ‘Kidnapping’ and 'Purloining' of the Constitution by lawyers and 
courts and Jaipal Singh, a member of the Constituent Assembly, who 
complained that the very act of Constitution-making entailed "an illegiti­
mate appropriation of India". Prof. Baxi points out that only the Preamble, 
Part III (Fundamental Rights) Part IV (Directive Principles of State Policy),



bits of Part IV-A (Fundamental Duties of Citizens) and the Fiftti and Sixth 
Schedules (Autonomus administration of tribal districts) constitute the 
‘social justice' texts. The rest of the Constitution, acclaimed as the longest 
Constitution in the workJ, deals with ways and means of governance.

According to Prof. Baxi, the making of the Constitution, premised on the 
view that the Indian National Congress is India’s political microcosm, also 
anticipated for the decades to come the pre-eminence of the party and 
within it of its leader. He describes the story of Constitution making as the 
story of ascendant classes. He delves at length on how the Constitution 
enabled the emergence of a 'strong' State. He examines the phenomenon 
of an unwritten Constitution in the nature of a series of tacit understand­
ings developed among those who wield State power. Discussing the role 
of judiciary, he observes that "the judiciary served increasingly as the 
whipping women (the Indian patriarchy requires this translation of the 
English phrase) reinforcing the legitimacy of the leadership and the regime 
style". He narrates the “growing lawlessness of the Indian state" but 
observes that the “ struggle to capture the Constitution on the side of the 
rule of law” has now begun. He concludes that whether this struggle 
"would end in reinforcement of the authoritarian tendencies or of the rule 
of law inclinations within the domain of organised politics will depend in a 
very great measure on the possibilities of transformation of the very model 
of planned development which is currently Constitution-blind in myriad 
ways".

B.P.R. Vittal's lecture entitled "Evolving Practices and Emerging Fis­
sures" focuses on the practices and fissures that have developed in the 
Indian polity over the years. According to him, “one of the problems of the 
evolution of our Constitution over the last forty years has been the loss of 
authority of practically every institution within the system”. He expresses 
the view that the restoration of institutional authority is a major task facing 
us today at this stage of our constitutional development. Discussing the 
general deterioration in standards so conspicuous today, he asserts that it 
could be because of the emergence of political parties that do not agree 
with the “consensus ’ opinion" thrashed out by the founders of the 
Constitution. Inter-religious and other tensions are prevailing because of 
the uncompromisingly antagonistic stand of several parties over consen­
sus issues like secularism—to cite just one example.

Shri Vittal also laments the pervasive politicisation of the civil services, 
and the emergence of a de facto "spoils System” at the higher level ot 
administration. As regards executive accountability, he suggests that if the 
legislature is to be an effective check on the executive, it is necessary that 
the legislative Committees are revitalised.

Justice V.R. Krishna Iyer's lecture entitled “Public Interest Litigation and 
Constitutional Justice in Action” lays emphasis on the judicial process in 
the Indian Constitution with special reference to public interest litigation
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•nd constitutional justice and is more of an impassioned plea for judicial 
activism. He delves deep into the numerous limitations of the legal 
process and tuggests that the centre of gravity of the legal process must 
get shifted to  as to ‘ neutralise the implicit bias towards the powerful” . The 
concept of Public Interest Litigation seems to fit into his scheme of judicial 
activism. He defines Public Interest Litigation as an “ imaginative creation 
of judicial technicians in response to social pressure, glaring injustice and 
constitutional commands". At another place, he describes it as "a 
procedural alter-ego of the substantive rights so far denied to the poor” . 
To corroborate his conviction he cites Nan Aron who said “public interest 
law is the name given to efforts to provide legal representation to interests 
that historically have been unrepresented or under-represented in the legal 
process”.

Justice Iyer feels that our Constitution vis-a-vis the judicial process has 
not fully unfolded the great potential to redeem the deprived and the 
dissenting section yet. To him, a judicial revolution is the expectation of 
the Constitution. He concludes that “the current status of the Constitution 
in action and the Public Interest Litigation reminds us of “Promises to 
keep” and “miles to go before we sleep”.

The book on the whole, affords the reader an insight into the origins, 
ideology, mindframes and the struggles involved in the transformation of 
the constitutional framework to tt>e demands of the polity. It also provides 
a cross-sectional view of the Constitution of India and the wider political 
spectrum.
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1. BOOKS
Baxter, Craig and othere: Goverhrn§nt and Politics in South Asia. (2nd 

ed.) Boulder, West View Press, 19§1.
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ed.) New Delhi, Living Media Books, 1991.
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Delhi, Dmp and DMp Publications, 1991.
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Uppal Publishing Houm, 1991.
Finn, John E. : Constitutions In Crisis: Political Violence and the Rule of 

Law. New York, Oxford University Press, 1991.
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memorative Souvenir, New Delhi, 1991.
(Released to coincide with the 37th Commonwealth Parliamentary
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Conference, New Delhi, September 1991. Carries Messages from 
Heads of State/Gk>vernment of many Commonwealth Countries, includ­
ing tt>08e from Her Majesty, tt)e Queen and President Shri R. Ven- 
kataraman. Introduction by Vice-President Dr. Shanker Dayal Sharma 
and Foreword by Prime Minister Shri P.V. Narasimha Rao; contains 
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Sabha. Delhi. Shipra Publications. 1991.
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Ladd. Helen F.: "State Assistance to Local Government: Changes 
during the 1980s". American Economic Review, Vol. 80. No. 2. May 1990, 
pp. 171—175.

(Analyses to what extent recent changes in the US Federal System has 
enhanced the provision of State aid to local Governments.)
Leopold, Patricia M.: "Parliamentary Papers Act 1840 and its Applica­

tion Today", Public Law, Summer. 1990, pp. 183—206.
Mariz. John. D: “Columbia at the Cross-roads” . Current History, Vol. 

90. No. 538, February 1991, pp. 69—72, 80-81.
(Focuses on various problems confronting Columbia at the time when 
Gavaria took over as President of the country.)
Mehta, Balraj: "Opportunity to Reorder Centre-State Ties” , Mainstream, 

Vol. 29, No. 28, 4 May 1991, pp. 5-6, 15.
(Stresses the need to review Union-State relations.)

Mendes, Erol P.: "Push-pull Plan tor a Flexible Canadian Federalism",
Canadian Parliamentary Review, Vol. 14, Spring 1991, pp. 4—7.

(Argues that the federal institutions and processes must reflect the new 
political principles that have merged in Canada.)
Mirsky, George.: "Authoritarianism and the Power of the Military” , 

Social Science, Vol. 21, No. 4, 1990, pp. 162—174.
(Highlights the declining trends of authoritarianism and military dictator­
* ships in the world in favour of democratisation).
Naunan, Sukhwant Singh: "Namibian Independence: Accord and the 

Prospects of Peace in Angola” . Strategic Analysis. Vol. 13. No. 12, March
1991. pp. 1425—35.

(Reviews the history of the Namibian problem with reference to the role 
of external powers and oevelopments since 1975 preceding the signing 
of the New York Accord in December 1988.)
Nayak, Pradeep: “Congress Party and Political Stability". Mainstream, 

Vol. 29. No. 29, 11 May 1991, pp. 14—16.
Noorani, A.G.: “ History of the BJP: 1980-90". Minstream, Vol. 29. No. 
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quences", in Norton, Philip (ed); New Directions in British Politics: Essays 
on the Evolving Constitution, Aldershot, Edward Elgar Publishing. 1991, 
pp. 58—82.

Norton. Philip: “ In Defence of the Constitution: A R ^ s te  to the 
Radicals", in Norton. Philip {ed)i New Directions in British Politics: Essays 
on the Evolving Constitution, Aldershot. Edward Elgar Publishing.-1991, 
pp. 145-172.

Oksenberg, Michel and James Tong: “Evolution of Central-Provincial 
Fiscal Relations in China. 1971—84: The Formal System", China Quar­
terly. No. 125. March 1991, pp. 1—32.

(Focuses on the legal framework and regulations governing Central- 
Provincial Hscal relations in China during 1971—84.)
Oliver. Dawn: “Active Citizenship in the 1990s", Parliamentary Affairs, 

Vol. 44. No. 2. April. 1991, pp. 157—171. '
(Analyses the legal content of citizenship and relationship between 
citizenship and community.)
Patnaik, T.L.A.: “ Political Instability and Economic Crisis". Mainstream, 

Vol. 29. No. 23. 30 March 1991. pp. 12-13.
(Analyses the extent to which frequent political changes at the Union 
aggravated economic crisis.)
Pejkovic. Ranko: “Will Yugoslavia Survive?” . Review of International 

Affairs, Vol. 32. No. 82. 5 March 1991. pp. 5—7.
(Focuses on the recent political developments in Yugoslavia.)
Pekic, Vojo: “ Latin America in a World of Change", Review of

International Affairs, Vol. 32. No. 983. 20 March 1991, pp. 20—22.
(Analyses the process of democratisation going on in the Latin Ameri­
can countries.)
Pelinka. Peter: “Austriein Social Democracy in Retrospect". International 

Allairs, No. 1. January 1991. .pp. 43-r51.
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tarian, Vol. 71. No. 4. October 1991. pp. 255—265.
Peterson. Paul E. "Rise and Fall of Special Interest Politics", Political 

Science Quarterly, Vol. 105, No. 4. Winter 1990-91, pp. 539—556.
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Pramod Kumar: “ Need to Return to Transformational Politics", Main

stream. Vol. 29. No. 37, 6 July 1991, pp 9-10, 17.
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Rane, M.A: “Territorial and Social Disintegration of India", Radical 
Humanist, Vol. 55, No. 1. April 1991, pp. 47—50.

(Traces the events disintegrating India on territorial and social basis and 
suggests measures to arrest the same.)
Ray, Rabi; "Parliament as a veh'cle of Social Change", Mainstrearn, 

Vol. 29, No. 37, 6 July 1991, pp; 11—17. ^
(Highlights the role of Parliament in social change as is evident through 
the various provisions embodied in India’s Constitution.)
Ryle. Michael: "Televising the House of Commons", Parliamentary 

Allairs, Vol. 44, No. 2, April 1991, pp. 185—207.
Russett, Bruce: "Doves, Hawks and US Public Opinion". Political 

Science Quarterly, Vol. 105, No. 4, Winter, 1990-91, pp. 515—538.
(Presents views of doves and hawks together with U.S. public opinion in 
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Sebentsov, Andrei and others: Freedom of Religion", International 

Allairs, No. 1. January 1991, pp. 23—31.
(Traces the history of religious rights of the Soviet people in the pre­
Perestroika period and the recent legislation that grants freedom of 
conscience to them.)
Segal, Gerald and Phipps, John: "Why Communist Armies Defend their 

Parties", Asian Survey, Vol. 30, No. 10. October 1990, pp. 959—976.
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their parties.)
Sem, V.K.: "Is Democracy Suited to the Fast-changing Modern Condi­

tions". Advance, Vol. 39-40, Nos. 12. 1 December 1990-January 1991. 
pp. 27—29

Semov, Marco and Semov. Afanas: Bulgaria on the Threshold of Drama 
and Hope. Internalional Allairs, No. 1. January 1991. pp. 13—22.

(Analyses the impact of erosion of totalitarian system on different 
aspects of society in Bulgaria since 1989.)

Se-, S.R.: “Bangladesh: Retrospect and Prospect" Economic and 
Political Weekly, Vol. 26. No. 13.'30 March 1991. pp. 825-26.

(Deals with the trials and tribulations Bangladesh has experienced over 
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Sengupta. Bhabani: "People. Parties and Power". Economic and 

Political Weekly, Vol. 26. No. 15, 13 April 1991. pp. 937—939.
(Highlights the distinctive features of Indian political party system.) 
Sharma. K.N.: “ Restructuring of the Union", Democratic World, Vol. 20. 

No. 18. 5 May 1991. pp. 9-10. 18.
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(Details the efforts made by Gorbachev to restructure Soviet Union in 
view of the political turmoils rocking USSR.)
Stent, Angela: “ One Germany", Foreign Policy, No. 81, Winter 1990-91, 

pp. 53—70.
(Focuses on the problems being experienced towards integration of 
Germany after unification.)
Valenzuela, Arturo and Constable, Pamela: "Democracy in Chile", 

Current History, Vol. 90, No. 553. February 1991, pp. 53—56, 84-85.
(Examines the problems experienced by Chile during the transitional 
period from dictatorship towards democracy together with a focus on the 
prospects of democracy there.)
Varma, Umeshwar Prasad: "Independence and Democracy: The Spirit 

of Indian Parliament” , Parliamentarian, Vol. 72, No. 2, April, 1991, pp. 
120—123.

(Analyses the spirit of independence and democracy prevailing in Indian 
Parliament.)
Wolfe, Marshall: "Social structures and Democracy in the 1990s", 

Cepal Review. No. 40. April 1990, pp. 53—68.
(Stresses the need to revamp social structures to lay a sound 
foundation for democracy during the 1990s.)
Yadav, M.: "Content of Hindu Rashtra". Mainstream, Vol. 29, No. 30, 

18 May 1991, pp. 12—16.
(Attempts to analyse and understand the ideology of Hindu fundamen­
talism.
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APPENDIX I

STATEMENT SHOWING THE WORK TRANSACTED DURING THE
FIRST SESSION OF THE TENTH LOK SABHA

1. Pewoo or THE Session 9 July to 18 September 1991

2.  NuMBln OF SITTINGS HELD 49

3. Total numbeh of strriNO Houns 345 iKHin and SO minutes

4.  Number of Divisions held 5

5.  Govemnment Bills

(i)  Pending at the commencement of the Session Nil

(ii)  Introduced 23
(iii)  Laid on the Table as passed by Rajya  Sabha 6
(iv)  Returned by Rajya Sabha with any amendment/recommendation 1

and laid on the Table '
(v)  Referred to Select Commtttee ,  Nil

(Vi) Referred to Joint Committee )
(vH)  Reported by Select Committee '

(viii)  Reported by Joint Committee ,
(Ix)  Discussed 24
(X) Passed 22

(xi)  Withdrawn 2
(xii)  Negatived Nil

(xiii)  Part-discussed ‘ "

(xiv)  Discussion postponed

NU
Nil

Nil

Nil

(XV) Returned by Rajya Sabha without any recommendation 9
(xvi)  Motion lor concurrence to refer the Bill to Joint Committee adopted  NH

(xvii)  Pending at the end of the Session =

6.  Private Mem ber s'  Bills

(i)  Pending at the commencement of the Session Nil

(H)  Introduced u-,
(iii)  Motion for leave to introduce negattved "!

(iv)  Laid on the TaWe as passed by Rajya Sabha  ̂, w- n
(V) Returned by Rejya Sabha with any amendment and laid on the Table  ni

(Vi; Reported by Select Committee

(vii)  Discussed ,̂11

(viii)  Passed 4**
(ix)  Withdrawn ,̂j,

(X) Negatived Nil
(xi)  Circulated lor eliciting opinion ^

(xH)  Part-discussed Njl
(Xiii) Discussion postponed
(xiv)  Motion for circulation of Bill negatived

Nil

•includes two Bills withdrawn by Lok Sabha but does not include a Bill referred to Join.

Committee by Lok Sabha.
"(Including 1 Bill wHhdrawn without discusston)



(xv) Referred to Setoct CommitiM Nil
(xvi) Removed from the Register ol Peivling Bins Nil
(xvi) Pendifig at the end ol the Session 74

7. NuMBen o f D iscussions held under R ule 193 
(Matfers of Urgent Put)lic Importance)

(i) Notices received 2S9
(ii) Admitted 12
(iii) Discussion held 2
(iv) Part discussed Nil

8. N umber of S tatements made under Rule 197 
(Catling-atlention to mattes of urgent Public Importance)

. Statements made by Mi>iister Nil

9. M otion  of No -confidence in C o unch  of M inisters

(i) Notices received Nit
(ii) Admitted and Discussed Nil
(iii) Barred Nil
(iv) Withdrawn Nil

10. Half-an-H our  D iscussions held 4

I t .  Statutory Re so iutio ns

(i) Ndica received 9
(ii) Admitted 9
(iii) Moved 9
(iv) Adopted 2
(V ) Negatived ' 3
(vi) Withdrawn 4

12. G overnment Resolutions

(I) Notlcas received 4*
(I) Admitted 4
(iiO Moved 4
(iv) Adopted 4

13. Private MEMaens’ Resolutions

(i) Received 16
(«) AdmiMed 16
(MO Discussed 2
(iv) Adopted Nil
(V ) Negatived Nil
(vi) Withdrawn 1
(vi) Part-discussed 1
(viii) Discussions poetporMd Nil

14. Government Motions

(i) Notices received 4
(ii) Admitted 4
(iH) Discussed 2

. (iv) Adopted 1
(V ) Part-discussed Nil

15. Private M embers’ Motions

(i) Notices received 151
(ii) Admitted 62

‘ Includes two Resolutions placed before the House by the Speaker.
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(i«) Movvd
(iv) Oiscusaad
(V) Adopted
(vO NegaUvad
(v«) Withdrcmm
(v)B) Part discussed

16. M o tk m  R f; M owpication of S tatutohv.R ule

(i) Recetvad
(«) Admitted
(«i) Moved
(IV) Discussed
(V) Adopted
(VJ) Negatived
(v») Withdrawn
(v«H) Part-discussed

1 7 .  N u m k r  o f  P a b l i a m e n t a r y  C o o n M iT r e e s  c r e A T e o .  w a n y ,  d u m n q  t h e  S c s s i o n

18. T o t a l  n u m k r  o f  V i s i t o h s ’  P a s s e s  i s s u e d  o u r i n o  t h e  Sesshm '

19. MAXMiJM NUMKR OF VISITORS’- PASSES ISSUED ON SMOLE DAY. AND DATE ON 
WHICH ISSUED

20. Number of Adjournment M otions

(i) Brought before the House
(ii) Admitted and discussed

(Mi) Barred in view of adjournment motion admitted on the subfect
(iv) Consent withheld by Speaker outside the House
(V) Consent given by Speaker but leave not granted by the House

21. Total number of Q uestions Admitteo

(i) Starred
(ii) Unstarred
(Hi) Short l̂ otice Ouestkxis 

Z i. W O fiK iN Q  O F  P a r l i a m e n t a r y  C o t^ m i t t e e s

2
2

Nil
NM
2

Nil

Nil
Nil
Nil
Nil
Nil
Nil
Nit
Nil

NH

46.775

1,648 on 
21.8.91

Nil
Nil
Nil
49
Nil

837
7165

Nil

SI. Nc. Nanie ol the Co.-nmitlee No. 01 sitUngs held No. Ol Reports
during the period presented to the

1 April to 30 House during Ihe
September 1991 Session

1 2 3 4

0) Business Advisory Committee 6 6
(ii) Committao on At»ence ol Memt>ers — —

(M) Committee on PuMc Undertakings — —
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1 2 3 4

Qv) CommitlM on P^M rt Wd on the Table _

(v) CwnmMM on Patitione ------ —

M) Committee on Privale Membâ k’ BWt and ------ —

Reaolutions
(vH) CommWae on (he Wa«ara of Scheduled 1 —

Castes and Scheduled Tribee
(V i) Committee o( PrivMagea ------ —

fix) Committee on Govemoienl Assurances -- —
(x) Committee on Subordhwie Lagialatton ------ —
(xi) Estimalas Committee ------ —

(xii) General Purposes Committee ------ —

(xi8) House CommW^ 2 —
(i) AooommodMon Sub-Committee 2 —

(li) Sub-CommMee on Amenities 1 —

(lii) Sub-CommMee on Furnishing 1 —

(xiv) Public Accounts Committee ““ I
(xvi) Rulee Committee — —

JOINT/SELECT COMMITTEES
(i) Joint Committee on Ollioes ol PioM —

(») Joint Committee on Selerlas and AIo«muv — —

COS Ol MOmuOfB 01 rBIINIfTiOni 
Ljub)oct CofnmttloM

— —

and Forests
(M) Subfect CommlttM on Agriculturs — —

(iii) Subject Committee on Science and — —

Technology
23. Numbca OP MsMscftt Grantco Ljeavc OF AsscNce NH
24. PmrioNS PfisscNTCo 6
2S. NuMacR OF NEW Momicrs SwofVN In with Dati

No. ol Members Swom Date on which sworn In

(i) 417 9 July 1991
(ii) 81 10 July 1991
f«0 5 11 July 1991
Ov) 1 12 July 1991
(V) 1 15 July 1991
(Vi) 1 24 July 1991
(v«) 1 2 August 1991
(Vili) 1 9 August 1991



1. Per»o OF THC Session 3 and 4, Jura 1991

2.1 Numkh of shtmos held 2

3. T o t a l  Numma o f  snrmo Houra 15 hours and SO minutes

4. NuMaen of Divisions held NH 

9. GovEnNMEHT Bius
(i) Panding at tha Commancamant o( tha Sassion 21
Oi) Intreduoad NH
(Hi) Laid on tha Tabla as passad k>y Lok̂ Babha Nil
(iv) Ratumad by lu)k Sabha wiHh any amandmant Nil
(v) Raiarrad to Salact Committaa by R ^a Sabha Nil
(vi) Raiarrad to John ConNnittaa by Rajya Sabha Nil
(vii) Reported by Salacf Committee ' Nil
(Vi#) Reported by Joint Committee ■ ■ ■
(ix) Ditcussed
(x) Passad
(xi) Withdrawn Nil
(xH) Negatived
(xiH) Part-discussed ‘

APPENDIX II
STATEMENT SHOWING THE WORK TRANSACTED DURING THE

HUNDRED AND FIFTY-EIGHTH SESSION OF RAJYA SABHA

(X V ) Discussion postponed

Nil
Nii
NH

Nil
(xiv) Returned by Rî V* Sabha without any recommendation Nil

Nil
(xvi) Pending at the end of'the Session 2’

6 .  P r i v a t e  M e m b e r s ' B i l l s

(i) Pending at the commencement ot the Session 51
(H) Introduced
(iii) Laid on the Table as passed by Lok Sabha ‘
(iv) Returned by Lok Sabha with any amendment and laW on the 

Table
(V ) Reported by Joint Committee
(vi) Discussed
(vii) Withdrawn 
(viN) Passed
(ix) Negatived
(X )  OrcuMted tor eKdting opinion
(xi) Pan-discussed
(xii) Discussion postponed
(xiK) Motton tor circulatton ol Bill negatived 
(xiv) Referred to Select Committee ^  ^
(X V ) Lapsed due to retlremenl/Dealh ot Mamber-î chafge d  the W*
(xvi) Pending at the end of the Session

7. N u m b ^ p  o f  D i s c u s s i o n s  h e l d  u n d e r  R u l e  176 
m ( M a t t e r s  o f  U r o e n t  P u b l i c  I m p o r t a n c e )

(i) Notices received ®
(ii) Admitted ® 
(W) Discussions haW

NU
NH

NH
NH
N«
NH
NH
NH
NH
Nil
NH
NH
NH
51



8. NuMacfl OF STATtMCNTa MAoe UMOCR Ruur 100 
(C au in o -A tten tio n  to  M a tte rs  o f U aoent Pum jc Impomtancc)

SlataiiMnts made by Minislars Nil

9. HaLF-AN-HOUR DtSCUSSIONS HCLO N il

10. Statutorv RcsoiunoMS

(i) Notices received 6
Oi) Admitted 4
(iii) Moved 1
(iv) Adopted 1
(V) Negatived Nil
(Vi) Withdrawn Nil

11. GovEnNMENT Resolutions

(i) Notices received Nil
(ii) Admitted Nil
(iii) Moved N«
(Iv) Adopted Nil

12. PwvATE M em sers* Resolutions

(i) Receivwl NH
(H) Admitted NH
(i) Discussed Nil
(iv) Withdravm Nil
(V) Negatived Nil
(Vi) Adopted NH
(vii) Part-dtocussed Nil
(viii) Discussion postponed Nil

13. G overnment M o tio ns

(i) Notices received NH
(ii) Admitted NH
(Mi) Moved NH
(iv) Adopted NH
(V) Part-discussed NH

14. P rivate Mem bers' M otions

(i) Received 1
(ii) Admitted 1
(iii) Moved 1
(iv) Adopted NH
(v) Part-discussed NH
(Vi) Negatived NH
(vii) WHtidrawn 1

15. M o tio ns Reqardino  M odificatio n  o f  S tatutorv Rule

(i) Received NH
' (N) Admitted NH
(Ni) Moved NH
(iv) Adopted NH
(V) Negatived W
(Vi) Withdrawn NH
(vii) Part-dtocussed NH
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16. Number of PAntMMeNTAMv CoMMnreea
CnCATEO IF ANY OUmNQ THE SEaSION AND THE NAME 
OF THE CotMMTTTEE CREATED

17. Total Number OF VisiTons’ Passes Issued
18. Total NUMBER OF KRSONS VISITED

19. Maximum number of Visitors' Passes
ISSUED ON ANV SHM.E DAY, AND DATE ON vmiCH ISSUED

20. Mammum number of fersons vwiteo on
ANY SINQLE day AND DATE ON WHICH VWITEO

2 1 .  T o t a l  N u m b e r  o f  Q u e s t i o n s  A d m i t t e d

Nil

306

33S

226 (cn4  Juns 1091) 

2S1 (on 4 Juns 1901)

(i) starred 
(M) Unstarred
(iii) Short-Notice Questions

22. D i s c u s s i o n  O N  TH E W o R K iN Q  O F  TH E M iM isT m e s

23. W o r k i n g  o f  P a r l i a m e n t a r y  C o m m i t t e c s

NH
Nil
Nil
Nil

Name of Committee No. of sitUnge No. of reports
held presented during

during the perM 
from 1 April to 
30 June 1991

the 159th Session

(i) Business Advisory Committee 2 NU
(ii) Committee on Sutx>rdinate Legislation 5 Nil
(iii) Committee on Petitions 6 Nil
(fv) Committee on Privileges 2 Nil
(V ) Committee on Rules Nil Nil
(vi) Committw on Government Assurances 5 m
(vti) Committee on Papers Laid on the J M i> 8 Nil

24. N u m b e r  O F  M e m b e r s  G R A N T ED  LEA V E O F  A a s E N C E 3
25. Petitions Presented Nil
26. N a m e  o f  n e w  m e m b e r s  s w o r n  w t t h  d a t e s

SI. No. Name of Members sworn Date on whicfi 
sworn

1 2 3

1. Shri Chandra Mohan Sinha 3 June 91
2. Shri N.E. Balaram - d o -
3. Shri Ramchandran Pillai
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2T. Ohtuanv Rsnm m cn

SI. No. Namt Sitting lUambar/ 
Ex-Mambar

1. Shri Gandhi Ex*Prima Minitlar
2. Shri S.A. Danoa Vataran Communist 

iMdar
3. Shri Mahadao Praaad Vanna ExMamt)af
4. Shri Pramii T. Lauva --d o -
5. Shri Uma Shankar DikahH —do—
6. Shri Prabhu Dayal Himmatsingka —do^
7. Shri P.K. Kumaran
6. Shri Dtnash QoawamI Sitting MBmbw



APPENDIX ll-A
STATEMENT SHOWING THE WORK TRANSACTED DURING THE

HUNDRED AND FIFTY NINTH SESSION OF RAJYA SABHA

1. PfMoooTTHf StsaioN 11 July to 7 Augutl 1091

2. Number o« •ttilAOt held *19

3. ToM Numbar o( Sitting Houn 139 houra and 28 mImilM

4. N u m m u  O f wviwoN* h clo  1

5. Qovernmcnt B«x »

(1) Pending at the commencement of the Saaalon 21
(») Introduced 5
(Hi) Laid on the Table aa paaaad by Lok Sabha 4
( iv ) Returned by Lok Sabha wHh any amendment NH
(V) Relerred to Select Committee by Rajya Sabha Nil

(V i) Ralerred to JoM CommHlaa by Rî ya Sabha NH
(V S ) Reported by Select Commltiee Nil

( v a ) Reported by Joint Committee NH
(IX ) Discusaed 9
(X ) PaMad 8
(xi) NH.

(XU ) Negatived NH
(xHi) Part-dlscusaed Nil
( x i v ) Returned by Rajya Sabha wHhoul any wcommandatton 2

(X V ) Discussion postponed Nil
(xvi) Pending at the end ol the Session 2 1

6. PmvATE M e m k m ’ B«is
51(I) Pending at the ooinmeiioamam ol Iha Saaalon

(ii) Introduced
(iii) Laid on the Table aa paaiaed by Lok Sabha nh
fw) Relumed by Lok Sabha wMh any amandrnem and hid on the Table W
(V) Reported by Joint Committee
(vi) Diecussed
(vii) Withdrawn
(viii) Pasaed
(IX) Negatived
(X) Circulated tor etidllng opMon
(xi) Part-dlacussed
(x8) Olacuasion postponed
m  MoiMon I9r circulalion of BW ntgatived
(xlv) to Select CommHtee
(XV) Upsad-due to retiramant/Deeth ol

Member-in-cherge of the Bill 
(xvi) Pending at the end of ttie Session

2
1

Nil
Nil
Nil

1
Nil
NM
NU

1

64

685
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7. Nummr Of omcussions Halo Unocr Ruu 176 
(Matters of Urgent PuMc Importance).

(i)  Nolioea received 106

(ii)  Admmed 10

(Hi)  Oitcuttlone held 1

8.  NuMwn Or STATmVNra Mam Unocn Rulc 160 

(CaMng-AHenlion To Mattera Of Urgant Putilc Importance)

Stalsfnants made by Mintotars 1

9.  HalF-AN-HOUR DI8CU88K)N8 hclo 4 

10.  STATUTOfiy Rl80tliTl0NS
(i) Nolicas rvosivtd

(a) AdmilM 
(HO Movwj 
(Vi)  Adopted 

(V) Negatived 
(Vi) Withdrawn

11  (On 
nine sub­

jects) 

11 
4 
1
Nit
3

1.  Governmcnt Resolutions
(i)  Notices received

(ii) Admitted
(iii) Movwl 
(Vi) Adopted

Nil
Nil
Nil
Nil

12. Private Members' Resolutions 
(I) Received 
(if)  Admitted

(iii)  Discussed

(iv)  Withdrawn 

(V) Negatived 

(Vi) Adopted

(vii)  Part-discussed

(viii)  Discussion postponed

7
7
1
NH
NH
Nil
Nil
Nil

13. Government Motions
(i)  Notices received

(ii)  Admitted

(iii)  Moved 

(Vi) Adopted

(v)  Part-discussed

2
2
Nil
Nil
Nil

14. Private Members' Motions
(i)  Received

(ii)  Adnriitted

(iii)  Moved

(iv)  Adopted

(V) Part-discussed

126
165
Nil
Nil
NH

« Three notices of Half-an4̂r discussions were admitted and two were dut)bed therewith. 

**Muded Notices of Short Duration Discussion on 39 sut)jects which were admitted aa No- 
Day-Yet*Named Motions.



(Vi) Negativad 
(vS) Withdrawn

15. M otions RaoAAOtNa M odificatiom  
Of STATUTonv R m e
(i) Raoaivad
(ii) Admitted
(iii) Movad
(iv) Adopted 
(V) Negativad
(vi) Withdrawn
(vii) Part-discussed

16. N m WEN of PABLIAMENTAnY COMMITTEES CHEATED,
IF AMV OUWNO THE SESSION

17. Totaj. NUMaEn of V isito rs ’ Passes Issued

18. ToTAt NUMaCR OF PERSONS VISrTEO

19. Mawmum  NUMaen o f V isito rs ' Passes issued oh any

SINGLE OAV, AND DATE ON WHICH ISSUED

20. Maximum  number of persons visited  on anv single
DAY, AND DATE ON WHICH VISITED

2 1 .  T o t a l  N u m b e r  o f  Q u e s t i o n s  A d m i t t e d

(i) Starred

( ii) U n s t a r r e d

( mi)  S h o r t - N o t i c e  Q u e s t i o n s

2 2 .  D i s c u s s i o n  o n  T h e  W o r k i n g  o f  T h e  M i n i s t r i e s

23. W o r k i n g  o f  P a r l i a m e n t a r y  C o m m i t t e e s

Appendices

Nil
Nil

687

NH
NH
NH
Nil
Nil
Nil
Nil

Nil
2270
2691

168 on 17 J uly 1991

2 42  on 7 A u gust  1991

274
776
Nil
Nil

Name of Committee No. of sittings 
held during the 
159th Session

No. of

24. Number o f  M embers q h a n t e i ’ l f  a v e  o f absence

25. P etit io n s  P resen ted

Presented 
during the 
158th Session

(i) Business Advisory Committee 4 Nil
(«) Committee on Sutxxdinate Legislation 2 2
(iii) Committee on Petitions 2 Nil
(iv) Committee of Privileges 1 3
(V) Committee on Rules m Nil
(Vi) Committee on Gov̂ rment Assurances 1 Nil
(vii) Committee on Papers laid on the Table 3 3

4

Nil
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2D. rllfm  Of nsw mfmMrS SWfOm wnn CHHgS

8 . No. Name of Members twom Date on which 
sworn

1. Shri R.K. Karanjia 11 July 91
2. Shri A.K. Antony -do-
3. Shri Thennala Balalcrishna PWai 31 July 91
4. Shri V. Narayanasamy 7 August 91

S.NO. Name Sitting Member/
Ex-Member

1. Shri P.K. Kuf̂ achen Sitting Member
2. Shri D.P. Kannarkar Ex-member
3. Sliri Jagannath Rao Joshi -do-
4. lhakur Kamakhya Prasad Singh -do-



s t a t e m e n t  s h o w i n g  t h e  w o r k  t r a n s a c t e d  d u r i n g  t h e

H U N D R E D  A N D  S I X T I E T H  S E S S I O N  O F  R A J Y A  S A B H A

1. Piwoo or TK SgMWN 26Augu«llo
IB September 1991

2. NuMeen or WTrmas hclo IB

3. Total NuMeen OP Srrrma Houm 12S hour* end
15 minulet

4. NuMeen of Divisions HCto 1

5. OovcnNMtNT Bius

( i )  Pending at the Cotnmenoement of the Session 21
(H) Introduced l
(HI) 1̂  on the TaUe u  passed by Lok Sabha 12
(hr) fWtumed by Sabha wNh any amendment NH
(V ) Referred to Select Committee by Sabha ‘

(V i)  Referred to Joint Commltlee by Ralya Sabha 
(vN) Reported by S ^  Committee 

( V i )  Reported by Joint Commltlee
(ix) Oiecussed 
(X )  Passed 
(xl) Withdrawn
(xii) Negatived “ ‘
(xHi) Part-dbcussed
(xiv) Returned by Rî ya Sabha wHhout any reoommendation 
(XV) Diacuasion poatponed 
(xvl) Pending at the end of the Seaaion

6. Private MEMBER8* & ll8
(I) Pending at the commencement ol the Seaaion ^
(H) Introduced
(iii) UM pn the Table aa paaaed by Lok Sabha Nil
fiv) Returned by Lok Sabha with any amendment a n d  Wd on the TaWr nii

(V) Repofted by Joint Commltlee

APPENDIX II—B

Nil
NH
NU
Nil
14

Nil
Nil
7

Nil

Nil
1

(V i) Diacuaaed 
(vM) Withdrawn
(vii) Paaaaid
(ix) Negatived
(X )  Circulated tor efcWng opink)n 
(xl) Part̂ diaGuaaad 

(X ii)  t)iacuaak>n poatponed
(xiii) MoHon tor circulalton o« BW negatived
(xiv) Referred to Select CommHlee ^  ^  Bin 
(X V ) Lapeed due to retirement/Death c# Member̂ in-charge d  the Bl 
(xvl) Pending at the end of the Sesaton

Nil
Nil
Nil
1

Nil
Nil
NU
Nil
85
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7. Number o f  Oscvissions hclo  uNoen ru le  176 
(Matters oi Urgant Public hnportance).

(I) NoUcas racelvad 74
(U) Admitted 3
(iS) Discussions held 1

8. Number of S tatem ents Made U nder R uleIS O  
(Calling-Attention to Matters of Urgent Public Importance)

Statements made by Minislars 2
9. Half-an-mour D iscussions Held  NM

10. Statotorv R es o iu tio n s

(I) Notices received 2 (on two
subjects)

(ii) Admitted 2
(iii) Moved 2
(iv) Adopted 2
(V )  Negatived NU
(vi) Withdrawn Nil

11. Government R esolutions

(i) Notices received 1
(ii) Admitted 1
(iii) Moved 1
(iv)’Adopted 1

12. Private M embers' Resolutions

(i) Recsived 3
(ii) Admitted 3
(iii) Discussed 1
(iv) Withdrawn 1
(V ) Negatived Nil

(V i)  Adopted Nil
(vii) Part-discusseo Nil
(viii) Discussion postponed Nil

13. (k>vERNMENT M otions

(i) Notices received Nil
(ii) Admitted Nil
(IH) Moved Nil
(iv) Adopted Nil
( V )  Part-discussed Wil

14. Private M embers’ M otio ns

(i) Received 55
(ii) Admitted 82
(iii) Moved Nil
(iv) Adopted Nil
(V ) Part-discussed Nil

. (V i) Negatived Nil
(V ii) Withdrawn NM

Included notices ot Short Duration LNSCuesion, which were admitted as No-Day-Yet-Named 
Motions.
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15. Motonb ReoAmNNO Mooificatk)n of Statutoav Rule

(i) RacalvMl 
(U) Adnniitod 
(W) Movwl 
(iv) Adopted 
(V) Negaltvod 
(vi) Withdrawn 
(vH) Part-discussed

16. NuMSfR O f PARLIAMfNTARY COMMITTetS ClItATED, If ANT DuMNQ THE ScSSiON

17. Total Nu m m r  o f V is ito r s ' Passes Issued

18. Total NUMSER Of PERSONS VISITED

19. Maximum  number o f V isito r s ’ Passes issued on any single

DAY. AND DATE ON WHICH ISSUED (On

20. Maximum numser o f persons visited on any sinqle day 
AND date on which VISITED

21. Total n u m m r  o f Q uestions admitted

(i) Starred
(ii) Urwtarred

(iii) Short-Notice Quettkm
22. D iscussion  ON THE WORKING O f THE M inistries

1. Ministry of Information and Broadcasting
2. Ministry of Labour
3. Ministry of Textiles

23. W orking  of Paruamentary Committebs

m
Nil
Nil
Nil
Nil
Nil
Nil
NH

1964

3167

160
16 September. 

1991)

383
(on 7 August. 

1991)

276
1866

1

Name of Convnittee No. of meetings 
held during the 
period from 
1 July to 
30 September. 
1991

No. of Reports 
presented during 
the 160th Session

(i) Business Advisory Committee 3 Nil
(ii) Committee on Subordinate Legislation 7 4
(iii) Committee on Petitions 4 Nil
(iv) Committee on Privileges 1 Nil

Nil NH
(vi) Committee on Government Assurances 10 1 ‘
(vii) Committee on Papers Laid on the Tabls1 6 Nil
(viii) -
(ix)
(X)
(xi)
(xii)
m  
m

24. Number of Members granted leave of absence

25. Petitions Presented

5

Nil
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e --------  ̂ * ---«----  ^ I in mO.NO. NWTW Of MSHIDVfB WWOm Data on which twom

1 2 3

1. Shri R^twvjl
2. SMnwH Bimnli Swma
3. Shri SatchktaKHvta

20 AuguM' 91 
3 Saptamber’ 81 
S Saptambar’ 91

27. OMu«y nalOTncw

S.No. NaiM Sitting Mambar/ 
Ex-Mambar

1. Shri C. Achulha Mcnon
2. Shri Iranobwn Tompok Singh
3. Shri M.V. Bhwlram

Ex-mambar
-Do­
Do-
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APPENDIX IV

LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD 1 JULY TO

30 SEPTEMBER. 1991

S.No. TiUe of the B«l Date of assent 
by the president

1. The Appropriation (Railways) No.3 BiH, 1991 30.7.1991
2. The Appropriation (Vote on Account) No.2 BW, 1991 31.7.1991
3. The Repreeeftfation ol the people (Amendment) Bill, 

1991
14.6.1991

4. The Delhi Municipal Laws (Amendment) B i, 1991 •do-
5. 1 no JafTirTHJ a no fkaSnfTiir vnrTmieJ Law AmOnaiTiOni 

(Second Amending) BM. 1991
-do-

6. 16.8.1991
7.

Amendment Bill, 1991
<k>-

8. The Constitution (Scheduled Trtt)68) order (Amendment) 
Bill. 1991

20.8.1991

9. The Appropriation (No.4) BiH. 1991 13.9.1991
10. The Cancellation pf General Elections in Punjab BUI.

1991 17.9.1991
11. The Constitution (Scheduled Tribes) Order (Second 

Amendment) Bill. 1991
<k>-

12. The Central Excises and Customs Laws (Amendment) 
Bill. 1991

18.9.1991

13. The Remittances of Foreion Exchange and Investment 
in Foreign Exchange Bonds (Immunttes and Exemp­
tions) Bill. 1991

-do-

14. The places of Worship (Special provisions) BW. 1991 -do-
15. The Code of Criminal Procedure (Amendment) BW. 1991 19.9.1991
16. The Wild Ufe (Protection) Amendment Bill. 1991 20.9.1991
17. The Punjab Appropriation (Vote on Account) No.2 Bill. 

1991
•do-

18. The Jammu and Kashmir Appropriation (No.3) BM. 1991 -do-
19. The Voluntary Deposits (Immunities and Exemptions) 

Bin. 1991
-do-

20. The Special protection Group (Amendment) BW. 1991 25.9.1991
21. The Finance (No.2) BW. 1991 27.9.1991
22.«

The Electricity Laws (Amendment) BW. 1991 -do-

700



APPENDIX V

LIST OF BILLS PASSED BY THE LEGISLATURES OF STATES AND
UNION TERRITORIES DURING THE PERIOD 1 APRIL TO

30 SEPTEMBER 1991

Anomba Pradcsh Leqislative AsseMBLY

1.  The Andhra pradesh Gram panchayats (Second Amendment) BNI, 1991.
2.  The Andhra pradesh (Krwhrta Godavari atKl Pennar Della Area) Drainage  Cess
(AmerKlmeni) BiH, 1991.

3.  The Code o( Crimlnai Procedure (Andhra Pradesh Amendment) Bill, 1991.
4.  The Code ol Criminal procedure (Andhra Pradesh Second Amendment)  BNI, 1991.
5.  The Andhra pradesh Gram panchayats (Amendment) Bill. 1991.
6.  The Hyderabad Municipal Corporation (Amendment) BiN. 1991.
7.  The Andhra pradesh Co-operative Societies (Amendment) Amending Bill. 1991.
8.  The Andhra Pradesh Entertainment Tax (Amendment) Bill, 1991
9.  The Andhra Pradesh Rashtra Karshaka Parishad and Allied Bodies (Repeal) Bill, 1991.
10.  The Indian Stamp (Andhra Pradesh Amendment) Bill. 1991.
11.  The Andhra Pradesh Special Ptotection Force Bill, 1991.
12.  The Andhra Pradesh Appropriation (No.2) Bill. 1991.
1.3.  The Andtwa Pradesh Appropriation (No.3) BiN, 1991.
14.  The Andhra Pradesh Appropriation (No.4) BUI. 1991.
15.  The Andhra pradesh Appropriation (No.5) BUI, 1991.
16. Ttw Andhra Pradesh payment of Salaries and Pension and Removal ol Disqualifications 

(SecoTKl Amendment) Bill. 1991.
17. The Andhra Pradesh Open University (Amendment) Bill. 5991.

Bihak Uoislative Assem bly,

1.  The Bihar Appropriation (No.2) Bill, 1991.
2.  The Registration (Bihar Amendmertt) BW, 1991.
3.  The Bihar Private Educational InsUtution (Adoption) (Repeal & Amendment) Bill, 1991.
4.  The Bihar Minority Commission Bill, 1991.
5. The Bihar Private Engineering College (Adoption) Bill, 1991.
6. The Indian Stamp (Bihar Amendment) BiN, 1991.
7  The Bihar Regional Development Authority (Amendment) Bill. 1991
8. The Taxation on Bihar Motor Vehicle (Amendment) Bttl. 1991.
9. The Taxation on Bihar Motor Vehicle (Second Amendment) Bill 1991.

Bihar LeoiScAYive CouM;i>.

1. Bihar Audycgika Kahetra Vikas Pradhikar (Sanshodhan) Vidheyal;, 1991.
2. Bihar Vmiyog (Sankhyan-2) VkJheyeK. 1991.
3. Bkiar Motor Gari l<Uiraropan (Sanshodnan) Vidheyak, 1991.
4. Bihar Motor Gari Kararopan (Dwitiya Sanshodhan) Vklheyak, 1J91
5. Bihar Niji Abhiyantrah Manavidhyaiay (Gral«n) Vklheyak, 1991.
6. Bhartiya Stamp (Bihar Sansodhan) Vklheyak, 1991. ,  ,ooi
7. Bihar Private Shiksha Sansthan (Adhigrahan) <Nirsan Aur Sanshodhan) VWheyak. 1991.

8. Bihar Rajya Alpa Sankhyak Ayog VWheyak, 1991.
9. Registrikaran (Bihar Sanshodhan) Vklheyak, 1991.

■ Goa Uoislative Assem bly

1.  The Goa Mundkars (Protectton Irom Evtetion) (Amendmeot) Bill. 1991.



2. The Goa Appfoprlation Bill, 1991.
G u j a r a t  U o i s l a t i v e  A s s e m s l v

1. The Gujarat Legislative Assemlily Members (Removal d  Oisquaiificatione) (Second 
AmerKJment) Bill. 1991.

2. The Guiarat State Guarantees (Amendment) Bill, 1991.
3. The Bombay Land R^isition (Guiarat Amendment) Bill, 1991.

H a r y a n a  L e o i s l a t i v e  A s s e m b l y

1. The Haryana Appropriation (No.3) BiN, 1991.
H i m a c h a l  P r a o e s h  L e g i s l a t i v e  AsseMBiv

*1. The Himachal pradesh Scheduled Castes and Scheduled Tribes Development Corpo- 
 ̂ ration (Amendment) Bill. 1991

*2. The Himachal Pradesh Legislative Assembly (Allowances and Pension of Members) 
 ̂ (Second Amendment) Bill, 1991.

]3. The Himachal Pradesh Entertainment Duly (Second Amendment) BiN, 1991
*4. The Himachal Pradesh General Sales Tax (Amendment and Validation) BiN, 1991.

K e r a l a  L E O ia L A T iv E  A s s c m b l v .

1. Ttw Kerala Registration ol Tourist Trade BiN. 1989
2. The Kerala Stamp (Amendment) BUI. 1991
3. The Kerala Women's Commission BUI, 1990
4. TtM Kerala Provisional Collection o< Reveruie (Amendment) BiM, 1991.
5. The Kerala Appropriation (Vote on Account No.2) BiN 1991.
6. The kerala A^opriation (No.B) BiN, 1991.

M a o h y a  P r a o e s h  Le g i s l a t i v e  A s s e m b l y

1. Madhya Pradesh Nagar Tatha Gram NIvesh (Sanshodhan) Vidheyak (No.10 of 1991) 
1991

2. Madhya Pradesh Viniyog No.2. 1991.
3. Madhya Pradesh Viruyog No.3 1991.
4. Madhya pradesh Viniyog No.4 1991.
5. Madhya Pradesh Sahakari Samiti (Sanshodhan) Vidheyak. 1991
6. Madhya Pradesh (Lok Abhikaran Ke Madhyam se) Dindayal Ant-

yodaya Karykram Kas Kriyanvyan Vklheyak (No. 16) 1991.
7. Madhya Pradesh Motoryan Karadhan Vidheyak (No.17) 1991.
8. Madhya Pradesh Samaj Ke Kamjor. Vargon ke liye vidhik sahayata tatha salah 

(Sanshodhan) Vidheyak (No. 18) 1991.
9. Madhya Prade^ Motor Parivahan Yano par pathkar ke udgrahan (Sanshodhan) 

Vklheyak, (No.19) 1991.
10. Madhya Pradesh Krisik Pashu Parikshan (Sarwhodhan) VMheyak (No. 20) 1991.
11. Madhya Pradesh Bho| Vishwavklhyalay Vidheyak (No.21) 1991.
12. Madhya Pradaeh Vishwavidhyalay (Samhndhan) VUtwyak (No.22) 1991.
13. Madhya Pradesh Stamp (Sanshodhan) Vidheyak (No.23) 1991.
14. Madhya Pradesh Vidhan Sabha Sadasya Vetan Bhatta tatha Penshan (Sanshodhan) 

Vidheyak (No.24) |991.
15. Madhya Pradesh Nagar Sudhar Nyas (Sanshodhan) VMheyak, (No.15) 1991.

M a h a r a s h t r a  (j e o i  A s s e m b l y

1. ‘The Maharashtra Munk^lities (Temporary Postponement ol Elections to Munteipal
Councils) BW. 1991.

2. The Maharashtra (Second Supplementary) Appropriation BiN. 1991.
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3. The Maharashtra RepaalinB And Amending Bill, 1991.
4. The Bombay Cinamas (Regulation) (Amendment) BUI. 1991.

M a h a b a s h t h a  l E a w t A T i v c  C o u n c i l

1. The Maharashtra Repealing and AmendN  ̂ Bill, 1991.
2. The Bomtjay Cinemas (Regulation) (Amendment) BUI, 1991.
3. The Maharashtra Munidpainies (Temporary Postponement o( Elections lo MuniciDal 

Councils) BW. 1991.
4. The Maharashtra (Second Supplementary) Apprepriation Bill. 1991.

M e q h a l a v a  L £ o i 8 i a t i v e  A s s e m b l y

1. The M e o ^ y * Appropriation (No. II) BIN. 1901.
2. The Meghalaya Motor Vehicles Taxation (Amendment) Bin. 1991.
3. The Meghalaya Tax on Luxuries (Hotel and Lodging Houses) Bill. 1991.
4. The Meghalaya Land Sun«y and Records Preparation (Amendment) Bill, 1991.
5. The Meghalaya Taxation Laws (Amendment) BIN. 1991.
6. The Meghalaya (Sales of Petroleum and Petroleum Products o( Lubricants) Taxation 

(Amendment) Bill, 1991.
7. The Meghalaya Partiamentary Secretary’s Salary and Allowances Bill. 1991.
e. The Legislative Assembly of Meghalaya (Members' Salaries and AlloiMncee) (Amend­

ment) Bill. 1991.
9. The Meghalaya Transfer of Land (Regulation) (Amendment) Bill, 1991.

N a o a l a n o  L e o t s L A T tv E  A s s e m s l v

*1. The Nagaland Retirement from Public Employment Bill, 1991.
O r i s s a  L e q i s l a t i v e  A s s e m b l y

*1. The Orissa Grama Panchayats (Postponement of Election) Second Amendment Bill, 
 ̂ 1991.
*2. The Orissa Par)chayat Samltis (Postponement of Election) Second Amendment Bill,
 ̂ 1991.
*3. The Orissa Sales Tax (Amendment) Bill, 1991.
*4. The Orissa Estates Abolition (Amendment) BiN, 1991.
*5. The Nalini Devi Women’s College of Education (Taking over of Management) Bi«. 1991.
*6. The Orissa Clinical Establishments (Control and Regulation) Bill. 1990.
7. The Orissa Appropriation (No. 3) Bill. 1991.

R a j a s t h a n  L e q i s o t i v e  A s s e m b l y

1. Rajasthan Upnivasan (Sanshodhan) Vidheyak, 1991.
2. Rajasthan Bhu-Rajasav (Sanshodhan) Vidheyak. 1991.
3. Rajasthan Sehfcari Society (Owitiya Sanshodhan) VkJheyek. 1991.
4. Rajasthan Panchayat (Sanshodhan) Vidheyak. 1991.
5. Rajasthan Nagarpalika (Owitiya Sanshodhan) Vidheyak. 1991.
6. Jaipur Vikas PradWkaran (Sanshodhan) Vidheyak. 1991.
7. Rajastfwn Nagar Sudhar (Dwitiya Sanshodhan) VWheyak. 1991.
8. Rajasthan Viniyog (Sankhya-3) Vidheyak, 1991.
9. Rajasthan Motor Parivahan Yan Pathakar Vkfheyak. 1991.

S ik k im  L e g i s l a t i v e  A s s e m b l y

1. The Sikkim Ministers. Speaker, Deputy Speaker and Members of the LegWattve Assembly 
(Salaries ar>d AHowances) Amendment. Bill, 1991.

2. The Denzong Agricultural Co-operative Limited (Acquisitton ol Certain Shares and 
Miscellanaous Provistons) BiM, 1991.

T a m il  N a d u  L e o i s l a t i v e  A s s e m b l y

1. The Tamil Nadu Muntoipal Laws (Amendment) BUI, 1991.
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2. The Tamil Nadu Co-operaUva Sodelias (AppointmanI ot Spadal OHioara) Amandmant 
BUI. 1991.

3. Tha Tamil Nadu Panchayals and Panchayal Union Coundto (AppointmanI of Spadal 
Olfioars) Amandmant Bil, 1991.

4. Tha Tamil Nadu Emattabimanls Tax (TNfd Amandmant) U . 1991.
5. The Tamil Nadu Cultivating Tananta Arreara ol Rant (Raliaf) Sacond Amandmant BW. 

1991.
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7. The Tamil Nadu Municipal Corporation Lawa (Second Amandmant) BM, 1991.
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9. The Tamil Nadu Panchayats (Second Amendment) Bil, 19^1.

10. The Tamil Nadu Municipd Uwa (Sacond Amandmant) BU, 1W1.
11. The Tamil Nadu Panctiayals and Panchayal Union Coundti (Appointment of 
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12. The Tamil Nadu Appropriation BW. 1991.
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16. The Tamil Nadu Motor Vehicles Taxation (Second Amandmant) 
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24. The Tamil Nadu General Sales Tax (Third Amendment) BW, 1991.
25. The Tama Nadu General S ^  Tax (Fourth Amendment) BW. 1991.
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1991,
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Uttak Pradbsm Leoislative Assbdslv

1. The Uttar Pradesh State Universities (Amendment) BW. 1991.
2. The Uttar Pradesh IndUui Medicine (Amendment) BW. 1991.
3. The Uttar Pradesh Secondary Education Services Commission and Selection Boards 

Mmertdment) BiH, 1991.
4. The Uttar Pradesh Zila Parishads (AlpakaliK Vyawaslha) (DwMiya Sanshodhan) Vid- 

heyak. 1991.
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5. The UMar Pradesh Kriehi Utpadan Mandl SwnHis (Alpakalik Vyawasttw) (DwMlya 
Sanshodhan) Vidheyak. 1991.

6. The Utlar Pradesh Co-operative Societies (Second AmendmenI) m  1991.
7. The Uttar Pradesh Industrial Area Oevelopmeni (Removal of DouM and Validation) Bi«. 

1991.
B. The Unar Pradesh Appropriation (Supptomentary 1991-92) M . 1991.
9. The Uttar Pradeeh Settlement ol Country Uquor Ucence (Tender-Cum-Audton) Rules 

(Amendment) Bill, 1991.
10. The Uttar Pradesh Land Laws (Amendment) BIN, 1991.
11. The Uttar Pradesh Sales Tax (AmendmenI and VaKdatkm) Bill. 1991.
12. The Uttar Pradesh Shri Badrirwth and Shri Kedamath Temples (Amendment) BiH, 1991.
13. The Uttar Pradesh HonKieopathic Medicine (Second Amendirwnt) BIN, 1991.

Uttab Pradesh L£oi81ative Councr.
1. Uttar Pradesh Zila Parishad (AlpkaKk Vyawastha) (DwHiya Sanshodhan) BiH. 1991.
2. Uttar Pradesh Co-operative Societies (SecorKl Amertdmenl) BUI, 1991.
3. Uttar Pradesh Krishi Utpadan Mandi SamitI (Alpkalik Vyawastha) (Dwitiya Sanshodhan) 

Bi«. 1991.
4. Uttaf Pradesh Homoeopathic Medicine (Second Amendment) Bil, 1991.
5. Uttar Pradesh Shri Badrinath and Shri Kedamath Temples (Amendment) BiH, 1991.
6. Uttar Pradsh Jndian Medidne (Aippndment) BUI, 1991.
7. Uttar Pradesh Secondary Education Services Commisswn and Selectkm Board (Amend­

ment) BUI, 1991.
6. Uttar Pradesh Industrial Area Development (Removal of Doubts and Validation) BiH, 

1991.
9. Uttar Pradesh Appropriation (1991-92 Supplementaiy) BUK 1991.

10. Uttar Pradesh Settlement of Country Liquor Lk^nce (Tender-cum-Auction) Rules 
(Amer.dment) Bill, 1991.

11. Uttar Pradesh Land Uws (Amendment) BMI, 1991.
12. Uttar Pradesh Sales Tax (Amendment and VaUdalkm) Bi«, 1991.

PoNoiCHERRv Legislative Assemslv

1. The Appropriatkm Bill, 1991.
2. The Appropriatkm (No. II) BUI, 1991.
3. The Pondksherry Excise (Amendment) Bill, 1991.
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